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SYNOPSIS

The applicant No. 1, Greenzen Bio Pvt. Ltd., is a company
engaged in Bio-Medical Waste Management and operates a Common
Bio-Medical Waste Treatment Facility (CBWTF) at Mouza-Binnaguri,
District Jalpaiguri since 2009, authorized and consented by the West
Bengal Pollution Control Board under the Bio-Medical Waste
Management Rules, 2016. Pursuant to Government Orders and
agreements with the Health Department, the applicants have been
allotted hospitals across several North Bengal districts for collection,
treatment, and disposal of bio-medical waste. Despite having valid
Authorization and Consent to Operate till 2029 and catering to 8745
operational beds, the respondents have allowed another proposed
CBWTF—Unique Universal Bio-Waste LLP—within 16.6 km of the
applicants’ existing facility, violating the 75 km radial distance rule
under the BMWM Rules, 2016 and CPCB guidelines, without
conducting the mandatory gap analysis. The applicants, operators of
an existing Common Bio-Medical Waste Treatment Facility (CBWTF) at
Fulbari Canal Road, Jalpaiguri, state that under the Bio-Medical

,/ Waste Management Rules, 2016 and CPCB Guidelines, no new
‘“*CBWTF can be established within a 75 km radius where an existing

/\\

faqﬂjty operates for over 10,000 beds and has adequate capacity.

- De‘séﬁ? this, the respondent authorltles allowed respondent No. 9 to

N sgt C&}{v a new CBWTF at Kaluabari, Rajganj, within 16.6 km of the
apphcants facility, without conducting the mandatory gap analysis.
- f‘};e WBPCB initially rejected the respondent’s application for Consent
to Operate on 31st December 2024, but later, during the pendency of
the applicants’ writ petition (W.P.A. No. 443 of 2025) challenging the
Environmental Clearance dated 1st September 2023 and Consent to
Establish dated 13th September 2023, the same authorities hurriedly

issued a new Consent to Operate and Authorization on 6th March

T T



2025. The applicants contend that these actions violate the BMWM
Rules, 2016, and CPCB Guidelines, and are therefore illegal, arbitrary,
and liable to be set aside. The applicants submit that the West Bengal
Pollution Control Board (WBPCB) has acted in gross violation of the
Bio-Medical Waste Management Rules, 2016 and CPCB Guidelines by
permitting respondent no. 9 to establish a new Common Bio-Medical
Waste Treatment Facility (CBWTF) within 16.60 km of the applicants’
existing CBWTF, which presently caters to only 8,745 beds—below the
mandatory minimum of 10,000 beds. Despite having knowledge of
this, the WBPCB falsely represented that the applicants serve 23,000
beds. The impugned decision of the committee dated 31st August
2022, and subsequent grant of Consent to Operate to respondent no.
9, are arbitrary, unreasonable, and contrary to environmental norms.
The Hon’ble High Court, by order dated 23rd September 2025 in
W.P.A. No. 443 of 2025, dismissed the writ petition only on the ground
of alternative remedy while keeping all issues open to be decided by

the appellate authority, before which the present matter is now

pending.
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SHORT SYNOPSIS

The applicant No. 1, Greenzen Bio Pvt. Ltd., operates a Common
Bio-Medical Waste Treatment Facility (CBWTF) at Mouza-Binnaguri,
District Jalpaiguri since 2009, duly authorized and consented by the
West Bengal Pollution Control Board under the Bio-Medical Waste
Management Rules, 2016. Despite holding valid Authorization and
Consent to Operate till 2029 and catering to 8,745 operational beds
across North Bengal districts, the WBPCB has permitted respondent
no. 9, Unique Universal Bio-Waste LLP, to establish another CBWTF
at Kaluabari, Rajganj—only 16.6 km away—without conducting the
mandatory gap analysis and in clear violation of the 75 km radial
distance requirement under the BMWM Rules and CPCB Guidelines.
The WBPCB, despite earlier rejecting the respondent’s application on
31st December 2024, subsequently granted Consent to Operate and
Authorization on 6th March 2025 during the pendency of the
applicants’ writ petition. These arbitrary and illegal actions, supported
by false representations regarding the applicants’ bed coverage, were
challenged in W.P.A. No. 443 of 2025, which was dismissed only on
the ground of alternative remedy, leaving all issues open before the

jurisdictional appellate authority.
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'28th March, 2016

The Ministry of Environment, Forest and Climate |
Change, Government of India by a Gazette
Notification promulgated the Bio-Medical Waste
Management Rules, 2016 (hereinafter referred to |

as the 'said Rules, 2016). |

31st March, 2010

A Memo continuation of such services was
allowed and subsequent extensions were granted |

till 2016. |

The Deputy Secretary, Health & Family Welfare |

22nd January,

2016 Department, Government of West Bengal, by an '
Office Memo No. HF/O/MS/19/W-99/08 (Part-1) |
published that as per provisions of the Bio- |
Medical Wastes (Management and Handling)
Rules, 1988. ;

19th February, | The said Agreement. |

2019 |

26t July, 2019

In such Authorization, the number of Health |
Care Facilities covered under the petitioners'
CBWTF was 1077.

"5t August, 2019

The West Bengal Pollution Control Board had by |
a Memo granted a Consent to Operate to the |
petitioners' company under Section 25 and 26 of
the Water (Prevention & Control of Pollution) Act,
1974 and Section 21 of the Air (Prevention & |
Control of Pollution) Act, 1981 valid till 31st |

December, 2022 |




6™ January, 2023
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The petitioners informed the responident No. 4 |/
that such plant cannot be given permission it |
violation of the BMWM Rules, 2016 and CPCB

guidelines wherein the coverage area is well

defined.

21= February, |A Government order No. 35-HS(MS)/HF/

2024 O/HS/(MS)/BMW-02/2022 the Special
Secretary, Government of West Bengal had
allocated different health facilities to the existing
CBWTFS.

27th December, | Government order a reallocation of all

2024 Government Health Facilities for lifting, transport

and processing and disposal of BMW to the
operational CBWTF was issued by the Special
Secretary, Government of West Bengal, Health
and Family Welfare Department.

3rd May, 2024 to
30tk April, 2029

for necessary

The petitioners had applied
authorization before the West Bengal Pollution
Control Board, wherein, fresh Authorization was

granted to the petitioners CBWTF.

3rd May, 2024 till
3rd May, 2029

Petitioners had also applied for a Consent to
Operate. A fresh Consent to Operate was granted

in favour of the petitioners' CBWTF.

7t August, 2020

The annual report along with forwarding letter

20t July, 2022

The annual report along with forwarding letter

The annual report along with forwarding letter

231 April, 2023
13t September,
12023

| That despite not fulﬁlling_thc distance criteria,

the consent to establish was approved in favour

of the respondent No. 9.



1st

12023

September,

3rd March, 2025

o

The Consent to Establish dated 1st September,
2023

Writ Petition being W.P. No. 443 of 2025 was

moved before the Hon’ble Court

| 6% March, 2025

WBPCB issued Consent to Operate (CTO) and
Authorization in favour of respondent no. 9

during pendency of the writ petition.

10t March, 2025

Hon'ble Court granted liberty to applicants to file
supplementary affidavit bringing on record CTO
and Authorization dated 6th March, 2025.

30t April, 2025

Respondent no. 9 filed application being C.A.N. 1
of 2025 in WPA No. 443 of 2025.

8t July, 2025 -

CPCB filed Affidavit-in-Opposition in WPA No.
443 of 2025.

14th July, 2025

Applicants filed objection to C.A.N. 1 of 2025.

14t August, 2025

Applicants filed reply to Affidavit-in-Opposition of
CPCB.

23
2025

September,

The Hon’ble Justice Aniruddha Roy in W.P.A No.
443 of 2025 along with I.A No. C.A.N. 1 of 2025
passed an order allowing the said application in
part only on the ground of existence of alternative

remedy.
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BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH KOLKATA
MEMORANDUM OF APPLICATION

(Under Section 18(1) read with Sections
14/1 5oiNationaIGreenTribunalAct, 2010)

Original Application No. of 2025/EZ

In The Matter of:-

An Application under section 18(1),

read with sections 14/15 of the

National Green Tribunal ACT, 2010;
And

e ) In The Matter of:-
ESREL VSN i .
7 //’ ~ A\ An Application under the provisions
i * / A\
/ ;’ SK. NAZRUL 1ot A* of Environment (Protection) Act,
o Area Kolkata ’
'.(O Regn. No. 447, / - e
,\a ;—;D{;?‘Ea!e J C'S// And
% TR In The Matter of:
\Oa & ’
b B A
S WEST ™ An Application under Bio Medical
Waste Management Rules, 2016
And
In The Matter of:-

ot

1. M/s. Greenzen Bio Private
Limited a Private Limited Company
duly incorporated and registered
under the Companies Act, 1956

represented by its Managing
Director, Mnﬂei&/ \}f;"ﬁ,@p 4_&

_ 8'.1Twnrxn\9 b\\lo S %\N\
fk”“‘*‘ Busmon Lﬂﬁ’a e’
Ragisdeceol offie ald pells
Kpselwond, Topon Youdie Qond,
D:“ d ?\m"{‘) Se 5 a“'f;?&ﬁ



Darjeeling, West Bengal, Pin -
734001.

Email: greenzenaccounts@gmail.com

2. Vineeta Burman, Wife of Sri
Ramakant Burman, Director of
M/s. Greenzen Bio Private Limited,
residing at 397/1/1, Dakshindari
Road, Dum Dum, North 24-
Parganas, Kolkata — 700048.

Email: vineetasutodia@gmail.com

... Applicants

-Versus-

1. The State of West Bengal,
service through the Principal
Secretary, Department of Health &
Family Welfare, Government of
West Bengal, having office at
“Swasthya Bhawan” GN-29, Salt
Lake, Sector-V, District- North24-
Parganas, Kolkata- 700091.

Email: prin.secy.wbhealth@gmail.com

2. The Secretary, Department of
Health &  Family  Welfare,
Government of West Bengal,
having office at “Swasthya

Bhawan” GN-29, Salt Lake, Sector-



] 9

Vv, District - North 24-Parganas,

Kolkata- 700091.
Email: prin.sccy.wbhealth(a),gmajl.com

3. The State Environment
Impact Assessment Authority,
Department  of Environment,
Government of West Bengal, 5%
Floor, Pranisampad  Bhawan,
Block- LB-II, Salt Lake, Sector-III,
Bidhannagar, Kolkata — 700106;

Email: ps.seia@gov.in

4. The Chief Environment Officer
and Member Secretary, State
Environment Impact Assessment
Authority, Department of
Environment, Government of West
Bengal, 5% Floor, Pranisampad
Bhawan, Block LB-II, Salt Lake,
Sector-11I, Bidhannagar, Kolkata —
700106.

Email: ms.wbpcb@gov.in

5. The Central Pollution Control
Board, Ministry of Environment,
Forest &  Climate Change,
Government of India, Parivesh
Bhawan, East Arjun Nagar, Delhi -
110032.

Email: ccb.cpcb@nic.in
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6. The Secretary, Ministry

Environment Forest

Change, Office at “Indira Paryavaran

Bhawan”, Jorbagh Road,

110003,

Email: secy-moefnic.in.

’:}. The West Bengaill Pollution
Control Board, Paribesh Bhawan,
10A, Block-LA, Sector-III, Salt
Lake, Kolkata — 700106;

Email: ms.wbpcb-wb@bangla.gov.in

8. The Member Secretary, West
Bengal Pollution Control Board,
Paribesh Bhawan, 10A, Block-LA,
Sector-1II, Salt Lake, Kolkata -
700106.

Email: ms.wbpcb-wb@bangla.gov.in

1 The Member Secretary, State
Level Expert Appraisal Committee,
West Bengal, having office at
Parbesh Bhawan, 10A, Block-LA,
Sector-III, Salt Lake City, Kolkata:
700106.

Email: Not known

[0). Unique Universal Bio-Waste
LLP, having office at Canal Road,
Opposite 3 No. Bridge, towards
Sharda Sishu Tirtha, School,
Village - Dangapara, Mouza -
Binnaguri, Post Office ~ Balaram,
Police Station - New Jalpaiguri,
Balaram, Jalpaiguri, Rajganj, West
Bengal, Pin - 735135,

IEmail: Not Known

... Respondents

&  Climate

Delhi-
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TO
THE HONBLE CHAIRPERSON AND HIS COMPANION MEMBERS
OFTHE NATIONAL GREEN TRIBUNAL.

O - ‘\"\7\“\\ The humble application on behalf
2/ - -l '\"'\1*\‘[‘. of the applicant as above named
4 = _r'I? most respectfully
o/
1. The applicant No. 1 is a private limited Company duly

incorporated and registered under the Companies Act, 1956 and an
existing Company within the meaning of the Companies Act, 2013
(hereinafter referred to as the “said Company”). The applicant No.2 is
a Directorof the applicant No. 1 company and is a peace loving and
law-abiding citizen of India and residing at the address stated in the
cause title hereinabove. The applicant is interested in the protection of
the environment and in protection of the right to a clean environment
guaranteed to him by the Constitution of India under Article 21 and in
performance of his duty under Article 51. It is submitted that the
present applicants have been seeking appropriate directions against
the arbitrary action of the state respondents and its instrumentalities
and the Pollution Control Board in allowing a CBWTF to be set up in
violation of Bio-Medical Waste Management Rules, 2016 and the
CPCB Revised Guidelines. The inaction and incorrect action of the
respondent authorities over the last couple of years the applicants are

suffering from the vices of illegality, irrationality and/or procedural

impropriety.

2. That the address of the applicants are as stated in the cause

title of the original application for service of notices.
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3. That the address of the respondents are as

stated in the cause
title of the original

application for service of notices.

FACTSINBRIEF:-

1. The applicant No. 1 Company deals with Bio-Medical Was£e

Disposal. As such the said Company provides services relating to

Waste Management including Bio-Medical Waste. The applicants state
that the applicants’ company is an Operator of a Common Bio-Medical
Waste Treatment Facility (hereinafter referred to as ‘CBWTF’). The

applicant’s company as such, owns or controls a Common Bio-Medical

Waste Treatment Facility at for collection, reception, storage,

transport, treatment, disposal or any other form of handling of Bio-
Medical waste.

2. The applicants state that the Ministry of Environment, Forest

and Climate Change, Government of India by a Gazette Notification

dated 28th March, 2016 promulgated the Bio-Medical Waste

Management Rules, 2016 (hereinafter referred to as the ‘said Rules,
2016)).

A copy of the Bio-Medical Waste Management Rules, 2016 is
annexed and marked as annexure “P-1”.

3. The applicants state that as per Rule 3(n) of the said Rules,

2016 defines ‘Operator’ as an Operator of Common Bio-Medical Waste

Treatment Facility means a person who owns or controls a Common
Bio-Medical Waste Treatment Facility (CBWTF) for the collection,

reception, storage, transport, treatment, disposal or any other form of

"y Ol4 ,:handling of Bio-Medical Waste,

J-



|

4. The applicants state that Rule 5 the said Rules, 2016 defines

the duties of the Operator of a Common Bio-Medical Waste Treatment

Facility. It is one of the duty of the Operator to take all necessary
steps to ensure that the Common Bio-Medical Waste collected from
the occupier is transported, handled, stored, treated and disposed of,
without any adverse effect to the human health and the environment,

in accordance with these rules and guidelines issued by the Central

Government or, as the case may Dbe, Central Pollution Control Board

from time to time, etc. That being an ‘Operator’ of a CBWTF besides
ave several other duties including

the above an operator shall h
maintain a

providing training to workers, ensure occupational safety,

log book, etc.

The applicants state that the applicant Company has set up a

J.L. No. 3, Site No. 12, Post Office-
District -Jalpaiguri, Pin-
anuary, 2009 for the
transport, treatment,

D,
plant at Mouza- Binnaguri,
Fulbarihat, Police Station- Bhaktinagar,
734015, being a CBWTF operating since J

purpose Of collection, reception, storage,

disposal or any other form of handling of Bio-Medical Waste from the

nearby Hospitals covering an area of 75 kms radius extended to 150

kms. radius from the plant of the applicants.

6. The applicants state that it had decided to set up the CBWTF

for the Jalpaiguri district and the surrounding area so that the bio-
medical waste may be collected properly and disposed of keeping in

mind that the environment is not compromised. The concept of

distance analysis, number of beds for one CBWTF was re-defined

" under the CPCB guidelines to facilitate a CBWTF with the minimum
n_ma‘lber of beds and at the same time not to create a burden upon the

ertvironment by setting up more than one CBWTF in the surrounding

as,@‘isposal of bio-medical waste is hazardous.




| 0
s The applicants state that by a Memorandum dated 28th"May,
2009 the OSD & EO Deputy Secretary had engaged the applicants’
company and others for collection, treatment of bio-medical waste in
Siliguri region. That by a Memo dated 31stMarch, 2010 continuation of
such services was allowed and subsequent extensions were granted
till 2016.

Copies of some of the Office Memorandums are annexed and

collectively marked as annexure “P-2”.

8. The applicants state that the Deputy Secretary, Health &
Family Welfare Department, Government of West Bengal, by an Office
Memo No. HF/O/MS/19/W-99/08 (Part.-1) dated 22°dJanuary, 2016
published that as per provisions of the Bio-Medical Wastes
(Management and Handling) Rules, 20 16 all Health Care
Establishment are to ensure proper disposal of the Bio-Medical Waste
generated by them either on their own or through a Common Bio-
Medical Waste Treatment Facility (CBTF). So far 3 CBWTFs have been
rendering these services in different regions being M/s. Medicare
Environmental Management Pvt. Ltd., M/s. West Bengal Waste
Management Ltd. and the applicants company M/s. Greenzen Bio Pvt.
Ltd. The Finance Department, government of West Bengal advised for
engagement of more agencies in consultation with West Bengal
Pollution Control Board (hereinafter referred to as ‘WBPCB’). WBPCB
has recommended the names of 6 facilities vide their Memo No.
245/18-74/2001 (pt.-vi) dated 10th September, 2015. Accordingly,

“-area allocations amongst the 6 agencies were specified by DHS, West

"V'.B’cnggl in consultation with WBPCB. Such 6 agencies are the

ants M/s. Greenzen Bio Pvt. Ltd. for Zone-1, Jalpaiguri, M/s.
engal Waste Management Ltd. for Zone-2, Haldia, M/s.

)ila Myc(irjc e Environmental Management Pvt. Ltd. for Zone-3, Ranigunj,



P

»
M/s. Medicare Environmental Pvt. Ltd. for Zone-4, Kalyani, M/s.
Medicare Environmental Pvt. Ltd. for Zone-5, Belgachia and M/s.
Greentech Environ Management Pvt. Ltd. for Zone-6, Mograhat. Such
agencies  will enter into fresh agreement with the Hospital
Administration Branch of the Directorate as approved by DHS. The

clauses, terms and conditions appearing in the body of the Agreement

will form part of the order.

A copy of the Office Memo dated 22nd January, 2016 is

annexed and marked as annexure “P-3”.

9. The applicants state that pursuant to the Office Memorandum
dated 22nd January, 2016, the applicants had entered into an
Agreement with the Health Department and started operating their
CBWTF at Mouza- Binnaguri, J.L. No. 3, Site No. 12, Post Office-
Fulbarihat, Police Station- New Jalpaiguri, District -Jalpaiguri, Pin-
734015.

A copy of the Agreement dated 19t February, 2016 is annexed

and marked as annexure “P-4”,

10. The applicants state that pursuant to the agreement with the
health department, the said Company was allotted Hospitals in the
District of Coochbehar, Siliguri, Jalpaiguri, Darjeeling, Malda, Uttar
Dinajpur, Dakshin Dinajpur namely North Bengal Medical College and
Hospital, Malda Medical College and Hospital, Raiganj Government
Medical College & Hospital, M.J.N. Medical College & Hospital, District
Hospial  Balurghat, Neotia Getwel (A Unit Of Ambuja Neotia
Healtheare Venture Limited), Anandaloke Medical Centre Pyt Ltd.,
Nurli; Bengal Chme Pvilid., Maharaja Agrasen Hospital, Desun
Hopprel (A Unit Of PN Memonial Neuro centre And Research Institute

JAgngd ) ewc. As per the 2016 Agreement, the applicants’ Company
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was rendering services to around 21986 hospital beds till 2022 for the
District of Coochbehar, Siliguri, Jalpaiguri, Darjeeling, Malda, Uttar
Dinajpur, Dakshin Dinajpur. That with the applicants being first to
operate the CBWTF at Jalpaiguri area, it had catered to about
21986beds which was drastically reduced after other plant was set up
at Malda and that also number of beds reduced subject to only billing

for operational beds as per newly inducted midnight census.

11 The applicants state that for operating the CBWTF, the
applicant No. 1 had obtained Authorization from the West Bengal
Pollution Control Board dated 26%July, 2019 vide Memo No. 33/2S
(BM) -2453/2008 (Pt.1) valid till 31stDecember, 2022. The
authorization dated 26th July, 2019 was obtained. for the handling,
transport and disposal of Bio-Medical Waste in a Common Treatment
Facility. The applicants had obtained the Authorization from the West
Bengal Pollution Control for operating a facility for generation,
collection, reception, treatment, storage, transport and disposal of
Bio-Medical Waste as per the Bio-Medical IWaste Management Rules,
2016. The applicants had obtained the authorization for operating
their CBWTF at Fulbari Canal Road, P.O. - Fulbari, P.S.- Bhaktinagar,
District — Jalpaiguri, Pin — 734015. In such Authorization dated 26th
July, 2019, the number of Health Care Facilities covered under the
applicants’ CBWTF was 1077. The installed treatment and disposal
capacity is BMW from 15000 beds and BMW from non-bedded units
as per Schedule-I of the Rules. The area of distance covered by
CBWTF is 150 kms. and the quantity of Bio-Medical Waste to be
handled, treated or disposed is 3750 kgs. Per day.

A copy of the authorization dated 26thJuly, 20}313 ' xb,d;\

and marked as annexure “P-§", W P>
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12. The applicants state that the West Bengal Pollution Control
Board had by a Memo dated 5"August, 2019 granted a Consent to
Operate to the applicants’ company under Section 25 and 26 of the
Water (Prevention & Control of Pollution) Act, 1974 and Section 21 of
the Air (Prevention & Control of Pollution) Act, 1981 valid till
31stDecember, 2022.

A Copy of the Consent to operate is annexed and marked as

annexure “P-6”,

13. The applicants state that after having entered into the
Agreement with health department to provide Bio-Medical Waste
Treatment facility in North Bengal, the applicants were operating with
the authorization and the consent to operate granted by the West
Bengal Pollution Control Board. The area in which the applicants
were collecting the Bio-Medical Waste covers Hospitals within a radius
of 75 kms. from their plant. The then number of beds covered by the
applicants’ CBWTF were around 21986 for the districts of
Coochbehar, Siliguri, Jalpaiguri, Darjeeling, Malda, Uttar Dinajpur
and Dakshin Dinajpur in the year 2016 and it was almost that till
2024 and presently the applicants are operating for only 8745 (2023)

beds which is much beyond its minimum eligibility.

14. The applicants state that the Bio-Medical Waste Management
Rules, 2016 as gazette by the Government of India, Ministry of
Environment, Forest & Climate Change by Notification dated 28th
March, 2016 clearly and categorically provides the necessity of
operating a CBWTF for handling of hazardous waste, ote: Egr the

purpose of handling the same, the treatment faCIIIHCS‘(@wﬁQ‘}{ ‘éﬁ\
area after obtaining environment clearance fromj\j)m an&(@ans\?yl\}ngv

other criteria. ( LTSRLT LY _
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\ I.) \-!‘i’ q{:' . /’ Vi’(}
oY
T B




#4

9y

nts state that they came to learn that a CBWTF

15. The applica

being Unique Universal Bio-Waste LLP being the respondent No. 9 had

submitted their application before the State Environment Impact

Assessment Authority on 22nd November, 2022 for setting up a

CBWTF at Village - Kaluabari, p.O. Debithakurbari, P.S. Rajgunj,

Mouza - Chhatgujriimari, Pargana
plicants have indicated that the radial

Baikunthapur, District -
Jalpaiguri, West Bengal. The ap
t is 16.60 kms. from the applicants’

re is violation of the BMWM Rules,
d the respondent

distance of the proposed plain
existing plant and as such, the
2016. The applicants on 6th January, 2023 informe
No. 4 that such plant cannot be given permission in violation of the

BMWM Rules, 2016 and CPCB guidelines wherein the coverage area is

well defined.

A copy of the letter dated 6thJanuary, 2023 is annexed hereto

and marked as annexure “p. 77,

16. The applicants state that despite the existing CBWTF of the

applicants, the application of respondent No. 9 was allowed without
conducting gap analysis. That SPCB/PCC is required to conduct gap
analysis w.r.to coverage area of the bio-medical waste generation and
also projected over a period of next ten years, adequacy of existing
treatment capacity of the CBWTF in each coverage area of radius 75
km. That the SPCBs and PCCs shall conduct the gap analysis and
based on the gap analysis, action plan for development of new
CBWTFs is required to be prepared and submitted to MoEF and CC

p ’and CPCB within six months’ time,
1., The applicants state that by a Government order No. 35-
HS(S)/HE/O/HS/(MS)/BMW-02/2022 dated 21st February, 2024

’r};{' Special Secretary, Government of West Bengal had allocated

Vg
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different health facilities to the existing CBWTFs. That the rate for the
bedded facilities will be determined on the basis of the total number of
occupied beds as per the ‘daily midnight census of patient count’ for

the reference month of respective health facilities.

A copy of the Government order dated 21stFebruary, 2024 is

annexed and marked as annexure “P-8”.

18. The applicants state that by a Government order dated
27t December, 2024 a reallocation of all Government Health Facilities
for lifting, transport and processing and disposal of BMW to the
operational CBWTF was issued by the Special Secretary, Government
of West Bengal, Health and Family Welfare Department. That the re-
allocation was made based on the distance criteria, and as per
decision taken in the SLAC meeting held on 4.10.2024. It is pertinent
to mention that that M/s Unique Universal since has not set up any

plant, therefore no Government health facilities were allotted to it.

A copy of the Government order dated 27%"\December, 2024 is

annexed and marked annexure “P- 97,

19. The applicants state that the number of beds after
Government order dated 27%December, 2024, are re-allocated in the
manner stated herein below, with the total strength of 8745

operational beds for the applicants at present.

f

' District Name | Private | Actual billing beds | Total
/ ' Beds (based on midnight
co N b | _|census)
Jipugdhgu ‘619 93933 - | 1552 _{
Cdc 1,& } | 1046 1298 === 2344 1
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District Name | Private Actual billing beds | Total
Beds (based on midnight |
- | census) S I
Darjeeling 1244 1508 2752 |
Kalimpong 102 237 339 |
i J
Uttar Dinajpur |0 265 265 ‘
| |
[ Total 3309 5436 8745 |

20. The applicants are operating their CBWTF since 2009. For the
purpose of establishing the CBWTF several stages have to be gone into
before the plant can be made operational. The process is detailed
herein starting with preparation of ToR Application, whereby an
application of ToR, specifically addressing the requirements for Bl
category bio-medical waste treatment facilities-Include preliminary
project details such as proposed location, technology to be used,
waste generation estimates, Pre-feasibility Report, proposed ToR by
the PP, and initial environmental concerns. Thereafter submission of
ToR Application wherein the applicant will submit the application for
Terms of Reference (ToR) to the Parivesh Portal 2.0 [Application for
ToR (Category A, B1, and B2 violation)/EC (Category B2) - Form-1].
The subsequent stage is ToR review. Herein, the Regulatory Authority
i.e., SEAC committee reviews the ToR application and published a
minutes in Agenda. As per schedule mentioned in minutes,
presentation about the proposed project is to be done by the
proponent or engaged consultant held in Paribesh Bhaban. That next
is ToR Issuance, i.e. if satisfied, the SEAC advised SIAA for issues

Terms of Reference (ToR) within 60days of Form-1 application.

Lo ¥, - The applicants state that in the process after an applicant is

A ;
grapted ToR, it can move towards EC Application. Outlining the scope

.,J:, Ton ,e_)’r,wm«q‘, for preparing the Environmental Impact Assessment (EIA)
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report tailored to B1 category standards. Thereafter, Baseline Study (3

months) to be done. Thereafter, draft EIA Report is to be prepared.

22. The applicants state that in the next stage the Public Hearing

shall be arranged to gather feedback from stakeholders and local

communities in a systematic, time bound and transparent manner

ensuring widest possible public participation at the project site(s) or in
its close proximity District -wise, by the concerned State Pollution

Control Board (SPCB) or the Union Territory Pollution Control
Committee (UTPCC). Then the Final EIA report is to be prepared.

23. The applicants state that thereafter submission of

Environmental Clearance Application, to submit the DPR, EIA report,
and other required documents tailored to B1 category standards to
the regulatory authority. Include the prescribed application form and
fees specific to Bl category requirements. The detailed review is
carried on and the Regulatory authority conducts a detailed review of
the DPR, EIA report, and public feedback specific to Bl category

standards. Then site visits may be conducted to assess actual

conditions and compliance with proposed plans.

24. The applicants state that in the next step Environmental
Clearance Decision is taken. The Regulatory authority i.e., SEAC
evaluates all inputs (technical reports, environmental assessments,
public feedback) specific to Bl category criteria and decides on
granting environmental clearance. If clearance is granted, the

authority specifies any conditions or modifications required to comply

301 ‘W%—;\:cnvironmental regulations and then advised to SEIAA to grant

ﬁ/
P, I f{
/ f
N

‘

,

WA »p
e L
L L

v e

—

Asr e

EC ALertificate. Next is followed by implementation Phase wherein

Implement necessary modifications or conditions as specified in the
'.,-,cnviyonmcntal clearance.
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25. The applicants state that for Obtaining CTE (Consent to
Establish), after EC is granted, the applicant will have to apply for
CTE application in OCMMS (Online Consent Management 8
Monitoring System) Portal. To apply firstly the applicant has to add
industry details as well as occupier details and register in the portal.
Then the applicant will get the user Id & password. After that, by login
with user id & password, the application form is opened. The
applicant will have to fill the form properly, submit the required and
additional documents and then final submission to be done. After
submission of the application, if any scrutiny is given by the SPCB in
the application form, the applicant will have to reply for the scrutiny
properly. After completion of the scrutiny process, the applicant gets
payment option and after few days of payment, the applicant will get
CTE certificate from SPCB in the web-portal.

26. The applicants state that for Obtaining CTO (Consent to
Operate), after CTE is granted, the applicant will have to apply CTO
application- in OCMMS (Online Consent Management .&s Monitoring
System) Portal. After submission of the application, if any scrutiny is
given by the SPCB in the application form, the applicant will have to
reply to the scrutiny properly. After completion of the scrutiny
process, payment option are opened. After few days of payment, CTO
certificate from SPCB is uploaded in the web-portal.

27, The applicants state that for the purpose of obtaining
Authorization, after CTO is grated, the applicant will have to apply for
/}f.:thonzamn in OCMMS Portal. It is pertinent to mention that for

Weét Bengal Projects, at first the applicant will have to register in

S:lggsaﬂp Portal for Applying CTE as well as CTO application. In
"_Silpae?'atl'i) Portal, Common Application Form to be filled, then by
4., cliclrfng}’.‘lAF form, it is directed to OCMMS Portal.
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28. The applicants state that while operating as a CBWTF since
the authorization has expired the applicants had applied for necessary
authorization before the West Bengal Pollution Control Board,

wherein, fresh Authorization was granted to the applicants CBWTF for

the period 3 May, 2024 to 30th April, 2029.

A Copy of the Authorization is annexed and marked as

annexure “P- 10”.

29. The applicants state that they had also applied for Consent to
Operate. A fresh Consent to Operate was granted in favour of the
applicants’ CBWTF valid from 3 May, 2024 till 3rd May, 2029.

A Copy of the Consent to Operate dated 3rd May, 2024 is

annexed and marked as annexure “P-11”.

30. The applicants state that the CBWTF of the applicants are
already existing at Fulbari Canal Road, Bhaktinagar presently serving
to only 8745 operational beds, which is much below the minimum bed
numbers of 10000. Moreover, in the event the applicants’ falls short of
10000 beds within 75 Kms radius it can extent upto 150 km radius to
work for the maximum 10000 beds. That as per the revised guidelines
the coverage area of a CBWTF is defined and a CBWTF located within
the respective State/UT shall be allowed to cater healthcare units
situated at a radial distance of 75 KM. However, in a coverage area

where 10,000 beds are not available within a radial distance of 75 KM.

_existing CBWTF in the locality (located within the respective State/UT)
~ ey be allowed to cater the healthcare units situated up to 150 KM

radius w.,r.to its location provided the bio-medical waste generated is

IR
collécted, treated and disposed of within 48 hours as stipulated under

 the BYM Rules. Other than the health care facilities, number of
/i

,
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beds also comes as a criteria while deciding the coverage area. In case,

number of beds is exceeding >10,000 beds in a locality (i.e. coverage

area of the CBWTF under reference) and the existing treatment

capacity is not adequate, in such a case, a nNew CBWTF may be

allowed in such a locality in compliance to various provisions notified
under the Environment (Protection) Act, 1986, to cater services only to
such additional bed strength of the HCFs located. Herein there is no
additional or surplus beds and therefore the respondent No. 9 has no

scope or provision to set up a new CBWTF when the existing is

working below its capacity.

31. The applicants state that, herein the number of operational
beds are much beyond the minimum capacity of 10000 and under
such circumstances no new plant can be allowed to be set up within
75 Km radius. Assuming a new CBWTF is set up for the same area
then the applicants will operate for around 4500 beds, which is not

the purpose defined in the CPCB Guidelines.

32. The applicants state that from the annual report submitted by

the applicants for the period 1%t January, 2019 to 31st December,
2019 the applicants had worked for total 19076 beds.

Copy of the annual report along with forwarding letter dated

7th August, 2020 is annexed and marked as annexure “P- 12”.

33. The applicants state that from the annual report submitted by

3be applicants for the period 1%t January 2021 to 315t December, 2021
it éfppears that the applicants had worked for total 21201 beds.

-

| A copy of the annual report along with forwarding letter dated
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34. The applicants state that from the annual report submitted by
the applicants for the period 15t January 2023 to 31% December, 2023
it appears that the applicants had worked for total 19636 beds.

A copy of the annual report along with forwarding letter dated

23rd April, 2023 is annexed and marked as annexure “p - 14”7,

35. The applicants state after a CBWTF is allowed at Malda, the

number of beds allotted to the applicants reduces drastically since
2023. That after the Government Order dated 27% December, 2024
the number of beds were further reduced to 8745 and now bills are

raised only for functional beds thereby 70% billing is done of the total
allotted beds.

36. The applicants state that in the above circumstances the

respondent authorities have processed the application of the
respondent No. 9 for setting up of a CBWTF at Kaluabari, Rajganj,
Baikunthapur within 16.60 kms distance from the CBWTF of the
applicants. The same is not only barred under the BMW Rules, 2016
and also specifically clarified in guidelines for managing Bio-Medical

wastes.

37. The applicants state that without the gap analysis the
respondent No. 9 was allowed to submit TOR and in subsequent steps
it was allowed to participate. That despite not fulfilling the distance
criteria, the consent to establish was approved in favour of the

respondent No. 9 on 13t September, 2023.

» faellis ey 4
, , ", A Copy of the Consent to Establish dated 13" September
= »
O w7y, 120238 is-annexed and marked as annexure “P- 15,
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38. The applicants state that the Environmental Clearance (EC)
was also granted by SEIAA in favour of the respondent No. 9 in

violation of the BMW Rules, 2016.

A Copy of the Consent to Establish dated 1% September, 2023

is annexed and marked as annexure “P- 16”.

39. The applicants state that the respondent No. 9 has not set up
its CBWTF but had applied before the West Bengal Pollution Control
Board for issuing the Consent to Operate in favour of the respondent

No. 9. That the WBPCB rejected such application on 31% December,
2024.

A status of the rejection as obtained from website is annexed

and marked as annexure “P-17".

40. The applicants state that since the respondent No. 9 does not
have | a CBWTF it cannot apply for a Conscﬁt to operate. The
respondent No. 9 did not have the Consent to Operate till the date
Writ petition was filed and till it was moved on 34 March, 2025.

41. The applicants state that the Ministry of Environment, Forest
and Climate Change by a Government order dated 14t October, 2022
has inter-alia, clarified that new facilities may be allowed on the basis
of gap analysis by SPCBs wherever required. That the authority had
specifically asked to ensure that gap analysis studies and BMWM
Rules, 2016 and CPCB guideline provisions must become one of the

‘ Jsfp;}fgamental grounds of granting ECs to HCFs and CBWTFs.

M

O Ty, y'
=( Ry 2 o L0, \ Gopy of the Government order dated 14t October, 2022 is
NS4 % ,anne}(é*d’,{hnd marked as annexure “P- 18”,
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42.  The applicants state that the State Advisory Committee under
the Chairmanship of the respective Health Secretary OVErsees the
implementation of the Rules, 2016. Upon considering several factors
including the capacity of the CBWTF to collect and dispose of the
required quantity of hazardous waste per day, allots area to ensure
treatment and disposal of waste in terms of the Water (Prevention &
Control of Pollution) Act, 1974 and shall perform the duties as
specified in the Schedule of the Rules, 2016.

43. The applicants state that Rule 7 of the Bio- Medical Waste
Management Rules, 2016 provides for treatment and disposal of bio -
medical waste. Rule 7(1) provides that Bio-Medical Waste shall be
treated and disposed of in accordance with the Schedule-I and in
compliance with the standard provided in Schedule-II by the Health
Care Facilities and Common Bio-Medical Waste Treatment Facility.
Rule 7(3) provides that no occupiers shall establish on-site treatment
and disposal facility, if service of Common Bio-Medical Waste
Treatment Facility is available at a distance of 75 kms. Rule 7(4)
provides in case where service of the Common Bio-Medical Waste
Facilities are not available, the occupiers shall set up requisite Bio-
Medical Waste Treatment equipment like Incinerator, Autoclaves or

Microwaves, Shredder prior to commencement of its operation as per

the authorization given by the prescribed Authority.

44, The applicants state that Rule 9 of the Bio- Medical Waste
Management Rules, 2016 provides for prescribed Authority.

) “9.(1) :The .prescribed authority for implementation of the
._’/Jr . provisions of these rules shall be the State :Pollution Control
/J .
i’ ,{ioards in respect of States and Pollution Control Committees in

\ \n . '
e " respect of Union territories”,
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“10. Procedure for authorization.- Every occupier or operator
handling bio-medical waste, irrespective of the quantity shall

make an application in Form II to the prescribed authority Le.

State Pollution Control Board and Pollution Control Committee,
for grant of authorization and the

as the case may Dbe,
nin

prescribed authority shall grant the provisional authorizatio

Form Il and the validity of such authorization for bedded health

care facility and operator of a common facility shall be

synchronized with the validity of the consents.

(1) The authorization shall be one time for non-bedded

occupiers and the authorization in such cases shall be deemed

to have been granted, if not objected by the prescribed authority

within a period of ninety days from the date of receipt of duly

completed application along with such necessary documents.

(2) In case of refusal of renewal, cancellation or suspension of
the authorization by the prescribed authority, the reasons shall

be recorded in writing:

Provided that the prescribed authority shall give an opportunity
of being heard to the applicant before such refusal of the

authorization.
(3) Every application for authorization shall be disposed of by

the prescribed authority within a period of ninety days from the
date of receipt of duly completed application along with such

-z necessary documents, failing which it shall be deemed that the

o, )

q"tiyftqrization is granted under these rules.

< U
n case of any change in the bio-medical waste generation,

‘. f
© _’hayfdling, treatment and disposal for which authorization was
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earlier granted, the occupier or operator shall intimate to the
prescribed authority about the change or variation in the activity

and shall submit a fresh application in Form II for modification

of the conditions of authorization”.

“11. Advisory Committee :- Every State Government of Union
territory, Administration shall constitute an Advisory Committee
for the  respective State or Union territory under the
chairmanship of the respective health secretary to oversee the
implementation of the rules in the respective state and to
advice any improvements and the Advisory Committee shall
include representatives from the Departments of Health,
Environment, Urban Development, Animal Husbandry and
Veterinary Sciences of the State Government or Union territory
Administration, State Pollution Control Board or Pollution
Control Committee, urban local bodies or local bodies of
Municipal Corporation, representatives from Indian Medical
Association, common bio-medical waste treatment facility and

non-governmental organization.

(3) The Advisory Committee constituted under sub-rule (1) and
(2) shall meet at least once in six months and review all matters
related to implementation of the provisions of these rules in the
State and Armed Forces Health Care Facilities, as the case may
be.

(4) The Ministry of Health and Defence may co-opt
representatives from the other Governmental and non-

governmental organisations having expertise in the field of bio-

medigal waste management”
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45. Rule 17 of the Bio- Medical Waste Management Rules,
2016provides for allocation of land for setting up of CBWTF.

46. The applicants state that the revised guidelines for
Common Bio-Medical Waste Treatment Facilities specifically
provides the criteria for development of a new CBWTF for a

locality or region. The guidelines provide that:-

“SPCB/PCC is required to conduct gap analysis w.r.to coverage
area of the bio-medical waste generation and also projected
over a period of next ten years, adequacy of existing treatment
capacity of the CBWTF in each coverage area of radius 75

km.as given in Annexure-L

All the SPCBs and PCCs shall conduct the gap analysis and
based on the gap analysis, action plan for development of new
CBWTF is required to be prepared and submitted to MoEF& CC
& CPCB within six months’ time. In case of States/UTs, where
no CBWTF is available, in such a case, SPCB/PCC being
prescribed authority under the NMWM Rules is required to
submit the detailed proposal to MoEF& CC/MoH& FW through
the respective State Government or UT Administration. Also the
option of forming association by the group of health care
facilities (HCFs) to develop their own CBWTF also be
encouraged following these guideline. In case, any coverage
area requires additional treatment capacity, in such a case
action may be initiated by the prescribed authority for allowing
a new CBWTF in that locality without interfering the coverage
area of the existing CBWTF and beds covered by the existing

7 CBWTF”,
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47. The applicants state that as per the revised guidelines the

coverage area of a CBWTF:-

“8. Coverage area of CBWTF:
Suggested coverage area for development of a CBWTEF:

a) A CBWITF located within the respective State/UT shall be
allowed to cater healthcare units situated at a radial distance of
75 KM. However, in a coverage area where 10,000 beds are
not available within a radial distance of 75 KM. existing
CBWTF in the locality (located within the respective State/UT)
may be allowed to cater the healthcare units situated up to150
KM radius w.r.to its location provided the bio-medical waste
generated is collected, treated and disposed of within 48 hours

as stipulated under the BMUWM Rules.

b) In case, number of beds is exceeding >10,000 beds in a
Ic;cah'ty (i.e. coverage area of the CBWTF under reference) and
the existing treatment capacity is not adequate, in such a case,
a new CBWTF may be allowed in such a locality in compliance
to various provisions notified under the Environment (Protection)

Act, 1986, to cater services only to such additional bed strength

of the HCFs located.

¢) In case of hilly areas, considering the geography, only one
CBWTF with adequate treatment capacity may be developed
covering at least two districts tocater treatment services to the
HCFs located in the respective Districts. The selection and
allocation of site etc. should be done as per the criteria
suggested under these guidelines. The treatment charges to be

prescribed by the respective SPCB/PCC. in consultation with
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the State Advisory Committee to be constituted under the
BMWM Rules by the respective State Government or UT

Administration”.

A copy of the Revised Guidelines is annexed hereto and

marked as annexure “P -19”.

48. The applicants state that in terms of the Bio- Medical Waste
Management Rules, 2016, and revised guidelines the applicants are
operating for an area being divided into Zones. The permissible limit is
decided Zone wise and the Finance Department in consultation with
WBPCB had divided the districts in the state of West Bengal Zone wise
and allotted Zone -1, Jalpaiguri to the applicants and it covers all
district & medical colleges in the districts of Coochbehar, Siliguri,
Jalpaiguri, Darjeeling, Malda, Uttar Dinajpur, Dakshin Dinajpur.

49. The applicants state that the Rules, 2016 specifically provides
that in a respective area when a CBWTF is functioning, it is to cater to
the needs of the surrounding hospitals which comes within the radius
of 75 kms from the plant. The same is being inducted so that a
CBWTF having incurred a substantial investment for establishing the
CBWTF shall be permitted to cater to a minimum of 10000 beds
within the radial distance of 75 kms. radius and therefore, no other

CBWTF can come up within the 75 kms. radius of an existing CBWTF.

50. The applicants submit that Central Pollution Control Board
prepares guidelines and submit it to the Ministry of Environment,

: i P‘;a;est and Climate change.

- / \
’51 f_},hc applicants assailing such act of the respondents in

2 .5 oy
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' f),-;;*ggi{xcgénd marked as annexure “P-21",

& the writ application and despite the CTO being r

2, (

existing CBWTF of the applicants at Fulbari Canal Road, when
admittedly such application of the respondent No. 9 was already
rejected by WBPCB on 31st December, 2024, the applicants filed a writ
application being W.P.A No. 443 of 2025 before the Hon’ble High
Court at Calcutta on 18%"February, 2025 praying for setting aside of
the Environment Clearance dated 1.9.2023 and Consent to Establish
dated 13.9.2023 issued in favour of the respondent No. 9 for setting

up of a CBWTF at Kaluabari, Jalpaiguri.

S2. The Learned Advocate-on-Record of the applicants in such writ
petition thereafter effected service upon all the respondents. The
respondents duly received the copy of the writ petition along with the

communication letter that the instant writ application shall appear on

3rdMarch, 2025 or so soon thereafter.

53. The said writ application was taken up for hearing on

3rdMarch, 2025, when despite service none appeared on behalf of the

respective respondents except for the state respondents.

A copy of the order dated 3rdMarch, 2025 is annexed and

marked as annexure “p.20”.

54. Subsequently, the applicants have come across a Consent to

Operate dated 6th March, 2025 issued by the West Bengal Pollution
since the WBPCB was in receipt of the copy
ejected on

rch, 2025

Control Board in a haste,

ddjudication of the instant writ application.
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55. That an Authorization dated 6"March, 2025 was issued by the
West Bengal Pollution Control Board in favour of the respondent No.

9.

A copy of the Authorization dated 6thMarch, 2025 is annexed

and marked annexure “P-22”.

56. The respondents despite being aware that the writ application
being W.P.A. No. 443 of 2025 was filed challenging the grant of
Environmental Clearance dated 1stSeptember, 2023 and the Consent
to Establish dated 13%September, 2023 had issued the Consent to
Operate and Authorization both dated 6th March, 2025.

o7. The instant writ petition was taken up for consideration by the
Hon’ble Court on 10®:March, 2025 when the Learned Counsel of the
applicants brought the same before this Hon’ble Court during course
of hearing. Upon perusing the same, the Hon’ble Court granted liberty
to file a supplementary affidavit to bring on record the Consent to

Operate dated 6"March, 2025 and Authorization dated 6%:March,
2025.

58. The applicants in this writ application has challenged the
application of the respondent No. 9 which was allowed without
conducting gap analysis. That SPCB/PCC is required to conduct gap
analysis w.r.to coverage area of the bio-medical waste generation and
also projected over a period of next ten years, adequacy of existing
treatment capacity of the CBWTF in each coverage area of radius 75
/km That the SPCBs and PCCs shall conduct the gap analysis and

bA'sed on the gap analysis, action plan for development of new

: & C.BW}Ps is required to be prepared and submitted to MoEF and CC

anj (HILB within six months’ time.

9,
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59. The applicants challenged in the writ petition that the
respondent authorities have processed the application of the
respondent No. 9 for setting up of a CBWTF at Kaluabari, Rajganj,
Baikunthapur within 16.60 kms distance from the CBWTF of the
applicants. The same is not only barred under the BMUW Rules, 2016
and also specifically clarified in guidelines for managing Bio-Medical

wastes.

60. The applicants state that the applicants filed a Supplementary
Affidavit before the Hon'ble High Court at Calcutta in W.P.A No. 443 of
2025 inter-alia, continuing their prayer for withdrawal of the
Environmental Clearance dated 1st September, 2023 and the Consent
to Establish dated 13thSeptember, 2023 granted to the respondent No.
9. The applicants stated therein that despite service upon the
respondents including the West Bengal Pollution Control Board they
decided not to appear before the Hon'ble Court at the time of hearing
on 3rdMarch, 2025 and during pendency of the writ petition issued the
Authorization dated 6tMarch, 2025 and Consént to Operate dated
6thMarch, 2025 was issued and accordingly prayed for setting aside

and withdrawal of the same with immediate effect.

Copy of the supplementary affidavit without annexure is

annexed hereto and marked as annexure “P-23”.

61. The applicants state that an application being C.A.N. 1 of
2025 was filed on 30th April, 2025 in the said writ application by the
respondent No. 9 inter-alia, stating that a more or less similar writ
petition being W.P.A No. 1374 of 2023 was filed by the applicants and
#hat W.P.A No. 1374 of 2023 has more or less the same contents as

“ahat 0f W.P.A No. 443 of 2025 and accordingly prayed that W.P.A No.
* . _
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443 of 2025 be dismissed as not maintainable and to protect the right

and interest of the respondent No. 9.

A copy of the application being CAN 1 of 2025 is annexed and

marked as annexure “P-24”.

62. The applicants filed an objection to C.A.N. 1 of 2025 inter-alia,
stating that in W.P.A No. 1374 of 2023 the applicants assailed the
recommendation by their representation dated 6th January, 2023,
which was not considered and has lost its effect by then. In such writ
application the petitioners/applicants have challenged the EC dated
1st September, 2023 and CTO dated 30th September, 2023, which are
subsequent development and therefore the two cause of action in the

two writ applications are different from each other.

63. That the parties to the writ application W.P.A No. 1374 of 2023
are not the same, as in the present writ application and the cause of
action is alsd not same as in W.P.A No. 1374 of 2023 the applicants
prayed for setting aside the recommendation process of respondent
No. 9, whereas in the writ application the petitioners/applicants
prayed for setting aside of the Environmental Clearance dated
01.09.2023 and the setting aside of the consent to establish dated
13th September, 2023 and also by the supplementary affidavit the
petitioners/applicants have prayed for setting aside of the
authorization dated 6th March, 2025 and Consent to Operate dated
6th March, 2025, which were issued tactfully by WBPCB without

appearing in the writ application.

A/
' d J
" A copy of the objection filed by the petitioners therein to
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64.  The applicants state that the respondent No. 5 in the capacity
of the Central Pollution Control Board used an Affidavit-in-Opposition
in W.P.A No. 443 of 2025 affirmed on 8th July, 2025 affirmed inter-
alia, stating that the process of establishment of CBWTF is regulated
by WBPCB and each bigger district can have two CBWTFs. It referred
toa clarification, which is an internal document and not supported by
any explanation as it is not supported by the prevailing Act and Rules
for establishing a CBWTF.CPCB stated the duties of WBPCB but has

not explained its involvement.

A copy of the affidavit-in-opposition, without annexure filed by

CPCB is annexed and marked as annexure “p-26”.

65. The applicants had filed their reply affirmed on 14tAugust,
2025 to the affidavit -in-opposition filed on behalf of Central Pollution
Control Board stating that CPCB has not denied the applicants
allegation of the respondent No. 9 establishing a CBWTF within 16 6
Kms of the applicants’ existing CBWTF in violation of BMW Rules,
2016. That in the writ application being W.P.A No. 1374 of 2023 the
applicants prayed for setting aside of the recommendation granted to
M/s. SNG Enviro Solutions Private Limited and also staying the
recommendation process of the respondent No. 9. By order dated
20t:November, 2023 the writ application was disposed off with the
observation that if the petitioners’/applicants case is regularized and
the petitioners’/applicants’ obtain an authorization to operate after all
the proceedings are over, the petitioners/applicants may approach the
authorities for necessary orders. On this pretext the Hon'ble Court

held that the challenges to the writ petitioners are baseless and

)unfounded
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66. That both the West Bengal Pollution Control Board and
Central Pollution Control Board take decision along with the
Secretary, Health and Family Welfare Department, Government of
West Bengal for granting recommendation and authorization for
setting up of a Common Bio-Medical Waste Treatment Facility in such
an area, which is subject to scrutiny before setting up of a CBWTF. It
is specifically provided in the Revised Guidelines for Common Bio-
medical Waste Treatment and Disposal Facilities as notified and
published by the Central Pollution Control Board under the Ministry
of Environment, Forest and Climate Change for setting up of a
CBWTF, which shall be allowed to cater to healthcare units situated at
radial distance of 75 Kms and such coverage area, where 10000 beds
are not available, then such CBWTF may be allowed to cater the
healthcare units situated up to 150 Kms radius. Thus, this is not in
doubt that the petitioners’ area is covered till 75 Kms radial distance
extended to 150 Kms and the same is not disputed by the answering
respondent. That as per the revised guidelines as relied on by the
answering respondent, such mddiﬁcation nowhere provides the need
for a new CBWTF within 16.6 Kms of the existing CBWTF. Rather, it
insists on the coverage area of 75 Kms radius and based on gap
analysis report the existing CBWTF may also be granted an extension
of its area. That from the annexure B’ and ‘C’ it appears that that the
gap analysis had non-uniformity in data and approach and therefore
it was requested to be revised. On reading of the same, it nowhere
appears that the CPCB has suggested the setting up of a CBWTF
which 16.6 Kms of the existing one. No such report to that effect has
“been submitted. Moreover, such report of gap analysis nowhere
supﬁ;csl that the requirement of a new CBWTF, due to inadequate
per\ncc “of the petitioners’ CBWTF. That CPCB has not denied that the
p(,mun}vss CBWTF is covering 8745 beds and also admitted that it is

L my(h /):]ow the minimum number of beds a CBWTF should be
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allotted. The petitioners disclosed the number of beds they provided
service to since 2019 to 2023 and then at present providing service to
only 8745 beds and such facts are not denied at all by the answering

respondent.

A copy of the affidavit-in-reply filed by the applicants/

petitioners is annexed and marked as annexure “p.27”.

67. The applicants state that the respondent No. 6 being the West
Bengal Pollution Control Board filed an affidavit-in-opposition inter-
alia, referring to a Health Department meeting dated 31stAugust, 2022
and relying on the same allowed another CBWTF to be constructed
within 16.6 km of the applicants; existing CBWTF.

A copy of the affidavit-in-opposition filed by WBPCB is

annexed and marked as annexure “p.28”,

68. The applicants filed an afﬁdavii:—in—reply inter-alia stating
denying that WBPCB purpose for setting up a CBWTF within 16.60
kms of an existing CBWTF is to encourage better practice of Bio-
medical waste disposal. Rather it is on record that such action of the
WBPCB has violated the rules, which provide that a CBWTF must
cater to a minimum of 10000 beds. Whereas, with such irrational
decision of the WBPCB the number of beds to which the petitioner
now caters to it 8745. Therefore, the idea of allowing the respondent

No. 9 to set up a CBWTF so close to the existing one has created

environfhental hazards as the plants itself are allowed to be

con’struetc’d at areas away from human inhabitation as disposal of

- Bio- medloala waste is supposed to cause health impact. The impugned

decisi ) n‘Vi he committee dated 31st August, 2022 is taken grossly in
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violation of the BMW Rules, 2016 and CPCB guidelines, which till date
provides the minimum requirement of 10000 beds for a CBWTF.

A copy of the affidavit-in-reply, without annexure filed by the

applicants is annexed and marked as annexure “pP-29”,

69. The applicants state that the petitioners were catering to
21886 beds in the year of 2022, which has now drastically fallen to
only 8745 beds since December, 2023, which is much below the
minimum bed of 10000. That in the event a CBWTF falls short of
10000 beds per day, it can extend its radius from 75 Kms to 150 Kms.
Thus, it nowhere justifies the action of the respondent to allow setting
up of a new CBWTF within 16.60 Kms of an existing CBWTF, which is
operating below the minimum allotment of 10000 beds per day. The
respondent is aware of the exact beds to which the petitioners is
providing service i.e. 8745 after the Government order dated 27th
December, 2024 was passed. Despite having knowledge of the same,
the reépondent has suppressed in this paragraph the actual number
of beds and deliberately stated that the petitioners are operating for
23000 beds, which is absolutely a false statement made before the
Hon'ble Court. The decision of the State Government in the presence
of the Chairman of the State Level Advisory Committee is grossly
violative of the Rules and Guidelines as there is no scope to set up
more than one CBWTF, when the existing CBWTF is functioning below
10000 beds i.e. 8745 as the petitioners are functioning today. Thus,
the decision dated 31st August, 2022 is bad in law, dehors the

)9 principle of natural justice, unreasonable and in violation of the

/’ r’mgtmg Rules and Guidelines.

applicants state that the WBPCB seems to explain the

issuing Consent to Operate, A Consent to Operate is not
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issued as a casual approach, but is issued for a specific purpose. It is

very surprising to notice that the answering respondents wrote that
the Consent to Operate issued in favour of the petitioner is nothing
but a mere renewal of the Consent to Operate earlier granted in favour
of the petitioners’ CBWTF.” ‘Such renewal however, does not prevent
the Pollution Control Board from issuing CTO in favour of the private
respondent No. 9 in any manner’ Thus the explanation taken by
WBPCB is that petitioners’ CTO is a mere renewal and that is a

deciding factor for issuing another CTO in favour of the respondent

No. 9.

3rdSeptember,
A No. 443

71, The applicants state that by an order dated 2
2025 passed by the Hon'ble Justice Aniruddha Roy in W.P.
of 2025 along with I.A No. C.A.N. 1 of 2025 allowed the application

being I.A No. C.A.N. 1 of 2025 in part only on the ground of existence
of alternative remedy. The Hon'ble Court clarified that the objection on
the ground of suppression of material fact as alleged by the
respondent No. 9 in the CAN application stands rejected. Reéultantly
the W.P. No. 443 of 2025 stands dismissed only on the ground of
existence of alternative remedy. However, it is made clear that the
applicants being the writ petitioners therein shall be at liberty to file
the statutory appeal before the jurisdictional appellate forum within a
period of 6 weeks from date. In the event such an appeal is filed, the
jurisdictional appellate authority shall registered the same forthwith
and shall proceed with the same and come to its logical conclusion
strictly in accordance with law, as expeditiously as possible. The
Hon'ble Court made it clear that it has not gone into the merit with

the rival contentions of the parties to the writ petition and all point are

I ALS L, g
T ,k’g}?t‘opcn for the parties to urge before the jurisdictional appellate

~ authority.
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Copy of the order dated 23 September, 2025 is annexed

hereto and marked as annexure “P-30”.

72. The applicants submit that since the writ petition being W.P.A
No. 443 of 2025 was heard after exchange of affidavits, the

contentions of the respondent No. 9, Central Pollution Control Board

and West Bengal Pollution Control Board are on record. Wherein, they

have grossly failed to justify their action of allowing another CBWTF

within 16.60 Km of an existing CBWTF. Such contentions are pending

hearing to be adjudicated before this Learned Tribunal being the

jurisdictional authority.
GROUNDS

L. For That the impugned EC granted to Respondent No. 9

violates Rule 5(2) of the Bio-Medical Waste Management
Rules, 2016, and the CPCB Revised Guidelines prescribing
minimum distance criteria of 75 km between two CBWTFs.

II. For That SEIAA, West Bengal failed to conduct gap analysis
and carrying capacity study before granting EC, in
contravention of the directions of the CPCB and MoEF & CC

circulars.

I11. For That the impugned decision undermines environmental
safeguards by allowing duplication of hazardous waste
treatment facilities, contrary to the Sustainable
Development ~ Principle and  Precautionary Principle

*.
: recognized under Section 20 of the NGT Act, 2010.



V.

VL.

VII.

VIII.

IX.

A¢

For That the establishment of another CBWTF within 16.6
km of the applicant’s existing facility is arbitrary,
discriminatory, and contrary to the Zonal Allocation Scheme

approved by the Government of West Bengal vide Memo
dated 22.01.2016.

For That The Respondent Authorities failed to ensure public
participation, environmental transparency, and technical

due diligence mandated under the EIA Notification, 2006

For That the acts and actions of the respondents are neither

bona fide nor lawful.

For That the actions of the respondents are ex facie bad and

unenforceable in law.

For That M/s. Unique Universal is not an “Operator” as
defined under Rule 3 (n) of the BMWM Rules, 2016.

For That The applicant’s Company has set up a plant at
Mouza- Binnaguri, J.L. No. 3, Site No. 12, Post Office-
Fulbarihat, Police Station- Bhaktinagar, District -Jalpaiguri,
Pin- 734015, being a CBWTF operating since January, 2009
for the purpose of collection, reception, storage, transport,
treatment, disposal or any other form of handling of Bio-
Medical Waste from the nearby Hospitals covering an area of

75 kms radius extended to 150 kms. radius from the plant

of the applicants.

For That It was decided to set up the CBWTF for the

Jalpaiguri district and the surrounding area so that the bio-

= k> S
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medical waste may be collected properly and disposed of

keeping in mind that the environment is not compromised.

For That the concept of distance analysis, number of beds
for one CBWTF was re-defined under the CPCB guidelines to
facilitate a CBWTF with the minimum number of beds and
at the same time not to create a burden upon the
environment by setting up more than one CBWTF in the

surrounding as disposal of bio-medical waste is hazardous.

For That In terms of 2016 Agreement, the applicant’s
Company was rendering services to around 21986 hospital
beds till 2022 for the District of Coochbehar, Siliguri,
Jalpaiguri, Darjeeling, Malda, Uttar Dinajpur, Dakshin

Dinajpur.

For That the applicants being first to operate the CBWTF at
Jalpaiguri area, it had catered to about 21986 beds which
was drastically reduced after othér plant was set up at
Malda and that also number of beds reduced subject to only

billing for operational beds as per newly inducted midnight

CENnsus.

For That the Bio-Medical Waste Management Rules, 2016 as
gazette by the Government of India, Ministry of
Environment, Forest & Climate Change by Notification dated
28t March, 2016 clearly and categorically provides the
necessity of operating a CBWTF for handling of hazardous

waste, etc.

For That for the purpose of handling the same, the

-z .
e treatment facilities are assigned an area after obtaining

XI.
XII.
XIII.
XIV.
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environment clearance from SEIA and satisfying other

criteria.

XVI. For That the applicants state that they came to learn that a
CBWTF being Unique Universal Bio-Waste LLP being the
respondent No. 9 had submitted their application before the
State Environment Impact Assessment Authority on 22nd
November, 2022 for setting up a CBWTF at Village -
Kaluabari, P.O. Debithakurbari, P.S. Rajgunj, Mouza -
Chhatgujriimari, Pargana Baikunthapur, District -

Jalpaiguri, West Bengal.

XVII. For That the radial distance of the proposed plaint is 16.60
kms. from the applicants’ existing plant and as such, there

is violation of the BMWM Rules, 2016.

XVIII. For That despite the existing CBWTF of the applicants, the

application of respondent No. 9 was allowed without

conducting gap analysis.

XIX. For That the SPCB/PCC is required to conduct gap analysis
w.r.to coverage area of the bio-medical waste generation and
also projected over a period of next ten years, adequacy of

existing treatment capacity of the CBWTF in each coverage

area of radius 75 km.

XX. For That the SPCBs and PCCs shall conduct the gap
analysis and based on the gap analysis, action plan for

A7 development of new CBWTFs is required to be prepared and

/ "\ gubmitted to MoEF and CC and CPCB within six months’
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XXI.

XXII.

XXIII.

XXIV.

49
For That by a Government order No. 35-HS(MS)/HF/O/HS/
(MS)/ BMW-02/2022 dated 21st February, 2024 the Special
Secretary, Government of West Bengal had allocated
different health facilities to the existing CBWTFs. That the
rate for the bedded facilities will be determined on the basis
of the total number of occupied beds as per the ‘daily

midnight census of patient count’ for the reference month of

respective health facilities.

For That by a Government order dated 27 December, 2024
a reallocation of all Government Health Facilities for lifting,
transport and processing and disposal of BMW to the
operational CBWTF was issued by the Special Secretary,
Government of West Bengal, Health and Family Welfare
Department. That the re-allocation was made based on the
distance criteria, and as per decision taken in the SLAC
meeting held on 4.10.2024. It is pertinent to mention that
that M/s Unique Universal since has not set up any plant,

therefore no Government health facilities were allotted to it.

For That by operating their CBWTF since 2009 for the
purpose of establishing the CBWTF several stages have to be

gone into before the plant can be made operational.

For That the CBWTF of the applicant is already existing at
Fulbari Canal Road, Bhaktinagar presently serving to only

8745 operational beds, which is much below the minimum

bed numbers of 10000.

For That in the event the applicants’ falls short of 10000
beds within 75 Kms radius it can extent upto 150 km radius

to work for the maximum 10000 beds.



XXVI.

XXVII.

XXVIII.

O

For That as per the revised guidelines the coverage area of a
CBWTF is defined and a CBWTF located within the
respective State/UT shall be allowed to cater healthcare
units situated at a radial distance of 75 KM. However, in a
coverage area where 10,000 beds are not available within a
radial distance of 75 KM. existing CBWTF in the locality
(located within the respective State/UT) may be allowed to
cater the healthcare units situated up to 150 KM radius
w.r.to its location provided the bio-medical waste generated
is collected, treated and disposed of within 48 hours as
stipulated under the BMWM Rules. Other than the health
care facilities, number of beds also comes as a criteria while
deciding the coverage area. In case, number of beds is
exceeding >10,000 beds in a locality (i.e. coverage area of
the CBWTF under reference) and the existing treatment
capacity is not adequate, in such a case, a new CBWTF may
be allowed in such a locality in compliance to various
provisions notified under the Environment (Protection) Act,

1986, to cater services only to such additional bed strength
of the HCF's located.

For That there is no additional or surplus beds and
therefore the respondent No. 9 has no scope or provision to

set up a new CBWTF when is existing is working below its

capacity.

For That the number of operational beds are much beyond
the minimum capacity of 10000 and under such
circumstances no new plant can be allowed to be set up
within 75 Km radius. Assuming a new CBWTF is set up for

the same area then the applicants will operate for around



XXIX.

XXXII.

XXXIII.

XXXIV.

5)

4500 beds, which is not the purpose defined in the CPCB

Guidelines.

For That after a CBWTF is allowed at Malda, the number of
beds allotted to the applicant reduces drastically since

2023.

For That after the Government Order dated 27t December,
2024 the number of beds were further reduced to 8745 and
now bills are raised only for functional beds thereby 70%
billing is done of the total allotted beds.

For That without the gap analysis the respondent No. 9 was
allowed to submit TOR and in subsequent steps it was

allowed to participate.

For That despite not fulfilling the distance criteria, the
consent to establish was approved in favour of the
respondent No. 9 on 13t September, 2023.

For That the Environmental Clearance (EC) was also
granted by SEIAA in favour of the respondent No. 9 in
violation of the BMW Rules, 2016.

For That the respondent No. 9 has not set up its CBWTF but
had applied before the West Bengal Pollution Control Board
for issuing the Consent to Operate in favour of the
respondent No. 9. That the WBPCB rejected such
application on 31st December, 2024,

For That since the respondent No. 9 does not have a CBWTF

it cannot apply for a Consent to operate.
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XXXVI.

XXXVII.

XXXVIII.

XXXIX.

G 9

For That the Rules, 2016 specifically provides that in a
respective area when a CBWTF is functioning, it is to cater
to the needs of the surrounding hospitals which comes
within the radius of 75 kms from the plant. The same is
being inducted so that a CBWTF having incurred a
substantial investment for establishing the CBWTF shall be
permitted to cater to a minimum of 10000 beds within the
radial distance of 75 kms. radius and therefore, no other
CBWTF can come up within the 75 kms. radius of an

existing CBWTF.

For That Central Pollution Control Board prepares

guidelines and submit it to the Ministry of Environment,

Forest and Climate change.

For That State government ensures implementation of the

rule in all health care facilities or occupiers.

For that the existing CBWTF of the applicant is now working

with lesser beds, much below its capacity as the operational

beds allotted are 8745.

LIMITATION:

The Applicant states and submits that this original application

" s filed within the prescribed period of limitation as envisaged in the

Natiorfal Green Tribunal Act 2010and the cause of action is

" eon inuing day by day.
/
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INTERIM RELIEF:

Pending disposal of the application, the applicants pray that

this Hon’ble Tribunal be pleased to direct the respondents to:-

Staying the recommendation process, withdraw the

Environmental Clearance dated 1.9.2023 and Consent to
Operate dated 13.9.2023 granted to M/s. Unique Universal
Bio-Waste LLP for setting up a CBWTF at Village — Kaluabari,
P.O. Debithakurbari, P.S. Rajgunj, Mouza - Chhatgujriimari,
Pargana Baikunthapur, District — Jalpaiguri, West Bengal;

Withdrawing the Consent to Operate dated 6% March, 2025
issued to the respondent No. 9 as issued by the West Bengal

Pollution Control Board despite rejected on 3t December,
2024,

Withdraw the Authorization dated 6% March, 2025 issued by
the West Bengal Pollution Control Board in favour of the

respondent No. 9.

PRAYER

For the reasons stated above, it is humbly prayed that this Hon’ble

Tribunal may be pleased to:

Direct the respondents and/or their men and/or agents
and/or assigns to forthwith and/or immediately withdraw
and/or cancel and/or set aside the Environmental Clearance

dated 1.9.2023 and Consent to Establish dated 13.9.2023

e ),. | granted in favour of M/s. Unique Universal Bio-Waste LLP for

¢
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setting up a CBWTF at Village - Kaluabari, P.O.
Debithakurbari, P.S. Rajgunj, Mouza - Chhatgujriimari,
Pargana Baikunthapur, District - Jalpaiguri, West

Bengalandto act in accordance with law by acting in the

manner stated hereinabove;

Commanding the respondents and/or their men and/or
agents and/or assigns to forthwith and/or immediately stay
the Environmental Clearance recommendation made in favour
of M/s. Unique Universal Bio-Waste LLP for setting up a
CBWTF at Village - Kaluabari, P.O. Debithakurbari, P.S.
Rajgunj, Mouza — Chhatgujriimari, Pargana Baikunthapur,
District — Jalpaiguri, West Bengal and to act in accordance

with law by acting in the manner stated hereinabove;

Directing the respondents to withdraw the Consent to Operate
dated 6th March, 2025 issued by the West Bengal Pollution
Control Board despite rejected on 3t December, 2024,

Directing the respondents to withdraw the Authorization dated
6th March, 2025 issued by the West Bengal Pollution Control

Board in favour of the respondent No. 9.

Direct the respondents to transmit all records pertaining to the
instant case before this Hon’ble Court so that conscionable
justice may herein be rendered by setting aside cancelling
and/or setting aside the Environmental Clearance dated
1.9.2023 and Consent to Establish dated 13.9.2023 granted in
favour of M/s. Unique Universal Bio-Waste LLP for setting up
a CBWTF at Village — Kaluabari, P.O. Debithakurbari, P.S.

Rajgunj, Mouza - Chhatgujriimari, Pargana Baikunthapur,

o =i S
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District - Jalpaiguri, West Bengal and the applicants to

operate as the existing CBWTF in Zone I,

f. And pass such further order or orders as may be fit proper
and necessary in the facts and circumstances of the case and

thus render justice.
JURISDICTION

That this application is filed under the provisions of the
National Green Tribunal, 2010, read with the provisions of the
Environment (Protection) Act, 1986 and the provisions of Bio Medical
Waste Management Rules, 2016 and it is also stated that the
Environment (Protection) Act, 1986 is an enactment under the
Schdule -1 to the National Green Tribunal, Act 2010 and the Bio
Medical Management rules, 2016 which Rules are emanated from the
Environment (Protection) Act, 1986 and that this Hon’ble Tribunal has

power to try the instant original application.

AN

Ao Mo

Applicant Advocate for the Applicant

Date:
Place: Kolkata

&
f.':',g' 1\';
I Ry e ———

hly, e i Ay .!;

| -
¥ [ JV,", : i 7 ) v _-.f_-vl‘ I . "
AY D) o )
\ o I, [E / : Q



AFFIDAVIT

I, Vineeta Burman, wife of Ramakant Burman, aged about 43
years, by faith- Hindu, by occupation- Business, working for gain at
M/S RVD Waste Tech Private Limited, represented by its Director
having its registered office at Shyam Vatika, 297/ 1/1, Dakshnidari
Road, Sribhumi, 37 Floor, Flat- B/3, Kolkata- 700048, do hereby

solemnly affirm and say as follows:-

1. That I am Applicant No. 2 in the instant Original Application
and as such I am acquainted with the facts and circumstances of this
instant case. I have been duly authorized by Applicant No. 1 to sign
this affidavit on behalf of self and on behalf of the Applicant No. 1 as

well.

2. That the statements made in the above paragraphs
are true to my knowledge and belief and the rest are

my respectful submission before this Hon’ble Tribunal.

Y.
Identified by me , q:,\,ﬁ\f'“a
on
: \ﬁ\d’t
(Emm N@kkmr DEPONENT |
Advocate / /
/ /
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A\ ()/vu__;/ c Neotary 1
Kk, Nazrul Islam
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VERIFICATION

I, Vineeta Burman, the applicant herein, do hereby verify that
the contents of the above paragraphs are true to the best of my
Knowledge and grounds are based on legal advice and that I have not

suppressed any material fact.

Lwune™
BN
APPLICANT
Prepared by me
Xu&a N@d‘-"lr’
Advocate
Date:
Place: Kolkata
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|Published in the Gazette of India, Extraordinary, Part I1, Section 3, Sub-section (i)]

GOVERNMENT OF INDIA
MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

NOTIFICATION

New Delhi, the 28" March, 2016

G.S.R. 343(E).-Whereas the Bio-Medical Waste (Management and Handling) Rules. 1998 was published
vide notification number S.0. 630 (E) dated the 20" July, 1998, by the Government of India in the

erstwhile Ministry of Environment and Forests. provided a regulatory frame work for management of
bio-medical waste generated in the country;

And whereas, to implement these rules more effectively and to improve the collection,
segregation, processing, treatment and disposal of these bio-medical wastes in an environmentally sound

management thereby, reducing the bio- medical waste generation and its impact on the environment, the
Central Government reviewed the existing rules;

And whereas, in exercise of the powers conferred by sections 6, 8 and 25 of the Environment
(Protection) Act, 1986 (29 of 1986), the Central Government published the draft rules in the Gazette vide
number G.S.R. 450 (E), dated the 3™ June, 2015 inviting objections or suggestions from the public within

sixty days from the date on which copies of the Gazette containing the said notification were made
available to the public;

And whereas, the copies of the Gazette containing the said draft rules were made available to the
public on the 3™ June, 2015;

And whereas, the objections or comments received within the specified period from the public in
respect of the said draft rules have been duly considered by the Central Government;

Now. therefore, in exercise of the powers conferred by section 6, 8 and 25 of the Environment
(Protection) Act. 1986 (29 of 1986), and in supersession of the Bio-Medical Waste (Management and
Handling) Rules, 1998, except as respects things done or omitted to be done before such suppression, the
Central Government hereby makes the following rules, namely:-

1. Short title and commencement.- (1) these rules may be called the Bio-Medical Waste Management
Rules, 2016.

(2)  They shall come into force on the date of their publication in the Official Gazette.
2. Application.-

(1) These rules shall apply to all persons who generate, collect, receive, store, transport. treat,
dispose. or handle bio medical waste in any form including hospitals, nursing homes, clinics,

dispensaries. veterinary institutions, animal houses, pathological laboratories, blood banks, ayvush

|
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hospitals, clinical establishments, research or educational institutions, health camps, medical or surgical
camps, vaccination camps, blood donation camps, first aid rooms of schools, forensic laboratories and .
research labs. ;
"
(2> Thesc rules shatl ot applyto;- (
(a) radioactive wastes as covered under the provisions of the Atomic Energy Act, 1962(33 of 4
1962) and the rules made there under;
(
(b) hazardous chemicals covered under the Manufacture, Storage and [mport of Hazardous
(

,wgpq@ga}g‘&u}ggm%mmder the Act; ;
- K £ AT i

(c) solﬁfaﬁs@. cg’e@i‘ ﬂna&:jthc Municipal Solid Waste (Management and Handling) Rules, (
2000 madeiuhider the Ack.,
¥ LR r, S 2

(d) the lead acid batteries covered under the Batteries (Management and Handling) Rules, 2001
made under the Act; ) (

() hazardous wastes covered under the Hazardous Wastes (Management, Handling and ‘
Transboundary Movement) Rules, 2008 made under the Act;

(f)  waste covered under the e-Waste (Management and Handling) Rules, 2011 made under the
Act; and

(g) hazardous micro organisms, genetically engineered micro organisms and cells covered under
the Manufacture, Use, Import, Export and Storage of Hazardous Microorganisms. ‘
Genetically Engineered Micro organisms or Cells Rules, 1989 made under the Act.

Definitions.- In these rules. unless the context otherwise requires, -
2+ "Act” means the Environment (Protection) Act, 1986 (29 of 1986);

‘amimal house" means a place where animals are reared or kept for the purpose of experiments or
iesting: '

-+ "authdrisation "Téans permission grantéd by the prescribéd authority Tor the generatioi. coltection
rel.ception, storage, transportation, treatment, processing, disposal or any othér form of Landling o;’
bio-medical waste in accordance with these rules and guidelines issued by the Central Government
or Central Pollution Control Board as the case may be;

(d)  "authorised pir_son" means an occupier or operator authorised by the preseribed authority 10
‘2enerate, collect, receive, store, transport, treat, pmcesé,"aisﬁo'ﬁ?)r_mo‘:h}édim Ndidte. in
accordance with these rules and the guidelines issued by the Central Government or the C J
Pollution Control Board, as the case may be; TR
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biological" means any preparation made from organisms or micro-or
metabolism and biochemical reactions intended for use in the diagnosis.
treatment of human beings or animals or in research activities pertaining thereto:

ganisms or product of
immunisation or the

"bio-medical waste" means any waste, which is generated during the diagnosis, treatment or
immunisation of human beings or animals or research activities pertaining thereto or in the
production or testing of biological or in health camps, including the categories mentioned in

Schedule I appended to these rules;

"bio-medical waste treatment and disposal facility" means any facility wherein treatment, disposal
of bio-medical waste or processes incidental to such treatment and disposal is carried out, and
includes common bio-medical waste treatment facilities;

“Form™ means the Form appended to these rules:

“handling™ in relation to bio-medical waste includes the generation, sorting. segregation.
collection, use, storage, packaging, loading, transportation, unloading, processing, treatment.

destruction, conversion, or offering for sale, transfer, disposal of such waste:

“health care facility” means a place where diagnosis, treatment or immunisation of human beings
or animals is provided irrespective of type and size of health treatment sysiem. and research

activity pertaining thereto:

“major accident” means accident occurring while handling of bio-medical waste having potential to
affect large masses of public and includes toppling of the truck carrying bio-medical waste,
accidental release of bio-medical waste in any water body but exclude accidents like needle prick

injuries, mercury spills;

“management” includes all steps required to ensure that bio- medical waste is managed in such a
manner as to protect health and environment against any adverse effects due to handling of such

waste;
" means a person having administrative control over the institution and the premises

generating bio-medical waste, which includes a hospital, nursing home, clinic, dispensary.
veterinary institution, animal house, pathological laboratory, blood bank, health care facility and
clinical establishment, irrespective of their system of medicine and by whatever name they are

called:
" bio-medical waste treatment facility" ns ;
operator ofa common blo-medical was e trealment facii y means a pel'SOI'l who OwWns or COﬁt[’OlE-

a Common Bio-medical Waste Treatment Facility (CBMWTF) for the collection, reception,

storage. transport, treatment, disposal or any other form of handling of bio-medical waste:

“prescribed authority” means the State Pollution Control Board in respect of a State and Pollution
Control Committees in respect of an Union territory;

"Sehedule" means the Schedule appended to these rules.
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Duties of the Occupier.- It shall be the duty of every occupier to-

take all necessary steps to ensure that bio-medical waste is handled without any adverse effect to
human health and the environment and in accordance with these rules:

make a provision within the premises for a safe, ventilated and secured location for storage of
segregated biomedical waste in colored bags or containers in the manner as specified in Schedule 1.
to ensure that there shall be no secondary handling, pilferage of recyclables or inadvertent
scattering or spillage by animals and the bio-medical waste from such place or premises shall be
directly transported in the manner as prescribed in these rules to the common bio-medical waste
treatment facility or for the appropriate treatment and disposal, as the case may be, in the manner
as prescribed in Schedule I;

pre-treat the laboratory waste, microbiological waste, blood samples and blood bags through
disinfection or sterilisation on-site in the manner as prescribed by the World Health Organisation
(WHO) or National AIDs Control Organisation (NACO) guidelines and then sent to the common
bio-medical waste treatment facility for final disposal;

phase out use of chlorinated plastic bags, gloves and blood bags within two years from the date of
notification of these rules;

dispose of solid waste other than bio-medical waste in accordance with the provisions of
respective waste management rules made under the relevant laws and amended from time to time:

not to give treated bio-medical waste with municipal solid waste;

provide training to all its health care workers and others, involved in handling of bio medical waste
at the time of induction and thereafter at least once every year and the details of training
programmes conducted, number of personnel trained and number of personnel not undergone any
training shall be provided in the Annual Report;

immunise all its health care workers and others, involved in handling of bio-medical waste for
protection against diseases including Hepatitis B and Tetanus that are likely to be transmitted by
handling of bio-medical waste, in the manner as prescribed in the National Immunisation Policy or
the guidelines of the Ministry of Health and Family Welfare issued from time to time:

establish a Bar- Code System for bags or containers containing bio-medical waste to be sent out of
the premises or place for any purpose within one year from the date of the notification of these

rules;

ensure segregation of liquid chemical waste at source and ensure pre-treatment or neutralisation
prior to mixing with other effluent generated from health care facilities;

ensure treatment and disposal of liquid waste in accordance with the Water (Prevention and
Control of Pollution) Act, 1974 ( 6 of 1974);
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ensure occupational safety of all its health care workers and others involved in handling of hio-
medical waste by providing appropriate and adequate personal protective equipments;

conduet health check up at the time of induction and at least once in a year for all its health care
workers and others involved in handling of bio- medical waste and maintain the records for the
same;

maintain and update on day to day basis the bio-medical waste management register and display
the monthly record on its website according to the bio-medical waste generated in terms of
category and colour coding as specified in Schedule [;

report major accidents including accidents caused by fire hazards, blasts during handling of bio-
medical waste and the remedial action taken and the records relevant thereto, (including nil report)
in Form | to the prescribed authority and also along with the annual report;

make available the annual report on its web-site and all the health care facilities shall make own
website within two years from the date of notification of these rules;

inform the prescribed authority immediately in case the operator of a facility does not collect the
bio-medical waste within the intended time or as per the agreed time;

establish a system to review and monitor the activities related to bio-medical waste management,
either through an existing committee or by forming a new committee and the Committee shall
meet once in every six months and the record of the minutes of the meetings of this committee
shall be submitted along with the annual report to the prescribed authority and the healthcare
establishments having less than thirty beds shall designate a qualified person to review and monitor
the activities relating to bio-medical waste management within that establishment and submit the
annual report;

maintain all record for operation of incineration, hydro or autoclaving etc., for a period of five
years;

existing incinerators to achieve the standards for treatment and disposal of bio-medical waste as
specified in Schedule II for retention time in secondary chamber and Dioxin and Furans within two
years from the date of this notification.

5. Duties of the operator of a common bio-medical waste treatment and disposal facility.-It shall be
the duty of every operator to -

(a)

(b)

(c)

take all necessary steps to ensure that the bio-medical waste collected from the occupier is
transported, handled, stored. treated and disposed of, without any adverse effect to the human
health and the environment, in accordance with these rules and guidelines issued by the Central
Government or, as the case may be, the central pollution control board from time to time:

ensure timely collection of bio-medical waste from the occupier as prescribed under these rules;

establish bar coding and global positioning system for handling of bio- medical waste within one
year:
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mform the prescribed authority immediately regarding the occupiers which are not handing over
the segregated bio-medical waste in accordance with these rules:

provide training for all its workers involved in handling of bio-medical waste at the time of
induction and at least once a vear thereafier:

assist the occupier in training conducted by them for bio-medical waste management:

undertake appropriate medical examination at the time of induction and at least once in a year and
immunise all its workers involved in handling of bio-medical waste for protection against diseases.
including Hepatitis B and Tetanus, that are likely to be transmitted while handling bio-medical
waste and maintain the records for the same:

ensure occupational safety of all its workers involved in handling of bio-medical waste by
providing appropriate and adequate personal protective equipment:

report major accidents including accidents caused by fire hazards. blasts during handling of bio-
medical waste and the remedial action taken and the records relevant thereto. (including nil report)
in Form I to the prescribed authority and also along with the annual report:

maintain a log book for each of its treatment equipment according to weight of batch: categories of
waste treated; time, date and duration of treatment cycle and total hours of operation;

allow occupier , who are giving waste for treatment to the operator, to see whether the treatment is
carried out as per the rules;

shall display details of authorisation, treatment, annual report etc on its web-site:

after ensuring treatment by autoclaving or microwaving followed by mutilation or shredding.
whichever is applicable, the recyclables from the treated bio-medical wastes such as plastics and
glass, shall be given to recyclers having valid consent or authorisation or registration from the
respective State Pollution Control Board or Pollution Control Committee;

supply non-chlorinated plastic coloured bags to the occupier on chargeable basis. if required:

common bio-medical waste treatment facility shall ensure collection of biomedical waste on

holidays also;

maintain all record for operation of incineration, hydroor autoclaving for a period of five years:

and

upgrade existing incinerators to achieve the standards for retention time in secondary chamber and
Dioxin and Furans within two years from the date of this notification.

Duties of authorities.-The Authority specified in column (2) of Schedule-111 shall perform the

duties as specified in column (3) thereof in accordance with the provisions of these rules.

6
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7. Treatment and disposal.- (1) Bio-medical waste shall be treated and disposed of in accordance
with Schedule 1. and in compliance with the standards provided in Schedule-II by the health care
facilities and common bio-medical waste treatment facility.

(2) Occupier shall hand over segregated waste as per the Schedule-I to common bio-medical waste
treatment facility for treatment, processing and final disposal:

Provided that the lab and highly infectious bio-medical waste generated shall be pre-treated by
equipment like autoclave or microwave.
(3) No occupier shall establish on-site treatment and disposal facility, if a service of "common  bio-
medical waste treatment facility is available at a distance of seventy-five kilometer.

(4 In cases where service of the common bio-medical waste treatment facility is not available.  the
Occupiers shall set up requisite biomedical waste treatment equipment like incinerator, autoclave
or microwave, shredder prior to commencement of its operation, as per the authorisation given by
the prescribed authority.

(5) Any person including an occupier or operator of a common bio medical waste treatment facility.
intending to use new technologies for treatment of bio medical waste other than those listed in
Schedule I shall request the Central Government for laying down the standards or operating

parameters.

(6) On receipt of a request referred to in sub-rule (5), the Central Government may determine the
standards and operating parameters for new technology which may be published in Gazette by

the Central Government.

(7) Every operator of common bio-medical waste treatment facility shall set up requisite biomedical
waste treatment equipments like incinerator, autoclave or microwave, shredder and effluent
treatment plant as a part of treatment, prior to commencement of its operation.

Every occupier shall phase out use of non-chlorinated plastic bags within two years from the date
of publication of these rules and after two years from such publication of these rules, the
chiorinated plastic bags shall not be used for storing and transporting of bio-medical waste and
the occupier or operator of a common bio-medical waste treatment facility shall not dispose of
such plastics by incineration and the bags used for storing and transporting biomedical waste
shall be in compliance with the Bureau of Indian Standards. Till the Standards are published. the
carry bags shall be as per the Plastic Waste Management Rules, 2011.

(8)

After ensuring treatment by autoclaving or microwaving followed by mutilation or shredding.
whichever is applicable, the recyclables from the treated bio-medical wastes such as plastics and
glass shall be given to such recyclers having valid authorisation or registration from the

(9)

respective prescribed authority.

(10)  The Occupier or Operator of a common bio-medical waste treatment facility shall maintain a
record of recyclable wastes referred to in sub-rule (9) which are auctioned or sold and the same
shall be submitted to the prescribed authority as part of its annual report. The record shall be
open for inspection by the prescribed authorities.

7
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(1) The handling and disposal of all the mercury waste and lead waste shall be in accordance with

the respective rules and regulations.

8. Segregation, packaging, transportation and storage.-(1) No untreated bio-medical waste
shall be mixed with other wastes.

(2) The bio-medical waste shall be segregated into containers or bags at the point of generation in
accordance with Schedule 1 prior to its storage, transportation. treatment and disposal.

(3 The containers or bags referred to in sub-rule (2) shall be labeled as specified in Schedule IV.

(4)  Bar code and global positioning system shall be added by the Occupier and common bio-medical
waste treatment facility in one year time,

(5)  The operator of common bio-medical waste treatment facility shall transport the bio-medical waste
from the premises of an occupier to any off-site bio-medical waste treatment facility only in the
vehicles having label as provided in part ‘A" of the Schedule IV along with necessary information
as specified in part ‘B’ of the Schedule IV,

(6)  The vehicles used for transportation of bio-medical waste shall comply with the conditions if any
stipulated by the State Pollution Control Board or Pollution Control Committee in addition to the
requirement contained in the Motor Vehicles Act, 1988 (59 of 1988). if any or the rules made there
under for transportation of such infectious waste.

(7)  Untreated human anatomical waste, animal anatomical waste, soiled waste and, biotechnology
waste shall not be stored beyond a period of forty —eight hours:

Provided that in case for any reason it becomes necessary to store such waste beyond
such a period, the occupier shall take appropriate measures to ensure that the waste does not
adversely affect human health and the environment and inform the prescribed authority along with
the reasons for doing so.

(8) Microbiology waste and all other clinical laboratory waste shall be pre-treated by sterilisation to

Log 6 or disinfection to Log 4, as per the World Health Organisation guidelines before packing
and sending to the common bio-medical waste treatment facility.

9.  Prescribed authority.-(1) The prescribed authority for implementation of the provisions of these

rules shall be the State Pollution Control Boards in respect of States and Pollution Control Committees in
respect of Union territories.

(2)  The prescribed authority for enforcement of the provisions of these rules in respect of all health
care establishments including hospitals, nursing homes, clinics, dispensaries, veterinary
institutions, animal houses, pathological laboratories and blood banks of the Armed Forces under
the Ministry of Defence shall be the Director General, Armed Forces Medical Services. who shall
function under the supervision and control of the Ministry of Defence.
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The preseribed authorities shall comply with the responsibilities as stipulated in Schedule IiT of
these rules,

Procedure for authorisation.-Every occupier or operator handling bio-medical waste. irrespective
of the quantity shall make an application in Form II to the prescribed authority i.e. State Pollution
Control Board and Pollution Control Committee, as the case may be. for grant of authorisation and
the prescribed authority shall grant the provisional authorisation in Form [11 and the validity of

such authorisation for bedded health care facility and operator of a common facility shall be
synchronised with the validity of the consents.

The authorisation shall be one time for non-bedded occupiers and the authorisation in such cases
shall be deemed to have been granted. if not objected by the prescribed authority within a period of

ninety days from the date of receipt of duly completed application along with such necessary
documents.

In case of refusal of renewal, cancellation or suspension of the authorisation by the prescribed
authority, the reasons shall be recorded in writing:

Provided that the prescribed authority shall give an opportunity of being heard to the
applicant before such refusal of the authorisation.

Every application for authorisation shall be disposed of by the prescribed authority within a period
of ninety days from the date of receipt of duly completed application along with such necessary
documents, failing which it shall be deemed that the authorisation is granted under these rules.

In case of any change in the bio-medical waste generation, handling, treatment and disposal for
which authorisation was earlier granted, the occupier or operator shall intimate to the prescribed
authority about the change or variation in the activity and shall submit a fresh application in Form
I1 for modification of the conditions of authorisation.

Advisory Committee.-(1) Every State Government or Union territory Administration shall

constitute an Advisory Committee for the respective State or Union territory under the chairmanship of
the respective health secretary to oversee the implementation of the rules in the respective state and to
advice any improvements and the Advisory Committee shall include representatives from the
Departments of Health, Environment, Urban Development, Animal Husbandry and Veterinary Sciences
of that State Government or Union territory Administration, State Pollution Control Board or Pollution
Control Committee, urban local bodies or local bodies or Municipal Corporation, representatives from
Indian Medical Association, common bio-medical waste treatment facility and non-governmental
organisation.

Notwithstanding anything contained in sub-rule (1), the Ministry of Defence shall constitute the
Advisory Committee (Defence) under the chairmanship of Director General of Health Services of
Armed Forces consisting of representatives from the Ministry of Defence, Ministry of
Environment, Forest and Climate Change, Central Pollution Control Board, Ministry of Health and
Family Welfare, Armed Forces Medical College or Command Hospital.
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(3)  The Advisory Committee constituted under sub-rule (1) and (2) shall meet at least once in Six
months and review all matters related to implementation of the provisions of these rules in the
State and Armed Forces Health Care Facilities, as the case may be.

(4)  The Ministry of Health and Defence may co-opt representatives from the other Governmental and
non-governmental organisations having expertise in the field of bio-medical waste management.

12. Monitoring of implementation of the rules in health care facilities.- (1) The Ministry of
Environment, Forest and Climate Change shall review the implementation of the rules in the country
once in a year through the State Health Secretaries and Chairmen or Member Secretary of State Pollution
Control Boards and Central Pollution Control Board and the Ministry may also invite experts in the field
of bio-medical waste management, if required.

(2)  The Central Pollution Control Board shall monitor the implementation of these rules in respect of
all the Armed Forces health care establishments under the Ministry of Defence.

(3) The Central Pollution Control Board along with one or more representatives of the Advisory
Committee constituted under sub-rule (2) of rule 11, may inspect any Armed Forces health care
establishments after prior intimation to the Director General Armed Forces Medical
Services.

(4) Every State Government or Union territory Administration shall constitute District Level
Monitoring Committee in the districts under the chairmanship of District Collector or District
Magistrate or Deputy Commissioner or Additional District Magistrate to monitor the compliance
of the provisions of these rules in the health care facilities generating bio-medical waste and in the
common bio-medical waste treatment and disposal facilities, where the bio-medical waste is
treated and disposed of.

(5) The District Level Monitoring Committee constituted under sub-rule (4) shall submit its report
once in six months to the State Advisory Committee and a copy thereof shall also be forwarded to
State Pollution Control Board or Pollution Control Committee concerned for taking further
necessary action.

(6) The District Level Monitoring Committee shall comprise of District Medical Officer or District
Health Officer, representatives from State Pollution Control Board or Pollution Control
Committee, Public Health Engineering Department, local bodies or municipal corporation, Indian
Medical Association, common bio-medical waste treatment facility and registered non-
governmental organisations working in the field of bio-medical waste management and the
Committee may co-opt other members and experts, if necessary and the District Medical Officer
shall be the Member Secretary of this Committee.

I3.  Annual report.-(1) Every occupier or operator of common bio-medical waste treatment facility
shall submit an annual report to the prescribed authority in Form-IV, on or before the 30" '
year.

June of every

(2)  The prescribed authority shall compile, review and analyse the information received
information to the Central Pollution Control Board on or before the 3

and send this
1™ July of every year.

10
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(3)  The Central Pollution Control Board shall compile. review and analyse
and send this information, along with its comments or suggestions or observations to the Ministry
of Environment. Forest and Climate Change on or before 31 Y August every year.

the information received

(4)  The Annual Reports shall also be available online on the websites of Occupiers. State Pollution
Control Boards and Central Pollution Control Board.

14.  Maintenance of records.- (1)  Every authorised person shall maintain records related to the
generation. collection. reception, storage, transportation, treatment, disposal or any other form of
handling of bio-medical waste. for a period of five years, in accordance with these rules and
guidelines issued by the Central Government or the Central Pollution Control Board or the
prescribed authority as the case may be.

(2)  All records shall be subject to inspection and verification by the prescribed authority or the

Ministry of Environment, Forest and Climate Change at any time.

15.  Accident reporting.- (1) In case of any major accident at any institution or facility or any other
site while handling bio-medical waste, the authorised person shall intimate immediately to the prescribed
authority about such accident and forward a report within twenty-four hours in writing regarding the
remedial steps taken in Form I.

(2)  Information regarding all other accidents and remedial steps taken shall be provided in the annual
report in accordance with rule 13 by the occupier.

16. Appeal.-(1) Any person aggrieved by an order made by the prescribed authority under these
rules may. within a period of thirty days from the date on which the order is communicated to him. prefer
an appeal in Form V to the Secretary (Environment) of the State Government or Union territory

administration .

(2)  Any person aggrieved by an order of the Director General Armed Forces Medical Services under
these rules may, within thirty days from the date on which the order is communicated to him.
prefer an appeal in Form V to the Secretary, Ministry of Environment, Forest and Climate Change.

(3) The authority referred to in sub-para (1) and (2) as the case may be, may entertain the appeal after
the expiry of the said period of thirty days, if it is satisfied that the appellant was prevented by

sufficient cause from filing the appeal in time.
(4) The appeal shall be disposed of within a period of ninety days from the date of its filing.

17 Site for common bio-medical waste treatment and disposal facility.-(1) Without
prejudice to rule 5 of these rules, the department in the business allocation of land assignment shall be
responsible for providing suitable site for setting up of common biomedical waste treatment and disposal
facility in the State Government or Union territory Administration.

|
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(2)  The selection of site for setting up of such facility shall be made in consultation with the prescribed
authority, other stakeholders and in accordance with guidelines published by the Ministry of

I nvironment. Forest and Climate Change or Central Pollution Control Board.

- (1) The occupier or an operator of a common

18.  Liability of the occupier, operator of a facility.
| to the environment or the

bio-medical waste treatment facility shall be liable for all the damages causct
public due to improper handling of bio- medical wastes.

() The occupier or operator of common bio-medical waste treatment facility shall be liable for action
under section 5 and section 15 of the Act. in case of any violation.

SCHEDULE 1
|See rules 3 (e), 4(b), 7(1), 7(2), 7(5), 7 (6) and 8(2)]
Part-1

Biomedical wastes categories and their segregation, collection, treatment, processing and

disposal options

Category Type of Waste Type of Bag or | Treatment and Disposal options ‘

Container to be |

e used - ey

i (1) ) 3) (4) i
| Yellow (a) Human Anatomical | Yellow coloured Incineration or Plasma Pyrolysis or

Waste: non-chlorinated | deep burial’ .

' Human tissues, organs, | plastic bags

body parts and fetus ,

‘ below the viability

period (as per the ‘

Medical Termination of

Pregnancy Act 1971,

‘ amended from time to '
time). |

(b)Animal Anatomical ‘
Waste :

I Experimental  animal i
carcasses. body parts,

organs. tissues.
including the waste
| generated from
| animals used in

experiments or testing
in veterinary hospitals .
| or colleges or animal

houses.

(¢) Soiled Waste: Incineration or Plasma Pyrolysis or |
Cltems  contaminated deep burial’
| with blood, body fluids
| like dressings, plaster In absence of above facilities,
casts, cotton swabs and | | autoclaving or micro-waving
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Government of West Bengal
Department of Health & Family Welfare
M. S. Branch
"Swasthya Bhavan®, GN-29, Seclor-V,
Satt Lake City, Kolkata-700091.

No. HF/O/MS/167/W-99/2008 ' ,
Dated Kolkata, the 312 March, 2010

From: The Officer on Special Dity & Ex-Officio-Deputy Secretary of the Gov. of West Bengat

To: 1) The Director of Health Services, West Bengal
2) The Director of Medical Education, West Bengai

Sub: Continuation of services for disposal of Bio-Medical Waste in South
the existing agencies for the period from 01.04.2010 to 30.09.2010.
MEMO . -

|0/W-90/200s - dated 28.05.2009 send with No. HPOMS/590/09/2008
dated 15.10.2009 in connection with Gollection, transportation, treatment and disposalof Bio-Medical Waste of the
Govemment Hospitals in South-Bengal region and Sifiguri reglon the undersigned is directed-to-say. that the Govemor
has been pleased to extend the tenure:of engagement of Ms. Sembtanky Environmental Mariagement Pvt: L{d, 401
Trinity Tower, 83, Topaia Road (South), Kolks-700 616 for South Beéngal region except Purba Medinipur and Paschim
Medinipur, M/s. West Be Waste Management Lid, situated at Miza-Pha Sri Krish
Medinipur and*Mis Greenzen Bio Pvt Ltd, Arati Dhawan, Ground floor, 7 Sreema Sarani, Haiderpara Srecia Bhatkan,
Siliguri-734006 for Siliguri region for the period.from 01.04.2010 to 30.09.2010 vith the existing rate of Rs.4.95
(Rupees four und pulse ninety five} only per occupied bed per day for all allegories of in-Metical Waste Rs 4.05
par occupied bed per day fur ale waste and RS090 (palse ninety) only per occupied

(Rupees four and paisa five only
wasles only 12,500 (Rupees Twelve Thousand Five hundred only per month for Institute
pes ten and paisa fifty only working

bed per.day for autoclavable
of Hleed Trans and immuno Hematology (Central Blood Bank) and Rs.10.50 (Ru
and conditions remaining the same.

chair per day for De. R. Ahmed Dental College & Hospital, Kolkata.and with terms
ily Welfare Department. The draft

2. The agencies will eﬁrer into an agreement with the government in Held und Fami
copy of agreement has already been provided vide this Department's No HFOMS/316/W-09d008 dated 28.05.2009.
The classes, terms and conditions appeared in the body of the agreement will form part of the order

Bengal.Districts and Jo Saligur region by

3. The occupiers of all Health Care Organizations treating more than one thousand patients per month hull take the
necessary authorization certificate from the West Bengal Pollution Control Board, If the Health Care Organization
produces Bio-medical waste which requires final disposal by BMWCTE, the occupier shall entire into contract with the

BMWCTE
4. The expenditure for such service will debited from the Head of Account 24-HF-2210-Mecical and Public Health-06-
Public Health-101 Prevention and Control of Diseases-009-Provision for Bio Metlical Waste Manganent-50-Other
charges?
> This order is issued with concurrence of the Finance Department conveyed vide their U.O. No, 269 Gfoup "0’ dated
31.03.2010
£ All sealing toned accordingly.
Sd/-
OSD & EO Deputy Secrelary

Conld. Page-2
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Page -2

No. HFfOIMSJ’I67J\V-99f2008fl(4} Dated Kolkata, the 31 Muareh, 2010

Copy forwarded for information and necessary action to the .

1§
2)
3

1)

Principal Accountant Gencral(A&E). West Bengal, T'reasury Buildings, Kolkata. 700 001
Principal Accountant General (Audit), W.B., Treasury Buildings, Kolkata- 700 not,
Accountant Generaf (Local Bodies Audit), West Bengal, C.G.0. Complex, rd M.S.O.
Building (5™ floor), D Block, Salt Lake, Kof-91 :

Pay and Accounts Officer, Kolkata Pay and Accounts Office, 81/2/2, Phears Lane, Kalkula -
00012,

ngvuw,z,r,aéﬂm £
OSD & EO Deputy Secretary

No. HF;O/MS/I&?M-wzuosfzu?) Dated Kolkata, the 31 March, 2010

Additional Director of Health Services (AA&V), West Bengal;
Joint Director of Health Services (PH&CD), West Bengal;
Joint Director of Health Services (P&D), West Bengal;
Medical Superintendent—cum—Vice Principal,

Sabhadhipati Zi[[a Parishad,
District Magistrate, - e
Chief Medical Officer of Health, e wilh the
Tequest to arrange circulation of this order to all the Superintendents under his administrative
control,

Treasury Officer, _ i — i T

M/s. Semb Ramky Environmental Management Pyt. Ltd., 401 Trinity Tower, 83, Tapsia
Road (South), Kolkata-700 046.

M/s. Greenzen Bio Pvt. Ltd., Arati Bhawan, Ground Floor, 7, Sreema Sarani, Haiderpary near
Sreema Bhawan, Siliguri-734006.

P.S. to M.LC. of this Departmen,

P.A. to the Additional Chief Secretary of this Department,

P.A. to the Special Secretary, M.S. Branch of this Department.

P.A. t0 Project Director, WBSAPCS.

Executive Director, WBSH&F WS.

e e i — v

* Deputy Secretary, M.S. Branch of this Department,

System-Coordinator, with the request for Website posting,
N
Loal

OSD & Eo Deputy Secretary
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Government of West Bengal '
Health & Family Welfare Department o A_ O J_ -

~ MSBranch
Swasthya Bhawan, GN- 29, Sector- V,

A

From : The Deputy Secretary to the Govt. of West Bengal
To 1. The Director of Health Services, Govt. of West Bengal
2 The Director of Medical Education, Govt. of West Bengal.

Sub: Disposal of Bio-medical Waste in different Government Hospitals.
MEMO .

. -Asper provisions of:the Bio-medical Wastes (Management & Handlingy Rules 1998 all
healih care establishments &re to ensure proper disposal of the bio-medical wastes generated by
them either on their-own or through a Common Bio-medical, Treatment Facility(CBTF). So far
following 3(three)} CBTFs have been rendering these services in different. regions specified
against their-names, which was allowed up to 30-112015 vide Memo ‘No. HF/O/NS/1184/W-
99/08/Part-1 dated 09-10-2015: ' " ' i

 SaltLakeGity, Kolkata—200-09k ——————"""" e e

SLNo | Name & Address of the CBTF Area of their work g
¥ M/s. Medicare Environmental Management Pvt. South Bengal Ic'gon except Purba

! Ltd. (formerly SemRanky Environmental | & Paschim-Medinipur.

' Management Pvt. Ltd)} : 3

| 41, “F” Road , Liluah, Howrah- 711105, .

| 2. MJs. West Bengal Wastc Management Limited | Purba & Paschim Medinipur.

' Purba Srikrishnapur, P.O. -Sutahata, Purba .

i | Medinipur.
3. [ M/s. Greenzen Bio Pvt. Ltd, Siliguri Region.

3 Ariti Bhawan, Ground Floor,

. 7, Sreema Sarani Haiderpara, Siliguri- 734006

2. Finance Department, Govemnment of West Bengal advised for engagement of more
agencies in consultation with West Bengal Pollution Control Board (WBPCB). WBPCB has
recommended names of 6 facilities vide their memo number 245/1S-74/2001(pt-vi) Dated
10.09.2015. ) )

. Accordingly, arca allocations amongst the 6 agencies were specified by the DHS, West
Bengal, in consultation with WDBPCB observing extant norms which is as follows.

' Sl [Zone | CBTF WBPCB approved agency District & Medical Colleges to
No: 1 | Location be covered
[T | Zone-1 | Jalpaiguri | M/s. Greenzen Bio Pvt. Ltd, Coochbehar, Jalpaiguri

Ariti Bhawan, Ground Floor, Dagjecling, Malda, Uttar
7, Sreema Sarani Haiderpara, | Dinajpur, Dakshin Dinajpur,

. [ o Siligur- 734006
2. | Zone-2 | Haldia M/s. West Bengal Waste [ Purba & Paschim i
' ’ Mansgement Limited Madiniper,
| Purba Srikrishnapur, P.O. - ANNGXUTE. .. dovveees
L4 4 |Sutshals, Purba Medinjpur, to In paraars ..
= foreqoing 4 }
by

Commissioner of Amdavit
Circuit Bench of Calcutta High Cour

at Jalkzaigun



P.’ ZoneA | Ramiganj | M/s. Medicare Environmental [ Burdwan, Birbhum, Bankura,

Management - Pvt. Ltd, | Purulia
Mangalpur, Raniganj, Burdwan

Management Pvt, Ltd, Kalyani | & North 24 Parganas. .

\'I Zone-4 | Kalyani M/s. Medicare Environmental Murshidabad, Nadia, Hooghly
t

| 1GC, Phase <1, Kalyarii, Nadia.

5 Zones | Belgachia | M/s. Medicare Environmental | Howrah, RGO Kar MCH,

Management Pvt. Ltd. 41, “F” KMCH, NRS MCH, STM,

Road , Liluah, Howrah- 711105 LDVH, ~ Abinash  Dutta
Maternity ~ Home, North

Subarban, Indira Matri &
Sishu Sadan. .

Management Pvt., Ltd. Amratala | SSKM, ‘Inst. of Psychiatry,
“|'Dhamua Road, P.O. Chakparan | BIN, SNP, css, B C Roy,
Kantakbali, P.S. Mograbat, Dist - | ID&BG, Pavlov, Lumbinipark
24-Pgs (South) Pin - 743503 Mental Hospital, '

F Zome6 | Mograhat |MJs.  Greentech _ Environ | South -24 Parganas, CNMCH,

4. The DHS, WB is hereby anthorized to allocate / reallocate health care units amongst the
WBPCB approved CBTFs as may be required for inclusion of new units/facilities or other
recording justification thereof. .

5. The existing rate of Rs. 5.41/ functional bed/ day for North Bengal districts and Rs 4.87 /
fanctional bed day for other districts in West Bengal, with an apnual increment of @ 4% per year

_and @ Rs. 12,500 only/ month for Institute of Blood Transfusion and Immuno Hematology

(Central Blood Bank), and Rs. 10.50 only / working chait/ day for R Ahmed Dental College &
Hospital, Kolkata shall continue, as allowed by Finance Department.. .

6. The above agencies will enter in to fresh agreement with the Hospital Administration
Branch of the Directorate and as approved by DHS. The draft copy. of agreement as provided vide
this Department’s No.. HF/O/MS/316/W-99/2008 dt. 28.05.2009 may be followed. The clauses,
terms and conditions appearing in the body of the agreement will form part of the order.

Services provided by the existing agencies will continue till the agreement with the new agencies
comes in to effect and which shall be done within one month of issue of this order.

7. The occupiers of all Health Care Organization treating more than one thousand patients
per month shall take necessary authorization certificate from the West Bengal Pollution Control
Board. If the Health Care Organization produces Bio-Medical waste which require final disposal
by CBTFs, the occupier shall enter in to contract with CBTFs immediately and as per the vetted
agreement by DHS,WB.

8. The expenditure for such services will debited from the Head of Account “24-HF-2210-
Medical and Public Health -96-Public Health -101-Prevention and control of Diseases-NP ~ Non
Plan-009 Provision for Bio Medical Waste Management -50~Other Charges”.

9. This order issues with the concurrence of the Finance Department conveyed vide their
U.0. No. Group-T/2015-16/0806, dt. 08.01.2016.
This will take immediate effect and will be valid up to 30.11.2016. v
N~
Deputy Secretary,

Gowt. of West Bengal.
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_ No. HF/O/MS/19/W-99/08(Part-I)/1(5) Dated: 22.01.2016

Copy forwarded for information and necessary action to the:-

1) Principal Accountant General (A&E), West Bengal, T're'asury Bufldings, Koll_rata-?OOOO:l.

2) Accountant General (Audit), West Bengal, Treasury Buildings, Kolkata - 700 001. s

3) Accountant General (Local Bodles Audit), West Bengal, ¢.G6.0. Corriplex, 3rd M.S.0.
Building (Sth Floor). DF Block, Salt Lake City. korkata-?oooqn@.

4) Pay & Accounts Officer, Kolkata Pay & Accounts Office, 81/2/2, Phears’ Lane,
Kolkata-?OOOiZ.. ’ " ' ’

5) Treasury Officer

(‘

" Deputy-Secretary.
Govt. of West Bengal

No. No. HF/O/MS/ 19 /W-99/08(Part-1)/2(1) Dated: 22.01.2016

Copy forwarded for information and necessary action to the Finance Department (Grou ’1"(},.»— ’

i,
Govt. of West Bengal
No. HF/O/MS/19 /W-99/08(Part-1)/3(18) Dated: 22.01.2016
Copy forwarded to the:-
1. Executive Director, State Health & F.W Samity., Gowvt, of West Bengal;

2. Financial Advisor ,Health and Family Welfare Department

3. Special Secretary (MERT), West Bengal with- a request to circulate this order to the
concerned MSVPs in his jurisdiction.

4. Adcl. Director of Health Services (AA& V), West Bengal

5. Joint Director of Health Services (Admn.), West Bengal with a request to clrculate this
order to the concerned Superintendents In his Jurlsdiction,

6. Joint Secretary (P&B), H&FW

7. Deputy Director of Health Services (P&D), West Bengal,



SIN éﬁf{ )

g, Deputy Secretary (PHP)

o CA to Sabhadhipati, ——————"""""" 2l Parishad
10. CA to District Maglstrate_ ~-mmmmees Dlstrict
11. Chief Medical Officer of Heaith,_ . Health District for necessary

communication to the concerned superintendents/ ACMOH/ BMOHs within his
jurisdiction having such health facilities covered In this order.

12.5r.P.A YO Prindpal Secretary of this Department
13. P. A. to Secretary (Ms)of this Department

14. PA to MD NHM and Seuegéw of this Department
15. PS to MOS (H&FW)

16. 0SD (MS) of this Department.

Jff System Coordinator, Swasthya Bhawan for Webstte posting;

18. Office Copy : . .\
e

Deputy Secretary.
Govt. of West Bengal
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is made this day with effect from the

B The deed of agreement
19t hruoay | 2eté : between M/s
' ..Mmg,@n....dgiq...l?uh.unl ....... represented by its Director/ S
8 _General Manager/Manager/Any  person _authorized —by——the J‘*~é
~-company.- with its office situated at (b.g
Anidi .. Bhactlsm.,. onond.. Flos2,. F-.5. Snetma. Senand. -
PRI

HQLGL&'LF AN .. S.LL(L-SU.N -~ F3Y.00 (;

..........................................................................................

hereinafter referred as the First Party.

' DR. BARUN SANTRA

SV /.

’ Dy. Director of Health Services, Hospital Administration Branch,
Directorate of Health Services, Govt. of West Bengal, Swasthya
Bhavan ,GN 29, Swasthya Bhavan , Sector V, Bidhannagar,

g
Kolkata 91 hereinafter called the Second Party.
]
Whereas the First Party is the Private Limited Company dealing /
' with collection, transport, treatment & disposal of Bio-Medical
' Waste hereinafter referred to as Bio Medical Waste Common
Treatment Facility (BMWCTF) having its approval from appropriate
[ authorities.
]
Page 10f9
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This agreement shall remain valid with effect from

i

Whereas the Second Party is Dy. Director of Health Services,
Hospital Administration Branch, ,Directorate of Health Services,
Govt. of West Bengal, Swasthya Bhavan ,GN 29, Swasthya
Bhavan , Sector V, Bidhannagar, Kolkata 91 .

THIS INDENTURE WITNESSETH and it is here by mutually agreed
by and even the Parties hereto as follows:

The First Party and the Second Party do hereby covenant as follows:

1)

2)

3)

4)

5)

THAT the First Party shall obtain authorization from the West
Bengal Pollution Control Board for the handling, transport &
disposal of Bio- Medical Waste in a Common Treatment Facility.

THAT it shall be the duty and responsibility of the First Party, at all
times, to obtain, maintain and sustain the valid registration,
recognition and high quality and standard of its services and to
have all statutory/ mandatory licenses, permits or approvals of the
concerned authorities under or as per the existing laws for
handling, transport and disposal of Bio Medical Waste in a Common

Treatment Facility.

THAT the First Party shall take all steps to ensure that the Bio
Medical Wastes are handled without adverse effect to human health

and environment.

THAT the Second Party shall ensure facilities under their
administrative control to arrange standard colour coded bags
manufactured from HM- HDPE virgin sheets of minimum thickness
of 40 (Forty) microns with imprints of symbols /logos and First
Party’s identification marks as per specification given by the First
Party in conformity with rules for segregation of waste.

THAT the Second Party shall ensure facilities under their
administrative control to segregate Bio- Medical Waste at the point
of generation in accordance with the Schedule -I of BMW (M & H)

Page20f9
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Rules, 1998 and in compliance with the standards prescribed there
under,

6) THAT the Second Party shall ensure facilities under their
administrative control to mutilate the sharps and keep them in the
Puncture Proof Containers and thereafter transfer them to the
Common Waste Collection Site.

7) THAT the Second Party shall ensure establishment of a Common
Waste Collection Site within the hospital premises, from where
waste is to be collected . This Common Waste Collection Site
should be easily accessible, for collection and final disposal by the
First Party. Optimally, there shall be one Common Waste
Collection Site in each facility/ hospital under the administrative
control of Hospital Administration Branch. However, for scattered
premises the Second Party with the consultation of the First Party
may set up more than one Common Collection Site.

8) THAT the First Party shall collect the segregated BMW from the
identified Common Waste Collection Site in the hospitals daily or
within the time limit as prescribed by the West Bengal Pollution
Control Board.

9) THAT the First Party shall transport this segregated waste in
closed container vehicle to its treatment plant as per the BMW (M &

H) Rules, 1998.

10) THAT the First Party shall be responsible for -appropriate
treatment and shredding of this infected waste at the centralized
treatment plant as per Schedule-I of the BMW (M & H) Rules, 1998.

11) THAT the First Party shall treat the liquid waste and effluent
generated during the course of treatment in the Effluent Treatment

Plant.

12) THAT the First Party shall be responsible for disposal of the
treated waste into secured landfills or in recycling plants.

13) THAT the First Party shall conduct test of treated waste every
month to ensure safety to the environment and shall submit a copy
of report to the Second Party and to the prescribed authority.

14) THAT the First Party shall furnish a annual average monthly
report regarding generation, collection, storage, transportation and

Page 3 of 9
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dISPOS_al of Bio- Medical Waste in prescribed format to the
prescribed authority with a copy to Second Party.

V/ 15) THAT the First Party shall maintain all relevant records and make
Ieports of the accidents if any, to the prescribed authorities
immediately after such occurrence of accident.

16) THAT the collected Bio- Medical Waste material sent by the
hospitals under administrative control of Second Party may be
checked by the First Party and necessary suggestion may be given
by the First Party for improvement in the segregation of waste by
the Second Party. But in no case the collection of Bio-Medical
Waste shall be stalled by the First Party on the ground of any
defect and / deficiency in segregation of only Bio- Medical Waste.
Also the Second Party shall ensure sufficient care to avoid mixture
of Municipal Waste with Bio- Medical Waste at facility level.

17) THAT the First Party shall give periodic training to all hospital
personnel of the Second Party on Bio-Medical Waste (Management
& Handling) Rules, 1998 in consultation with the respective Head of
the institutions. Training session should be held at least once in
every three months and one training session should be held within
one month of the start of this agreement. The First Party shall
provide all the materials required for the training session free of
cost.

18) THAT the First Party shall provide the following services to the
Second Party at free of cost:

a) To support the Hospital in charge in maintenance of records and
accident reporting.

b) To assist in submission of Annual Report to the prescribed
authority.

c) The above reports and records shall be prepared in consultation
with the Nodal Officer of the Hospital.

19) THAT the First Party shall indemnify the Second Party in case of
any irregularities/penalties imposed in case of transportation,
treatment and disposal of Bio-Medical Waste beyond the Common
Waste Collection Site in the hospitals and pay the compensation for

Page 4 of 9



d

the damage caused to the health and property of any person due to
such failure.

20) THAT the Second Party shall have right to change the Common
Waste Treatment Facility Operator without any prior notice in case
First Party’s service is found to be unsatisfactory or in case the
First Party is found to be negligent in performing their part of
contract, or no longer holds authorization by the West Bengal
Pollution Control Board.

21) THAT in case of failure to collect the waste for more than 24 hours

from the designated time the Second Party shall inform the First
Party and the West Bengal Pollution Control Board and other
prescribed authorities. The Bio-Medical Waste shall be strictly lifted
within the next 24 hours from the designated time and in case of
failure the Second Party shall make alternate arrangement by
engaging other Common Waste Facility operator having approval of
the West Bengal Pollution Control Board at the cost of the First
Party and apart from that the First Party shall also pay damages
which the generator was made to pay to any person who suffer the
damage due to such disrupted service. In the event First Party is
unable to fulfill its obligation under agreement due to
circumstances beyond its control including but not limited to
natural calamity, Nation wide and State level strike, First Party will
not be held responsible for such failure to perform under the term.

22) THAT the responsibility for the management of Common Waste

Collection Site at any hospital would be the responsibility of the
Second Party and the First Party would not be held responsible for
any mismanagement of the same. The First Party shall however
assist the Second Party in establishing and efficient management
of Common Waste Collection Site.

23) THAT the Second Party shall ensure at facilities under their

administrative control, segregation of the waste in specified colour-
coded bags and Puncture Proof Container and follow the standard
accepted practice regarding storage of Bio-Medical Waste, as per
BMW (M & H) Rules. In case of repeated failure in mismanagement
of Common Waste Collection Site, un-segregated/ scattered / mixed
Waste, the First Party would take up the same with Dept. of Health
& WBPCB for necessary corrective action.

Page 5 of 9
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24) THAT the Second Party shall ensure that a designated person is

available for signing the manifest of the collection made at the
hospital/institution on all collection days. The First Party is not
liable for any default due to the non-availability of the designated
person.

25) THAT in case there is disruption of service either in transport,

collection or break down at the treatment and disposal site, a
contingency plan shall be prepared by the First Party, details of
which shall be submitted along with the consent of terms of
reference. |

26) THAT the Second Party shall pay to the First Party the cost of

transportation, treatment and final disposal of Bi -Medical Waste
@Rs.. 3" 4.]...../- (Rupees %ﬁdwmﬁfyw :..) Per
Functional Bed/Day with an annual inc/remem[/ of 9‘4/0 per year First
Party shall draw bills accordingly and present bills to the
designated officer of the Second Party at the interval of 3(Three)
months and the Second Party shall ensure payment on time. This
rate is subject to change after fresh tender rate are finalized, which
may fall within the period of this contract. In such a situation the
present contract will become null and void. Functional Bed shall be
determined on the basis of Occupied Bed or Installed Bed or as per
H&FW Dept notification which ever is higher.

27) THAT all payment to the First Party shall be made in account

payee cheques/DD/ECS .

28) THAT the First Party shall at all times, indemnify and keep

indemnified the Second Party / the Government against all
actions, suits, claims and demands brought or made against it in
respect of anything done or purported to be done by the First Party
in execution of or in connection with the services under this
agreement and against any loss or damage to the Second Party /
the Government in consequence to any action or suit being brought
against the Second Party / the Government along with(or
otherwise), First Party as a Party for anything done or purported to
be done in the course of the execution of this Agreement.

29) THAT the First Party shall at all times abide by the job safety

measures and other statutory requirements prevalent in India and
shall keep free and indemnify the Second Party from all demands
or responsibility arising from accidents or loss of life, the cause or
result of which is the First Party’s negligence or misconduct.
Page 6 of 9
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30) THAT the Second Party shall not be responsible in any way for
any negligence or misconduct of the First Party and its employees
for any accident, injury or damage sustained or suffered by any
individual or any third party resulting from or by any operation
conducted by and/ or on behalf of the First Party or in the course
of doing its work or perform their duties under this Agreement or
otherwise.

31) THAT the First Party shall pay all indemnities arising from such
incidents without any extra cost to the Second Party and shall not
hold the Second Party responsible or obligated. The Second Party/
the Government may, at its discretion and shall always entirely at
the cost of the First Party, defend such suit, either jointly with the
First Party or singly in case the latter chooses not to defend the
case.

32) THAT notwithstanding the provision of clauses of this contract, the
First Party shall not be liable to forfeiture of its performance
security, liquidated damages or termination for default if and to the
extent that its delay in performance or other failure to perform its
obligations under the contract is the result of an event of Force
Majeure. For purposes of this clause “Force Majeure” means an
event beyond the control of the First Party and not involving the
First Party’s fault or negligence and not foreseeable. Such event
may include, but are not restricted to, acts of the Second Party in
its sovereign capacity, wars or revolution, fires, floods, epidemics,
quarantine restrictions, and bunds/strikes.

33) THAT nothing under this Agreement shall be construed as
establishing or creating between the Parties any relationship of
Master or Servant or Principal and Agent between the Second Party

and First Party.

34) THAT the First Party shall not represent or hold itself out as agent
of the Second Party.

35) THAT the First Party shall notify the Second Party of any material
change in their status and their shareholdings or any other relevant
happening where such change would have an impact on the
performance of obligation under this Agreement.

Page 7 of 9
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36) THAT this Agreement
Agreement signed by
Health & Family W

may be modified or altered on any written
both the Parties with the prior approval of the
elfare Department, Govt. of West Bengal.

37) THAT if the First Party get wound up or partnership is dissolved,
the Second Party shall have the right to terminate the Agreement.
The termination of Agreement shall not relieve the First Party or
their heirs and legal representatives from the liability in respect of

the services provided by the First Party during the period when the
Agreement was in force.

38) THAT the First Party shall bear all expenses incidental to the
preparation and stamping of this Agreement.

39) THAT the Second Party may, without prejudice to any other
remedy for breach of Agreement, by written notice of default sent to

the First Party terminate the Agreement in whole pr part in any of
the following grounds:

a) If the First Party fails to provide any or all of the services for
which it has been contracted within the period(s) specified in the
Agreement, or within any extension thereof if granted by the
Second Party pursuant to condition of Agreement; or

b) If the First Party fails to perform any other obligation(s) under
the Agreement; or

c) It the First Party has engaged in corrupt or fraudulent practices
" in competing for or in executing the Agreement; or

d) If the First Party found to be involved in or assbciated with any
unethical illegal or unlawful activities; or

e) Changes in the contracted rates following fresh tender.

40) THAT if any dispute or differences of any kind whatsoever (the
- decision whereof is not herein otherwise provided for) shall arise
between the First Party and the Second Party upon or in relation

to or in connection with or arising out of this Agreement, it shall be
referred to for arbitration by the Director of Health Services, Health

-

. Page 8 of 9
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& Family Welfare Department, Government of West Bengal who
shall give written award of his decision to the Parties. The decision
of the Principal Secretary, Health & Family Welfare Department,
West Bengal shall be final and binding on both the Parties. The
provisions of the Arbitration and Conciliation Act, 1996 (26 of 1996)
shall apply to the arbitration proceedings. The venue of the
arbitration proceeding shall be at Kolkata.

Witness whereof the Parties hereto have put their seal and signature
on the day, month and year first above written.
Dy. Director of Health Services, FOR W%@n&c”ﬁ LA
Hospital Administration ,

West Bengal
M/s. SREENZEN BIO PVT. LTD.

o Gt N/ S—

(Authorized Signatory) (Authorized Signatory)
Dy. of Hoalih Services,.
Administration,

page 9 of 9
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WEST BENGAL POLLUTION CONTROL BOARD
Paribesh Bhowan
104, Bloch - LA, Sector NI, Bidhannugar
Kolkita - 700 106
|

BMW Authorisstion No.

MomoNo.... o3 {u(ma-us:/amus—n
FORM - Il

Date..2.5./97/20)9

AUTHORIZATION

(Authorization for operating a fucility for eneration, Collcction, reception, trestment, storage, transport sad disposal
of biomedical wastcy, i Mol Edagapcment Rules, 2016)

. muSreensen Bio Pvte Ltd, i . an occupier or
operator of the facility loca ruuaar:l uuul ma. P.D rm:i. P8¢ Bmaktinagar,
.Dist, Jalpaigu 94 - n% granted an Authorization for :
Activity (Please Tick) Q? ?:

‘ tuﬂwalhﬂ.:ﬁg:rgm%;m
O Collection ~ =em——
rage o l)n;msalnrllcstruclmn
T Packaging e e TN L i S
T Reception . _— 2 Otlering for Sale/ Transfer
T Transportation T Ay other form o Handling
M. Greenzes Bio pvt, L@, e authorized for handling

of biomedical waste 38 per the capac iy given below |
(1)  Numberofbedsol [TCT
(i) Number of healthearc facilitios coy cred by CBMW TF . ... .o

(i41) Installed treatment and Jdisposal capacity s Bm £rom 15000 bed &3MW f£rom
non bedded units a

(iv) Arenordistance covered by CBMW TR 2 _lsq_@;:__p.r s5ah.=T 0f Rule
(v) Quantity of Biomedical waste handled. treated uiﬁdl-.pubcd 3750 Kg perday
Type of Wasie Category Quautity permitted for Haadling
Yellow 1
Red
White ( Translucent)
Blue

3. Thisauthorization shall be in force furaperiodupto... S/ 32/8022 ¢ e date ofissue.

4. This authorization is subject 1o the conditions stated overleal and 10 such other conditions as be ified i
rules for the time being in force under the Environment (Protection) Act., 1986, e i the




T T TR g P . e
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WEST BENGAL POLLUTION CONTROL BOARD

Faribeyl Btwan®
Bldg No, « 104, Biock - LA, Sector-11
Salt Lake Ciev, Kalkata-700 098

Consent Letter Nowmber . :

Maemoe Nimber : L 3 6/“{“(“) "2‘5‘/2003‘7‘-:) Dinte 161[20 Lo
g
Consent to Operate !
under

s““‘“““&’ & 26 of the Water (Prevention and Control of Pollution) Act, 1974 and
Section 21 of the Alr (Prevention and Control of Pollutfon) Act, 1981

Pl BN G

- ! A LA RSO b

o ol‘r:hf\%l Bengal F‘nllui won Control foard {hereinalter mf&ﬁi%ﬁgﬁic Roard) ynder the provisions of Sectisn 2548
26 ¢ Water (Prevention and Control of Pollution) Act, 1974, as amended and Section 21 of the Ar (Prevention andl Control

of Pallutig 38 . A Rulos : :
ollution) Act, 1081, as am»q@!ﬂwﬁg@samﬂmeAG utmﬁy‘@&““ its consent 10 ;

H/B. Greenzen Bio ?ﬁ e Ltd wge  gre pew e B

nen S g
prissni e Arkies shan sanmibAddress. pflmmccﬂ-tcad.{)ﬂic&fityoﬂiceﬁ
(hereinafter referred (o as Appiicanty for fts unit locared at FUlbard, ‘canal Roady P.Os Fulbard,

.S, Bhaktinagar, Dist, Jalpaiguslipini- 736,085, .o

b e SARARR R £ 4 SRR b ErT MGG ey R e n s £ 44T b F TR RS EREEEEEA PP

snaama)piaraser -.-.--...--.‘;....(I)utniled;s'd.hc:-s of the manufactunng unit)

R, W > - & ]

for  PErion FrOM .o woromine S s s

B ot L e R Y EELL LR b

aaseons eflluent from the premuses/fand of the indus-

and to discharge fguid effluent and ter emit
day at any

sans as mentioned m the Annexure 1 this consent letter provided on any

fo operate the industial uni
¢ gud gaszous amission shalinet excend the permissible i as specifizd in

il unin, in accordance witl the opndit
instance the quantity snd quahity of hguid dhcharg
ihe Table 1 & 1T of this consent lotter und in the Bavrenmental (Protection) Acl, 198A

with the directions as set out in the Annexure shall render the

ar fabure 1o comply
Water (Prevention and Contal of Pollution) Act, 1974 and Aw

Breach of the condilions anid
applicant lizble for prasecution under the provisions of the
(Prevention and Cantrol of Pollution) Act, 1981

the nght to revoke, withdraw or mike any reasonible variation/ change / alier the conditions of

The State Board reserve |
h's notice 1o the applicant

this consent letter giving one mont

For and on b}bglf of the State Board

| ;
{Member Secretary/Cin g,rf‘gﬁ(ul Ar 1 Ry, Engr [ Asst. Eove Eagr)

Weois i gad Jeliunons aetrol Dosrd
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ANNEXURE
oA M/s. Greenzen Bio Pvte Ltds
forts unit at Flbard canal road, p.o. l‘ulbarl. p.s.. hnkt.im-?‘"

W'*“IP"'W-‘-"“"“‘“-"'

Conditions :

RN R

™is is a common Bilo-Medical wWaste Treatment Faollity.

ol
Si. No Name of major products and by-praducts Tmnmt capsalty
o1 |Common Bio-medical Waste Treatment] Icinerator - 150 Kg/hr.
, |FaciIit popm— slave = 645 Lif/bateh |
02 Y - .m&-o ol e 2 ;&v.mw
03 shredder - 25 Kg/hr
04 it R W o TN T . Wl b -'l.'u
0s : T~ST -
~_WEST BE Wnﬂs .
07 " i
08
09
10
11
12 £
02, The Applicant shali remain rcxpc-rmﬁ{e ior .{nanuty r.md qua!lh gi hquid mem and air emissions,
03. Daily discharge of mdustrial hguid efiluent sl not ekeenid . Nﬂ RSN D e S ENL
04, Daily discharge of domestie hguid effuent <hall not exceed ..oeeeneninne 2’0 ................................................. KL
05. Daily discharge of mixed (industrial & domestic) liquid 2fMuent shall not exceed . o KL
anchayet dr:am aimr t:eatment ‘in BTP
06, The Applicant shall discharge liquad efTluent 1o = .(place of discharge)
through One e WIS, BULIEES numiix
07. To bring mto any altered or new outlet’ outfall or o change the place of discharge, the Applicant shall have to inform
the Board and obtain prior pernission of the Board m this effect.
0%. The Applicant shall provide comprehensive facility for treatment of industrial liquid waste and domestic liguid
srated from canteen), and operate and mamtain the same

sullage and liquid effivent gen
filuent conforms 10 the Standard as given in Table-1 in page 03,

—

BN
'ngr Sr Edwy, Engr.  Env. Engr / Asst Env. Engro)

‘hief Engincer
West Bengal Pollution Control Boeed  Continued....

waste (sewage,
continuously so that the quality of final e

{Member Secretary'C



GBPL/22-23/999 reenzen Rio Pyvi, Lid

Date: 06.01.2023 Radha Appartment Iskcon Mandir Road,2nd Fioor

Siliguri, Darjeeling, West Bengal, India, 734001

The Member Secretary,

State Environment Impact Assessment Authority (SEIAA)
Department of Environment,
Govt. of West Bengal

5th Floor, Pranisampad Bhawan, Block LB-II, Salt Lake, Sector I,
Bidhannagar, Kolkata - 700 106

Subject: Regarding the Site Selection criteria and coverage area as specified in Revised
Cuidelines by CPCB for Establishment of New CBWTF dated 21* December 2016.

Respected Sir,

1. M/s. Greenzen Bio Pvt. Ltd. having the Common Bio-Medical Waste Treatment Facility
(CBWTF) at Mouza- Binnaguri, J.L.No.3, Site No.12, P.O- Fulbarihat, P.S- Bhaktinagar, Dist-
Jalpaiguri, West Bengal has been providing services to all health care establishments in
North Bengal districts, namely, Malda, Uttar Dinajpur, Dakshin Dinajpur, Jalpaiguri,
Alipurduar, Coochbihar, Darjeeling and Kalimpong since 2009.

2. Now, another application for setting up a CBWTF has been submitted to SEIAA on the
22nd of November, 2022. The details of the project is given below:

Proposal No. SIA/WB/INFRA2/407378/2022

Proposal Name: Common Bio Medical Waste Treatment Facility proposed by Unique
Universal Bio Waste LLP.

Location: Village- Kaluabari ,P.O. Debithakurbari,P.S-Rajganj,

Mouza: Chhatgujrimari,Pargana Baikunthapur, Dist-Jalpaiguri, West Bengal.

3. Arial distance of this new proposed project from our existing facility site is only 16.60 km.
This is a clear case of infringement/ encroachment to the working zone of our operations.
Relevant excerpts extracted from Revised Guidelines of Establishment of CBWTF
published by CPCB dated 21st December, 2016, clause 2 and 8 are given below for your

ready reference.

Criteria for development of a new Common Bio-medical Waste Treatment and Disposal
Facility for a locality or region.
Prior to allowing any new CBWTF, following criteria or steps may be followed:
4) Prescribed authority under the BMWM Rules, 2016 [i.e, State Pollution Control Board
(SPCB) in the respective State or Pollution Control Committee (PCC) in the respective Union
Territory Administration] is required to prepare an inventory or review with regard to the

Factory Address | Mouza- Binnagun, J L No. 3 Site No 12, P O- Fulbarihat PS Bhaktinagar. Dist. Jalpaigun, Prp - 734015
Registred Office - Fadha Appartment Iskcon Mandir Road, 2nd Floor, Siligun, Darjeeling West Bengal, India, 734001
Phone: +91 96799 99220 1 96799 99223 / 96799 99235, E-mail : gresnzenbio@gmail com
CIN - U74210WB2006PTC110311

H
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b)

a)

c)

4.

5.

qb

bio-medical waste generation at least once in five years in the coverage areas of the emsFmg
bed authority is also required

bio-medical waste treatment and disposal facility. The prescri

to extrapolate the coverage-area wise bio-medical waste generation for the next ten years.
SPCBJPCC is required to conduct gap analysis w.r.to coverage area of the bio-medical waste
generation and also projected over a period of next ten years, adequacy of ex:stmg
treatment capacity of the CBWTF in each coverage area of radius 75 KM, as given in
Annexure-l. ) _
All the SPCBs and PCCs shall conduct the gap analysis and based on the gap analysis, action
plan for development of new CBWTFs is required to be prepared and submitted to MoEF &
CC & CPCB within six months’ time. In case of States/UTs, where no CBWTF is avah'c.:b!e, in
such a case, SPCB/PCC being prescribed authority under the BMWM Rules is ret';u:red to
submit the detailed proposal to MoEF & CC/MoH & FW through the respective State
Government or UT Administration. Also, the option of forming association by the-group of
heath care facilities (HCFs) to develop their own CBWTF also be encouraged following these
guideline. In case, any coverage area requires additional treatment capacity , in such a
case, action may be initiated by the prescribed authority for allowing a new CBWTF in that
locality without interfering the coverage area of the existing CBWTF and beds covered by

the existing CBWTF.

Coverage area of CBWTF :
A CBWTF located within the respective State/UT shali be allowed to cater healthcare units

situated at a radial distance of 75 KM. However, in a coverage area where 10,000 beds are
not available within a radial distance of 75 KM, existing CBWTF in the locality (located within
the respective State/UT) may be allowed to cater the healthcare units situated up to 150 KM
radius w.r.to its location provided the bio-medical waste generated is collected, treated and
disposed of within 48 hours as stipulated under the BMWM Rules.

In case of hilly areas, considering the geography, only one CBWTF with adequate treatment
capacity may be developed covering at least two districts to cater treatment services to the
HCFs located in the respective Districts. The selection and allocation of site etc. should be
done as per the criteria suggested under these guidelines. The treatment charges to be
prescribed by the respective SPCB/PCC in consultation with the State Advisory Committee
to be constituted under the BMWM Rules by the respective State Government or UT

Administration.

Considering above clarification of clause 2, 8 and subsequent criteria of coverage area
under one CBWTF, the second application submitted by Unique Universal Bio Waste LLP is
not permissible.

More over a CPCB report on State Level Action Plans for Compliance to Biomedical Waste
Management Rules, 2016 [In compliance to order dated 12.03.2019 passed by Hon’ble
National Green Tribunal in the matter of O.A. No. 710 - 713 of 2017, filed by Shailesh Singh
Vs Sheela Hospitals & Trauma Centre, Shahjanpur & Ors; Kailash Hospital and Heart Institute
& Ors.; Ganga Charan Hospital Pvt. Ltd., Bareilly & Ors. and Katiyar Nursing Home, Hardoi &
Ors.] recommended that on clause 4: ‘



- We are hereby submittin

- In view of the above, it is requested to kind|

q\

Carryout gap analysis to a

ssess the need for additional CBWTFs to cover all HCFs in the
State of West Bengal.

8 image showing location of both the projects for your ready
reference, please. Requesting to consider our request and do the needful.

y cancel the application of Unique Universal
Bio Waste LLP to comply with CPCB Guidelines, 2016.

Thanking you,
For M/s, Greenzen Bijo Pvt. Ltd.

\M~

Vineeta Burman
Director

Encl: 1. Google Image

2. Copy of CPCB letter giving clarification with respect to new CBWTF projects (for
ensuring compliance to the Hon’ble NGT order dated 10.10.2017 passed in the matter of
0.A No.620 of 2017 titled “amit Attri Vs State of Haryana & Ors”-reg).

3. Clarification with respect to new CBWTF projects at Plot No. 66, Roz Ka Meo
Industrial Area, Sohna, Mewat, Haryana by M/s, Syenrgy Waste Management Pvt. Ltd.

CC:

1. The Member Secretary,
State Expert Appralsal Committee (SEAC)
West Bengal Pollution Control Board
Govt. of West Bengal
Paribesh Bhawan, 10A, Block - LA, Sector - i,
Bidhannagar, Kolkata - 700106

RECEIVED

09 am
gt with Duuei’.?:.‘f:*?
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{26=  Annexuve- P/S 7

GOVERNMENT OF WEST BENGAL
HEALTH & FAMILY WELFARE DEPARTMENT
H.S. (M. S.) BRANCH
SWASTHYA BHAVAN, GN-29, SECTOR-V
SALT LAKE CITY, KOLKATA-700 091

No. 35 - HS(MSYHF/O/HS(MS)/BMW-02/2022 Date: 21.02.2024

RDER

In continvation of the previous Order. issued from this Department. bearing no.  144.
HS(MS)H-IF/OIHS(MS)!BMW-OMOD dated 11.08.2023 the existing assignment of Common Bio-
medical Waste Management Facility (CBMWTF) to different health facilities with respect to lifting,
transportation, treatment, and disposal of bio-medical wastes generated in different public health
facilities across the State, is being continued for a period of 01 (one) year w.e.f. 18.02.2024 subject
to satisfactory performance of the designated CBMWTFs. The rate for lifting, transportation,

treatment, and disposal of bio-medical wastes from bedded and non-bedded facilities remains the
same as mentioned in the previous Order.

Ilowever, the rate for the bedded facilities will be determined on the basis of the total number of

occupied beds as per the ‘daily midnight census of patient count’ for the reference month of
respective health facilities.

This Order is issued with the approval of the Principal Secretary of this Department.
Sd/-

Special Secretary
to the Government of West Bengal

! y

Ple
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No. 35 - HS(MS)/1(30)/HF/O/MS(MS)/BM W-02/2022

Copy

1

A

o o = O

10.
1.

3

“14
~\F -
Date: 21.02.2024

forwvarded for information and necessary action to:

The Additional Chief Sceretary, Department of Animal Resource Development, Prant Sampad
Bhavan, LB-2, Sector-lIl, Salt Lake City, Kolkata — 700106

The Additional Chief Secretary, Department of Environment, Sth Floor, Pranisampad Bhawan, Block
LB-11, Salt Lake, Sector I11, Bidhannagar, Kolkata — 700 106

The Principal Secretary, Department of Urban Development and Municipal Affairs, Nagarayan, DF-
8, Sector-1, Salt Lake City, Kolkata -700064

The Principal Secretary, Department of Panchayat & Rural Development, Joint Administrative
Building, Block: HC, Plot No.7, Sector-111, Salt Lake City, Kolkata - 700106

The Member Secretary, West Bengal Pollution Control Board, Paribesh Bhavan, 10 A, Block - L A,
Sector - 111, Salt Lake City, Kolkata — 700098

The Director of Medical Education, West Bengal, Swasthya Bhavan
The Director of Health Services, West Bengal, Swasthya Bhavan

The District Magistrate (all)

The Director / Principal / MSVP / Superintendent of all health facilities
The Special Secretary, MERT Branch, Swasthya Bhavan

The Special Secretary, AYUSH Branch, Swasthya Bhavan

12. The Additional Secretary, Mental Health & PHP Branch
13. The Financial Advisor, Swasthya Bhavan
14. The Joint Director, (A.A. & V.), Swasthya Bhavan

15.

The Joint D.H.S. Hospital Administration Section, Swasthya Bhavan

16. The Joint D.H.S., P&D. Section, Swasthya Bhavan
17. The CMOH (all)

18. The Deputy D.H.S., Admin Section, Swasthya Bhavan
19. The Deputy D.H.S., Family Welfare Section, Swasthya Bhavan

20.
21.

22

23.

24,

25.

The Senior P.A. to the Principal Secretary, Health & Family Welfare Department, Swasthya Bhavaan

The DGM, M/s Medicare Environmental Management Pvt Lid, 41, F Road, Belgachia, Liluah,
Howrah - 711108

The Director/Proprietor, M/s West Bengal Waste Management Ltd., Block A, 4* Floor, Jindal Tower,
1/1A/3, Darga Road, Kolkata, West Bengal 700017

The Director/Proprietor, M/s Greentech Environ Management Pvt Ltd., 847A, Lake Town

Road, Block A, Lake Town, South Dumdum, Kolkata — 700089

The Director/Proprietor, M/s Greenzen Bio Pvt Ltd., Fulbari Ghoshpukur Bypass,

Binnaguri, Jalpaiguri — 734015

The Director, SNG Envirosolutions Pvt. Ltd., Mouza — Saharjora, J.L. No. 26, PO & PS
Barjora, Bankura, Pin — 722202

26. The Director/Proprietor, M/s. RVD Waste Tech. Pvt. Ltd., 140, Lake Town Road, Block A
an. South Dumdum, Kolkata -700089 '

<1.T. Cell for web posting

28. Office Copy
29. Guard File

Spe%l:jﬂ

H.S. (M.S.) Branch
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HEALTH & FAMILY WELFARE DEPARTMENT

H.S. (M.S.) BRANCH ﬁf;@ {

SWASTHYA BHAVAN, GN-29, SECTOR-V
SALT LAKE CITY, KOLKATA-700 091

No. 307 - HS(MS)HF/O/HS(MS)/BMW-02/2022 Date: 27.12.2024

ORDER

In modification of the existing assignment of Common Bio-medical Waste Management Facility
(CBMWTF) to different health facilities, as adopted in 2023, with respect to lifting, transportation,
treatment, and disposal of bio-medical wastes generated in different public health facilities across the
State, vide previous Order bearing no. 144 - HS(MS)/HF/O/HS(MS)/BMW-02/2022 dated 11.08.2023
as well as subsequent renewal vide Order bearing no. 35 - HS(MS)/HF/O/HS(MS)/BMW-02/2022
dated 21.02.2024 the undersigned is directed to state that the aforesaid assignment will be re-allocated as

shown in Annexure - A.|This re-allocation is based on the distance criteria, and as per decision taken in
the SLAC meeting held on 04/10/2024. |

——

All the health facilities in the State along with other entities generating bio-medical wastes, will be
tagged with the existing and operational CBMWT facilities, authorized by the West Bengal Pollution
Control Board (WBPCB), as shown in Annexure-B, w.e.f. the 1* of January, 2025, following the terms
of agreement with each and every assigned CBMWTF.

The rate with respect to lifting, transportation, treatment, and disposal of bio-medical wastes generated
in different public health facilities will be applicable in pursuance of the related notifications as and
when issued. This arrangement will remain valid until further modification in this regard and, thereafter,
reviewing the performance further re-allocation may be done if seems necessary.

This Order is issued with the approval of the Principal Secretary of this Department.

Encl. Anpexure—A & B

g’ %&2 o\
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No.807 - HS(MS)/1(31)/HF/O/HS(MS)/BMW-02/2022 Date: 27.12.2024

~opy Jorwarded for information and necessary action to:

(P

6.
7.
8
9.
10.
11
12.
13.
14.
15.
" 16.
17.
18.
19.
20.

21.
22.

23.
24,
25.
26.
27.
28.

29.
30.

The Additional Chief Secretary, Department of Animal Resource Development, Prani Sampad Bhavan,
LB-2, Sector-IT1, Salt Lake City, Kolkata - 700106

The Secretary, Department of Panchayats & Rural Development, Joint Administrative Building,, Block:
HC, Plot No.7, Sector-ITI, Salt Lake City, Kolkata - 700106

The Principal Secretary, Department of Environment, 5th Floor, Pranisampad Bhawan, Block LB-II, Salt
Lake, Sector ITI, Bidhannagar, Kolkata — 700 10

The Principal Secretary, Department of Urban Development and Municipal Affairs, Nagarayan, DF-8,
Sector-I, Salt Lake City, Kolkata -700064

The Member Secretary, West Bengal Pollution Control Board, Paribesh Bhavan, 10 A, Block—-L A,
Sector ~ I, Salt Lake City, Kolkata — 700098

The Director of Medical Education, West Bengal, Swasthya Bhavan

The Director of Health Services, West Bengal, Swasthya Bhava

- The District Magistrate (all)

The Director / Principal / MSVP / Superintendent of all health facilities
The Special Secretary, MERT Branch, Swasthya Bhavan

- The Special Secretary, AYUSH Branch, Swasthya Bhavan

The Financial Advisor, Swasthya Bhavan

The Joint Secretary, Mental Health & PHP Branch, Swasthya Bhavan

The C.M.O.H,, (all)

The Deputy Secretary, Dental Branch, Swasthya Bhavan

The Additional Director, (A.A. & V.), Swasthya Bhavan

The Joint D.H.S., P.H. & C.D. Section, Swasthya Bhavan

The Deputy D.H.S., Admin Section, Swasthya Bhavan

The Deputy D.H.S., Family Welfare Section, Swasthya Bhavan

The Deputy D.H.S. Hospital Administration Section, Swasthya Bhavan

The Senior P.A. to the Principal Secretary, Health & Family Welfare Department, Swasthya Bhavan
The DGM, M/s Medicare Environmental Management Pvt Ltd, 41, F Road, Belgachia, Liluah, Howrah —
711108

The Director/Praprietor, M/s West Bengal Waste Management Ltd., Block A, 4th Floor, Jindal Tower,
1/1A/3, Darga Road, Kolkata - 700017

The Director/Proprietor, M/s Greentech Environ Management Pvt Ltd., 847A, Lake Town Road, Block A,
Lake Town, Kolkata - 700089

The Director/Proprietor, M/s Greenzen Bio Pvt Ltd., 38, Jatin Das Sarani, Near Amtalla Club,
Ashrampara, Sjliguri, Pin - 734001

The Director, SNG Envirosolutions Pvt. Ltd., 294, Ballygunj Circular Road, Aishwarya Appartments,
Block - B, Flat - 1A, Kokata - 700019
The Director/Proprietor, M/s. RVD Waste Tech, Pvt. Ltd., 140, Lake Town Road, Block A, Lake Town
South Dumdum, Kolkata -700089 ’
LT. Cell for web posting
Office Copy

Guard File
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H.S. (M.S.) Branch
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RJ“_E?”.{_".E"-_tﬁ"_'!_“.[ﬁu_{__-"_'«?E_I_“l_!_'m_(‘_tl_mc:ll!h facilities i.r.o lifting, transport, processing and disposal of BMW
to the operational CBWT Facilities

s, Name and Address of the CBWTF Area of Action
No,
7. Medicare Environmental Management Pvt. Ltd (!) Howrah
‘F’ Road, Belgachhia, Dist.- Howrah, PIN - 711105 (if) Kolkata (Part)
2. Medicare Environmental Management Pvt. Ltd (1) Nadia
K-26, Phase-IlI, Growth Centre, (Behind IOCL LPG E;:i)) gm:?h::;?u;fsﬂm
i i, Dist.- Nadia, PIN — 741235 5
Bottling Plant), Kalyani, Dist.- Nadia, PIN (iv) Hooghly
3. Medicare Environmental Management Pvt, Ltd (i) Paschim Bardhaman
Mouza- Mangalpur, P.O.- Shergarh Pargana, (i) - Birbhum sy
P.S.- Raniganj, Dist.- Paschim Bardhaman (iii) Rampurhat
PIN - 713347
| 4. West Bengal Waste Management Ltd, (i) Purba Medinipur
Purba Srikrishnapur, P.O.- Haldia, (i) Paschim Medinipur (Part) - Except Medinipur
Dist.-Purba Medinipur, PIN - 721635 Sadar Seb-division
(iii) Nandigram HD
(iv) Jhargram
5. ‘West Bengal Waste Management Ltd. Paschim Medinipur (Part) - Only Medinipur Sadar
Saltora, Dist.-Bankura, PIN - 722153 Sub- division
6. Green Zen Bio Pvt. Ltd. (i) Alipurduar
Mouza- Binnaguri, P.O.- Fulbari, Ei% (D:oqchll_!ehar
.S.- i , Dist.- Jalpaiguri, PIN - 734015 1 arjecling
P.8.- Bhaktinagar, Di alpaig (iv) Jalpaiguri

(v) Kalimpong
(vi) Uttar Dinajpur (Part) - Except Sadar Sub-division
and Karandighi Block

7. RVD Waste Tech Pvt. Ltd. > (i) Malda
P.O. - Gazole, P.S. —~Gazols, Dist, - Malda, (i) Dakshin Dinajpur
PIN - 732124 (iii) Uttar Dinajpur (Part) - Sadar Sub-division
and Karandighi Block
8. Greentech Environ Management Pvt, Ltd. (i) South 24-Parganas
Dhamua Road, P.S.- Mograhat, P.O.- Chakparan (i) Diamond Harbour HD
Kantakhali, Dist.- 24 Pgs (S), PIN - 743503 (ii) Kolkata (Part)
9. RVD Waste Tech Pvt. Ltd. ' Purba Bardhaman
P.O. - Koichar, P.S. - Mangalkote,
Dist. - Purba Bardhaman, PIN - 713143
10. | SNG Envirosolution Pvt. Ltd. (i) Bankura
Barjora, Dist. Bankura, PIN- 722202 (ii) Bishnupur HD
(iii) Purulia
| (iv) Murshidabad
=
| @"/ 2 }% 4%
2 D!rccto:vo '{I;:nlth | erviges _ 0.8.D. & Special Secretary (Medical Educatio
21" piree e"?n West Bengal
Director of Health Services M
Oepartment. of Heath & Family Welfare Shri Smkatstgt;:::- Dutta, wacs ~
Gavernment of West Bengal Haanr SOV 01 Wesi Bany,
ealth & Fga

mily Walfare Departmant
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Government of West Bengal

This document having UDIN 24-G-GA000004-C-1714730750622
has been created by WEST BEN_%‘__POLLUTION CONTROL BOARD
with authorised person's Aadhaar g XXXX4130 on 03:35PM, May

03, 2024, s
This document is available at UDIN r‘fra'tfbrtin 03:35PM, May 03, 2029.
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b bomat M_‘“T
Authorised Signatory

(E-signed)
Department of IT&E
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ey WEST BENGAL POLLUTION CONTROL BOARD 'ﬁ%%‘“
élﬁ% Paribesh Bhawan, 10A, Block LA, Sector III -
ST T Salt Lake City, Bidhan Nagar, Kolkata — 700 106, INDIA

“" Website : www.wbpcb.gov.in, e-mail : wbpcbnet@wbpcb.gov.in ((\ 5‘]

Ref No. - WBPCB/3603779/2023 Dated:- 03/05/2024

FORM-III
(Authorization for operating a facility for generation, collection, rcccption, treatment, storage,
transport and disposal of biomedical wastes as per the Bio-Medical Waste Management Rules, 2016

and as amended )

1. M/s Greenzen Bio Pvt. Ltd., Vineeta Burman an occupier or operator of the facility located at Fulbari Ca;lal_
Road, P. O- Fulbari, P. S- Bhaktinagar, Dist.- Jalpaiguri, PIN- 734015 is hereby granted an authorisation for:
Reception, Transportation, Storage, Treatment or Processing or Conversion, Disposal or destruction use,.

2. M/s Greenzen Bio Pvt. Ltd. is hereby authorized for handling of hiomedical waste as per the capacity given
below: )
(i) HCF/CBMWTF type: CBMWTF
(ii) Health Care Facility Category : Biomedical waste management agencies
(iii) Number of beds of HCF: NA
(i) No of HCFs covered by the CEBMWTE: 1061
(v) No of beds covered by the CBMWTF: 15000
(vi) Installed treatment and disposal capacity oF&B+
(vii) Jurisdictional area and distance covered™
(viii) Quantity of BMW treated or disposed : 4

Type of Waste Category ° Bliantity permitted for Handling
E0 per day on monthly average basis)
Yellow 2955
Red 1416
White 144
Blue 320
L Total 4835

3. This Authorization shall be in force for a period up to 30/04/2029 from 03/05/2024

4. This Authorization is subject to the conditions stated below and to such other conditions as maybe specifi
rules for the time being in force under the Environment (Protection) Act, 1986. s s

Terms and Conditions of Authorisation

1. The authorisation shall comply with the provisions of the Environment (Protecti
kg (Protection) Act, 1986 and the rules

2. The authorisation or its renewal shall be produced for inspection at the request i
prescribed authority. ¥ 4 of an officer authorised by the

3. The person authorized shall not rent, lend, sell, transfer or otherwise tr e biomedi :
obtaining prior permission of the prescribed authority. R o cal wastes without

4. Any unauthorised change in personnel, equipment or working conditions as mentioned in the a

person authorised shall constitute a breach of his authorisation. Pplication by the

"“This is computer generated document from OCMMS by Wapca*-

WBPCB/1603779/2023
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UPLOADED BY SWARUP KUMAR MANDAL (XXXXXXXX4130) (AUTHORIZED PERSON OF WEST BENGAL POLLUTION CONTROL BOARD)
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B i | I
5. It 15 the duty of the authorised person to take prior permission of the prescribed authority to close down the
facility and such other terms and conditions may be atipulated by the prescribed authority q 09 o
- D)D"

Additional Conditions:

1. The occupier/operator must handle & manage bio-medical wastes as Pf““ibcr! in the Bio-medical Wsste
Management Rules, 2016 and take all steps to ensure that such waste is handled without any adverse effect to
human health & theenvironment

2 The occupier shall handle mercury bearing waste as per guidelines issued by CPCB for the “Environmentally
Sound Management of Mercury Waste Generated from Health Care Facilities

3 Every authorized person shall maintain record related to generation, collection, temporary storage in accordance
with rules
4 No untreated waste shall be stored onsite for more than 48 hours.

5. The applicant shall submit an Annual Report in Form-1V to the Board by 30th June every year as required
under the provisions (Rule-13) of the Bio-medical Waste Management Rules, 2016.

6. The West Bengal Pollution Control Board reserves its right to revoke, withdraw, make any reasonable variation
of the conditions or change or alter this ‘Authorization' by giving one month notice to the Applicant.

7. Application for renewal of authorization shall be filled at least 120 (one hundred & twenty) days before the date
of cxpiry

Specific conditions:

Pl. see Annexure 1.
Any violation of the aforesaid conditions shall entail cancellation of this Authorization.

e o
03/03/2024
WEST BENGAL
e Chief Engineer
BMWM Cell
This 1 computer generated document Jrom OCMMS by WHEPCB-
WBPCB/I60I7 792023

UPLGADED BY BWARUP KUMAR MANDAL (SXXXXXAX4130) (AUTHORIZED PERSON OF WEST BENGAL POLLUTION CONTROL BOARD)




UDIN 24-G-GAD0O0004-C-1714730750622 (Varity at hitps fudin wh gov Infvarify-urdin)

ANNEXURE | to Authorization' of Greenzen Bio Pvt. Ltd.

~A%4~ 9
Name ¢ the unit: Greenzen Bio Pvt. Ltd.

Fulbari Canal Road, P. O- Fulbari,
P. S- Bhaktinagar, Dist.- Jalpaiguri,
PIN- 734015

1. The unit should follow the Bio-Medical Waste Management Rules, 2016 and its amendments thereafter.

r

s . I
Revised Guidelines for Common Bio-medical Waste Treatment and Disposal Facilities published by the Centra
Pollution Control Board should be followed.

3. The unit should comply with the terms and conditions stipulated in the ‘Authorization’ issued vide memo no.
33/28(BM)-2453/2008(Pt. 1) dated 26/07/2019 properly.

4. The unit should comply with the *Direction’ of the State Board 371/2S(BM)-2453/2008(Pt. I) dated 24/04/2023
properly and also all the 'Direction’ of the State Board to be issued in future.

>. Thickness of all plastic carry bags should be at least one hundred and twenty (120) rjnicn;a{nil as?\o pﬁlrdthb: z;ot\;iiﬂgg
1aid down in the Plastic Waste Management (Amendment) Rules, 2?21 and EPR regllsu:cowaste iaaon
through online centralized portal ‘https://eprplastic.cpcb.gov.in’ as per the Plas
(Amendment) Rules, 2022.

i is i i i i Company Law Tribunal. Kolkata
i ed in compliance with the Order of the Honble National _ -
@ ;hefchce(rgsuc:tﬁelg, lKSsolilkatal datedp24,~'04f2024 in connection with IA No. 36/(KB)/2024 in C. P. No. 1624/KB/2019

UPLOADED BY SWARUF KUMAR MANDAL (XXXXXXXX4 1 30) (AUTHORIZED PERSON OF WEST BENGAL POLLUTION CONTROL BOARD)
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Government of West Bengal

This document having UDIN 24-G-GA000004-C-1714733737338
has been created by WEST BENGAL, POLLUTION CONTROL BOARD
with authorised person's Aadhaarﬁt&;%(XXXXXXMSO on 04:25PM, May
03, 2024. w%

This document is available at UDIN platforrq till 04:25PM, May 03, 2029.
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_WEST RENGAL
— WEST BENGAL POLLUTION CONTROL BOARD %
N R 0 ey Paribesh Bhawan, 10A, Block LA, Sector IIT

A\ |./ 4 Salt Lake City, Bidhan Nagar, Kolkata — 700 106, INDIA

Website : www.whpch.gov.in, e-mail : whpcbnet@wbpcb.gov.in

Category of the Industry : RED
Application Type: CTO

CTO No.: WBPCB/2848879/2024 Date : 03/05/2024

Consent to Operate (CTO) under Section 25 & 26 of the Water (Prevention and Con.trol of Pollution)
Act, 1974 as amended and Section 21 of the Air (Prevention and Control of Pollution) Act, 1981 as
amended.

Reference: Application No.: 2848879

The West Bengal Pollution Control Board (hereinafter referred to as State Board) under the provisions of Section 25
& 26 of the Water (Prevention and Control of Pollution) Act, 1974 as amended and Section 21 of the Air
(Prevention and control of Pollution) Act, 1981 as amended, and Rules and Orders made thereunder hereby grants
Consent to Greenzen Bio Pvt. Ltd. (hereinafter refcrred to as Applicant) for its unit located at Fulbari Canal
Road, P. O- Fulbari, P. S- Bhaktinagar, Dist.- Jalpaiguri, PIN- 734015 for the period from 03/05/2024 to
30/04/2029 to operate the industrial uniUproject and to discharge liquid effluent and gaseous emission from the
premiscs / land of the industrial unit/project, in accordance with the conditions as mentioned below, provided that
on any day at any instance the quantity and quality o‘ |igmd discharge and gaseous emission shall not exceed the
permissible limit as specified in this consent | Environment (Protection) Act, 1986 and Rules
thereunder, as amended.,

Breach of the conditions and / or failure R¥ERT BE ctions as mentioned below shall render the
industry/project liable for prosecution und MISTOTI water (Prevention and Control of Pollution) Act,
1974 as amended and Section 21 of the wm.mw IO orPollution) Act, 1981 as amended.

The State Board reserve the right to reve v “Tiike~any reasonable variation / change / alter the

conditions of this consent letter giving RrogtmcEiEs ghdustry.
( SL.No Name of Activity/Products/By-products Production Capacity (Per Month)

1 This Consent is valid for the following activities :
1 Common Bio-medical Waste Treatment 4835
Facllity for treatment of Blo-medical wastes efay
generated from 15,000n0s. beds and non-
bedded HCFs using 1 x 150K g/hr. capacity
( Incinerator, 1 x 648lit/batch capacity
] Autoclave and 1 x 25Kg/hr. capacity Shredder

Conditions :

2 The industry shall remain responsible for quantity and quality of liquid effluent and air emission.
3 Daily waste water generation and discharge shall not exceed :
No. of outlets Source of Waste Water Quantity in Kilo Place of discharge ]
|

cmae .
Treated in ETP and reused |

" thcrsfday
1 Scrubber, vehicle washing, 2
floor washing etc.

I_ Domestic 2

— -

.
Septic tank & Soak pit |

“This is computer generated documen; Jrom OCMMS by WaPCE"
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T NEW outlet / outfall or to change the place of discharge. the industry shall have to
AN prior permission of the Board in this effect
The industry shall provide comprehensive facility for treatment of industrial liquid waste and domestic liquid
waste (sewage, sullage and liquid effluent generated from canteen), and operate and maintain the same
conunuously so that the quality of final effluent conforms to the Standard as given below:

To bring into any altered or new
miorm the Board and ol

L
Qutlet No. Nature of ~ Parameters and standard ]V Frcquc:l-l'cy of |
| cfMuent Parameters |  Standards Unit _sampfing
1 Industrial pH 6.5 to 9.0 o Quarterly
1 Industrial Total suspended 100 mg/L Quarterly
L | o Solid (TSS) ) il e
| Industrial Chemical Oxygen 250 mg/L Quarterly
B . B Demand (COD)
| Industrial Biological Oxygen 30 mg/L Quarterly
| R | Demand (BOD)
b 1 Industrial Oil & Grease 10 mg/L. Quarterly
! 1 Industrial Bio-assay test | 90% survival of Quarterly
| fish after 96 hours
L in 100% effluent
L 2 Domestic pH 5.5t109.0 Yearly
2 Domestic Total suspended 100 mg/L Yearly
L Solid (TSS)
I 2 Domestic Chemical Oxygen 250 mg/L Yearly
| Demand (COD)
2 Domestic Biological Oxyge 30 mg/L Yearly
- Demand«BE .
i_ 2 Domestic il Greas 10 mg/L Yearly
Provisions shall be made to install sen REMmonitoring system and flow meter to share the
information with the state board on a i
Daily water consumption for the folldw
SL NO. Quantity (KL/Day)
I. 3.0
2. 3.0

The Industry shall install suitable digital device for measuring the volume of water consumed for different

purposes as mentioned above giving correct result to the satisfaction of the State Board. The device shall be
able to provide information to disseminate the quantity on a real time basis.

All the stacks connected to various sources of emissions must be designated by numbers.

The industry shall install comprehensive

pollution control equipment and operate and maintain the
conform to the standard as given below: same fo

“This is computer generated document from OCMMS by wapCh"
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Sk Stk o Coms] Ful s o Commenosfparameters st 0 e e Re
¢ hed | of | Unse | Fuel |[Quan| ¥l ['pp([ co | Acid [Phm|s02([NOX [ Othe b
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| rator our Liters | Scrub Dioxi | erly | moni
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Yooumats xure |

10 The industry shall provide ports in ToL, ‘“"-_ssary permanent facilities such as ladder,
platform etc. for monitoring / sampligEdhs RSB L igrsame shall be made available for inspection
and use by the State Board’s staff as \QEUEANSTAI HEAREE BN ized agencies.

11 Waste generation, treatment and dispos QSEENCOET
S.No Description of Waste Quantity Treatment and Disposal
1 Incineration Ash 323 Kg/Day Through CHWTSDF
2 ETP Sludge 13.69 Kg/Day Through CHWTSDF
3 Plastic & other wastes 1.36 Kg/Day Through authorized recycler

The Industry shall obtain Authorisation for waste and also register for EPR wherever applicable.

12 The industry shall take adequate measures for control of noise level

from its own sources within the i
within the limit given below : premises

Time . Limit in dB (A) Leq
Day time (06 a.m. to 10 p.m.) 65
; Night time (10 p.m. to 06 a.m.) 55

Noise barriers should be installed if the Noise Level is found to be exceeding the desired levels.

13 The industry shall at all times maintain good house-keeping and contro]

e ir nain ! ] pollution (including fugitive

emissions) from all sources to maintain clean environment in & around factory premis o o8 URIL
es

areas. P and in surrounding

14 The Industry shall bring about at least 33% of the total land area under the tree cover,

“Thix ls camputer generated document from OCMMS by WBPCE®
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GBPL/20-21/213 (M

7" of August, 2020 o amen Bio Pyt Lid.

Shop No. $-25, 2nd Floor
PBR Tower, 2nd Mile, Sevoke Road,

Don Bosco More, Siliguri - 7324001
The Chief Engineer,

Waste Management Cell.

West Bengal Pollution Control Board,
Paribesh Bhawan.

10-A. Block-LA. Sector-IIl,

Salt Lake City.

Kolkata-700098

Subject: Submission of Annual Report from 01*' January’ 2019 to 31% December’ 2019

Respected Sir,
We are herewith submitting the Annual Report in current format for the period from 01 i
January' 2019 to 31*' December’ 2019 for your kind perusal. .

o~

Thanking you,

For Greenzen Bio Pvt. Ltd.

Annexure
For Greenzen Bio Private Limited 10 in PArAgranh. ... oo
foregeigg pgipic:
e pl T
' on this. X300 .
Director

Vineeta Burman

. Commissioner of Afidavit
Director Circult Bench of Calewtta High Cow?
- E . ; -t ."..i

Enclosed.

1 Copy of Annual Report.
2. Quarterly Reports from January' 2019 to December' 2019

Factory address - Mouza - Binnagur, J.L. No. 3, Sile No, 12, P,0. - Fulbarihat, P.S, Bhekun i
Reglstered Office : 23-A, Netajl Subhash Road, Kolkata - 700001, mmag::‘.glglrs:;:;lpmgm. PRI
Tele : +91 332230 1896 / 6284, Fax : +91 33 2230 7403, Email 9reanzenbio@gmail com
CIN - U74210WB2006PTC 110311 )
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Form - [V
(Sce rule 13)
ANNUAL REPORT

[To be submitted to the prescribed authority on or before 30" June every year for the period from January
to December of the preceding year, by the occupier of health care facility (HCF) or common bio-medical
waste treatment facility (CBWTF))

L No. ll
v 1| Particulars of the Occupier
li 'Fi) Name of the authorised person | :|
| teecupier or operator of | | Mrs. Vineeta Burman
- facility)
| [ii) Name of HCF or CBMWTF :| Greenzen Bio Pvt Ltd
! (ii) Address for Correspondence :| Shop no-S25, 2™ Mile , PBR Tower, Sevoke
| Rond, Siliguri, Dist- Darjeeling, West Bengal
! (iv) Address of Facility :| Mouza- Binnaguri, J.L.No.3, Site No.12, P.O-
Fulbarihat, P.S- Bhaktinagar, Dist- Jalpaiguri,
L e || Pin- 734015, West Bengal
| (v) Tel. No. :1 9903050502
i (vi)  E-mailID | - | greenzenblo@gmail.com
(vii) URL of Website .| www.greenzenbio.in
(GRS coordinates of HCF or || 56e39° 25.4" North & 88°24".57.4" East ]
(ix)Ownership  of  HCF  or | :| (State Government or private or Semi Govt. Or any :
CBMWTF other): Private Company
(x)Status of Authorisation under | :
the Bio-Medical Waste Authorization No: 33/2(bm)-2453/2008 (pt-1)
(Management and Handling) 26.7.2019 valid up to 31.12.2022
| Rules
! (xi)  Status of Consents under | :| . . -
; Water Act and Air Act Valid up to: 31.12.2022
[ 2. Type of Health Care Facility ;
L (i) Bedded Hospital (| NA
' (ii) Non-bedded hospital 1l 8 . |
(Clinic or Blood Bank or Clinical NA
laboratory or Research Institute or
[ | Veterinary Hospital or any other):
! | (i) License number and its date | : N/A
J | of expiry
3 | Details of CBMWTF .| M/s Greenzen Bio Pvt.Ltd
i (i)  Number of healtheare |
' facilities  covered by 1274 units
. CBMWTF
| (ii)No. of beds covered by :| 19076 Beds —
| CBMWTF
|
I PR — \___J

For Greenzen Bio Private Limited

Director



((iNInstalled treatment  and | ;| Incinerators- 3750 Kg per day
disposal capacity of CBMWTF:
Autoclave :-648 Ltr/batch

- (N)Quantity of biomedical waste | | Incinerable :- 1587362.40 Kg
- treated or disposed by CBMWTF
f Autoclave :--1388170.8 Kg
S
|4 [ Quartity of waste generated or | | Yellow Category:1587362.40 Kg
! | disposed in Kg per annum (on Blue Category:99090.00 kg
I | monthly average basis) White Category: 27666.00 kg

- Red Category: 1261414.80 kg

| General Solid Waste: - N/A
| Details of the Storage, treatment, transportation, processing and Disposal Facility
: | (i) Details of the on-site storage Size: 80x80 Ft
o facility Capacity: 30 MT
' Provision of on-site storage: (cold storage or any
‘ other provision)
(iDisposal Facilities Type of | No. | Capacity | Quantity
) treatment of Kg/day | treated or
equipment units disposed in kg
! per annum
| Incinerators |1 | 3750 | 1587362.40 kg
Plasma - - -
Pyrolysis
Autoclaves | 1 648 1261414,80kg
Microwave - -
Hydroclave | - -
' Shredder | 1 1200 10563 hg
Needle 'tip | - - .
cutter or
destroyer
Sharps - - 5
encapsulation
or concrete
| | pit
i | | Deep burial | - < .
. pits
[ | ) Chemical 1 1000 365000 Itrs
' disinfection
' i Any  other | - = 3
| treatment
equipment
(iii) Quantity of recyclable ;| Red Category

wastes sol?l‘o authorized (like ~plastic, | 15 co6 kg

recyclerstaf®er treatment in glass etc.)
| kg perannum _ US| . |
'(iv) No of vehicles used for T
! collection and transportation 21 |
| ofbiomedical waste

|
|
|

- S

For Greanzen Bio Privala Limited

Direclor
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| [ Details of incineration ash o "Quantity | Where disposed |
_: . and ETP sludge generated generated |
|| e o |
| Nt ol wastes in K.g Incineration West Beng“l |
'; per annum Agh 73179 kg Waste
[ | Management
., ETP Sludge
; - 31542 kg Ltd
| . (vi)Name of the Common Bio-
: 1 Medical Waste Treatment N/A
[ Facility Operator through
i which wastes are disposed of
11 | (vi)List of member HCF not
L handed over bio-medical waste
6 Do you have bio-medical waste L . ;
'1 | cantes 0 TF vec District level monitoring committee formed in
l [ management committee? If yes, Aol
] attach minutes of meetings held end 2017 vides order dated. 22-12-2017. No
L during the reporting period MESShing hiehi fn 2020,
17 Details trainings conducted on
| BMW ,
1 1) Number of trainings
' conducted on BMW 1789 TIMES/YEAR
| Management R
{ii) Number of personnel trained 313075 personnel on (10 person average basis)
" (111) Number of personnel trained :
. e : Nil
l at the time of induction
! (iv) Number  personnel  not .
‘ i Nil
| undergone any training so far
' (v) Whether standard manual for .
[ Ao . = Nil
| training is available?
| vi) Any other information
8 ! Details of the accident occurred
| |during the year
i (1)  Number of  Accidents ;
Nil
oceured
(ii) Number of the persons Ni
; il
affected |
(iti) Remedial Action taken
(Please attached details if Nil
| any)
[(iv) Any Fatality occurred, :
I y Nil
I details
|9 | Are you meeting the standards of
| ar Pollution from the Emission testing done on:
' | incinerator? How many times in 28-3-2019, 27-6-2019, 15-10-2019
| i last year could not met the All standards met
L_.-_ jaandadsh ==
‘ Details  of Continuous  online Alr Sto6k Monftoring Systen inst Ird_;__ T
. A e : alled for
| -:n‘.us.\um monitorimg  systems 02,C0, CO2
—oanstalled ek r—— : i ——

For Greenzen Bio Private Limited

Director



|
|
i
.‘

1 12

10 Tliqud  waste  generated and

treatment methods in place How

Many times you have not met the
jMtandards in a year?

' |18 the disinfection method or
!slerilization meeting the log 4
| Standards? How many times you

i have not met the standards in a

Standards met, Liquid waste input and output
testing done on :28-3-2019, 27-6-2019, 15-10-2019

Nil

3 ]I Any other relevant information

(Air Pollution Control Devices atlached with the
Incinerator)
Multi  Cyclone,
attached

Quencher, Ventury, Scrubber

Certificd that the above report is for the period from 1* January 2019 to 31" December 2019.

Date:-07-08-2020
Place: Kolkata

Name and Signature of the Head of the Institution
For Greenzen Bio P Limited

Vineeta ) -
{Director)
Greenzen Bio Pvt. [.td.



Factory Address : Mouza- Binnag

Ahnoxure, ;
s,

1
GBPL/22-23/365 |pl‘l§l§ll').L
38, Jatin
20" of July, 2022 Near Aamtalla
The Chief Engineer,

Waste Management Cell,

West Bengal Pollution Control Board,
Paribesh Bhawan, LA
10-A, Block-LA, Sector-lll., L G o

Salt Lake City, o {E._:: s, ol
Kolkata-700098 et

Subject: Submission of Annual Report from 01* January’ 2021 to 31 ! December’ 2021

Respected Sir,

We are herewith submitting the Annual Report in current format for the period from 01®

January' 2021 to 31 December’ 2021 for your kind perusal.

Thanking you,

For Greenzen Bio Pvt. Ltd.
Greenzen Bio Private Limited

‘ww " Director | f’ l’}}

‘ EXUTB . aenmanssars =™ 2 .
Vineeta Burman - ;

to in pareg e

foregoiy PP - GHLK. .
Director o i Gl
onthise Doy o

G

1§ 0% 2 5
i joner of Affidavi s
Circult Bench of ?@}ctell"_a Fgh Coue
1 COpY of Annual Report. o

Reglstred Office : 38, Jatin Das Sarani, Ashrampara, Near Aamtalla Club, Siliguri - 734 001. Wes! Bengal,
Phone: +91 96799 99220 / 96799 99223 / 96799 99235, E-mail ; greenzenbio@gmail.com
CIN - U74210WB2006PTC110311

uri, J. L. No. 3, Site No. 12, P. O.- Fulbarihat, P.S. Bhaktinagar, Disl. Jalpaigun. Pin - 734015

India.
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Form IV
(See Rule 13)
ANNUAL REPORT

49~

=

(To be Submi‘tled to the prescribed authority on or before 30th June every year for the period froﬁ; Japuary to
December of the preceding year, by the occupier health care facility(HCF), or common bio-medical waste

treatment facility (CBWTF)]

Return No: 2259784

Period : 2021-2022

lLParticulsrs of the Occupier

(i) Name of the authorized person (Occupier or operator of
facility):

| (it) Name of HCF or CBMWTF:

Vineeta Burman

Greenzen Biv Pvt. Ltd.

[(iii) Address for Correspondence:

Fulbari Canal Road
|| (iv) Address of Facility: Fulbart Canal Road
(v) Tel. No.: Q073138629
(vi) Fax. No.: N
(vii) E-mnil 1D: greenzenbio@gmail.com

(viii) URL of Website:

| www.greenzenbio.com

(ix) GPS coordinates of HCF of CBMWTF:

26°39'25.4" North & 88°24',57.4" East

(x) Ownership of HCF or CBMWTF:

Private

(xi) Status of Authorization under the BMW
(Managementund Handing) Rules:

Authorization No.: 33/2s(BM)-2453/2008(pt-1)
Valid Upto: 31/12/2022

| (xii) Status of Consents under Water Act and Air Act.:

Valid Upto: 31/12/2022

2. Type of Health Care Facility

HCF/ICBMWTF Type: CBMWTF
(i) Number healthcare facllities 1320
covered by CBMWTEF:

(ii) No. of beds covered by CBMWTF: 21201

(iii) Installed treatment and disposal

| capacity of CBMWTF:

{(iv) Quantity of BMW
| treated or disposal by CBMWTF:

Incineraror: 150 kgthr
Autoclave: 648 lit‘butch
Shredder:25 kg/hr

| Biological ETP-30 KLD

1910414 kg

f
| 3. Quantity of waste generated or disposed In Kg per
annum (on monthly average basis)

Yellow Category: 1072418.90
Red Category: 539587

White Category: 25266.98
Blue Category: 273142.]

General Solid Wa._s'lfc‘ 3217

4. Details of the Storage, Treatment, Trunsportation, Processing and Disposal Facility Details

1
(i) Details of the on-xite storage facility: |

Swze 04t}
Capacay 30000
Provision of un-sue surage:

Greenzen Bio Private Limite:

il

(ireenzen Miv Pwi Lid Fum&l

Pay



1

l
|

3

|

~ ARC T
-~ :*: ) —- — l) ' ___.) -
l (i) Dispacal Facility Twpe of | No of | Capacity Quantity treated or .
reatment unils disposed in ;
equipment kg per annum |
Kg/day '
Tncinerators | | 3600 | 107241390
| Autoclaves | | 5184 539587 [
—
] o Shredder ! 400 298409.08 J
(i) Quantity of recyclable wastes sold to nuthorized 126674.0 |
_recyclers after treatment in kg per annum: o R i . I
i(Bi") Nt{ of vehicles used for collection and transportation of |22 r
((v) Details of i_r:ci_ﬁ;;a_ation, ash and ETP sludge generated, —
| disposal during the treatment of wastes in Kg pﬁr annum Type of waste ?uamlty Where
Generated disposal
Ash & Sludge 191402 West Bengal
Waste
Management
la_____. R Ltd., Haldia _1=
| (vi) Name of the Common BMW Treatment Facility 0] -
| Operator through which wastes are disposed of: i ~
5. Do you have BMW management committee: | no !
6. Training Conducted on BMW Details
| (i) Number of tra_ig_ing conducted on BMW Management: 52
| (il) Number of personnel trained: 1488
i (iif) Number of personnel trained at the time of induction: 137 |
| g_i\-) Number of personnel not undergone any training so 0 ]
ar:
| (v) Whether standard mranual for training is available: yes
(vi) Any other information: 1
7. Details of the accident occurred ]
(i) No. of accident vccurred: j
(ii) Number of the persons affected: 0 |
(i) Remedial Action taken: NA. i
NA.

(iv) Any Fatality occurred, detnils:

8. Are you meeting the standards of air Pollution from the
incinerator?. How many times in last year could not met

Yes, the standards of Air Pollution from Incinerator. have
always been met. ’

L

'_the standards?:

Details of Continuous online emission monitoring systems
instalied:

—_— e -

9. Liquid waste generated and treatment methods in place.
‘How many times you have not met the standards in a year:

| Online Stack Morutoring System installed

Liguid wasle genen;wd is being fremea; in Biol !
Treatment Plant. Standards always met. iological Efftuent

disinfection method or sterilization meeting the

10. Js the
times you have not met the

Jog for standards? How many
| standurds in a year?:

Yes, Autoclave has always met the sterilization standards. |

11. Any other relevant information:

Date :20/07/202:

Place ; Kolkatu

|

(Air Pollution Control Devices auackc-d with inci.
ith th
Multi-cyclone, Quencher, Ventury .?c‘rubb;r, H-’:t ?j:mwj

Cyelonic Separator | and C v !
7 S yelonic Separator [l are attached as |
Aw Pollution Conir il Devices P v e ;

s |

For, M/is. Greenagneftio Pt Lud.
Nzen B; A
\ﬁﬁi/ﬁ Bio Prwate'ijjted

Vineeta Burman
Director

Greenzen Hio Fvi HG‘Q"M Roac

Page



Factory Address : Mouza- Binnaguri, J. L. No, 3, Slte No, 12, P, O.- Fulbarihat, P.S, Bhaktina

Annexuvye -y

e e —————————————— e ———

Ay )y

-

GBPL/24-25/77

Gr
waled 23 Au(il,2024 Ra%hrw
iligur, w. |
The Sr. Erwironmental Engineer
B1o~Medical

Waste Management Cell,
West Bengal Pollution Control Board

(Dept. of Environment, Gowt. of West Bengal)

Paribesh Bhawan,10 A, Block LA, Sector I,
BIdhannagar. Kolkata-700105.

Subject: Submission of Form Iv (BMwW Annual Report) from 1% January,2023 1o 31=

December ,2023,

Respected Sir,

We are pleased to submit herewith, the BMW Annual Report of our Siliguri facility in

Prescribed format as Form IV, for the period from 1% January,2023 to 31 December 2023

foryour kind perusal.
Thanking you,

For ,Greenzen Bio Pvt.Ltd
Greenzen Bio Private Limited

Direc;tot_‘
Vineeta Burman
(Director)
E 2
. AL
Enclosed: Copy of Annual Report-2023. s S O W

to in paragraph
foregoiig preil
byw; Y
on this.....L.B

ig O .25

Commissioner of Affidavit "
Cireult Bench of Caleutia Hiah €
at Jabiagun

: Appartment Iskcon Mandir Road, 2nd Floor, Slligur, Darjeeling West Bengal, India, 734001
i Ofg}‘::r;esi%r:age%g 99220/ 66799 99223 / 96799 98235, E-mall ; greenzenblo@gmail.com
' CIN : U74210WB2006PTC110314 -

2 £ L B L

gar, Dist, Jalpaiguri, Pin - 734015
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Form 1V
(See Rule 13)
ANNUAL REPORT

[To be submitted to the

11'.":)

~ARD

prescribed authority on or before 30th June every year for the period from January to
December of the prece

ding year, by
treatment facility (CBWTF))

Return No - 514424]

Period : 2023

the occupier health care facility(HCF), or common bio-medical waste

1. Particulars of the Occupler

(i) Name of th

facllity): ¢ authorized person (Occupicer or operator of

Vineeta Burman

(ii) Name of HCF or CBMWTF:

Greenzen Bio Py, Lid,

(iii) Address for Correspondence: Fulbari Canal Road
(iv) Address of Facility: Fulbari Canal Road
(¥) Tel. No.: 9073138629

I‘ (vi) Fax. No.: -

| (vii) E-mail 1D: gmnmﬂ@maﬂ.mm
(viii) URL of Website: www.greenzenllio.com
(ix) GPS coordinates of- HCF of CBMWTE: 26.652602, 88(;}4031'5
(x) Ownership of HCF or CBMWTE: Private Limfmf
(xi) Status of Authorization under the BMW

(Managementand Handing) Rules:

Authorization No.: 33/2s(BM)-2453/2008(pt-I)
Valid Upto: 31712/2022

(xii) Status of Consents under Water Act and Air Act.:

Valid Upto: 31712/2022

2. Type of Health Care Facility

treated or disposal by CBMWTF:

HCF/CBMWTF Type: CBMWTF
(i) Number healthcaré facilities 791

covered by CBMWTEF:

(li) No. of beds covered by CBMWTF: 19636

(ii1) Installed treatment and disposal 9184 Kg/day
capacity of CBMWTEF:

(iv) Quantity of BMW 4795 Kg/day

' 3. Quantity of waste gencrated or disposed in Kg per
| annum (on monthly average basis)

—-

Yellow Category: 935424 Kglanmum
Red Category; 240844 Kg/annum
White Category: 331734 Kg/annum
Blue Category: 242309 Kgfannum
General Solid Waste: 3199 Keg/annum

I 4. Details of the Storage, Treatment, Transportation, Processing and Disposal Facility Detalls

(1) Detalls of the on-site stornge facllity:

Govenzen Bio Private himited

irector

Size: 2.5 acrey facility, Storage room:82.2 sq.m
Capacity: 616.5 ¢ft, *

Provision of on-site storage: Covered with shed

Greenzen Blo Pvi Lid,, Fulbari Canul Road,

Page)




~ A5+ \ 78
[ (i1 Divposai Facility: T\'- -e_;r_—_}q“mhe}: Capneity( Quantity |
' Treatmen | of Units | Kg/day) | Treated .'
t or
. caui Disposed(
: equ{)mcn Kg/annu
Incinerafo I 3600 935424 ’
rs . -4
Autoclaves 5184 240844
Shredder 400 574042
(iii) Quantity of recyclable wastes sold to authorized 246292.0 Kgs
1 recyclers after treatment in kg per annum:
i] g;){&o of vehicles used for collection and transportation of | 23 Nos
| S‘) Details of incineration, ash and ETP sludge generated, Type of wvaste Quantity Where
isposal during the treatment of wastes in Kg per annum 5 Gererated disposal
Ash 2783 kg West Bengal
Waste
l Management
l_ Ltd, Haldia
(vi) Name of the Common BMW Treatment Facility Greenzen Bio Pvi.Ltd
Operator through which wastes ave disposed of:
5. Do you have BMW management committec: Yes
details: Yes
6. Training Conducted on BMW Details
{1) Number of training conducted on BMW Management: | 57
(ii) Number of personnel trained: 1534
(iii) Number of personnel trained at the time of induction: | Al
(iv) Number of personnel not undergone any training so Nil
far:
(v) Whether standard manual for training is avallable; Yes
(vi) Any other information: N.A.
7. Details of the accldent.occurred
(i) No. of accident occorred: Nil
(i) Number of the persons affected: Nil
(iii) Remedial Action taken: Nil
(iv) Any Fatality occurred, details: Nil '
8. Are you meeting the standards of air Pollution from the | VYes,
| incinerator?. How many times in last year could not met | N 4

| the standards?:

| Details of Continuous onlinc emissien monitoring systems

_installed:

g%gel No.DX4B Parameter-02,C02,C0,PM, Temp.of PCC &

9. Liquid waste generated and treatment methods in place,

How many times you have not met the standards in a yent:

ETP having Ghentical and Biological process

10. Is the disinfection method or sterilization meeting the
log for standards? How many times you have not met the
_standards In a year?:

Yes,
NA

11. Any other relevant Information:

Air Pollution Control Devices

(APCD) attached with

Incinerator (multi cyclone «quencher, ventury, scrubber,

wetserubber étc),

Greenzen Bio Private Limited
\quDircctor

L ———

Greenzen Bio Pwi. Ltd., Fulbari Canal Road,




Date :2304/202¢

Place : Jﬂlpaigm-f

_ A [1D

Name and Signature of the Head of the Institution

Greenzen Bio Private Limited

Director

Greenzen Bia Pw. Ltd.. Fulbari Canal Road,
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W NOCNO180774

WEST BENGAL POLLUJ]QN CONTROL BOARD

Paribesh Bhawan
. 10A, Block-LA, Sector-lil

Bidhannagar, Kolkata-700106 — -

Memo No. ’54‘5 =2N-20/2023(E) Dated IQQQH_’J,@_Q_B
r V. J
From : f / IY
Member Secrelary.‘ Annexure... & -
West Benqal 1Bo 10 in paraqr"r"‘ """""""""""""
foregmniuex e p F"_ T
' AU
on this...

%v’

-0 >

To: shri Hiren avit —
Commissioner of L=
H/S. UM(NEWE Clrouit Bench ulCabﬂlMﬁhCM
Badapara,  ®p. at Jalvaigur

Sub : "" . » -
Ret: 4 s app fcation NO, 4230501 .. Dated............05.09.2023.

ii) ._'_.._“ Clear -:‘d. o SAReC] A, D vl ite s Tden tificﬂtion No,EC
Dear Sirs,

In responseto the appl!mtlon for Consemo Establish (NOCI for proposed Unit of Mis S22que
Universal Bio WISEE '

-

2 C t.a.'..h:aatmen.t.lanil.lty
{CBHTF) at v111age-xag.. SRR » S =B i ari,P.S . mRajgans,..Nouzax
chh.atgu jrimari,pargana-aqj.m a,pl.u:. Lst.—ﬂalpa.i.gurd. +West.Bengal

etajls of
il'ns is to-in om?yau e %y graneb% lta%ﬁxﬁﬁﬁ)(:) from the environmentat point
of the above subject to the following conditions and spacial conditions annexed.

1. The quality of sewage and trade effluent to be discharged from your factoy shall satisfy the permissible
limits @s prescribed in IS : 2490 (PL. I) of 1974, and/or its subsequent amendment and Environment (Protection)
Rules 1986.

2. Suitable measures to treat your effluent shalt be adopted by you in order to reduce the pollutionat load so
that the quality of the effluent satisfies the standards mentioned above.
/
3. You shall have to apply to this Board for its consent to operate and discharge of sewage and trade effluent
according to the provisions of the waler (Prevention & Control of Pollution) Act, 1974, No sewage or trade
effluent shall be discharged by you withcut prior consent of this Board,

4. All emission from your factory shall conform to the standards as laid by this Board,

5. No.emission shall be permitted without prior approval of this Board and you shall apply 1o this Board for s
consent to operate and atmospheric emission as per provision of the Air (Prevention & Cantrol Pollution) act,
1981.

6. No industrial plant, furnace, flues, chilmnwl. conlrol equipment, elc. shall be constructed/reconstructed/
. erected/re-erected without prior approval of this Board. 1
NS



NOGNOLBO 774

vou shall comply with 4 ‘ {'1

{i)  Water (Prevenlion and C
on
- trol ol Pollution) Cess Acl, 1977, Il applicable.

Wate ( lion and C n Al 197 it ﬂpp"cﬂbla

r (Preven Ontroi ol Poll

) utio } Cess Cl' 9 B. —

{‘ v)

Environment (Protecti
# clion) Rules, 1986

Hazardous Waste
: s (Man
™) agement and Handling) Rules, 1989 and Amended Rules, 2000

Manufacture, Stora
\ e
il ge and Import of Hazardous Chemicals Rules, 1989 and Amended Rules, 2000

Manulacture, Us

, Use, Impori c \

or Cell Rules, 1989 porl and Slorage and Hazardous Micro-Organisms, Genelically Engineered Organisms
il s 1 inhili

(viii} The Public Liability Insurance Acl, 1991 and Amended Act, 1992

t M - age
((lle ;’_‘e P\;b"c Liability Insurance Rules, 1991 and Amended Rules 1993
iomedical Wasles (M i
o (Management & Handling) Rules, 1998 and Amended Rules 2000 if applicable.

R »
% oecyded P1aa‘l|cs Manufaclure and Usage Rules 1989, If applicable and
zone Depleting Substances (Regulation & Conlrol) Rules, 2000, it applicable

8. You will have to abide b ipulati
Dagarmelds o y any other stipulations as may be prescribed by any authority/local bodles/Government

SPECIAL CONDITION ;

project Cost - Rs.4,9 Crores(Rupees Four crores Ninety Lakhs only)
please refer to Annexure - II.

Any violation of the aforesaid conditions shall entall cancellation of this Consent to Establish {NOC)

Yours faithfully.

’sf
Wy
\MembarSemméchief Engine
5‘!’5‘ West Behgal Pollution Control Board { EIM CE
Memo No. -“m- 20/2023(E) Gﬁ 4 ’8070’02‘3 (0 — -':ifii?'l Engim.:.-
Gopyiomardad for information to : PR s ten TR

»

{.  Chief Inspector of Factories, Gavamment of West Bengal, N. S, Building, Kolkata-700 001

2. Dlrv:ctor of Industries/Director of Cottage & Small Scale Industries, Government of West Bengal, N. S.
Building.Koikata—?OO 001

3. Guardfile, West Bengal Pollution Control Board.
4 Environmental Engineer, I/ATiput R.0.MHowrah R.O.Hooghly R.0/B.R.0/D.RO./Haldia R.O./S.RO.Malda RO/

Asansol R.O.WBPC Board.

5. AhueRenWOM . 6. mmdngdom . 7. Bamackpors Regional Offics
“Hinorty Bhawan’, 5th Floof. 12, Biplabi mmummmmm Panpur More, Kalyanl Expressway,
Kanatal Bhatlacharyd Sarani, Alipore, Road, PO Dakshin Dhadha, PS. Asansol VAL-Panpur, P.O.Hareywnpur,
Kolkala-700 027 M.MM!-M DisL. 24-Parganas (i), Pin-743 128
Telefax No, 033-2448-5853 Asamok713 302 Telefax No, 033-2580 0573
Tel No. 033-2448.5554 Tenrnmm-u-mm

031-2999281

8. Durgaput Reginal Office o, Hakia Reglonal Office 10. Hooghly Ragional Office
Sahid Khudiam Saranl. Mouza : Raghunathchak, PS : Bhabaniput Himalaya Bhawan, Dehi Road, Dankusi,
City Centre, Durgapur. (Formerly Sulahata), PO Barghasipur Hooghly, Pin: 11231
paschim Bardhaman-713 216. Dist. Purba Medinipur, Pin: 721 857 Tetelzx No, 03-2688.0957
Tel No 0M3-2546708 Tel No. 03224-2912
Talelax No. (0343) 2544915

4t Howrah Reglonal Offce 12. Nokala Reglons! Office 13. Maka Office
nerty Bhawar’, S Floot, 12, Bgabl Man) Square, Block No 8T, Westem g,

Yanaal Bhatischarya Saranl, Alpore. e, 81 foor, 1041, Mariktals Main Road, VL Abhirampur, P.O.: Mokdumput,
Yolats-700 027 Kokats-700 054 PS. Engish Bazar, Makda-732 109
Tel No, 033-2448-221972220 Tol No, 033-220-0050 [ 9836288884 Tel No. 03512223449

14 Saitaks Regionsl Offica 15, Siilqur Reglonal Offics

Mani Square, Block No BT, Westam paribahan Nagar, PO Maligara, Siligur,

See, Bih hood. 16411, Mankdsla Main ?'ﬁ;"?ﬁh';?::‘:ﬂ?

fosd, Koksla- 100 054 el Ho

u.'m za,';:ow 19330868779 Telefaz No 0383247 1113 ww% ﬁ\'\.ﬂ}
A\

\Membar Secretary/ _%f“
West Bengal Pollution Cnntrf o
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e Treatment Facility (CbWTF) at Village - Kaluabari,

Annexure - | to NOC SI. No. NO180774

Proposed establishment of Common Bio-Medical Wast
Piot Nos. 160, 300, 302, 309, 310, 311, 312, 314, o, Debithakurbari, P.S. - Rajganj, Mouza -
Chhatgujrimari, Pargana - Baikunthapur, Dist, - Jalpaiguri, West Bengal, by M/s. Unique Universal Bio

Waste LLP. , %
Details of the project ;

| Land Area 11452.6 sqm. or 2.83 Acres J
| Greenbelt | 3780 sqm. (33%) |
: Particulars Capacity Numbers
[ Plasma Pyrolysis Capacity | 250 Kg/Hr 1+1 (Standby)
| Plant capacity Shredder capacity 500 Kg/hr 1
Autoclave capacity 1500 Liters 1+1 (Standby)
ETP 10KLD 1
Power Total Electricity load - 65kKW
requirement and Energy requirement - 1300 kvA
Souite Source- WBSEDCL.
DG Set for standby- 125 KVA, Fuel - HSD
Water The water consumption will be 15.4 KLD. Daily fresh water demands 9.9 KLD which will
Requirement be sourced from Ground water and 5.5 KLD water will be recycled after treatment
Source of Water Water demand will be met through bore well.
Manpower Construction Phase - 30, Operation Phase - 50
Utility Water Waste Water Management
Required Generation
Domestic 24 2.0 5.5 KLD recycled /re-used
Floor washing 2.0 1.5 Sent to ETP and treated
Waste water Plasma Pyrolysis 2,0 1.8 water of 5.5 KLD recycled
generation Workshop/vehicle 2.0 1.8 /re-used
washing
Autoclave 4 1
Greenbelt 3 e -
Total 15.4 8.1
Type l Quantity —’ Treatment/ disposal
Solid waste
Organic 5.25Kg/day | Municipal bin including food
waste
Inorganic 2.25Kg/day | wepcs authorized recyclers
. Hazardous waste
Shad f}-la:ardf.?us Discarded containers/ barrels/ | 1.0 TPA Through authorized recyclers
I il el liners contaminated with
: hazardous wastes / chemicals,
if any
| DG Waste oil/Spent oll 0.5 KL/A Authorized recyclers
l' ETP Sludge 198 TPA TSDF
| Ash 66 TPA TSOF Q
: Project Cost (Rs.) Rs. 4.9 Crores.

\ U afestins

Member ‘ é’éi‘ii.tgr‘irf?"('.‘méf Engineer (EIM Cell)

w wz;ﬁ’ﬁk_él{ggf eflltfért control soarg
LAY SR i

UNHTER




Annexure - Il to NOC SI. No. NO180774 — i%@ — | 7 ‘

Special conditions issued to M/s, Unique Unj
Common Bio-Medical Waste Treatmen
308, 310, 311, 312, 314, po
Baikunthapur, Dist, -

¢ Facility (CBWTF) at Village - Kaluabari, Plot Nos, 160, 300, 302,
: . - Dehlthakurbari. P.S. - Rajganj, Mouza - Chhatgujrimari, Pargana -
Jalpaiguri, West Bengal.

A) Emission :-

cerub : , Multi-cyclone, three stage venturi scrubber, packed bed alkaline
Scr“ ber, Cyclonic Oroplet Separator, mist eliminator and stack of minimum height 30m from GL.
tacks to have sampling port, platform and ladder as per Emission Regulation Part — Ilf of CPCB.
il DG Set- 1x125 KVA.
a) Stackof adequate height to be provided with acoustic enclosures and residential silencer.

b) Stack to have sampling port, platform and ladder as per the Emission Regulation Part — Il of
CPCB.

¢) Emission standards, Fuel specification and Stack height should comply with the prescribed limits
under the notification of Ministry of Environment & Forest, Govt. of India, G.S.R, 489(E)

[09.07.2002) and subsequent amendments.
B) Effluent:-

1) Process — To be treated in adequately designed effluent treatment plant and recycled. Zero discharge
condition to be maintained.

2) Domestic - to be discharged through septic tank to soak pit.

C) Solid Waste : -

i. Incineration ash should be stored under covered shed, in a separate room having floor liner and
disposed to authorized TSDF.

ii. Hazardous waste to be collected and disposed off as per the Hazardous waste (Handling and
Transboundary Movement) Rules, 2016.

iii.  Municipal Solid waste to be disposed off regularly as per the Solid Waste Management Rules, 2016.

D) General :-

1) CPCB Guidelines, 2016 should be followed for establishment of new Common Bio-Medical Waste
Treatment Facility (CBWTF).

2)  Noise Control - Ambient noise & D.G. Set noise level not to exceed the permissible limit. Every care to
be taken for control noise.

3) No additional machinery / equipment can be installed without permission from this board.

4)  The standards / guidelines for control of noise from stationary Diesel Generator sets prescribed under
notification of Ministry of Environment & Forest, Govt. of India, dated 22.12.1998 viz. Environment
(Protection) (2" amendment) rules, 1998 to be followed,

5)  The unit should comply with the provision of Blo-Medical Waste Management Rule, 2016 and its
amendments thereafter

6)  Ground water shall not be abstracted without prior permission of the competent authority as per the
West Bengal Ground Water Resources (Management, Control and Regulation) Act, 2005,
7)  Adequate permission for Rain Water Harvesting should be made. Recharging of Ground Water is not
Chiel Ennineer
YEadrolltion Condrat

permitted.




Annexure - Il to NOC SI. No. NO180774

acility (CBWTF) at Village - Kaluabari, Plot Nos. 160, 300, 302,
309, 310, 311, 312, 314, p,o, . Debithakurbari,

P.S. - Rajganj, Mouza - Chhatgujrimari, Pargana -

Baikunthapur, Dist, - Jalpaiguri, West Bengal.
8)
9)
10)

Allinternal loads should be paved,

NOC may be revoked by the State Board, in case of failure of implementation of the above conditions.

Green Belt to be developed over at least 33% of total project area within the plan Premises.
11) The proponent should strictly abide by the conditions stipulated in the Environmental Clearance
accorded by the State Environment Impact Assessment Authority (SEIAA), West Bengal, vide EC
Identification No. EC23BOS?W8123900, File No. EN/T-11-1/086/2022 dated 01/09/2023.

12) Statutory clearances, as applicable to be obtained from the Competent Authorities.

13) ‘Consent-to-Operate’ and authorization to be obtained for the same from the State Board.

Land Conversion Certificate / Permission and Statuto,
Competent Authorities.

14) ry licenses as applicable to be obtained from the

15) All the activities regarding Waste Management must be done §

trictly in accordance with the
concerned Acts and rules prevailing.

—

16) Every care must be taken for mitigating odour problem.

17) Good housekeeping to be maintained.

18) This NOC is valid up to 30.09.2030 for setting up of the Common Waste Management Facility.

mwky\ﬁﬁ\‘ml'
‘Member Secretary / Chief Engineer (EIM Cell)
West Bengal Pollution Control Board
Chiv Enginear
"3 Pollution Cop.re

LR SR | 1% YT [T H oS T
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I Government of India .
B Ministry of Envi | 7
| o 'y of Environment, Forest and Clin
| &9 (Issued by the State Environment Impact .
:3 Authority(SEIAA), WEST BENGA
| o«
E é To,
| Z The Designated Partner
- UNIQUE UNIVERSAL BIO WASTE LLP
e A-1 Shyam Plaza,S.F.Road,Ward No 08 PO + PS-Siliguri Darj e
734001 -734005
ll N Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
\ g under the provision of EIA Notification 2006-regarding
2
| }é “g Sir/Madam,
}5 h _ This is in reference to your application for Environmental Clearance (EC)
I in respect of progect submi%d-‘ ¥ if, A vide proposal number
,E,:1 &) SIA/WB/INFRA2/431778/2023 42t &B.. 2023. The particulars of the
w ‘g environmental clearance U-to the project.are as below.
Q I \
e -:7‘ 1. ECdentification No. ,’ YERR3B057WH 123900
T S 2| 2 FileNo. : X Edrir1/086/2022
U-] ey ‘E? 3. Project Type 1 dw, 5 .° .
w 'E » 4. Category \ {# 5 b
(N 5. Projact/Activity inch@ih Goffimon Bio-Medical Waste
> v © Schedule No. 7 sF Aciiity :
= > o 6. Name of Project L {sli55 f Common Bio-Medical
&K ¥ E ' "Waste ent Facility (CBWTF) at
q ) g \ﬁéﬁ?ﬁ- Kaluabari ,P.O.
Q o Debithakurbari,P.S-Rajganj, Mouza-
Q. B N Chhatgujrimari,Pargana Baikunthapur,
(o4 15 Dist-Jalpaiguri, West Bengal
W iy 7. Name of Company/Organization  UNIQUE UNIVERSAL BIO WASTE LLP
% 3 | 8 Location of Project WEST BENGAL
v = 9. TOR Date N/A
= 5
S
',I 'g The project details along with terms and conditions are appended herewith from page
E o no 2 onwards.
&
. (e-signed)
Kaliyamurthi Balamurugan
Date: 01/09/2023

Member Secreta
SEIAA - (WEST BENGAL)

Note: A valig environmental clearance shall be one that has EC identification #
number & E-Sign generated from PARIVESH.Please quote identification P ,L
number in all future correspondence. | i

OXUI &, eeinnnnnen aea
i 12N paragrarit... ...
This is a computer generated cover page. 1 PRrRGe :
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¢ |
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Environmental (‘lranmrr.{fu- the proposed establishment of Common Bio-Medical Waste Treatment Facility
(CBWTF) at Village - Kaluabari, LR Plot Nos. 160. 300, 302, 309, 310, 311. 312, 314, PO. - {7?
Deoitnaturbart, P.S. - Rajgan), Mouza - Chhatgujrimari, Pargana - Baikunthapur, Dist. - Jalpaiguri, West ;

Bengal, bv M/s. Unique Universal Bio Waste LLP. % e 8
Background of the project - h

The proponent made online application vide proposal no. SIA/WB/INFRA2/431778/2023 dated 08 June
2023 secking Environment Clearance (EC) under the provisions of the EIA Notification. 2006 for the
proposed establishment of Common Bio-Medical Waste Treatment Facility (CBWTF) at Village - Kaluabari,
LR Plot Nos. 160, 300, 302, 309, 310, 31 1, 312, 314, P.O. - Debithakurbari, P.S. - Rajganj, Mouza -

Chhatgujrimari, Pargana - Baikunthapur, Dist. - Jalpaiguri, West Bengal, by M/s. Unique Universal Bio
Waste LLP.

The proposal is for Common Bio-Medical Waste Treatment Facility (CBWTF) at Village - Kaluabari,
P.0. - Debithakurbari, P.S. - Rajganj, Mouza - Chhatgujrimari, Pargana - Baikunthapur, Dist. - Jalpaiguri,
West Bengal.

The project proponent obtained Terms of Reference issued by SEIAA, WB vide File No. EN/T-II-
1/086/2022 dated 23.12.2022 against proposal no. SIA/WB/INFRA?2/407378/2022.

Salient features of the proposed project as per the EIA report as uploaded in the PARTVESH portal may
be summed up as below:

Land Arca "] 11452.6 sqm. or 2.83 Acres
Greenbelt 3780 sqm. (33%)
Particulacsy »,{ £% | Capacity Numbers
Plasima Byrotgets—~. 7250 Kg/Hr | 1+1 (Standby)
: : N
Plant capacity g \BQU Ke/hr 1
' o) 13Vl Liters | 1+1 (Standby)
E ] KLD 1
] 51
. 4 e i
. Lo S meALaRd %% : i Blegmicity Distribution Corporation
| Source 'iin ) sk
DG/t RYA Fuel - HSD _
The wal&ttmsfirfption will be 15.4 KLD. Daily fresh water
Water Requirement demands 9.9 KLD which will be sourced from Ground water and
, 5.5 KLD water will be recycled after treatment
i Source of Water Water demand will be met through bore well.
| Manpower Construction Phase — 30 Operation Phase - 50
0 Utility Water Waste Management
Required Water
; Generation
’ Domestic 2.4 2.0 55KLD
recycled /re-
| Waste water generation - used
| Floor washing 2.0 1.5 Sent to ETP
. Plasma Pyrolysis | 2.0 1.8 and treated
Workshop/vehicle | 2.0 8] waterof )
| washing KLD
I | | Autoclave 4 11 | recycled /re-
; i used [

EC Identification No. - EC23B057WB123900 File No. - EN/T-1I-1/086/2022 Date of Issue EC - 01/09/2023 Page 2 of 9



Environmental Clearance for the proposed establishment of Common Bio-Medical Waste Treatment Facility ‘ 9 5
(CBWTF) at Village - Kaluabari, LR Plot Nos. 160, 300, 302, 309, 310, 311, 312. 314. P.O. -

Debiciakurbari, P-S. - Rajganj, Mouza - Chhatgujrimari, Pargana - Baikunthapur, Dist. - Jalpaiguri, West
Bengai, by M/s. Unique Universal Bio Waste LLP.

Greenbelt |3 i -
Total 15.4 8.1 N
T
|
i Type | Quantity [ Treatment/ disposal
. Solid waste
|_ Organic 5.25 Municipal bin
| Kg/day including food waste
Inorganic 2.25 WBPCB authorized
Kg/day recyclers
Hazardous waste
Solid /Hazardous waste Discarded containers/ | 1.0 TPA | Through authorized
generation barrels / liners recyclers
contaminated with
hazardous wastes /
chemicals, if anye=
DW%" 5 KL/A | Authorized recyclers
O B 10 Vil ‘I’PA T
. G‘TPA TSDF
- :
Project Cost (Rs.) | "r-:. : { I«’ .

D UL

R
State Level Environment Impact Asséssrhef?
perused recommendations of the State Eevd

7
y )6:.%! Bengal examined the proposal and also

' ittee (SEAC). After due consideration of
the project proposal, and after consideringthe mmen the State Level Expert Appraisal Committee

(SEAC), the State Level Environment Impac’?‘ﬁé@s' ﬁgéthority accords Environmental Clearance to the
project as per provisions of the EIA notification no. $.0. 1533 (E) dt. 14™ September, 2006 of Ministry of
Environment & Forests, GOI and the subsequent amendments, on the basis of above mentioned feature
with other details submitted to SEIAA subject to strict compliance of the terms and conditions
below. '

s along
mentioned

I.  Statutory compliance:

1. The project proponent shall obtain forest clearance under the provisions of Forest (Conservation)
Act, 1986, in case of the diversion of forest land for non-forest purpose involved in the project.

ii. The project proponent shall obtain clearance from the National Board for Wildlife, if applicable.

iii. The project proponent shall prepare a Site-Specific Conservation Plan & Wildlife Management
Plan and approved by the Chief Wildlife Warden. The recommendations of the approved Site-
Specific Conservation Plan / Wildlife Management Plan shall be implemented in consultation
with the State Forest Department. The implementation report shall be furnished along with the
six-monthly compliance report. (in case of the presence of schedule-I species in the study area)

iv. The project proponent shall obtain Consent to Establish / Operate under the provisions of Air
(Prevention & Control of Pollution) Act, 1981 and the Water (Prevention & Control of
Pollution) Act, 1974 from the concerned State Pollution Control Board/Committee.

EC Identification No. - EC23B057WB123900  File No. - EN/T-II-1/086/2022 Date of Issue EC - 01/09/2023 Page 3 of 9



Environmental Clearance for the proposed establishment of Common Bio-Medical Waste Treatment Facility
{CBWTF) at Village - Kaluabari, LR Plot Nos. 160, 300, 302, 309, 310, 311. 312. 314, P.O. -
Dex hakurbari, P.S. - Rajganj, Mouza - Chhatgujrimari, Pargana - Baikunthapur, Dist. - Jalpaiguri, West
Bengal, by M/s. Unique Universal Bio Waste LLP.
v. Transportation and handling of Bio-medical Wastes shall be as per the Biomedical Wastes
(Management and Handling) Rules, 20016 including the section 129 to 137 of Central Motor
Vehicle Rules 1989,

vi. Project shall fulfill all the provisions of hazardous Wastes (Management, handling and
Transboundary Movement) Rules, 2016 including collection and transportation design etc. and
also guidelines for Common Hazardous Waste Incineration — 2005, issued by CPCB Guidelines
?f CPCB/MPPCB for Bio-medical Waste Common Hazardous Wastes incinerators shall be

ollowed.

vii. The project proponent shall obtain the necessary permission from the Central Ground Water
Authority, in case of drawl of ground water / from the competent authority concerned in case of
drawl of surface water required for the project.

vili.A certificate of adequacy of available power from the agency supplying power to the project
along with the load allowed for the project should be obtained.

ix. All other statutory clearances such as the approvals for storage of diesel from Chief Controller of
Explosives, Fire Department, Civil Aviation Department shall be obtained, as applicable by
project proponents from the respective competent authorities.

II.  Air quality monitoring and preservation
i. The project proponent shall install emission monitoring system including Dioxin and furans to

monitor stack emission with res tQ atds prescribed in Environment (Protection) Rules
1986 and connected to SPCB p ime.5e R and calibrate these systems from time to
time according to equipme u‘irfu gh labs recognised under Environment
(Protection) Act, 1986 or N AlONCY

luding VOC, HC shall be carried out.

I)ers) with such temperature, retention
Garbon (TOC) content in the slag and
is dess than 5% of the dry weight of the

ii. Periodical air quality moni ontel

time and turbulence. so ds
bottom ashes less than 39 \
material. ot

iv. Venturi scrubber (alka[ine)?ho oialast cinerator with stack of adequate height
(Minimum 30 meters) to cont : - S anwi

culate.s thin 50mg/Nm3.
o
v. Appropriate Air Pollution Control b{?(ﬁ 5?

s?ern shall be provided for fugitive dust from all
vulnerable sources, so as to comply prescribed standards. All necessary air pollution control
devises (quenching, Venturi scrubber, mist eliminator) should be provided for compliance of
emission standards.

vi. Masking agents should be used for odour control.
ITII.  Water quality monitoring and preservation

i. The project proponent shall install effluent monitoring system with respect to standards
prescribed in Environment (Protection) Rules 1986 through labs recognized under Environment
(Protection) Act, 1986 or NABL accredited laboratories.

ii. Wasle water generated from the facility shall be treated in the ETP and treated waste water shall
be reused in the APCD connected to the incinerator. The water quality of treated effluent shall
meet the norms prescribed/ by State Pollution Control Board. Zero discharge should be
maintained.

ii. Process effluent/any waste water should not be allowed to mix with storm water.

iv. Total fresh water use shall not exceed the proposed requirement as provided in the project
details. Prior permission from competent authority shall be obtained for use of fresh water.

v. Sewage Treatment Plant shall be provided to treat the wastewater generated from the project.
Treated water shall be reused within the project.

EC Identification No. - EC238057WB123900  File No. - EN/T-II-1/086/2022 Date of Issus EC - 01/09/2023  Page 4 of 8
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!‘.‘.:::wmnm(-nrrﬁ Clearanc t',_l'f”' the proposed establishment of Common Bio-Medical Waste Treatment Facility
(CBWTF1 ar Village - Kaluabari, LR Plor Nos. 160, 300, 302, 309, 310, 311. 312, 314, P.O. -

Deovi

wkurbart. P.S - Rajgan), Mouza - Chhatgujrimari, Pargana - Baikunthapur, Dist. - Jalpaiguri, West

Bengal, by M/s. Unique Universal Bio Waste LLP.

IV.

VI

VIL

VIIIL.

—

vi. A certificate from the competent authority for discharging treated effluent/ untreated effluents

g;)l& .lhedPublic sewer/ disposal/drainage systems along with the final disposal point should be
ined.

vii. The leachate from the facility shall be collected and treated to meet the prescribed standards
before disposal.

viii‘Magneti_c ﬂov\f meters shall be provided at the inlet and outlet of the ETP & all ground water
abstraction points and records for the same shall be maintained regularly.

IX. Rain water runoff from hazardous waste storage area shall be collected and treated in the effluent
treatment plant,

Noise monitoring and prevention

1. T_he ambient noise levels should conform to the standards prescribed under E(P)A Rules, 1986
viz. 75 dB(A) during day time and 70 dB(A) during night time.

Energy Conservation measures

i. Provide solar power generation on roof tops of buildings, for solar light system for all common
areas, street lights, parking around project area and maintain the same regularly;

il. Provide LED lights in their offices and residential areas

Waste management
i. Incinerated ash shall be dispoge Apiiisdd ¥P9DK and MoU made in this regard shall be

2016.

iii. A certificate from the co
indicating the existing civicy
generated from project. *\ i

iv. Any wastes from construtition ‘3gute
strictly conform to the Corfsirue(iBiia

(b
v. No landfill ste is allowed witt{ e CBMLESIE,
. The Proj Sy
vi. The Project proponent shall not store. rdous Wastes more than the quantity that has been
permitted by the CPCB/SPCB.

Green Belt

i. Green belt shall be developed in area as provided in project details, with native tree Green belt
shall be developed in an area equal to 33% of the plant area with a native tree species in
accordance with CPCB guidelines. The greenbelt shall inter alia cover the entire periphery of the
plant. The project proponent should follow the plantation plan approved by Divisional Forest
Officer, Baikunthapur Forest Division vide Memo No. 1244/13-2 dated 22.05.2023.

inicipal solid wastes should be obtained,
fheir adequacy to cater to the M.S.W.

Public hearing and Human health issues

i. Feeding of materials/Bio-medical waste should be mechanized and automatic no manual feeding
is permitted.

ii. Proper parking facility should be provided for employees & transport used for collection &
disposal of waste materials.

iii. Necessary provision shall be made for fire-fighting facilities within the complex.

iv. Emergency preparedness plan based on the Hazard identification and Risk Assessment (HIRA)
and Disaster Management Plan shall be implemented.

EC Identification No. - EC23B057WB123900  File No. - EN/T-1I-1/086/2022 Dete of Issue EC - 01/09/2023  Page 5 of 8
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Environmental Clearance for the proposed establishment of Common Bio-Medical Waste Treatment Facility \ 7’7
(CBWTJ) at Village - Kaluabari, LR Plot Nos. 160 300, 302, 309, 310, 311, 312, 314, P.O. 4
Dris hakurbar, PS. - Rajgan), Mouza - Chhatgujrimari, Pargana - Baikunthapur, Dist. - Jalpaiguri, West

Bengal, by M/s Unique Uriversal Bio Waste LLP.

—~ -~

v. Emergency plan shall be drawn in consultation with SPCB/CPCB and implemented in order to
minimize the hazards to human health or environment from fires, explosion or any unplanned
sudden or gradual release of hazardous waste or hazardous waste constituents to air, soil or
surface water.

V1. Provision shall be made for the housing of construction labour within the site with all necessary
infrastructure and facilities such as fuel for cooking, mobile toilets, mobile STP, safe drinking
water, medical health care, créche etc. The housing may be in the form of temporary structures
to be removed after the completion of the project.

vii. Occupational health surveillance of the workers shall be done on a regular basis.

IX.  Environment Management Plan (EMP)

i. The project proponent should submit the proposed EMP on a six-monthly basis. The Office
Mcmorandum issued by the MoEF & CC vide F. No. 22-65/2017-1A.111 dated 30.09.2020 should

be strictly followed.

ii. Need based activities for local people is part of the EMP. Details of such activities submitted by
the project proponent is given in Annexure-1.

iii. The project proponent shall install display board for display of all the environmental parameters
including sensor-based air, water and noise quality monitoring stations within their premises.

iv. The company shall have a well laid down enyironmental policy duly approve by the Board of
Directors. The environmental pq_t&@.s'fa‘ guld P c{b_giq g, for standard operating procedures tu have
proper checks and balances 3 _- 15 ntg {5 us Bty infringements/deviation/violation of the
environmental / forest /wildJif€ n {316 T
reporting infringements /de olatinon Gihth& eovironmental / forest / wildlife norms /
conditions and / or sharehqldgty g5taiiimgiuers. T of the board resolution in this regard

Mstly) of Environment, Forest and Climate

IWitonment Impact Assessment Authority

BPCB) as a part of six-monthly report.

(SEIAA) and West Bengﬁ ‘t ‘

v. A separate Environmentdl ‘Cél
qualified personnel shall b&se
head of the organization. .73, : o

vi. Action plan for implementing ESA¥ nind’ évitonmental conditions along with responsibility
matrix of the company shall be prepared and shall be duly approved by competent authority. The
year wise funds earmarked for environmental protection measures shall be kept in separate
account and not to be diverted for any other purpose.

vii. Year wise progress of implementation of action plan shall be reported to the Regional Office of
MOEF&CC along with SEIAA and WBPCB along with the Six Monthly Compliance Report.

viii.Self-environmental audit shall be conducted annually. Every three years third party
environmental audit shall be carried out.

X.  Additional conditions
1) Clearance from Dept. of Health & Family Welfare, GoWB as applicable to be obtained.

E«; company head quarter level, with
gl:nior Executive, who will directly to the

2) Piezometer should be installed to continuously monitor the groundwater level. The lithological
log of the piezometer should be submitted with compliance reports.

3) Water quality shall be monitored at all points of abstraction/ inlet and discharge.

XI.  Miscellaneous
i. The environmental clearance accorded shall be valid for a period of 10 years for the proposed
project

EC Identifcation No. - EC23B057WB123900  File No. - EN/T-1I-1/086/2022 Date of Issue EC - 01/00/2023  Page 6 of 9



Environmental Clearance for the proposed establishment of Common Bio-Medical Waste Treatment Facility

(CRWTE) at Village - Kaluabani, LR Plor Nos 160, 300, 302, 309, 310, 311, 312, 314, PO

Devashakurbart, PSS - Rajgan), Mouza Chhatguwrimari, Pargana Baikunthapur, Dist - Jalpaiguri, West

Bengai, by M/ Unique Universal Bio Waste 1.1.P

n. The project proponent shall prominently advertise it at least in two local newspapers of the
Dastrict or State, of which one shall be in the vernacular language within seven days indicating
that the project has been accorded environment clearance and the details of MoEFCC/SEIAA
website where it is displayed.

it The copies of the environmental clearance shall be submitted by the project proponents to the
Heads of local bodies, Panchayats and Municipal Bodies in addition to the relevant offices of the
Government who in turn has to display the same for 30 days from the date of receipt.

1v. The project proponent shall upload the status of compliance of the stipulated environment
clearance conditions, including results of monitored data on their website and update the same
on half-yearly basis.

V. The project proponent shall submit six-monthly reports on the status of the compliance of the
stipulated environmental conditions on the website of the MOEF&CC at environment clearance
portal with a hard copy to SEIAA/WBPCB.

vi. The project proponent shall submit the environmental statement for each financial year in Form-
V to the concerned State Pollution Control Board as prescribed under the Environment
(Protection) Rules, 1986, as amended subsequently and put on the website of the company.

- The criteria pollutant levels namely; SPM, RSPM, SO2, NOx (ambient levels as well as stack
emissions) or critical sectoral parameters, indicated for the project shall be monitored and
dis d nie ati . ? i blic domain.

isplayed at a convenient location ng’u\%{;g‘tw %ate of the company in the public or?lam
he Regond Qffice of the MoEF&CC along with SEIAA
i) Approval of the project by the concerned

vi

viii.The project proponent shall inf
and WBPCB, the date of fifpefal i@
authorities, commencing th TehadlG
project,

ix. The project authorities
Control Board and the State §

x. The project proponent sifal] &k
EIA/JEMP report, comridtrhel
presentation to the State EXpe

1 O

xi. No further expansion or modiﬁ’%a_t?;- s-inthe _n;.sﬁa‘ll be carried out without prior approval of
the SEIAA. 2t

xii. Concealing factual data or submission of false/fabricated data may result in revocation of this
environmental clearance and attract action under the provisions of Environment (Protection) Act,
1986.

xiii.The SEIAA may revoke or suspend the clearance, if implementation of any of the above
conditions is not satisfactory.

xiv.The SEIAA reserves the right to stipulate additional conditions if found necessary. The
Company in a time bound manner shall implement these conditions.

xv. The Regional Office of the MoEF&CC/SEIAA/WBPCB shall monitor compliance of the
stipulated conditions. The project authorities should extend full cooperation to the officer (s) of
the Regional Office of MoEF&CC/SEIAA/WBPCB by furnishing the requisite data /
information/monitoring reports.

The above conditions shall be enforced, inter-alia under the provisions of the Water (Prevention
& Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, the
Environment (Protection) Act, 1986, Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 and the Public Liability Insurance Act, 1991 along with
their amendments and Rules and any other orders passed by the Hon'ble Supreme Court of India
/ High Courts/NGT and any other Court of Law relating to the subject matter.

xvii. Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within a

Hearing and also that during their

xv1.

EC dentification No. - EC238057WB123900  File No. - EN/T-II-1/086/2022  Date of Issue EC - 01/09/2023  Page 7 of 9
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Frvironmental Clearance for the proposed establishment of Common Bio-Medical Waste Treatment Facility

CBWTE) at Village - Kaluabari. LR Plot Nos. 160, 300, 302, 309, 310, 311, 312. 3]4. PO. - | 2 O
DeveSakurbar. P8 Rajgan), Mowza - Chhargujrimari, Pargana - Batkunthapur. Dist - Jalpaiguri. West )
Bengal v My Unmique Universal Bio Waste LLP _

=

period of 30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010.

xviit. The contact details of the proponent and the name of the consultant are given below —

| Name of the Contact person with Designation | Mr. Hiren Chandra Roy, Designated Partner

Address A-1 Shyam Plaza,S.F.Road,Ward No 08 PO + PS-
Siliguri Darjeeling-734001.

L

| Email uubllp@gmail.com

i; Telephone Number 8016277738

| Fax No.

!_ Name of the Environmental Consultant M/s. Gaurang Environmental Solutions Pvt. Ltd.

-I.hh /:{-i‘

7
T - o o
REE TR
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Environmental Clearance for the proposed establishment of Common Bio-Medical Waste Treatment Facility

({CBWT

De

TF) ar ‘f”‘l’kl
v hakurban, P.S

Kaluabari,

LR Plot Nos.

160,

300, 302. 309, 310, 311, 312

34, PO

- Rajgan), Mouza - Chhatgujrimari, Pargana - Baikunthapur, Dist. - Jalpaiguri, West
Bengal. by M/s. Unique Universal Bio Waste LLP

NEED BASED ACTIVITIES FOR LOCAL PEOPLE FOR EXPANSION PROJECT

Public hearing Action plan as per MoEF&CC Q.M. dated 30/09/2020

Annexure-1

N YEAR OF IMPLEMENTATION TOTAL |
St | Major Activity heads EXPENDITURE
No 1 Year 2" Year 3" Year I (Rs. in Lakhs)

Based on Public Consultation / Hearing

I | Jobs & Skill development Programmes

Skill training | Physical Skill Skill Skill

programme Nos. & | development | development | development

for local village program  in | program  in | program in

youth in the Kaluabari Chhat Fatapukur

nearby village Guzrimari village

villages village -
Budget in Rs.1.0 Lakhs- | Rs.1.0 lakhs Rs. 1.0 lakhs 3.0
lakhs

2 | Street Solar Lighting X \vffr v a

Installation of | Physical i 15 nos. of

street solar Nos. & ﬁ N’% solar street

light along the | village light in

adjacent road i us , | Fatapukur

of the plant ia 4 B‘ " | village.

and nearby i K / }f

villages £ i
Budgetin | BsN 1.E” | Rs. 1.0 lakh 3.0
lakhs AN ¢t

3 | Infrastructure | Maintenance | Maintérfahege jf 35~ * -

development | of approach | of approach
road in road in village
adjacent Fatapukur
villages
Budgets in | Rs 4 Lakhs - = 4.0

!_ lakhs

Total 10

Slgnatur Venfled
!lah‘y sl
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Member Secralgg
i 2

1/2023

EC Identification No. - EC23B057WB123900 File No. - EN/T-11-1/086/2022 Date of Issue EC - 01%3.‘3033 Pager
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Unique
Universel
Bio
Waste
LLP

Vill- Kaluabari,
P.O-
Debithakurbari,
Mouza-
Chhatgujriman,
Jalpaiguri-
735133

Common
treatment
and disposal
facilities
{CETP, TSDF,
E-waste
recycling,
CBMWTF,
effluent
conveyance
project,
incinerators,
solvent/acid
recovery
plant, MSW
sanitary
landfill
sites, STP)

Red

c1o

Both

6077910

09/12/2024

Rejected

31/12/2024

377

Unigque
Universal
Bio
Waste
LLP

Vill- Kaluabari,
P.O-
Debithakurbari,
Mouza-
Chhatgujriman,
Jalpaiguri-
735133

Common
treatment
and disposal
facilitias
(CETP, TSDF,
E-waste
recycling,
CBMWTF,
effluent
conveyance
project,
incinerators,
solvent/facid
recovery
plant, M5W
sanitary
landfill

sites, STP)

Red

CTO

both

6077910

04/03/2025

Approved

06/03/2025
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ADDITIONAL SECRETARY
Naresh Pal Gangwar, 1as GOVERNMENT OF INDIA
MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE
D.0. No. 20/4/2021-HSMD
- 14"™ October, 2022
Kuro.ch.) Siv, Dated: | r

The Ministry of Environment, Forest and Climate Change (MoEFCC) is administering
the Bio-medical Waste Management (BMWM) Rules, 2016 for scientific disposal of BMW.
Further, to assist stakeholders in the implementation of the BMWM Rules, 2016, the Central
Pollution Control Board (CPCB) has also formulated various guidelines.

2. I would like to emphasize here that the purpose of these rules is to uniformly implement
its provisions across the country with support of various stakeholders like the Ministry of Health
and Family Welfare, State Health Department, State Pollution Control Boards/ Pollution Control
Committees (SPCBs/ PCCs), Occupiers (waste generators), Common Bio—MeQical Waste

Treatment Facility Operators (CBWTFs) eic. In this regard, it is noteworthy 1o mention here the

important role playved by various stakel rs and facilities duri

period towards effective management of COVID-19 waste.

3 May I highlight here that the Ministry often comes across media reports, and receive ‘

representations from civil society/ stakeholder groups on non-compliance of BMWM Rules,
2016/ CPCB Guidelines. The major issues highlighted in such complaints are related to
unscientific/ non-compliant functioning of Healthcare Facilities (HCFs)/ CBWTFs, lack of gap-
analysis studies & monitoring by SPCBs/ PCCs, non-consideration of gap-analysis reports while
grant of environmental clearances by SEIAA, illegal dumping of BMW by HCFs/ CB}VTFS

earmarking of HCFs for BMW treatment to CBWTFs against distance criteria etc. {t3s to b 1
-

In light of the above, 1 would request you to intervene in the matter an

&eFurther, the SP( s may
directed to ensure effective monitoring of CBWTFs and ensure that all CBWTFs within their
jurisdiction come under the ambit of Online Continuous Emission Monitoring System and
connect with CPCB server. In case of insufficient capacity, proper gap analysis be made and new
facilities may be allowed. If required, the.non-compliant entities can be penalized, and askad to
deposit of requisite environmental compensation.

with vzdaﬂ‘l,'

Yours sincerely,

(Naresh Pal Gangwar)
Shri Vivek Kumar, IAS Vﬁ“
Principal Secretary, '
Department of Environment, ' T
Government of West Bengal,
5" Floor, Pranisampad Bhawan, Block LB-II,
Salt Lake , Sector-IIl, Bidhannagar, Kolkata- 700106,
sforestwb @ gmail.com

qedl A, urdar @@, U A 508, §TAN yataRvr wam, W @ Qe 7,?.."'

1h

Frithvi Wing, 5" Fleor. Room No. 505, Indira Paryavaran Bhawan, Jor Bagh Road
New Defhi- 110003, Tel. (011) 20819247, E-mail. asnpg meteegdgow.in
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Naresh Pal Gangwar, 1As (i GOVERNMENT OF INDIA
sk MINISTRY OF ENVIRONMENT, FOREST
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D.O. No. 20/4/2021-HSMD AND CLIMATE CHA

Ru]m}al S,

Dated: 18™ October, 2022

The Ministry of Environment, Forest and Climate Change (MOEFCC_) is adm:n1st;;1‘1;rg
the Bio-medical Waste Management (BMWM) Rules, 2016 for scientific disposal of BMY 1
Further, 1o assist stakeholders in the implementation of the BMWM Rules, 2016, the Centra
Pollution Control Board (CPCB) has also formulated various guidelines. The purpose of t}.ICSﬂ
rules is to uniformly implement its provisions across the country with support of various
stakeholders like the Ministry of Health and Family Welfare, State Health Depart{nent, State
Pollution Control Boards/ Pollution Control Committees (SPCBs/ PCCs), Occupiers (waste
generators), Common Bio-Medical Waste Treatment Facility Operators (CBWTFs) etc.

2. May I highlight here that the Ministry often comes across media reports, and receive
representations from civil society/ stakeholder groups on non-compliance of BMWM R”E_S_’__
2016/ CPCB_Guidelines. The major issues highlighted in such complaints_are related to *
“unscientific/ non-compliant functioning’of Healthcare Facilities (HCFs)/{CBWTFs, lack of gap-* *
analysis studies & monitoring by SPCBs/ PCCs, non-consideration '{inf ‘gap-analysis reports while
Erant of environmental clearances by State Envirorment Tmpact Assessment Authorities
(SEIAA), illegal dumping of .BMW by HCFs/ CBWTFs, earmarking of HCFs for BMW
treatment to CBWTPs against distance criteria etc.

3. In light of the above, I would request you' to intervene in the matter and ensure that the
grant of ECs by the SEIAA must be based on gap analysis studies undertaken by the concerned
SPCBs/ PCCs duly highlighting the difference in the BMW generated vis-a-vis_the treatment
capacity available,

Nin
e

Yours sincerely,

—

,'(Naresh Pa Gangwar)

Shri Ujjwal Kumar Bhattacharya
Chairman, SETAA, West Bengal
AC#, Action Area-1, New Town,

Kollata <300163. oo P i s
ukb1955@gmail.com : * h g e S,
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. y A
?fﬁ vi'fr“.{?’, A - o ' o
@;‘? WA 130, St e, @ o sos, g vatw e, s 7 g 7/:?"1#"‘-'
'&jﬂff % Tamdi—110003, W19 (011) z0m1uzar, ¢ Tel:asnpg.mefoc@govin 3 TFTP
B f Prithyl Wing, 5" Figg; ROOmM No. 505 Indira Peromo s TISTTE T &
gh G 19, s mNo. 505, Indira Paryavaran Bhawan, Jo ' 2
IS New Deihi-110003, Tol. (011) 20819247, E-mail: asnpgmefengaper o " ST Heler



S - O RT:

Prcgurc V2

—

Revised Guidelines for Common Bin medical Waste Treatment Facilitios

Revised Guidelines for Common
Bio-medical Waste Treatment and Disposal Facilities

CENTRAL POLLUTION CONTROL BOARD

(Ministry of Environment, Forest and Climate Change)
Parivesh Bhawan, East Arjun Nagar

DELHI -110 032 [J’.ﬂ‘ap“;'i;gm ,h
website: www.cpcb.nic.in f""&g"LE
(December 21, 2016) on this.... It
¢ =
o h l(p -\ "} ) {;}
Comm “sinner of Aindayif
Clreut o

©weudtta High Cour
" Laigun

i -




e !

Revised Guidelines for Common Bio-medical Waste Treatment Facilities .

APCD
BMWM Rules
CBWTF

co
O,
CPCB
CRZ
DG
EC
EIA
ETP
GPS
HCFs
HCl
HOWM & TM Rules

MHz
MoEF& CC
KM

KW

MoU

NABL
NO,

PCC
PLC
SEIAA
SLF
SPCB
TSDF
TOC
VOCs

Abbreviations

Air Pollution Control Device

Bio-medical Waste Management Rules
Common Bio-medical Waste Treatment and Disposal
Facility

Carbon Monoxide

Carbon Dioxide

Central Pollution Control Board

Coastal Regulation Zone

Diesel Generator

Environmental Clearance

Environment Impact Assessment

Effluent Treatment Plant

Global Positioning System

Health Care Facilities

Hydrochloric Acid

Hazardous and Other Waste (Management &
Transboundary Movement) Rules, 2016
Mega Hertz

Ministry of Environment, Forest & Climate Change
Kilometer

Kilowatt

Memorandum of Understanding

National Accreditation Board for Testing and
Laboratories

Oxides of Nitrogen

Oxygen

Pollution Control Committee

Programmable Logical Control

State Environment Impact Assessment Authority
Secured Landfill

State Pollution Control Board

Treatment Storage and Disposal Facility
Total Organic Carbon

Volatile Organic Compounds
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Introduction

A Common Bio-medical Waste Treatment and Disposal Facility (CBWTF) is a set up
where biomedical waste generated from member health care facilities is imparted
necessary treatment to reduce adverse effects that this waste may pose on human
heal:h and environment. The treated recyclable waste may finally be sent for disposal
In a secured- landfill or for recycling.

According to the Bio-medical Waste Management Rules, 2016, “bio-medical waste
treatment and disposal facility” means any facility wherein treatment, disposal of
bio-medical waste or processes incidental to such treatment and disposal is carried
out, and includes common bio-medical waste trestment facilities and “operator of a
common bio-medical waste treatment facility” means a person who owns or controls
a@ Common Bio-medical Waste Treatment and Disposal Facility (CBWTF) for the
collection, reception, storage, lransport, treatment, disposal or any other form of
handling of bio-medical waste.

D he Bio-medical Waste Management Rules, 2016 (hereafter referred as BMWM

Rules) restricts occupier for establishment of on-site or captive bio-medical waste
treatment and disposal facility, if a service of common bio- medical waste treatment
and disposal facility is available within a distance of seventy-five kilometer, as
installation of individual treatment facility by health care facility (HCF) requires
comparatively high capital investment. In addition, it requires separate dedicated and
trained skilled manpower and infrastructure development for proper operation and
maintenance of treatment systems. The concept of CBWTFis not only addresses such
problems but also prevents proliferation of treatment technologies in a particular
town or city. In tumn, it reduces the monitoring pressure on regulatory agencies. By
running the treatment equipment at CBWTF to its full capacity, the cost of treatment
of per kilogram bio-medical waste gets significantly reduced. Its considerable
advantages have made CBWTF popular and proven concept in most part of the
wor_!_q;__\ :

The CBWTFs are also required to set up based on the need for ensuring
environmentally sound management of bio-medical waste keeping in view the
techno-economic feasibility and viable operation of the facility with minimal impact
on human health and environment.

Since 1998, the CBWTF as an option for treatment of bio-medical waste also been
legally introduced in India. Considering the likely impacts that may cause to the
patients undergoing treatment because of operation of the captive treatment
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equipment within the health care facilities (HCFs), now the Bio-medical Waste
Management Rules, 2016 restricts the Occupicer (i.c., HCF) for ensuring treatment and
disposal of generated bio-medical waste through a CBWTF, located within a distance
of 75 KM. Further, these rules eased the bottleneck in upbringing the CBWTF by
making department in the business allocation of land assignment in the State or ut
administration responsible for providing a suitable site (s) within its jurisdiction.

The concept of CBWTF is also being widely accepted in India among the healthcare
units, medical associations and entrepreneurs. In order to set up a CBWTF to its
maximum perfection, care shall be taken in choosing the right technology,
development of CBWTF area, proper designing of transportation system to achieve
optimum results etc. Key features of CBWTF have been addressed in the subsequent
sections.

To facilitate the treatment and disposal of bio-medical waste generated from the
HCFs, at present (as per Annual Reporl 2014 submilled by Lthe SPCBs/PCCs), there
are 192 no. of CBWTFs in operation and 33 no. of CBWTFs are under construction.
Also, the Bio-medical Waste Management Rules, 2016 mandates that the operator of
a2 CBWTF authorised by the prescribed authority is required to take all necessary
steps to ensure that the bio-medical waste collected from the occupier is
transported, handled, stored, treated and disposed of, without any adverse effect to
the human health and the environment, in accordance with the BMWM Rules and
the guidelines issued by the Central Government or the Central Pollution Control
Board (CPCB) from time to time. Therefore, these guidelines have been prepared
with an aim to have uniformity in ensuring site selection, allowing and establishment
of a state-of-the-art CBWTF, operation as well as verification of compliance to the
BMWM Rules, 2016 throughout the country. However, any other aspects which are
not been covered under these guidelines and needs attention, in such a case, the
prescribed authority may take suitable action in the interest of protection of the
environment in consultation with MoEF & CC/CPCB. Also, it is pertinent to mention
here that these guidelines are mandatory henceforth under the Bio-medical Waste
Management Rules, 2016

Criteria for development of a new Common Bio-medical Waste Treatment and
Disposal Facility for a locality or region.

Prior to allowing any new CBWTF, following criteria or steps may be followed:

Prescribed authority under the BMWM Rules, 2016 [i.e., State Pollution Control Board
(SPCB) in the respective State or Pollution Control Committee (PCC) in the respective
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Union Territory Administration) is required to prepare an inventory or review with
regard to the bio-medical waste generation at least once in five years in the
coverage areas of the existing bio-medical waste treatment and disposal facility. The
prescribed authority is also required to extrapolate the coverage-area wise
bio-medical waste generation for the next ten years

SPCB/PCC is required to conduct gap analysis wr.to coverage area of the
bio-medical waste generation and also projected over a period of next ten years,
adequacy of existing treatment capacity of the CBWTF in each coverage area of
radius 75 KM, as given in Annexure-I.

All the SPCBs and PCCs shall conduct the gap analysis and based on the gap analysis,
action plan for development of new CBWTFs is required to be prepared and
submitted to MoEF & CC & CPCB within six months’ time. In case of States/UTs,
where no CBWTF is available, in such a case, SPCB/PCC being prescribed authority
under the BMWM Rules is required to submit the detailed proposal to MoEF &
CC/MoH & FW through the respective State Government or UT Administration. Also,
the option of forming association by the group of heath care facilities (HCFs) to
develop their own CBWTF also be encouraged following these guideline. In case, any
coverage area requires additional treatment capacity , in such a case, action may be
initiated by the prescribed authority for allowing a new CBWTF in that locality
without interfering the coverage area of the existing CBWTF and beds covered by the
existing CBWTF.,

SPCB/PCC shall identify the coverage area, which require additional treatment facility
and bring it to the notice of the concerned department in the business allocation of
land assignment in the respective State Government or UT Administration. The
department in the business allocation of land assignment shall be responsible for
providing suitable site in the identified coverage area for setting up of a CBWTF, in
consultation with the prescribed authority (i.e., SPCB/PCC), other stakeholders and in
accordance with these guidelines issued by CPCB from time to time.

Alternately, a CBWTF may also be allowed to be established on a land procured by
an entrepreneur in accordance with the location criteria suggested under these

guidelines.

The SPCB/PCC or concerned department in the business allocation of land
assignment in the respective State Government or UT Administration may seek
expression of interest from the proponents for development of new CBWTF (s) in the
identified coverage area. Upon allocation of site to the proponent, the proponent s
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required to take necessary approvals as required under the Environment (Protection)
Act, 1986 for development of the new CBWTF in accordance with these guidelines.

In the absence of expression of interest by any proponent, then SPCB/PCC shall insist
health care facilities to form association and to develope its own CBWTF in line with
these guidelines or to have captive treatment facilities for ensuring treatment and
disposal of generated bio-medical waste as stipulated under the BMWM Rules, 2016.

In case of any regulatory action including closure of any existing CBWTF is inevitable,
the respective SPCB/PCC may take action under the BMWM Rules including for
making alternate arrangement to ensure safe disposal of the bio-medical waste
generated from the member health care facilities of such default CBWTF through
CBWTF located nearby.

In case of hilly areas considering the geography, only one CBWTF with adequate
treatment capacity may be developed covering atleast two districts to cater
treatment services to the HCFs located in the respective Districts. The selection and
allocation of site etc, should be done as per the criteria suggested under these
guidelines. The treatment charges to be prescribed by the respective SPCB/PCC in

consultation with the State Advisory Committee.

The criteria for development of CBWTFs in any coverage area is also depicted in
Figure 1.
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Figure 1. Criteria for Development of a CBWTF in a coverage area
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3)  Duties of the Operator of a common bio-medical waste treatment and disposal
facility

The duties of the operator of a common bio-medical waste treatment and disposal
facility (CBWTF) as enunciated under Rule 5 of the Bio-medical Waste Management
Rules, 2016 shall be ensured and complied with. Also, all the existing CBWTFs shall
also complete augmentation of the existing incineration facility so as to comply
w.r.to the residence time as well as emission norms including for Dioxins and Furans
prescribed under BMWM Rules, 2016 within two years from the date of notification
of the BMWM Rules, 2016 (e, prior to 27.03.2018). In addition to the above, to
ensure proper management of bio-medical waste in the respective coverage area, as
a mitigation measure, especially in the event of

(a) a temporary break down (not more than a week) of a CBWTF especially for
rectification of the refractory lining of the incineration chambers or change of
requisite APCD due to failure; and

(b)  Closure of a CBWTF for violation of the provisions of the BMWM Rules or any other
reason.
Prior to commencement of a new CBWTF as well as all the existing CBWTF Operators

are required to submit action plan, to the respective SPCB/PCC, for imposing suitable
condition while granting authorisation under the BMWM Rules, 2016. The action plan

should also include:
(a) a MoU made with the nearest CBWTF located within the respective State/UT, as
alternate arrangement. In case, if there is no CBWTF located nearby then such CBWTF

should have to install stand by treatment equipment (equal to the existing treatment
capacity as per consents granted by the SPCB/PCC), and

(b)  decontamination plan of the CBWTF for execution of such plan prior to closure of a
CBWTF.

4) Applicability of these guidelines
These guidelines are applicable to all the upcoming or new CBWTFs. In case of the
existing CBWTFs, these guidelines shall be applicable in case

(a) the existing CBWTFs desires to expand or enhance the existing treatment capacity

(or)
(b) the existing CBWTFs desires to modernize the existing treatment equipment with the
new equipment with enhancement in the existing treatment capacity.

[ w e —
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Environmenta] laws applicable for commissioning or operation of a CBWTF

Operation of a CBWTF leads to air emissions as well as waste water generation as in
case of an industrial Operation. Most common sources of waste water generation in
CBWTFs are vehicle washing, floor washing, and scrubbed liquid effluent from air
pollution control systems attached with the incinerator/plasma pyrolysis. Incineration
as well as DG Set is the general source of air emissions.

Any other approvals (such as Land Use /Change in Land Use as applicable) required
from the concerned authorities under various laws have to be complied with by the
Proponent of the CBWTF prior to development of a CBWTF-

Consents under Water (Prevention and Control of Pollution) Act, 1974 and Air

(Prevention and Control of Pollution) Act, 1981 as well as Authorization under
the BMWM Rules, 2016

The project proponent of the CBWTF is required to obtain ‘Consent to Establishment’
under Rule 25 of the Water (Prevention and Control of Pollution) Act, 1974 and
under Rule 21 of the Air (Prevention and Control of Pollution) Act, 1981, from the
respective prescribed authority i.e. SPCB/PCC. Upon installation of the requisite
equipment, the CBWTF Operator is also required to obtain authorization under
BMWM Rules, 2016 co-terminus with consent to operate under Water (Prevention
and Control of Pollution) Act, 1976 & Air (Prevention and Control of Pollution) Act,

- 1981 from the respective SPCB/PCC prior to commencement of the CBWTF.

Environmental Clearance under EIA Notification 2006

Ministry of Environment, Forest & Climate Change (MoEF & CC), notified amendment
to the EIA Notification 2006 and published vide MoEF & CC Notification of S.0. 1142
(E) dated April 17, 2015. According to this notification, the ‘bio-medical waste
treatment facility’ is categorized under the Item 7 (da) in the schedule, requiring
‘environmental clearance’ from the State Environment Impact Assessment Authority
(SEIAA). Therefore, the CBWTF operator is also required to obtain ‘Environmental
Clearance (EC)' from the respective SEIAA or Ministry of Environment, Forest&
Climate Change (MoEF& CC), as the case may be, before any construction work, or
preparation of land by the projects management, which include the following:

All new projects or activities pertaining to the bio-medical waste treatment facility,
and

Expansion and modernization with additional treatment capacity of existing
bio-medical waste treatment facility (excluding augmentation of incineration facility
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(a)

(b)

for compliance to the residence time as well as Dioxins and Furans without
enhancing the existing treatment capacity).

Any expansion or modification in the treatment capacity or relocation of the existing
CBWTF (requires compliance to the relevant provisions notified under the
Environment (Protection) Act, 1986 by the MoEF & CC

Location criteria

In the context of these guidelines, buffer zone represents a separation distance
between the source of pollution in CBWTF and the receptor - following the principle
that the degree of impact reduces with increased distance. The following parameters
may be considered for ascertaining buffer distance on case-to-case basis:

] potential for spread of infection from wastes stored in the premises.

(i) applicable standards for pollution control and the relative efficiency of the
existing incinerators and emission control systems,

(iii) potential of fugitive dust emission from incinerators,

(iv) potential for discharge of wastewater

V) the potential for odour production,

(vi) the potential for noise pollution,

(vii) the risk posed to human health and safety due to exposure to emissions

frpm incinerator,
(viii) the risk of fire and
(ix) Significance of the residual impacts such as bottom ash and fly ash.

As far as possible, the CBWTF shall be located near to its area of operation in order
to minimize the transportation distance in waste collection, thus enhancing its
operational flexibility as well as for ensuring compliance to the time limit for
treatment and disposal of bio-medical waste as stipulated under the BMWM Rules
(Le., within 48 hours). Also, the location of the CBWTF should be in conformity to the
CRZ Norms and other provisions notified under the Environment (Protection) Act,
1986. The location shall be decided in consultation with the State Pollution Control
Board (SPCB)/ Pollution Control Committee (PCC). The location criteria for
development of a CBWTF are as follows:

A CBWTF shall preferably be developed in a notified industrial area without any
requirement of buffer zone (or) '

A CBWTF can be located at a place reasonably far away from notified residential and
sensitive areas and should have a buffer distance of preferably 500 m so that it shall
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(©

7)

(a)

(b)

have minimal impact on these areas. In case of non-availability of such a land, the
buffer zone distance from the notified residential area may be reduced to less than
500 m by SPCB/PCC without referring the matter to CPCB by prescribing additional
control measures such as (i) adoption of best available technologies (BAT) by the
proponent of CBWTF; (ii) prescribing stringent standards for operation of the CBWTF
by the SPCB/PCC; (iii) adoption of zero liquid discharge by the CBWTF and (iv) in
case of any complaints from the public, then CBWTF should prove that the facility is
not causing any adverse impact on environment and habitation in the vicinity. If
SPCB/PCC is not in a position to resolve the issue relating to buffer zone while
selecting the site for CBWTFs, in such a case, SPCBs/PCCs may refer the matter to
CPCB.

The CBWTF can also be developed as an integral part of the Hazardous Waste
Treatment Storage and Disposal Facility (TSDF) subject to obtaining of necessary
approvals from the authorities concerned including ‘environmental clearance’ as per
Environmental Impact Assessment 2006 and further amendments notified under the
Environment (Protection) Act, 1986, provided there is no CBWTF exist within 150 KM
distance from the existing TSDF.

Land requirement

Sufficient land shall be allocated to the CBWTF to provide all requisite systems which
include dedicated space for storage of waste (both treated and untreated), waste
treatment equipment, vehicle washing bay, vehicle parking space, ETP, incineration
ash storage provision, administrative room, space for DG Set etc.,.

Preferably, a CBWTF shall be set up on a plot size of not less than one acre in all the
areas. However, a CBWTF can be developed in adjacent plots but cannot be set up in
two or more different plots located in different areas. Separate plots can be
permitted only for vehicle parking if located in the close vicinity of the proposed
CBWTfs or the existing CBWTFs. :

In case of upcoming or new CBWTFs (both in municipal limits with population more
than 25 lakhs or in rural areas), the land area requirement may be relaxed (but in any
case not less than 0.5 acre) by the SPCB/PCC, with additional control measures such
as zero liquid discharge, increase in stack height, stringent emission norms, odour
control measures or any other measures felt necessary by the prescribed authority
on case-to-case basis, only in consultation with CPCB.
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8)

a)

b)

9)

a)

Coverage area of CBWTF

Suggested coverage area for development of a CBWTF is as follows:

A CBWTF located within the respective State/UT shall be allowed to cater healthcare
units situated at a radial distance of 75 KM. However, in a coverage area where
10,000 beds are not available within a radial distance of 75 KM, existing CBWTF in
the locality (located within the respective State/UT) may be allowed to cater the
healthcare units situated upto 150 KM radius w.rto its location provided the
bio-medical waste generated is collected, treated and disposed of within 48 hours as
stipulated under the BMWM Rules.

In case, number of beds is exceeding >10,000 beds in a locality (i.e. coverage area of
the CBWTF under reference) and the existing treatment capacity is not adequate, in
such a case, a new CBWTF may be allowed in such a locality in compliance to various
provisions notified under the Environment (Protection) Act, 1986, to cater services
only to such additional bed strength of the HCFs located.

In case of hilly areas, considering the geography, only one CBWTF with adequate
treatment capacity may be developed covering atleast two districts to cater
treatment services to the HCFs located in the respective Districts. The selection and
allocation of site etc. should be done as per the criteria suggested under these
guidelines. The treatment charges to be prescribed by the respective SPCB/PCC in
consultation with the State Advisory Committee to be constituted under the BMWM
Rules by the respective State Government or UT Administration.

Treatment equipment

The Common Bio-medical Waste Treatment Facility should treat the bio-medical
waste as per BMWM Rules and as per the authorisation granted by the prescribed
authority. The CBWTF should have the following treatment facilities:

Incineration/Plasma Pyrolysis

Incineration is a controlled combustion process where waste is completely oxidized
and harmful microorganisms present in it are destroyed/ denatured under high
temperature. The guidelines for "Design & Construction Requirements of
Bio-medical Waste Incinerators” by CPCB from time to time shall be followed for
selecting/or augmenting the incinerator.

v’
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2025:CHC-JP:268

55  03.03.2025 Calcutta High Court
NB Ct. 02 In The Circuit Bench At Jalpaiguri
Appellate Side

WPA 443 of 2025

M/s. Greenzen Bio Private Ltd. & Anr.
Vs.
The State of West Bengal & Ors.

Ms. Reshmi Ghosh,
Mr. Deborshi Dhar.

...for the petitioners.
Mr. Momenur Rahman,

Mr. Kumar Shantanu.
...for the State.

Affidavit of service filed on behalf of the petitioners

is taken on record.

It appears that service is not complete for a few of

the respondents.

The hearing of the case is adjourned for the week..

(Jay Sengupta, J.)
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WEST BENGAL POLLUTION CONTROL BOARD
Paribesh Bhawan, 10A. Block LA, Sector I11 .
Salt Lake City, Bidhan Nagar, Kolkata — 700 106, INDI/

Website : www.whpch.gov.in, e-mail : whpchnet@whpch.gov.in

Category of the Industry : RED
Afpheation Type: CTO Date : 06/03/2025
CTO No.: WBPCB/6077910/2024

: Prevention and Control of Pollution)

t te (CTO) under Section 25 & 26 of the Water ( ! ! i

E::s;;l’fuoa?g:::nfléd ané Section 21 of the Air (Prevention and Control of Pollution) Act, 1981 as
amended.

Reference: Application No.: 6077910

s P
The West Bengal Pollution Control Board (hereinafter referred to as State Board) un(it{:jr thedp;WItSil:::Szt;f :ﬁﬂ :nﬂ;‘:‘
& 26 of the Water (Prevention and Control of Pollution) Act, 1974 as amend 'émth ec i ol njuimion
(Prevention and control of Pollution) Act, 1981 as amended, and Rules and Ogders made cr_et;n tred : \J){J_; bl
Consent to Unique Universal Bio Waste LLP (hereinafter referred to as-Appllcant) for'ats u'mli : I:-[ca = Sal :;3 o
Chhatgujrimari, Vill- Kaluabari, P. O- Debithakurbari, P. §- Rajganj, Dist - Jalpglg_urt. : _'d L ;
period from 06/03/2025 to 28/02/2030 to operate the industrial unit/project and to discharge liqui effluent and
gaseous emission from the premises / land of the industrial unit/project, in accordance with the u)ndtlmn:\ as
mentioned below, provided that on any day at any instance the quantity and quality ol liquid discharge and gascous
emission shall not exceed the permissible limit as M consent letter and in the Environment (Protection)

Act. 1986 and Rules thereunder, as amended, A P TR T

Breach of the conditions and / or failure tHAFEY . HER tions as mpntioned below shall re!-lder the
industry/project liable for prosecution undes : : te1 (Prevention and Control of Pollution) Act.
1974 as amended and Section 21 of the Ai™

=3 ollution) Act, 19%1 as amended.
The State Board reserve the right to rey R reasonable variation / change / alter the
conditions of this consent letter giving® '

Conditions ;

1 This Consent is valid for the following activities :
fi.. SNo | Name of Activity/Prod ucts/By-products | .P_ro,iugign_cap;r_éitx (Per Mépthj
] | Common Bio-medical Waste Treatment

7000 K

Facility for collection, transportation, treatment e
& Disposal of Bio-medical wasies generated

‘| from bedded & non bedded health care

|

facilities using 2x250kg/Mr. capacity plasma |

pyrolysis (Ino. standby), 1x1500Liter/batch | |
capacity autoclave and 1x500 kg/hr, capacity |
e L shredder

The industry shall remain responsible for quantity and quality of liquid efflyent and air emission

Daily waste water generation and discharge shall not exceed :

Source of Waste Water | Quantity in Kile ~ py
_ ) ilo Place of disch;
el " Llierciday d:scharge
| | Scrubber, vehicle washing, | Sl -
fluor washi ng e ¢ 6.1 Freated w Tp and reused
- SR Domestic. 2

SEPUC Lt & Souk P

This 15 ¢ eumpusey Henerated document fryy OCAAN by Wipg
WHECHM 7y Vouls

Fage !

UPLOADED BY 8wARyp KM
UMAR MANDAL (XXXXXXXX4130) (AUTHORIZED PERSON OF WEST BENGAL PO
L LUTION ComTROL

BOARD
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! " discharge r : hall have (o ! £
To bring into any altered or new outlet / outtall or to change the place of discharge. the industry shé Q
inform the Board and obtain prior permission of the Board in this cHect

ment of industrial liguid wasfe and domestic liejued
). and vperate and maintain the same

Ihe industry shall provide comprehensive facility for trea
andard as given below

waste (sewage, sullage and liquid effluent generated from canteen;
continuously so that the quality of final eltluent conforms to the St
Frequency of

Qutlet No, Nature of Parameters and standard nnfias
| effluent | parameters | Standards Unit =
1 . Industial _ | Oil & Greasc 10 ) mg/L © Quarterly
|| indessl | _pH | 651090 O i
1 Industrial Total suspended | 100 mg/L Quarterly
SR N _Solid(TSS) . - - ' .
1 Industrial Chemical Oxygen 250 mg/L Quarterly
L | Demand (COD) | . ‘
1 . Industrial Biological Oxygen 30 mg/L Quarterly
: ) = : Demand (BOD) |
1 T Induswial | Bio-assaytest | 90% survival of Quarterly
| | fish after 96 hours ’ ;
- ! i in 100% cifluent B
L2 ___ Domestic | pH i SO0t Yearly
2 | Domestic | Total suspended 100 mg/L Yearly
= | Solid (TSS) s ) R
2 . Domestic | Biological Oxygen ' 30 mg/l. Yearly
—— IS Demand (BOD)_ | . 5
! 2 | Domestic | Oil & Grease w o omglh Yearly
2 i\ Domestic ! Bio]ugw 250 mg/L Yearly

onitoring system and flow meter to share the

S 2
A SL NO. Quantity (KL/Day)
| 8 24

2 &

- i o 6.0
. 3 _ Others(Washing) 40

The Industry shall install suitable digital device for measuring the volume of water consumed for d ifferent
purposes as _menuoned above giving correct result to the satisfaction of the State Board. The device shall be
able to provide information to disseminate the quantity on a real time basis.

All the stacks connected to various sources of emissions must be designated by numbers.

The industry shall install comprehensive pollution control equipment and : intai
I operate and 3
conform to the standard as given below: - RiLARLIE. Ste 00

Whias s v omnipauiter: gene taied o inend from OO0 KM by WHIYC K
WHEPU R T (1 02

Hugs

UPLOADED BY SW.
BY SWARUP KUMAR MANDAL (XXXXXXXX4130) (AUTHORIZED PERSON OF WEST BENGAL POLLUTION CO
TONTROL BOWRRS
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; b ‘reqg Rem
Stack Stack| Capa Cons Fuel details Cont  Concentrations of parameters not to exceed :(r::“l arks
heigh attac | city  up- o Quan Y pp CO( Acid Phim SO2( NOX Othe v of
t  hed | of Unit syste %) Mist( g/Nm mg/N (mg/ rs
] used tity mg/N % 3 samp
from  to |emiss maf 5 mg/N  3)  m3) Nm3) ling
grou [emiss| ion ; | any) I m3) !
nd | jon |sourc ' | . | !
level Isoure| e I i | |
| . i I .
pmo s . { { e S f ' ' Yearl Pl sce
7S DG | 125 KVA'HSD ' 004 y  Anne
Set » Kilo : | T xurel
| | Liters/| ! ' | i i JI |
i Hour | SRR IS N -
Y S R (PP PO FOvame B mpsntr NS SR r | [Tt 2
GG SRR S S 2
our  ic ilo | ne. | ; Y g
: i ' I Watt | water : ;Erﬁ f,?;z:.
| | ' | Hr iStt.‘)l;:ub f . ' . Ty
[ i ‘ ' | m’ | | i i i 10.1ng i 'Plasm
| 1 \ | e | ! : TEQ/ a
' - : ' | i : ' Nm3 Pyrol
| | ' ! ' fat ysiy
: Vi i,
: | : i | i ' i ! P 02y ¢ stand
: i ! i i ’ ! . ! i ! " i and | by,
' i | { L | | | | Hg | | Al
i i i | | : 'and its | | monit
'l j ! i : | | { ' | comp ! . ored
| . i ; | . i ounds values
| ! i i ; . . shall
| | i : | 0.05m | he
‘ E ' ' g/Nm Correc
J | | Jal ted 1
! ! ! 1% L1
: ] : | OUAYEE BRAFIY
| 1 : | | ' n . nun
‘ i i | ;correc ! . dry
L o : | Al 1 lUon | . hasis
The industry shall provide ports ims

@Fssary permanent facilities such as ladder,
*same shall be made available for inspection
horized agencies.

platform etc. for monitoring / sampl g
and use by the State Board’s staff as (e

cd below :
1 S.No .: Description of Waste uantity — .. Treatment and Disposal .
L_ 1 DG Waste oil/Spentoil | 0.5 Kilo LilersiYga_:__"_ hrough anl@g@z@_&m{%
- 2 ETP Sludge ; 54 Kg/Day ’ Through CHWTSDF |
’_ 3 Ash L 250KemDay . Through CHWTSDF |
SRS T Plastic, Glass etc.

L 40 Meuic Tonnes/Year | Through authorized recycler :
The Industry shall obtain Authorisation for waste and also register for EPR Wwherever applicable.
The industry shall take adequate measures fo;

ot

i r control of noise level from its own Sources within the premises «
within the limit given below :
SU—. . SO _ fo Limit in dB (A) Leg
- Daytime O6am. 0 10pm)

. : 2 63

Night time (10p.m.t006am) i 38
Noise barriers should be installed if the Noise Level is found 1o be exceeding the desired levels.
The industry shall at all times maintain

e ir nain good house-keeping and control
emissions) from all sources to maintain cle

: A pollution (including i
an environment in & £ Tugninve
areas.

round factory premiges and in surrounding

TS 1y computer Keneeuted documeny Jrom OUMMS by WhPCH

WHECK®M vy

PR

VPLOADED BY SWARUP KUMAR MANOAL (X000XKKX4130) (AUTHORIZED PERSON 0F WesT 8ENGAL POLLL TION CONTSOL, Bnarn
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i Storage Battery System
urce. the production shill

M The Industry shall bring about at least 33% of the total land area under the tree cover \ 6 5

IS T'he Industry shall provide sufficient alternate electric power source like CGireen DG
cte. to operate all pollution control facilities. In absence of such alternate power so
be stopped/controlled to conform to the conditions of the Consent

er showing the consumption of energy tor operation of

16 The industry shall install a separate energy met :
device for measuring the volume of water consumed for

pollution control devices and shall install suitable
different purposes as mentioned in S1.No. 3.
17 The Industry shall provide drainage system for discharge of industrial and domestic effluent and a separate
drainage system for storm-water.

18 The industry shall maintain a separate register showing consumption of chemicals used in pollution control
systems.

es analysed at least once in a year from a

19 The Industry shall get the samples of hazardous wastes / leachat om
and ensure that they conform to the limits

laboratory recognised by the West Bengal Pollution Control Board
stipulated. Test reports shall be sent to the Board.

20 The Industry shall submit the Environmental Statement Report for the financial year ending 31st March of the
current year in the prescribed form (Form V) as required under the provisions of Rule 14 of the Environment
(Protection) [Second Amendment] Rules 1992 by 30th September of every year. to the WBPCB.

L2 The Industry shall allow the officers of the State Board to enter into the premises of the unit at any reasonable
time to inspect the pollution control systems and shall provide adequate and safe facility for collection of air,
wastlewaler and solid waste samples for monitoring by the State Board as well as by autherized agencies of
the State Board, as and when required by them,

22 The industry shall maintain an Inspccwmgry premises which shall be made available to
inspecting officers of the State Board f oview and to wrile down any direction or observation as
is deemed necessary during the inspectw L7

espect of qualily, quanlity. rate of discharge,

o
L 3]

The Industry shall furnish to the Stasg Ba
place of discharge of liquid effluent=a:

fand trained personnel among its stalf for

| 24 The Industryshall maintain adcqﬁ
t and/or emission control devices and for

propermaintenance and operation off ;
! overallenvironment management of th® TR

| 25 The Industry shall have to make registration for the use of groundwater if any. with State Water Investigation
| Directorate (SWID). )

|26 The Industry shall intimate to the State Board immediately of any occurrence or apprehension of occurrence
of discharge of any poisonous, noxious or pollutants in excess of quality as well as quantity as mentioned
earlier to any receiving water body/receiving system or to atmosphere owing to accident or other unforeseen
incident/event including natural disaster. The Applicant shall (i) take all steps adequate to prevent such
accident discharge / release of poisonous, noxious or pollutants and to limit their consequences to persons and
the environment, (ii) provide to the persons working on the site with the information, training and equipment
including antidotes necessary to ensure their safety and mitigate the accidental release of poisonous noxious
or pollutants to the environment.

27 If the Industry is using Diesel Generator set or gencrating any other hazardous waste. 1t should istall «
Digital Display Board to discriminate all information as stipulated in this regard.

28 The industry shall make an application to the State Board in the prescribed form tor renewal of the consent at
lease 120 (one hundred & twenty) days before the date of expiry of this Consent.

29 The industry shall not make any alteration / expansion / modification in the existing manutacturing process

and equipment, pollution control system and shall not alter or bring in any new outlet/outtall or stack or
change the place of discharge, without prior approval of the Board.

s s cosmganiet e eanted ob e o beon VNS B R K

Wik bt TR S T

UPLOADED BY SWARUP KUMAR MANDAL (XXXXXXXX4130) (AUTHORIZED PERSON OF WEST BENGAL POL;.UTION CONTRUL BOARD)
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also submit Annual

30 The industry shall comply with all applicable Environmental Acts and Rules l f)q

31+ The Indusiry shall comply with the provisions of relevant Waste Management Rules and
Returns / Manifests on regular basis.

Fr
(=]

Concealing factual data or submission of false or fabricated data/information may result in revocation of
Act. 1974 and the Air (Prevention and Control of Pollution) Act. 1981.

Special Conditions:

Pl see Annexure 1 & 11.
Any violation of the aforesaid conditions shall entail cancellation of this Consent for Operate.

For and on behalf of West Bengal Pollution Control Board

M

06M3/2025

Chief Engineer
Waste Management Cell

Thies ox compaes gee rated docangnn from 00 ATMY Iy WKL K
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UPLOADED BY SWARUP KUMAR MANDAL (XXXXXXXX4130) (AUTHORIZED PERSON OF WEST BENGAL POLLUTION CONTRGL BOARD)




—15%5 -

E ¥
UDIN: 24-G-GA000004-C-1714733737338 (Verify at https:/fudin.wb.gov.in/verify-udin)
ANNEXURE I to 'Consent to Operate' of Greenzen Bio Pvt. Ltd.

Name of the unit: Greenzen Bio Pvt. Ltd.
Fulbari Canal Road, P. O- Fulbari,
P. S- Bhaktinagar, Dist.- Jalpaiguri,
PIN- 734015

a. For DG set below 800 W H = h + 0.2 x VkVA Where H = height of exhaust stack h = height of building.

b. For DG set above 800 kW - Minimum 30 meter. In case building height is more than 30 meter Stack Height =
Building height + minimum 6 meter

TABLE
 Power Category Emission Limits Smoke Limit  (light absorption N
(@/kW-hr) ct:emcient, m)) ‘
NOx+HC co PM " |
Upo19KW <75 <35 <03 < ﬂ
"More than 19 KW upto 75 <47 <35 <03 <07 [
KW J
;d\(;n than 75 KW upto 800 <4.0 <3.5 <02 <0.7 J

EMISSION STANDARDS FOR
MW (800 KW) ) FOR POWER

DIESEL ENGINES (ENGINE RATING MORE THAN 0.8
PLANT, GENERATOR SET APPLICATIONS AND OTHER

REQUIREMENTS
TABLE
Parameter Area Total engine Generator sets commissioning
Categor | rating of the plant date
Y (includes existing | Before Belween On or
as well as new 1.7.2003 | 1.7.2003 after
generator sels) and 1. 7.
1.7.2005 2005
NOx [as NQ2) A Upto 75 MwW 1100 970 710
(AT 15% O2 ). dry basis, B Upto 150 mMw
in ppmv A More then 75 Mw 1100 710 3460
B More then 150 Mw
NMHC (as C){at 15% Both 150 100
Oz). mg/Nm?2 A and B
PM {at Die vels- Both 75 75
15% HSD & LDO A and B
Oz2). Furnace Oils- Both 150 100
mg/Nm | LSHS & FO AandB |*
3
CO (at 15% O2), Both 150 150 .
mag/Nm? A andB
Sulphur Content in fuel A < 2%,
B < 4%
Fuel specification For A only Up to sSmw Only Diesgl fuels (HSD, LDO) shall |
be used.

Stack height (for Stack height shall be maximum of the following, in meter:
genergtor sets (i) 14 @93, Q= Total SO; emission from the plant in kg/hr.
commissioned after (ii) Minimum é m. above the building where generator set
1.7.2003) is installed.

(iif) 30 m.
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ANNEXURE I to 'Consent to Operate' of M/s Unique Universal Bio Waste LLP | - 'f) A—"T‘

.Name of the unit: M/s Unique Universal Bio Waste LLP
Mouza - Chhatgujrimari, Vill- Kaluabari, P. O- Debithakurbari,
P. S- Rajganj, Dist - Jalpaiguri, PIN — 735133

1. The unit should follow the Revised Guidelines for Common Bio-medical Waste Treatment and Disposal Facilities
and also the Guidelines for Bar Code System for Effective Management of Bio-medical Waste published by the
Central Pollution Control Board in December, 2016 and April, 2018 respectively.

2. The unit should comply with the terms and conditions stipulated in the ‘Consent to Establish’ issued vide memo
no. 545-2N-20/2023 ( E) dated 13/09/2023 and ‘Environmental Clearance’ vide no. EC23B057WB123900 dated

01-09-2023, File no. EN/T-1I-1/086/2022 dated 01/09/2023 properly.

3. The Common Bio-medical Waste Treatment Facility shall cater health care units situated at a radial distance of
75KM within the State of West Bengal. Howeve, in a coverage area where 10,000n0s. beds are not available
within radial distance of 75KM, the Common Bio-medical Waste Treatment Facility shall cater the healthcare
units situated up to 150KM radius w. r. t its location within the state of West Bengal.

4, Analysis report of effluent and emission should be submitted initially within 30days hereof.

5. Thickness of all plastic carry bags should be at least one hundred and twenty (120) microns as per the provision
laid down in the Plastic Waste Management (Amendment) Rules, 2021 and EPR registration should be obtained
through online centralized portal ‘https://eprplastic.cpcb.gov.in’ as per the Plastic Waste Management
(Amendment) Rules, 2022.

6. This ‘Consent to Operate’ is valid upto 28-02-2030 for Common Bio-medical Waste Treatment Facility for
collection, transportation, treatment & disposal of Bio-medical wastes generated from bedded & non-bedded
health care facilities using 2 x 250Kg/hr. capacity Plasma Pyrolysis (one number stand by), 1 x 1500lit/batch
capacity Autoclave and 1 x 500Kg/hr. capacity Shredder.

7. This ‘Consent to Operate’ is issued without prejudice to the rights and contentions of the parties in any pending
case before any competent Court of Law.

UPLOADED BY SWARUP KUMAR MANDAL (XXXXXXXX4130) (AUTHORIZED PERSON OF WEST BENGAL POLLUTION CONTROL BOARD
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WEST BENGAL POLLUTION CONTROL BOARD
: Paribesh Bhawan, 10A, Block LA, Sector 11
Salt Lake City, Bidhan Nagar, Kolkata - 700 106, INDIA ff ‘g'
5

Website : wiww.whpch.gov.in, e-mail : whpchnet @whpch.gov.in

Ref No. - WBPCB/6083166/202 Dated:- 06/03/2025
FORM-III
(Authorization for operating a facility for generation,
transport and disposal of biomedical wastes as per the Bi

and as amended )

collection, reception, treatment, storage,
o-Medical Waste Management Rules, 2016

1. M/s Unique Universal Bio Waste LLP, Hiren Chandra Roy an pccupier or operator of the facility located al
Mouza — Chhatgujrimari, Vill- Kaluabari, P. O- Debithakurbari, P. S- Rajganj, Dist = Jalpaiguri. PIN - 735133 is
hereby granted an authorisation for: Collection, Reception, Transportation, Storage, Treatment or Processing or
Conversion. Disposal or destruction use. Any other form of Handling.

2. M/s Unique Universal Bio Waste LLP is hereby authorized for handling of biomedical waste as per the capacity
given below:

(i) HCF/ICBMWTF type: CBMWTF

(i) Health Care Facility Category : Biomedical waste management agencies

(i) Number of beds of HCF: NA ...

{iv) No of HCFs covered by the CBMWTF: -

(v) Noof beds covered by the CBMWTE: - WEST BENGAL

(vi) Installed treaiment and disposal Capacil julukumiibi SR A01R AW T

| P Type of Waste Category Puantity permitted for Handling

! i h - ko per day on monthly average basis) .
' L Yellow e
R L -
L § ___White ) -
: Blue s -
Total ; | -

3. This Authorization shall be in force for a period up to 28/02/2030 from 06/03/2025

4. This Authorization is subject to the conditions stated below and to such other conditions as maybe specified in the
rules for the time being in force under the Environment (Protection) Act, 1986.

. Terms and Conditions of Authorisation

| |. The authorisation shall comply with the provisions of the Environment (Protection) Act. 1986 and the rules
made there under.
2. The authorisation or its renewal shall be produced for inspection at the request of an officer authorised by the
prescribed authority.
3. The person authorized shall not rent, lend, sell, transfer or otherwise transport the biomedical wastes without
obtaining prior permission of the prescribed authority.

4. Any unauthorised change in personnel, equipment or working conditions as mentioned! in the application by the
person authorised shall constitute a breach of his authorisation. ’

This ox computet generated dicament from OUATVY D WHELH
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1 is the duty of the auth

Sy and such other ternm ad conditions may he stipulated by the preseribed authority

Additional Conditions: T') (’

L. The veeupier/operator must handle & manage bio-medical wastes as preseribed i the Bio-medical Waste
Management Rules, 2016 and take all steps 1o ensure that such waste is handled without any adverse eftect 1o
human health & theenvironment.

2 The occupier shall handle mercury bearing waste as per guidelines issued by CPCB 1oy the Environmentally
Sound Management of Mercury Waste Generated trom Health Care Facilities.

3. Every authorized person shall maintan record reluted 1o generation. collechion. temporary storage m accordance
with rules

4. No untreated waste shall be stored onsite for more than 48 hours.

5. The applicant shall submit an Annual Report in Form-1V to the Board by 30th June every year as required
under the provisions (Rule-13) of the Bio-medical Waste Management Rules, 2016

6. The West Bengal Pollution Control Board reserves its nght to revoke, withdraw, make any reasonable variation
of the conditions or change or alter this *Authorization' by giving one month notice to the Applicant,

7. Application for renewal of authorization shall be filled at least 120 (one hundred & twenty) days before the date
of expiry

Specific conditions:

Pl see Annexure 1.

[}C_D.A_L

T TTE T

Chief Engineer
Waste Management Cell

Thix ix comgraater geowesited o wmeae from O SMY Iy WHRCH
WHPL Rt s Jhed J1il
Migra

onsed persen o take priom permuission ol the presenbed authonts o close down the ;QO =

. SONTROL BOARD)
UPLOADED BY SWARUP KUMAR MANDAL (XXXXXXXX4130) (AUTHORIZED PERSON OF WEST DENGAL POLLUTION CON )
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DISTRICT: DARJEELING
\ ,,()/ y IN THE HIGH COURT AT CALCUTTA
ARG CONSTITUTIONAL WRIT JURISDICTION
¢ 5”3 & W CIRCUIT BENCH AT JALPAIGURI
o APPELLATE SIDE
w ¥ '
eI W.P.A. No. 443 of 2025
3/ &s IN THE MATTER OF :
\c&( : . An application under Article 226
V SRS : of the Constitution of India:
\E@ v -AND
IN THE MATTER OF :
)\ M/s. Greenzen Bic Private
0, f ‘/{ ¥ Limited & Anr.
v %ﬁ ,ﬂg 1128 PETITIONERS
R A
o \ﬂ"iﬂ,\"” VERSUS
N The State of West Bengal & Ors.
...... RESPONDENTS

SUPPLEMENTARY AFFIDAVIT ON BEHALF OF THE PETITIONERS

Mohinder Pal Singh, Son of Late Dilip Singh, aged about 39

II
vears, by faith- Hindu, by occupauon -service, residing at <+ 285

Parwati Bagla Road, Thana Kohna, Kanpur, Nawab Gan). Kanpu

™\



Nagar, Uttar Pradesh, 208002, do hereby solemnly affirm and say

as follows: -

1. The instant writ application was filed on 18th F ebruary, 2025
and the Learned Advocate-on-Record thereafter effected service

upon all the respondents.

2. The respondents duly received the copy of the writ petition
along with the communication letter that the instant writ

application shall appear on 3rd March, 2025 or so soon thereafter.

3. The instant writ application was taken up for hearing on 3
March, 2025, when despite service none appeared on behalf of the
respective respondents except for the state respondents. A copy of
the order dated 3 March, 2025 is annexed and marked as

annexure “P-20”

4, Subsequently, the petitioners have come across a Consent to
Operate dated 6% March, 2025 issued by the West Bengal Pollution
Control Board in a haste, since the WBPCB was in receipt of the
copy of the writ application and despite the CTO being rejected on
3 December, 2024, the same was re-issued on 6th March, 2025

pending adjudication of the instant writ application. A copy of the

Y



Consent to Operate dated 6th March, 2025 is annexed and marked

as annexure “P-21”

5. That an Authorization dated 6th March, 2025 was issued by
the West Bengal Pollution Control Board in favour of the
respondent No. 9. A copy of the Authorization dated 6th March,

2025 is annexed and marked as annexure “P-22”

6. The respondents despite being aware that the writ application
was filed challenging the grant of Environmental Clearance dated
1st September, 2023 and the Consent to Establish dated 13th
September, 2023 had issued the Consent to Operate and

Authorization both dated 6th March, 2025.

7. The instant writ petition was taken up for consideration by
the Hon’ble Court on 10t March, 2025 when the Learned Counsel
of the petitioners brought the same before this Hon’ble Court
during course of hearing. Upon perusing the same, the Hon'ble
Court granted liberty to file the instant supplementary affidavit to
bring on record the Consent to Operate dated 6th March, 2025 and

Authorization dated 6t March, 2025.

&%
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8. The petitioners in this writ application has challenged the
application of the respondent No. 9 which was allowed without
conducting gap analysis. That SPCB/PCC is required to conduct
gap analysis w.r.to coverage area of the bio-medical waste
generation and also projected over a period of next ten years,
adequacy of existing treatment capacity of the CBWTF in each
coverage area of radius 75 km. That the SPCBs and PCCs shall
conduct the gap analysis and based on the gap analysis, action
plan for development of new CBWTFs is required to be prepared

and submitted to MoEF and CC and CPCB within six months’ time.

9. The petitioners have challenged that the respondent
authorities have processed the application of the respondent No. 9
for setting up of a CBWTF at Kaluabari, Rajganj, Baikunthapur
within 16.60 kms distance from the CBWTF of the petitioners. The
same is not only barred under the BMW Rules, 2016 and also

specifically clarified in guidelines for managing Bio-Medical wastes.

10. That without the gap analysis the respondent No. 9 was
allowed to submit TOR and in subsequent steps it was allowed to
participate. That despite not fulfilling the distance criteria, the
consent to establish was approved in favour of the respondent No.9

?('")

N1
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on 13t September, 2023. Herein, in the instant writ application

petitioners have prayed for withdrawing the Consent to Establish

dated 13t September, 2023 being annexure P- 15 in the instant

writ application.

11.  That the Envﬁonmental Clearance (EC) was also éranted by
SEIAA in favour of the respondent No. 9 in violation of the BMW
Rules, 2016. Herein, in the instant writ application petitioners
have prayed for withdrawing the Consent to Establish dated 1%

September, 2023 being annexure P- 16 in the instant writ

application.

12. It is pertinent to reiterate that the respondent No. 9 has not
set up its CBWTF but had applied before the West Bengal Pollution
Control Board for issuing the Consent to Operate in favour of the
respondent No. 9. That the WBPCB rejected such application on

31st December, 2024 and the status of the rejection as obtained

from website is annexed as annexure P-17.

13,  The case of the petitioners in the instant writ application is
that since the respondent No. 9 does not have a CBWTF it cannot

apply for a Consent to operate,
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4. In the event the Pollution Control Board file report, the same
has to be in consonance with the Ministry of Environment, Forest
and Climate Change by a Government order dated 14t October,
2022 has inter-alia, clarified that new facilities may be allowed on
the basis of gap analysis by SPCBs wherever. required. That the
authority had specifically asked to ensure that gap analysis studies
and BMWM Rules, 2016 and CPCB guideline provisions must
become one of the fundamental grounds of granting ECs to HCFs
and CBWTFs and such Government order dated 14th October, 2022

is annexed as annexure P- 18 herein.

15. That as per the revised guidelines the coverage area of a

CBWTEF:-

“8. Coverage area of CBWTEF:

Suggested coverage area for development of a CBWTF:

A CBWTF located within the respective State/UT shall be
allowed to cater healthcare units situated at a radial distance
of 75 KM. However, in a coverage area where 10,000 beds
are not available within a radial distance of 75 KM. existing

CBWTF in the locality (located within the respective
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State/UT) may be allowed to cater the healthcare units

Y

situated up to 150 KM radius w.r.to its location provided the

bio-medical waste generated is collected, treated and

disposed of within 48 hours as stipulated under the BMWM

Rules.

16.  The petitioners are inter-alia relying on this specific provision

of the CPCB Guidelines.

17.  The petitioners = had prayed for withdrawing the
Environmental Clearance dated 13t September, 2023 granted in
favour of the respondent No. 9 and had also prayed for
withdrawing the Consent to Establish dated 13t September, 2023
in the instant writ application. Since despite service upon the
respondent West Bengal Pollution Control Board, since WBPCB
decided not to represent before the Hon'ble Court on 3 March,
2025, but decided to issue the Authorization dated 6t March, 2025
and Consent to Operate dated 6t March, 2025, the same are liable

to set aside and withdrawn with immediate effect for the reasons

stated herein above.
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18.  Unless the Authorization dated 6t March, 2025 and Consent
to Operate dated 6t March, 2025 issued by the WBPCB are

withdrawn, the petitioners shall suffer irreparable loss and injury.

19. T submit that this supplementary affidavit be treated as a
part of the instant writ petitior.

20.  That the statements made in paragraphs i,3,7.8,9,10:11. 17 of
the petition are true to my knowledge and those made in
paragraphs 2,4,5,12,14 are derived from the records

which I verily believe to be true and the rest thereof are my humble

M sl Mgar PQJP \Qwﬂ A

submissions before this Hon’ble Court.

Prepared in my office Deponent is known to me
Ph na M Ehna. Muklw"gf”
Advocate Sfetieton:
Enroll No. Advocate
Solemnly affirmed before me on :
this the |lthday of March, 2025 F/ 1372/ 1q3s/2219

I certify that the all annexure are legible

oma UkL""
Advocate
A- Do E/f-c N.0228

Commissioner

Comtint il
Circuit BEH"’ uf saleuita tngh Cowr
al valpaigun
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55 03.03.2025 Calcutta High Court
NB Ct. 02 In The Clrcuit Bench At Jalpaigurl

Appellate Side

WPA 443 of 2025

M/s. Greenzen Bio Private Ltd. & Anr.
Vs.
The State of West Bengal & Ors.

Ms. Reshmi Ghosh,
Mr. Deborshi Dhar.
...for the petitioners.
Mr, Momenur Rahman,
Mr. Kumar Shantanu.
...for the State.
Affidavit of service filed on hehalf of the petitioners
is taken on record.
It appears that service is not complete for a few of

the respondents.

The hearing of the case is adjourned for the week..

(Jay Sengupta, J.)
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3.

Government of West Bengal

This document having UDIN 25-G-GA000004-C-1741254589959
has been created by WEST BENGAL:POLLUTION CONTROL BOARD

with authorised' person's Aadhaar f6 XXXX4130 on 03:19PM, March
06, 2025,
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BYNOPBIS

That the Respondent No.9 states that the Writ petition has been filed by the
Petitioner for issuance of a writ of mandamus upon the State Respondents
to withdraw and/or cancel and set aside the environmental clearance,
consent to establish Common Bio-Medical Waste Facility (CBWTF) at Tehsil
Rajganj granted to Respondent No.9 by the Statc Respondents and to stay
the environmental clearance recommendation made to the Respondent No.
9 by the State Respondents by virtue of which the Respondent No. 9 has
been authorized o set up a Common Bio-Medical Waste Facility (CBWTF)
at Tehsil Rajganj, Respondent No.9 stules thal the Petitioners of the instant
Writ Petition had filed a more a less similar writ petition being WPA No.
1374 of 2023 for issuance of writ of mandamus against one M/s S.N.G
Envirosolutions Private Limited who was the Respondent No. 10 therein

and the present Respondent No. 9 was the Respondent No. 11 therein and
the State Respondents are the same herein and therein.

List of Dates:

30.06.2023 Order passed by Honble Justice Sabyasachi
Bhattacharyya in W.P.A No. 1374 of 2023.

21.08.2023 Order passed by Hon'ble Justice Abhijit Gangopadhyay
in W.P.A No. 1374 of 2023.

25.08.2023 Order passed by Hon'ble Justice Abhijit Gangopadhyay
in W.P.A No. 1374 of 2023.

15.09.2023 Order passed by Hon'ble Justice Gaurang Kaoth in
W.P.A No. 1374 of 2023.

12.10,2023 Order passed by Hon'ble Justice Shampa Dutt (Paul) in
W.P.A No, 1374 of 2023.

20.11.2023 Order passed by Hon'ble Justice Shampa Sarkar in

W.P.A No. 1374 of 2023,

A'wmy\m.t = {)'_ ?'L{ _
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DISTRICT: JALPAIGURI

IN THE HIGH COURT AT CALCUTTA
CIRCUIT BENCH AT JALPAIGURI
CONSTITUTIONAL WRIT JURISDICTION

APPELLATE SIDE

C.A.N.No. - of 2025
- Arising from -
W:P.A No. 443 .0f 2025

In the matter of: |
An applicatiori for appropriate
orders challenging the
maintainability of the instant Writ
Petition in view of the Order dated
_ 121.11.2023 passed by this Hon’ble
3 Court in WPA No. 1374/2023 along
; with CAN No. 1 of 2023 (M/s
! Greenzen Bio Pvt. & Anr. Vs The
State of West Bengal & Ors.);

And

In the matter of:

1 M/s. Greenzen Bio Private Limited a
Private Limited Company duly
Incorporated and registered under
the Companies Act, 1956
represented by its Managing
Diregtor Vineeta Burman, havhg its

)
Y
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Registered Office at Radha
Apartment, lakon Mandir Road, 2nd
Floor, Siliguri, Darjeeling, West
Bengal, Pin -~ 734001;

. Vineeta Burman, aged about 43

years, Wife of Sri Ramakant
Burman, Director of M/s. Greenzen
Bio Private Lifited, residing at
397/1/1, Dakshindari Road, Dum

Dum, North 24-
Parganas, Kolkata 700048;
...Petitioners
Versus

. The State of West Bengal, service

through the Principal Secretary,
Department of Health & Family
Welfare, Government of - West
Bengal, having office at "Swasthya
Bhawan" GN-29, Salt Lake, Sector-
V, District - North 24 parganas,
Kolkata- 700091;

The Sccretary, Department of Health
& Family Wellare, Qovernment of
West Bengal, having office at
‘SBwasthya Bhawan® QN-29, Salt
Lake, Sector-V, District North 24-
Parganas, Kolkata- 700091;
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-3, The State Environment Impact

Assessment Authority, Department
of Environment, Qovernment of
West  Bengal, 5th Floor,
Pljanisaplpacl Bhawan, Blppk LB-H,
Salt Lake, Sector-Ill, Bidhannagar,
Kolkata - 700106;

. The Chief Environment Officer and

Member Secretary, . State
Environment -~ Assessment
Department Impact Authority,
Environment, of Government of
West Benga]_l, ~ 5th Floor,
Pranisampad Bhawan, Block LB-II,
Salt Lake, Sector-1lI, Bidhannagar,
Kolkata - 700106;

. Central The Pollution Control Board,

Ministry of Environment, Forest &
Climate Change, Government -of
India, Parivesh Bhawan, East Arjun
Nagar, Delhi - 110032;

. The West Bengal Pollution Control

Board, Paribesh Bhawan, 10A,
Block-LA, Sector-lll, Salt Lake,
Kolkata - 700106;
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7. The Member Secretary, West Bengal
Pollution Control Board, ‘Paribesh
Bhawan, 10A, Block-LA, Sector-I1f,
Salt Lake, Kolkata 700106;

8. The Member  State Expert
Committee, Pollution West Control
- Secretary, Appraisal Bengal Board,
Government of West Bengal,

fMadhuban". Cooperative Housing
‘Society, AC-142, New Town,-_Strcct
" No. 47, Kolkata 700156;

9. Unique Universal Bio-Waste LLP,
having office at Canal Road,
Opposite 3 No. Bridge, towards

! - Sharda Sishu Tirtha, School, Village
E ' _Dangapara, Mouza Binnaguri, Post
E Office Balaram, Police Station New
; : Jalpaiguri, Balaram, Jalpaiguri,
F: . L .Raj'ganj. West Bengal, Pin - .7.35135_.
E . $ ...Responde:i&

APPLICATION IS INCAPABLE OF BEING VALUED AS THE SAME
ARISES OUT OF A WRIT PROCEEDING.

To,
The Hon’ble T.S Sivagnanam, Chief Justice and His Companion Justices
of the said Hon'ble Court,
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The humble petition on behalf of the
Respondent No. 9 above named

most respectfully.
SHEWETH: '

1. Your Respondent No.9 is Limited Liability Partnership ﬁrm being
represented by one if it's Desxgnatcd Partner Sri Hiren Chandra Roy

having its registered ofﬁce at as mennoned herein above.

2.-Your Respondent N_o:Q states that the Writ petiﬁc::n has been filed for
issuance of a writ of mandamus upon the State Respondents to
withdraw and/or cancel and set aside the environmental clearance,
consent to establish Common Bio-Medical Waste Facility (CBWTF) at
Tehsil Rajganj granted to Respondent No.9 by the State Respondents
and to stay the environmental clearance recommendation made to the
Respondent No. 9 by the State: Respondents by virtue of which the
Respondent No. 9 -has been -autliorized to set up:a Common Bio-
Medical Waste Facility (CBWTF) at Tehsil Rajganj.

3. The Petitioners hdvc‘allegcd*tha’.t"'the"said clearance, consent and the
recommendations granted by the Government who are the State
Respondents to  the Respondent No. 9 were given contrary to the Bio
Medical Waste (Management and Handling) Rules, 1998 (hercinafter
referred to as the said Rules).

4. Your Respondent No.9 states that the Petitioners of the instant Writ
Petition had filed a more a less similar writ petition being WPA No.
1374 of 2023 for issuance of writ of mandamus against one M/s
S.N.G Envirosolutions Private Limited who was the Respondent No.
10 therein and the present Respondent No, 9 was the Respondent No.
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11 therein and the State Respondents are the same herein and
therein,

S. Your Respondent No.9 states that the provision relied upon by the
Petitioners in WPA No. 1374 of 2023 was under Rule 7(3) of the said
Rules. The said Rule states that no occupier shall establish onsite
treatment and disposal facility, if service of a common bio medical
‘wastc facility. is available at a radial distance of 75 kms. The Rule 7(4)
of the said Rules states that in cases where common bio-medical waste
facilities (CBWTF) are not available, the occupiers can set up requisite
bio n.ledical waste treatment equipments, as stated in the said Rule.

6. Your Respondent No.9 states that further reliance by the Petitioners
in WPA No. 1374 of 2023 has been placed on the revised guidelines
for common bio medical waste treatment facilities, especially the
guideline No.8 which deals with coverage area of a CBWTF.

Paragraphs 8(a) and 8(b) are quoted below for convenience:-

"8(a) A CBWTF located within the respective State/UT shall be
allowed to cater healthcare units situated at a radial distance of 75
KM. However, in. a coverage area where 10,000 beds are not
available within a radial distance of 75 KM, existing CBWTF in the
locality (located within the respective State/UT) may be allowed to
cater the healthcare units situated upto 150 KM radius w.r. to its
location provided the bio-medical waste generated is collected,

treated and disposed of within 48 hours as stipulated under the
BMWM Rules.



b) In case, number of beds is exceeding >10,000 beds in a locality
(i.e. Coverage area of the CBWTF under reference) and the existing
treatment capacity is not adequate, in such a case, a new CBWTF
may be allowed in such a locality in compliance to various
provisions notified under the Environment (Protection) Act, 1986,

to cater services only to such additional bed strength of the SCFs
located."

It appcars from the aforementioned provisions/guidelines that a CBWTF
which is located in a state or a union territory shall be allowed to cater to
health care units situq(ed at a radial distance of 75 .kma. However, ina
covcragé area where 10,000 beds are not available within a radial
distance of 75 kms., the existing CBWTF in the locality may be allowed
to cater to the health care units situated up to a radial distance of 150
kms. with reference to its location, provided the bio-medical waste

generated is collected, treated. and disposed of within 48 hours as
stipulated under the said Rules.

Esrcase-‘the number of beds exceed 10,000 in the locality (coverage area
of CBWTF) and the existing treatment capacity is not adequate, in such
case a new CBWTF may be allowed in such a locality to cater to the

services of the additional beds.

7. Your Respondent No.9 states that in WPA No. 1374 of 2023 this
Hon'ble Court vide its order dated 30.06.2023 passed an interim order
against the Respondent Nos. 10, 11 and 12 therein on trust, since Ld.
Counsel appearing for the Petitioners therein submitted that the
copies of the Writ Petitions sent to the Respondents have been duly

received by them and the Affidavit of Service shall be filed during the
course of the day.

. T 1 Rl
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A copy of the said order dated 30.06.2023 passed in WPA No. 1374 of
2023 is annexed herewith and marked aa Annhexure 'R-1",

v@\’our Respondent No.9 states that being the Respondent No.11 therein
and having come to know about the interim order of this Hon'ble Court

dated 30.06.2023 passed therein, the Respondent No. 11 therein filed
a CAN application being CAN No. 2 of 2023 in WPA No. 1374 of 2023
stating that the interim order dated 30.06.2023 was obtained by the
Petitioners therein by wholly misleading the Hon'ble Court by stating
that all the parties have received the writ petition, The Hon'ble Court
in WPA No. 1374 of 2023 passed an order dated 21.08.2023 imposing
a cost of Rs. 10 Lakhs upon the Petitioner therein for breaching the

trust of the Hon’ble Court and at the same time the Hon’ble Court also
vacated the interim order dated 30.06.2023.

A copy of the said order dated 21.08.2023 passed in WPA No. 1374 o[
2023 is annexed herewith and marked as Annexure ‘R-2’.

9. Your Respondent No.9 states that it was not served the copy of the

application of WPA No. 1374 of 2023 as would be evident from the

] orders dated 25.08.2023 and 15,09.2023 passed by this Honble Court

‘ along with a direction to the Petitioner to serve a copy of the
applicat:on upon thc Respondent no. 11 therein.

A copy of the said orders dated 25.08.2023 and 15,09,2023 passed in

WPA No. 1374 of 2023 is annexed herewith and collectively marked as
Annexure 'R-3",

10. Your Respondent No.9 states that from the order dated 12.10.2023
passed by this Hon'ble Court in WPA No. 1374 of 2023 wherein the
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Patitlonera by an Affidavit e stated that the Respondent No, 11 could
not be nerved na the poatal tracking rocord shows that the item was
on hold na the nddresaec cannot be located. The Hon'ble Court on
peruanl of the record and the previous orders directed the Petitioners

to serve Notice upon the Ld, Counsel who appeared on 21,08,2023 on
behall of the Respondent No, 11,

A copy of the said order dated 12,10,2023 passed in WPA No. 1374 of
2023 is annexed herewith and marked as Annexure ‘R-4",

11. Your Respondent No.9 states that.service upon the Respondent No.
11 therein in WPA No. 1374 of 2023 was not complete and the present
Respondent No. 9 being the Respondent No, 11 therein in WPA No.
1374 of 2023 was unrepresented as is evident from the final order
dated 20.11.2023 passed by, the Hon'ble Court in WPA No. 1374 of
2023,

/

12. Your Respondent No.9 states that the Petitioners in WPA No. 1374 of
2023 made a specific prayer against the Respondent No. 11 therein
which is as follows: '

ii, Issue a Writ of or in the nature of Mandamus commanding
| the respondents and/or their men and/or agents and/or
assigns to forthwith and/or immediately withdraw and/or
cancel and/or set aside any recommendation granted to Unique
Universal Bio-Waste LLP for setting up a CBMWTF at Village
Kaluabari, P.0. Debithakurbari, P.S. Rajganj, Mouza
Chhatgujrilmari, Pargana Balkunthapur, District -Jalpaiguri,
West Bengal and M/s Medicare Environmental Management
Private Limited, [lluabari Industrial Estate, Matikunda-1 (G.P),
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llluabari  (Mouza), Islampur - (P.8), Uttar Dinajpur (D)
West Bengal, Pin- Pin-733202 to act In accordance with law by
acting in the manner stated hereinabove;

Your Respondent No, 9 craves leave of the Hon’ble Court to file a copy
of the Writ Petition being WPA No. 1374 of 2023 during the time of
hearing or as directed by the Hon'ble Court.

13. Your Respondent No.9 states that the Petitioners have preferred the

instant Writ Petition praying inter-alia the following :

ii.

" Issue u Writ of or in the nature of Mandamus commanding the

respondents and/or their men and/or agents and/or
assigns to forthwith and/or immediately withdraw and/or
cancel and/or set aside the Environmental Clearance dated
1.9.2023 and Consent.to Establish dated 13.9.2023 granted in
favour of M/s. Unique Universal Bio-Waste LLP for setting up a
CBWTF at Village Kaluabari, P.O. Debithakurbari, P.S. Rajgunj,
Chhatgujriimari, Baikunthapur, Mouza Pargana District
Jalpaiguri, West Bengal and to act in accordance with law by
acting in the manner stated hereinabove; :

Issue a Writ of or in the nature of Mandamus commanding the

respondents and /or their men and/or agents and/or assigns to

_ forthwith and/or immediately stay the Environmental

Clearance recommendation made in favour of M/s. Unique
Universal Bio-Waste LLP for setting up CBWTF at Village
Kaluabari, P.O. Rajgunj, Chhatgujriimari, Debithakurbari,
Mouza P.S. a Pargana Baikunthapur, District Jalpaiguri, Weat
Bengel and to act In accordance with law by acting in the

manner stated hereinabove;
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Issue n Writ in the nature of Certiorari respondents to directing
transmit all records pertaining to the instant case before this
Hon'ble Court so that conscionable justice may hercin be
rendered by setting aside cancelling and/or setting aside the
Environmental Clearance dated 1.9.2023 and Consent to
Establish dated 13.9.2023 granted in favour of M/s. Unique
Universal Bio-Waste LLP for setting up a CBWTF at Village
Kaluabari, P.O. Debithakurbari, P.S. Rajgunj, Mouza
Chhatgujriimari, Pargana Baikunthapur, District Jalpaiguri,
West Bengal and the petitioners to opcrate as the existing
CBWTF in Zone 1;

" Issue Rule NISI in terms of prayer (i) to (iii) as above and to

make the Rule absolute if no cause and/or insufficient cause
is shown in answer thereto;

Issue an interim order of -stay staying the recommendation
process, withdraw the Environmental Clearance and Consent to
operate granted to Unique Universal Bio-Waste LLP for setting
up a CBWTF at Village -Kaluabari, P.O. Debithakurbari, P.S.
Rajgunj, Chhatgujriimari, Baikunthapur, Mouza District
Jalpaiguri, West Bengal; -

Issue an ad-interim order withdrawing Lt'hc Environmental
Clearance and Consent -operate granted to Unique

Universal Bio-Waste LLP;
Order for cost and incidental to this appllcataon to be paid to the

- petitioners by the respondents;

Such further or other order or orders as Your Lordships may

deem fit and proper.

14. Your Respondent No.9 states that prayer number “li* in WPA No. 1374
of 2023 and the prayer number “i” of the instant Writ Petition are more

S

or less the same in spirit and content and in the inatant Writ Petition
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the Petitioners have referred to Environmental Clearance dated
1.9.2023 and Consent to Establish dated 13,9.2023 granted to the
Respondent No. 9 by the State Respondents. It is pertinent to mention
here that the said Environmental Clearance dated 1.9.2023 and
Consefit to Establish dated 13.9.2023 granted to the Respondent No.
9 by the State Respondents date back to the adjudication period of
WPA No. 1374 of 2023 but the Petitioners in spite of having knowledge
of the same did not bring it to the notice of the Hon'ble Court in WPA

No. 1374 of 2023 and the final order of WPA No. 1374 of 2023 was
passed by the Hon’ble Court on 20,11.2023. :

15. Your.Respondent Nb.9 states that affidavits héving been exchanged in
WPA No. 1374 of 2023, the matter was taken up for final hearing and
the final order was passed by the Hon’ble Court on 20.11.2023 and
the opcrative portion of the said order is as follows:

Having heard the learned advocates for the respective parties,
this court finds that in the writ petition which was filed
sometime in June, 2023, the steps taken by the West Bengal
Pollution Control Board in respet?t of the unit of the petitioners,
has not been mentioned. The non-comf:lignccs by tt;c unit, are
galbrc.

The fact that the application for renewal of consent to operate
was pending, ds the agreement with the land owner had neither

- been renewed nor extended, is vital. The maintainability of a
writ petition at the behest of an agency which was not
authorized by law to operate, is answered in the negative. The
petitioners have violated the rules and relevant proceedings are
pending.

- gkl
(RS e A
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The guidelines do not ptohibit establishment of another
operator for the purpose of removal of biomedical waste within
75 kilometres radius of the existing unit, if the authorities are

of the opinion that the capacity of the existing unit could not
cater to more than ten thousand beds.

It also appears that the Pollution Control Bodrd had held
several inspections and found that the petitioner No.1 was
operating after expiry of the authorization and beyond the
capacity authorized. Negligence in performance of the job was
detected. Heaps of bio-medical waste had béeen discovered near
the unit which had not been treated and disposed of in

" accorclance with the rules and guidelines.

Thc deeming clause with regard to renewal would not apply. In
thc affidavit-in-opposition filed by the rcspondent nos.7 and 8,
it has been categorically mentioned that when the petitioners
applied for the renewal, the respondent No.7 had asked the
petitioners to upload relevant documents, which had not been
done. Secondly, on five occasions, orders were passed with
certain directions for compliance of the rules, which the
petitioner No.1 failed. Accordingly, a complaint case under the
relevant law was also filed alleging criminal offence. A show
cause notice has also been issued with regard to failure and
non-compliance of the petitioners.

This Court finds that not only there are proceedings initiated in
the criminal court by the Pollution Control Board against the
petitioners for non-compliance of the rules and for allowing
biomedical waste to be heaped up in the locality without any
treatment whatsoever, the authorization of the petitioners had



. (%4

also expired. The authority has decided to proceed against the
petitioners in accordance with the relevant laws and

compensation for violation of the norms has also been imposed.

Under such circumstances, as of now, the petitioners do not
fiave cither any authority or legal right to operate its own unit.
The bio-medical wastes discharged, have to be collected, treated
and disposed of in accordance with the rules and there are more
than 23,000 beds in the area. The law also does not prohibit
setting up of a separate unit, if the authormes are of the opinion
that the existing plant is not capable of handling the waste in
the area or had pcrforxﬁed poorly. The authority can also set up
. units cven if'the petitioners’ unit is in operation, if the existing

capacity of the unit to cater to beds in excess of 10,000, is -
inadequate. The petitioners have not been able to show any
cvidence that the authorities had violated the law and the
recommendation in favour of the rcspondént. No.10 was either
arbitrary or discriminatory. The estimates of the beds in 2008
when the pctxtzoncrs were recommended, cannot be the same
at present. The Statc-respondents had assessed the capacxty
and the increased requirement and had decided to establish
seven more units by a tendering process. The petitioﬁeré also
participated. The authorization/capacity which was given to the
petitioners to ’cater 15,000 beds, expired and thege is ample
evidence before this Court, filed by way of affidavits by the
" Pollution Control Board, the State-respondents as also the
respondent Nos.3 and 4, indicating that other units are
required to be established for proper management of biomedical
wastes which had not been done effectively and the matter
required expert handling. Secondly, il the biomedical wastes

had been lying around in a heap, as was found near the plant
of the petitioners without proper treatment, the same was cause
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Such situation is required to be avolded.

Records have been placed, which show that the entire process
of selection was held by a tendering process and the T1 was
recommended to operate the plant. This Court, does not find
any rcason to pass any orders in this writ petition. If the
petitioncrs“ case is regularized and the petitioners obtain an
authorization to operate after all the proceedings are over, the
petitioners may approach the authorities for necessary orders.
However, the challenges in the writ petition are baseless and

unfounded.
* Accordingly, the writ petition is disposed of without any orders.

In view of the disposdl of the ‘writ ‘petition,  the connected
application has become infructuous and the same is disposed

of accordingly.
However, there shall be no order as to costs.

Parties are directed to act on the basis of the server
copy of this order.

A copy of the said order dated 20.11.2023 passed in WPA No. 1374 of

2023 is annexed herewith and marked as A;xncxure R-5".

A

" 16. Your Respondent N_o. 9 states that in view 9!’ the order dated
20.1'1.2023 passed by the Hon'ble Court in WPA No. 1374 of 2023 it
is clear that the Petitioners without complying with the directions of
this Hon'ble Court with regard to the regularization and authorization
of the Petitioners to operate after all the proceedings are over and then
only the petitioners may approach the authorities for necessary

orders, However, the Hon'’ble Court has held that the challenges in the
writ petition are baseless and unfounded,

AT N . .

of health and environmental hazard and Is a serious lapse.
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17. Your Respondent No. 9 states that in view of thc order dated
20.11.2023 passed by the Hon'ble Court in WPA No. 1374 of 2023 it
is clear that the Petitioners do not have any issue, ground or capacity
to prefer the instant Writ Petition as all the issues,- allegations,
grounds have been dealt with and adjudicated upon in finality by the
Hon'ble Court in WPA No. 1374 of 2023. The Petitioners have also not
averred any statements regarding their regularization and
authorization to operate their unit and hence the Petitioners are
precluded from preferring the instant Writ Petition. .

18. Your Respondent No. 9 states that the Petitipner_s:withput any reason
and "absolutely in ‘an arbitrary manner with the sole intention of
harassing the Respondent No. 9 has preferred the instant Writ Petition
which is against-t.hc principles of equity, natural justice and fair play
and as such the instant Writ Petition, is required to be dismissed as
non maintainable by the Hon’ble Court and the Petitioner must be

imposed heavy penalty and costs for filing a frivolous and vexatious
application before the Hon’ble Court.

19. Your Respondent No. 9 states that the abovernentioned grounds are

good grounds for dismissing the instant Writ Petition as not
maintainable which I shall substantiate at the time of hearing.

20. Unless the orders as prayed for herein are not passed by the Hon’ble
Court, your Respondent No.9 shall suffer irreparable loss and injury.

21. This application is made bona fide and for the ends of justice.

Under the premise as aforesaid
Your Lordships would graciously

L] »
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be pleased to pags an order
dismissing the instant Writ
Petition as not maintainable and
pass such further order and/or
orders as Your Lordship may
deem fit and proper so as to
protect the right and interest of
? the Respondent No. 9;
And
Your petitioner prays for such
Orders and/or further orders as
' Your Lordships may deem fit and

proper.

And your petitioner as in duty bound shall ever pray.
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AFFIDAVIT

1, Hiren Chandra Roy, Son of Motaram Roy, Aged about 49 years, resident

of Bada Para, Madaighat, Madaighat, Jalpaiguri, District- Jalpaiguri, Pin-
735139 do hereby solemnly affirm and say as follows;-

1.  Thatlam Designated Partner of the Respondent No.9 in the instant
case and as such am well acquainted with facts and circumstances of the
instant case and competent enough to make and affirm this Affidavit.

o That the statements made in paragraphs 1 to- 21 are true to my

knowledge and beliefs and rests are my humble submissions before This
Hon’ble court. :

Prepared in my office Deponent and Identified by me

Advocate

: , - -Advocate
Solemnly affirmed before me on

this the 30th day of April, 2025.
I certify that all annexures are legible
- and the petition contains number

of pages.

Advocate

Commissioner
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W.P.A No. 443 of 2025

In the matter of:
An application for appropriate orders

challenging the maintainability of

the instant writ petition in vicw of
the order dated 21.11.2023 passed

AT -
LR

by this Hon'ble Court in W.P.A
1374/2023 along with C.A.N. 1 of
( 2023 (M/s. Greenzen Bio Pvt. and
t-} '\,'\Q) "Anr. -versus- The State of Wes:
9( 4 Bengal and Ors.)
-And-
In the matter of:
M/s. Greenzen Bio Private Limited |
and Anr.
............. Petitoners
-Versus-
The State of West Bengal and Ors.

................ Respondents
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OBJECTION Y WAY OF AN AFFIDAVIT 1Y THE PETITIONERS TO THE
APPLICATION FILED BY THE RESPONDENT NO. 9

I, Shitanshu Shekhar Jha, Son of Ashok Kumar Jha, aged about 28

years, by faith- Hindu, by occupation-Service, residing at J P Road,

Kali Mandir, Harharguttu, Bagbera, Jamshedpur, Jharkhand, Pin -

831002, do hereby solemnly affirm and say as follows:-

1. A copy of the application for appropriate order (hereinafter

referred to as the “said application”) affirmed by one Hiren Chandra Roy
(hereinafter referred to as the “answering respondent”) on 30t April,
2025 has been served upon my Learned Advocate-on-Record on 30t

April, 2025 during the course of hearing.

2. 1 have perused the said application and have understood the

purport, content and/or tenor thereof.

3. 1 have been advised to deal with those allegations which are
relevant and I restrain myself to deal otherwise, save and except those

being matter of record.

4.  Before dealing with the contentions of the said application, [ say
that the applicant in the said-application, is the respondent No. 9 in the
instant writ application. The case of the petitioners is that the
respondent No. 9 without setting up a Common Bio-Medical \Waste
Treatment Facility (hereinalter referred to as ‘CBWTF) had applied
before the West Bengal Pollution Control Board for issuing the Consent
to Operate in favour of the respondent No. 9. That once WBPCB had

rejected such application on 31 December, 2024 and the peutioners in
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the instant wyit

application prayed for sctting aside of the
Environmental Clearance dated 1 Scptember, 2023 and Consent to
Operate dated 13w September, 2023 being annexure P-15 to the writ
application since the same were issued in violation of the Bio-Medical

Waste (Management and Handling) Rules, 1998.

S The petitioners state that after filing of the instant writ

application, when the same was listed for hearing on 3 March, 2025,
despite service none appeared on behalf of the respondent No. 9 and
West Bengal Pollution Control Board knowing fully well that the writ
application is pending adjudication, the Consent to Operate dated 6t
March, 2025 and Authorization dated 6t March, 2025 was issued by
the West Bengal Pollution Control Board in a haste, so that the
respondent No. 9 .can be facilitated in all manner.

6. The petitioners state that this is a case, wherein the respondent
No. 9 is backed by the state authorities and the West Bengal Pollution

Control Board and their erstwhile members, for their own gain.

7.  The petitioners state that from the chain of events narrated in the
writ application, supplementary affidavit and affidavit used by the
petitioners to the report filed by the WBPCB, it can be concluded very
easily that setting up of the CBWTF by the respondent No. 9 is well
organized and calculative plan of the state authorities by instructing the
WBPCB to issue certificates in such a manner so that escaping
everyone’s knowledge the respondent No. 9 very tactfully violating BMW
Rules, 2016 scts up a purported CBWTF without the necessary
sanction and before it could set up and operate the CBWTF it has

ilegally obtained Consent (o Operate, which is usually issued after a
CBWTJ starts operating,
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8 The petitioners atate that a writ application being W.P.A No. 1374
of 2023 was instituted by the petitioners for withdrawing the
recommendation granted to M/s, S.N.G. Envirosolutions Private Limited
to set up a CBWTF at Tchsil- Rajganj, Jalpiaguri. Simultancously
therem a prayer was also made for withdrawing and sctting asidc the
rccommendation granted to the respondent No. 9 for sctting their
CBWTF at Kaluabari, Rajgunj, Chhatgujrimari, District - Jalpaiguri in
November, 2022,

9.  The pelitioners state that in W.P.A No. 1374 of 2023 the
petitioners assailed the recommendation granted to the respondent No.
9 by their representation dated 6% January 2023, which was not
considered by the SEIAA.and has lost its effect by then. In the present
writ application, the pcﬁtioners have challenged the Environmental
Clearance dated 1® September, 2023 and Consent to Operate dated 30%
Scptember, 2023, which are subsequent development and therefore the
two cause of action in the two writ applications are different from each

other.

10. The petitioners further state that in view of the principles of Res
Judicata enumerated in Section 11 of the of the Code of Civil Procedure,
1908, the courts arc debarred from trying any suit or issue in which the
matter is directly and substantially in issue in a .former suit between
the same partics has been heard and finally decided by such court.
Hercin, the parties to the writ application W.P.A No. 1374 of 2023 are
not the same, as in the present writ application and the cause of action
is also not same as in W.P.A No. 1374 of 2023. The petitioners prayved
for sctting aside the recommendation process of respondent No. 9,
whereas in the present writ application the petitioners praved for setting

aside of the Environmental Clearance dated 1.9.2023 and the setting
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NL to Establish dated 131" Sepleimbet, 2027 and also

by the su :
PpPlementary affidavit the petitioners have prayed for sctting

aside .
of the authorization dated 6% March, 2025 and Consent 1O
tfully by wBPCB

b

Operate
p dated 6% March, 2025, which were issucd tac

withou - i
t appearing in the instant writ application.

11.  The peiitioners state that the Chief Medical Officer of Health,
Coochbehar by a Government Order No. 3124 dated sth June, 2025
partially modified the existing assignment of Common Bio-Medical
al waste gencratcd

Wauste Management Facility for disposal of bio-medic
in different public health facilities across the district of Coochbehar and
re-allocated the healthcare facilities. The reallocation &8 stated by the

Chief Medical Officer of Health, Coochbehar is base
taken in the SLAC meeting held on oot April, 2025 at State Level.

d as per decision

A copy of the Government Order No. 3124 dated st June, 2025 is

annexed and marked as annexure “R-1",

12. The petitioner states that as it appears from the order that the

Chief Medical Officer of Health, Coochbehar has referred that the

existing agency being M/s. Greenzen Bio Private Limited at Mouza-

Binnaguri, Post Office - Fulbari, Police Station - Bhaktinagar, District-

Jalpaiguri, PIN- 734015 will continue its operation till 08.06.2025 and
from 09.06.2025, M/s. Unique Universal Bio Waste LLP, Mouza-
Chhatgujrimari, Village - Kaluabari, Post Office — Debithakurbari, Police
Station — Rajganj, District- Jalpaiguri, PIN- 735133 will be doing the
lifting, transportation, treatment and disposal of Bio-Medical wastes
g<;neratcd in different public health facilities across the Coochbehar
district and this arrangement will remain valid until further

modification.



: a4

Healln,
Unique

ant and

13. The iti .
petitioner states that the Chiel Medical Officer of
the CBWTF of M/s.

ot established its pl
cal wastc

Coc.mhbchar having full knowledge that
Universal Bio Waste LLP has till datec n
not disposc pio-medi
niversal Bio waste LLP had
in the Consent to

without setting up the unit/CBWTF it can

collected from hospitals. M/s. Unique U

taken undue advantage of the state authorities to 0btal
Operate dated 6% March, 2025 and Authorization dated 6 March
2025 from the West Bengal Pollution Control Board.

me [

14. Without prejudice to the above and fully relying o0 the sa

now proceed to deal with the contents of the instant application.

15. The statement made in paragraph 1 of the said application. i3

matter of record and I offer no comment.

With regard to the statements made in paragraphs 2 and 3 of

16.
t anything contrary to and/or

the said application | do not admi
inconsistent with the record. The entire conduct of the state

rcspondents' along with the respondent No. 9 is in gross violation of

the BMW Rules.
17. The statement made in paragraph 4 of the said application is

emphatically denied. The respondent No.
No. 1374 of 2023 is not similar to the present writ application as

g is also aware that W.P.A

the answering respondent ha i
g resp s himself used the words “more a less

similar writ petition”. i
petition Therefore, the answering respondent is

himself aware that the present writ application is arising out of a

fresh cause of action and therefore do not attracted the principle of

Res Judicata. is ve i .
judicata. It is very upsetting to read that the answering
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I'CSP?“dC“t has written that the state respondents arc the samc
herein and therein. To the best of the knowledge of the petitioners
the answering rcspondent has tried to forcefully raisc non-
maintainability issue by making irresponsible statements withott

the slightest knowledge of the principles of Res Judicata.

18. The statements made in paragraph 5 of the said application
are matter of record and 1 do not admit anything contrary to
the record. I say that there is no bar in

and/or inconsistent with
relying on the same Rules in two separate Wwrit petitions. The
answering respondent herein admitted, that in the existence of the

petitioner’s CBWTF, no other
can be established, like the res

of 75 kms. Herein, within 16.6

onsite treatment and disposal facility

pondent No. 9 within radial distance
kms respondent No. 9 has set up its
own violation of the BMW Rules and
pondent has failed to make out a
this paragraph. The BMW Rules is

ondents and the respondent No. 9

CBWTF, and has admittcd its
Guidelines. The answering res
case of non-maintainability in

violated both by the state resp
earlier in the year 2023 and it continued till date.

The statements made in paragraph 6 of the said application

er of record and I do not admit anything contrary to

19.
are matt
and/or inco

relying on th
case of the petitioners in both the writ petition is the setting up of

a CBWTF in violation of the BMW Rules, 2016 and Guidelines. The

nsistent with the record. I say that there is no bar in

e same Guidelines in two separate writ petitions. The

answering respondent has admitted herein that if the number of
beds exceeds 10000, then only a separate CBWTF will be set up to
cater service Lo the excess beds above 10000, Herein, the

petitioners  arc operating for only 8745 beds. Therelore, th
el s ¥ 4
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ANSWer .
VINR re’pondent hna admitted that anly of there 1o czerss A
10000 beds

S, then only the reapondent No 9 can set up the CBWTE

and in 1
he  present case it cannot set up 0 the #%oh

CRHTF

e

JiIrcums ~ . 4
tances, as there is no excess beds and an cxisiing

"
the sain”

must , ‘o _
have the minimum beds to give scrvice to. ntherwise

1 : .
shall suffer irreparable loss and it shall causc both environmenial

hazard and violation of cxisting Rules. .

20. The statements made in paragraph 7, & 9, 10 and 11 of the

said application are matter of record and I do not admit anything

contrary to and/or inconsistent with the record. [ say that since

the service was not completed, which was beyond the knowledge of

the writ petitioner, upon subsequent filing of an application by the

aggrieved respondent in writ petition No. 1374 of 2023, the intenim

order was vacated. However, the petitioner states that, 1t 1§

pertinent to mention that, the present respondent No. 9 being

respondent No. 11 in W.P.A No. 1374 of 2023 has very tactiully

changed its address and/or uploaded wrong address so that service

cannot be effected upon it. Moreover, it is pertinent to mention that

the interim order was not passed against the respondent No. 9 and
T

it has not filed any application for vacating such interim order. The

respondent No. 9 herein is espousing the cause of another party
and trying to raise confusion in the mind of the Hon’'ble Court
without disclosing the true and actual facts. The respondent No. 9
is called up to produce the applications and orders passed in the
other writ petition, whereby it has raised such objection The
respondent No. 9 is throughout raising a separate issue fot

relatable with the instant writ appheation
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r ap emtel = ' Yy
of the said application

is matter of record and I do not admit anything contrary o and/or

mceonsistent with the record

0 .
22. The statement made in paragraph 13 of the said application

is matter of record and I do not admit anything contrary to and/or

inconsistent with the record. The answering respondent has set out

the prayers of the instant writ application.

23. The statements made in paragraph 14 of the said application

are denied and 1 do not admit anything contrary to and/or
inconsistent with the record. The answering respondent once again
tried to misguide this Hon'ble Court by trying to draw a similarity
between two writ petitions and the answering respondent has
grossly failed in such attempt. The answering respondent refers 10
prayers in two different writ petitions as “are more or less the same
in spirit and content”. Therefore, the answering respondent is
aware that the prayers in the present writ petition is not similar to
that of W.P.A No. 1374 of 2023. The present writ petition is
preferred on fresh cause of action which is subject matter of

adjudication in fresh and has not been decided earlier.

24. The statements made in paragraph 15 of the said application
is matter of record and I do not admit anything contrary to and/or
inconsistent with the record. The answering respondent has merely
set out the order passed in W.P.A No. 1374 of 2023.

25 ! j " a 3 -
Fhe statements made in paragraph 16 of the said application

arc denied. say - ' : |
1 I say that the answering respondent has not made
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himsell aware that the petitioners ar
t‘

_ having the neceacnry
regulariz

ation and R
authorization to run the CBWTIF and as such

orders were |
4 tssued by the Health Department. The answering
respondent h .

as no locus to raise the issuc, as it is not a state

work

instrumental; :
allty and moreover is has no relevance in the mstant

case. T rer .
he answering respondent is revering around the bushes,

mindlessly and thereby making irrelevant comments.

26. The statements made in paragraph 17 of the said application
are emphatically denied. I say that the answering respondent has
grossly failed to understand the purport and content of the present
writ application and tried to mislead this Hon'ble Court, despite
having knowledge that the two writ petitions arose out of separate

cause of action and the answering respondent has himsell admitted

content’ since it is aware that it has grossly failed to establish its
content for attracting the principle of Res Judicata. In the entire
application the answering respondent has not taken a single point

of non-maintainability under the principle of Res Judicata.

27. The statement made in paragraph 18 of the said application
is denied. I deny that the writ petition is against the principles of
equity, natural justice and fair play and I deny that as such the
instant writ petition is required to be dismissed as non-
maintainable by the Hon'ble Court and I deny that the petitioner
must be imposed heavy penalty and cost. | deny that the writ

petition is filed with [rivolous and vexatious content,
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p&. The statement made in paragraph 1

v denied. T orely on the

prounds sct out i the instant uri
apphcation. |

29. The s i
he statement made in paragraph 20 of the said application

is denied,
icd. 1 deny that unless the order as prayed for herein are not

?asscd by the Hon'ble Court the respondent No. 9 shali sulffer
irreparable loss and injury.

30. The statement made in paragraph 21 of the said application
is denied. The writ applicaticn is made bona fide and for the ends
of justice and the said application is liable to be dismissed with

cost.-

31. The statements made in paragraphs 1, 4 to 10, 15 to 30 are
true to my knowledge and those made in paragraphs 11, 12 and 13
are information derived from record which I verily believe to be true

and the rest are my humble submissions before this Hon’ble Court.

A L..\.'; L N }--'4‘“_]‘“’“ P

Prepared in my Office. The Deponenti§ known to me.
Identified by me
Iwm J'm
Advocate.
Pﬁhna Mu 3 Ja
Advdiate.
Solemnly affirmed before me on F‘/}S'}g / 193 S'/Qo;g

this thcv--‘-l'm?dny of July, 2025,

p)n/,‘,;wq,u (te.60%. 28
C ununmmumt
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9 of the 8aic, :!:p;‘ll'rr'_'rt-_f -
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Government of Went Bengnl
Office of the Chief Medical Omccr' of Health
Cooch Behar
Tel : 228874 (03582) Fax : 228966
E-mall :cmoh.cbr@gmall,com

1L N— ) Date .9;./..9.:6..;2025

, 20; dr:?écgcc to the order issued vide memo no-100-HS(MS)/HF/O/HS(MS)/BMV/-

a '{tia! o od.ii" / ‘5/ 2025 issued by the Special Secretary to the Government of West Bengal in

:;n'w CB ication 01: the existing assignment of Common Blo-medical Waste Management .
lity (CBMWTF) with respect to lifting, transportation, treatment and disposal of bio- -

medical wastes generated in different public health facilities across the Cooch Behar district

has bccn re-allocated as shown in Annexure A. This re-allocation is based as per decision

taken in the SLAC meeting held on 29.04.2025 at State level.

Se

T

-

So, the existing agency Green Zen Bio Pvt. Ltd, Mouza- Binnaguri, P.O-- Fulbari, P.S.-
Bhaktinagar, Dist.- Jalpaiguri PIN-734015 will continue its operation till 08.06.2025 and from
09/06/2025, Unique Universal Bio Waste LLP, Mouza Chhatgujrimari, Village- Kaluabari, PO-
Debithakurbari, PS- Rajganj, District- Jalpaiguri, Pin-735133 will be doing the lifting.
transportation, treatment and disposal of bio-medical wastes generated in different public
health facilities across the Cooch Behar district and this arrangement will remain valid untl
further modification in this regard. The rate with respect to lifting, transportation, treatment,
and disposal of bic-medical wastes generated in different public health facilities will be

applicable in pursuance of the related notifications as and when issued. %/ A
. ‘;J- e
\ 500
0 ealth

]
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Chief Medical Officer
' Cooch Behar L
Memo No. ..3‘2‘1. .].i-‘.l’u/. Date ..Qﬁ.;..@:(:...;zozs
ion and necessary action for wide circulation:

Copy forwarded for i fo
The Director of Health Services, Govt of West Bengal

The Hon'ble Sabhadipati, Zilla Parishad, Cooch Behar

The District Magistrate, Cooch Bcha:r
The Chairman, RKS, SD Hospital, Dinhata/Mathabhanga/Tufanganj/Mekhligan)

The Additional Director (AA & V), Govt. of West Bengal

The D. CMOH- 1/11/111/1V/DMCHO/DPHNO, Cooch Behar

The Supdt.,SD Hospital Dinhata/ Mathabhanga/Tufanganj/Mekhliganj Cooch Behar
The Superintendent, Tufanganj Mental Hospital/JD Hospital, Cooch Behar

_ The ACMOHS, All Sub division, Cooch Behar

10.The BMOHs, All Blocks, Cooch Behar

11.The MOICs, All PHCs, Cooch Behar

12.The T.0., Cooch Behar/ Dinhata/ Mathabhanga/ Mekhliganj/ ‘Tufanganj Treasun
13, The Accounts Officer, Office of the CMOH, Cooch Behar

14.The Director/ Proprietor, M/6. Unique Universal Bio Waste LLP

15 The Dircctor/Proprietor, M/s Greenzen Bio Pyt Lid.

16.0ffice copy ' i (_,\\
\é —706‘050 &

\
Chiefl Medical Officer of Health
Cooch Behar 1
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DISTRICT: DARJEELING
IN THE HIGH COURT AT CALCLITTA
CIRCUIT BENCH AT JALPAIGURI
CONSTITUTIONAL WRIT JURISDICTION
APPELLATE SIDE

C.A.N. 1 of 2025
W.P.A No. 443 of 2025

-And-
In the matter of:
M/s. Greenzen Bio Private Limited
and Anr.
....... ......Petitioncers
-Versus-
The State of West Bengal and Ors.

................ Respondents

OBJECTION BY WAY OF AN
AFFIDAVIT BY THE PETITIONERS
TO THE APPLICATION FILED BY
THE RESPONDENT NO. 9

Parna Mukherjee

Advocate

7, Old Past Office Street

1st Floor, Room No 14

Rolkata 700 Qo

Email - mukherjeeparnadOSa gmail com
Eorallment no F/I8TH7 1035, 2o

(M) 9230 204822
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DISTRICT: JALPAIGUR]
IN THE HIGH COURT AT CALCUTTA
CIRCUIT BENCH AT JALPAIGURI
CONSTITUTIONAL WRIT JURISDICTION

APPELLATE SIDE

LA
P
W\
C.A.N 1 of 2025
(? Gﬂ“ W.P.A No. 443 of 2025
&
\\.
In the matter of:
M/s Greenzen Bio Private Limited
and Another
... Petitioners
Versus
The State of West Bengal and
others

... Respondents

AFFIDAVIT-IN-REPLY ON BEHALF OF THE RESPONDENT NO. 9
AGAINST THE AFFIDAVIT-IN-OPPOSITION TO THE C.A.N APPLICATION

THE WRIT PETITION :-

I, Hiren Chandra Roy, Son of Motaram Roy, aged about 49 years, by faith
- Hindu, by occupation - service, resident of Bada Para, Madaighat,
Jalpaiguri, District - Jalpaiguri, Pin - 734135, do hereby solemnly affirm

and state as follows:

1. I am the Designated Partner of the Respondent No.9 Limited
Liability Partnership Firm in the instant writ petition and as such
[ am well acquainted with the facts and circumstances of the case.

(¥ Scanned with OKEN Scanner
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2. That 1 have received a copy of the Affidavit-in-Opposition
(hereinafter called the sald opposition) filed on behalf of the
Petitioner against the CAN Application of the Respondent No. 9
challenging the maintainability of the Writ Petition and I have gone
through the said opposition and have understood the content and
purport thereof and 1 am competent to affirm this affidavit and give
a reply in respect of the affidavit-in-opposition filed on behalf of
the Petitioner. I would deal with only to those paragraph and/or

paragraphs and/or portions therein which are necessary for the
hearing of the instant writ petition.

3. At the very outset I say that the Affidavit-in-Opposition has been
based on surmises and conjectures, vague in nature and the
contents thereof are contfadictory to each other having no legal

" basis and foundation. The Affidavit-in-Opposition has been made
with mala fide intention and the contents of the Affidavit-in-
Opposition are fraught with baseless allegations against the
answering respondent with the sole intent to cover up the unlawful
and illegal acts and conducts of the Petitioner.

4. 1 say that now I shall deal with the allegations as contained in the
said opposition in seriatim. I deny and dispute the contents of the

said opposition save and except those which are matters of record.

5. Save and except \;lhat ‘are specifically admitted herein all
allegations contrary thereto are deemed to be denied and disputed.

6. With reference to the statements made in paragraph nos. 1,2 and
3 of the said opposition, 1 say that all these are matters of record

and imports no reply by me.

(¥ Scanned with OKEN Scanner
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7. With reference to the statements made in paragraph no. 4 and 5
of the said opposition, the said contents are vehemently disputed
and denied by me. I say that the Respondent No. 6 in compliance
to the order dated 10.03.2025 in the instant writ filed a report/in
the form of an affidavit wherein para no. 10 is of utmost
importance and relevant to the context and the said para no. 10 of
the said report is reproduced as follows:
“I most humbly submit that the private respondent no. 9 herein
applied for Consent to Operate (CTO) for the first time on
09/12/2024. Subsequent thereto on 16/01/2025 requisite
inspection was carried out by the authorized representatives of
WBPCB after serving notice upon the private respondent no. 9. I
most humbly submit that there was no rejection of the CTO
application of the private respondent no. 9 on 31/12/2024 as
alleged by the writ petiticiners. I further submit that upon notice
being issued by the WBPCB on 16/ 01/2025, certain queries were
raised by WBPCB officials which was replied to by the private
respondent no. 9 vide its letters dated 22/01/2025 and
28/02/2025. A subsequent notice was raised by the WBPCB on
21/02/2025 for plant visit and site inspection which was done on
21/02/2025. Upon such inspection the WBPCB official
recommended some minor modifications which were accordingly
carried out by the private respondent no. 9. Thus, the CTO was
finally issued on 06/03/2025 by the WBPCB in favour of the private
respondent no. 9 in compliance with relevant rules and guidelines
issued by the competent authority. The issuance of the CTO in
favour of the private respondent no. 9 was followed by the
Authorization dated 06/03/2025. The entire process from issuance
of CTE (Consent to Establish) to the issuance of CTO (Consent to
_ Operate) was a continuous process involving site visits, site

(¥ Scanned with OKEN Scanner
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nspections, raising of queries, etc. which is totally an independent
process notwithstanding the issuance of the CTO during the
pendency of the instant writ petition, I also submit that the private
respondent no. 9 was approved Jor EC upon receipt of reply from the
WBPCB based on Gap Analysis which was received by the WBPCB
vide Memo No. 153(1)/ 15-74/2001(Pt. IX) dated 24/08/2023.
A copy of the screenshot of the online portal showing no rejection of
application of the private respondent no. 9 and Inspection Report
annexed herewith and marked as Annexure ‘R-5".
A copy of the EC approval in favour of the private respondent no, 9
is annexed herewith and marked as Annexure ‘R-6".”
In this context I submit that the contentions of the Petitioner that
the Respondent No. 6 rejected the application of the answering
Respondent on 31% December, 2024 is absolutely false, frivolous
and concocted and there has been no violation in the answering

Respondent being granted environmental clearance and consent
to operate by the State Respondents.

8. With reference to the statements made in paragraph no. 6 of the
said opposition, the said contents are vehementiy disputed and
denied by me. I say that the Petitioner has resorted to whimsical
and defamatory statements without any justifiable reasons and
made with the malafide intention to annihilate and harass the
answering respondent.

9. With reference to the statements made in paragraph no. 7 of the

said opposition, the said contents are vehemently disputed and
denied by me. ‘

10. With reference to the statements made in paragraph nos. 8, 9 and
10 of the said opposition are in reference to the prayers of the

(¥ Scanned with OKEN Scanner



‘;‘m‘mr In respect of a Writ Petition being WPA No. 1374 of 2023

ed. by the instant Petitioner against one M/s S.N.G
Envirosolutions Private Limited (Respondent No. 10 therein) and
the answering Respondent as Respondnent No. 11 therein.

Your Respondent No.9 states that the Petitioners in WPA No. 1374
of 2023 made a specific prayer against the Respondent No. 11
therein (answering Respondent No. 9 herein) which is as follows:
ii. Issue a Writ of or in the nature of Mandamus commanding the
respondents and/or their men and/or agents and/or assigns to
forthwith and/ or immediately withdraw and/or cancel and/or set
aside any recommendation granted to Unique Universal Bio-Waste
LLP for setting up a CBMWTF at Village Kaluabari, P.O.
Debithakurbari, P.S. Rajganj, Mouza Chhatgujriimari, Pargana
Baikunthapur, District ~Jalpaiguri, West Bengal and M/s Medicare
Environmental Management Private Limited, llluabari Industrial
Estate, Matikunda-1 (G.P), lluabari (Mouza), Islampur (P.S), Uttar
Dinajpur (D) West Bengal, Pin- Pin-733202 to act in accordance with
law by acting in the manner stated hereinabove .
The answering Rcs_pondcnt No.9 states that the Petitioners have
preferred the instant Writ Petition praying inter-alia the following:

ii.  Issuea Writ of orin the nature of Mandamus commanding the
respondents and/ or their men and/ or agents and/or assigns
to forthwith and/or immediately stay the Environmental
Clearance recommendation made in favour of M/s. Unique

. Universal Bio-Waste LLP for setting up CBWTF at Village
Kaluabari, P.O. Rajgunj, Chhatgujriimari, -Debithakurbari,
Mouza P.S. a Pargana Baikunthapur, District Jalpaigun, West
Bengal and to act in accordance with law by acting in the
manner stated hereinabove;

O
o
o>
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The .
1¢ anawering Renpondent No.9 states that the Petitioners

have preferred the Instant Writ Petition praying inter alia as
follows:

Issue a Writ of or in the nature of Mandamus commanding the
respondents and/or their men and/or agents and/ or
assigns to forthwith and/or immediately withdraw and/or
cancel and/or set aside the Environmental Clearance dated
1.9.2023 and Consent to Establish dated 13. 9.2023 granted
in favour of M/s. Unique Universal Bio-Waste LLP for setting
up a CBWTF at Village Kaluabari, P.O. Debithakurbari, P.S,
Rajgunj, Chhatgujriimari, Baikunthapur, Mouza Pargana
District Jalpaiguri, West Bengal and to act in accordance with

law by acting in the manner stated hereinabove;

1 say that the prayer no. (ii) in WPA No. 1374 of 2023 is same and
identical as prayer no. (ii) in the instant Writ Petition.

| further say that the prayer no. (i) in the instant Writ Petition
mentions about Environmental Clearance dated 1.9.2023 and
Consent to Establish dated 13.9.2023 granted to the answering
Respondent are in “pari materia” to the prayer no. ii in the instant

Writ Petition and prayer no. ii in WPA No. 1374 of 2023.

11. With reference to the statements made in paragraph n‘os. 11, 12
and 13 of the said opposition being matters of record in respect of
the letter dated 05.06.2025 issued by the CMOH, Cooch Behar
which relates to CBMWTF with respect to lifting, transportation,

treatment and disposal of bio medical waste generated in different
public health facilities across the Cooch Behar District.

1 say that WPA No. 1374 of 2023 and the instant writ petition both
are in regard to CBMWTF with respect to lifting, transportation,

(¥ Scanned with OKEN Scanner



treatment and disposal of bio medical waste generated in different
public health facilities across the Jalpaiguri District. Hence the

letter dated 05.06.2025 will not come to the aid of the Petitioner in
the instant Writ Petitioner. Moreover, the CMOH, Cooch Behar by
its letter dated 05.06.2025 has restricted operation of the
Petitioner till 08.06.2025 and the functioning of the answering

respondent shall commence from 09.06.2025 and shall remain
valid unless modified.

12. With reference to the statements made in paragraph nos. 14, 15,
16 and 17 of the said opposition, the said contents are vehemently
disputed and denied by me. I say that the said paragraphs are

mere denials.by the Petitioner of the contents of the application of
the answering Respondent.

13. With reference to.the statements made in paragraph nos. 18 and
19 of the said opposition, the said contents are vehemently
disputed and denied by me. I say that the Petitioner has resorted
to self contradictory statements and has wrongfully quoted that
the Petitioner’s are operating only for 8745 beds, whereas, State
Respondent data shows otherwise which has been relied upon by
this Hon’ble Court while disposing WPA No. 1374 of 2023 and in
the final order dated 20.11.2023 the Hon’ble Court has observed
that there are more than 23,000 beds in the area of operation.

14. With reference to the statements made in paragraph nos, 20, 21,
22 and 24 of the said opposition, the said contents are vehemently
disputed and denied by me. I say that the said paragraphs are

mere denials by the Petitioner of the contents of the application of
the answering Respondent.

(¥ scanned with OKEN Scanner
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With reference to the statements made in paragraph nos. 23 and

26 of the said Opposition, the said contents are vehemently

disputed and denied by me, 1 say that the reliefs claimed for by the
Petitioner in the instant Writ Petition and in WPA No. 1374 of 2023
are same and WPA No. 1374 of 2023 has been finally disposed by
this Hon'ble Court by an order dated 20.11.2023. I further say that
the Petitioner does not have a fresh cause of action to file the
instant writ petition or that the cause of action in the instant writ
petition and WPA No. 1374 of 2023 are separate.

16. With reference to the statements made in paragraph nos. 25 of the
said opposition, the said: contents are vehemently disputed and
denied by me. I say that the Petitioner has not filed any documents
to show that the Petitioner’s case has been regularized by the

concerned authority and the Petitioner’s have obtained
authorization to operate.

[ further say that by order dated 20.11.2023 this Hon’ble Court
while disposing WPA No. 1374 of 2023 has observed that the
challenges in WPA No. 1374 of 2023 are baseless and unfounded.

17. With reference to the statements made in paragraph nos. 27, 28,
29 and 30 of the said opposition, I say that save and except for
what are matters of record, the rest are disputed and denied by
me. | say that the instant writ application requires to be dismissed
by the Hon’ble Court as the writ petition has no justifiable grounds
to be allowed by the Hon'ble Court and the Petitioner is not entitled
to the reliefs as prayed for.
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18. That the statements made in Paragraph Nos. 1 to 18 are true to
my knowledge rest are my humble submission before this Hon'ble

Court.
Prepared in my office: Deponent is known to me:
Identified by me:
Advocate
All Annexure are legible Advocate
Advocate
Solcuuﬂy affirmed before me on
the 04TH September, 2025.
COMMISSIONER
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DISTRICT:JALPAIGURI

IN THE HIGH COURT AT CALCUTTA
CIRCUIT BENCH AT JALPAIGURI
CONSTITUTIONAL WRIT JURISDICTION

C.A.N. 01 of 2025
Arising from
‘W.P.A No. 443 of 2025

M/s. Greenzen Bio Private Limited

Petitioner

Versus

foe State of West Bengal and others.
... Respondents

AFFIDAVIT IN REPLY

DIWASH GUPTA
Advocate

Bar Association,
High Court Calcutta

Circuit Bench at J alpaiguri
Ph- 8388884128
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Sotmi Guhow Thadkaw toy, aovocare

HIGH COURT, CALCUTTA
Bar Association, Room No. 8, High Court, Calcutta

/r}m,@(prf’-- P/QG

Pi

Mobile : 9811728861
E-mail :soumigt@gmail.com

CHAMBER : 32, Dr. Biresh Guha Street, Kolkata - 700 017

To.
V/ Ms. Parna Mukherjee, Advocate for the petitioner, eravied G 1 ':IIQOQS
7, Old Post Office Street, Room No. 14, Kolkata- 700001 '
3:39

Modbile: 9330120322

2. The Secretary. Department of Health & Family Welfare.
Government of West Bengal, having office at “Swasthya

- Bhawan™, GN-29, Salt Lake, Sector-V, District - North 24
Parganas. Kolkata- 700091.

3. The State Environment Impact Assessment Authority.
Department of Environment, Government of West Bengal.
S™ Floor, Pranisampad Bhawan, Block LB-1I, Salt Lake.
Sector-111. Bidhannagar, Kolkata — 700106;

4. The Chief Environment Officer and Member Secretary,
State  Environment Impact Assessment Authority,
Department of Environment, Government of West Bengal.
5th Floor, Pranisampad Bhawan, Block LB-1I. Salt Lake.
Sector-1ii. Bidhannagar, Koikata - 700106:

5. The West Bengal Pollution Control Board. Paribesh
Bhawan. 10 A. Block-LA Sector-11l, Salt Lake. Kolkata -
700106:

6. The Member Secretary. West Bengal Pollution Control
Board. Paribesh Bhawan, 10A. Block-LA. Secwr-111. Salt
| ake. Kolkata- 700106:

7. ‘lhe Member Secretary, State Expert Appraisal
Committee. West Bengal Pollution Control  Board,
Government of West Bengal. “Madhuban™, Cooperative
Housing Society. AC-142. New Town. Sircet No. 47.
kolkata - 700156:

8 Unique Universal Bio-Waste LLP. having office at Canal

Road. opposite 3 No. Bridge. towards Sharda Sishu lirtha.

Schoal, Village - Dangapara. Mouza - Binnaguri. Post

Ontice-Balaram. Pohice Staton - New Jalpaiean., Baliram

Lilparenrs Rajeany, West Bengal. Pin - 735133 ,

o N
- ! ,«J- g | detani .



Ref: WPA No. 443 o 2025

In the matter of :

Greenzen Bio Pvt Ltd & Anr
-Vs-

State of West Bengal & Ors

Sir/Madam,

Please find attached herewith the copy of the Affidavit in Opposition. alongwith all the annexures.

filed on behalf of the Respondent No. 5 (Central Pollution Control Borad) for the above captioned
matter.

Kindly accept and acknowledge the same.

Thanking vou.

Yours sincerely.
) WJ‘/{F
(Soumi Guha Thakurti

Enclo: As above [(l /U‘?—)M“



District: Darjeeling . Q 1 L/

IN THE HIGH COURT AT CALCUTTA
CIRCUIT BENCH AT JALPAIGURI
CONSTITUTIONAL WRIT JURISDICTION
(APPELLATE SIDE)

W.P.A No. 443 of 2025
‘ ; In the matter of:
) :f:'.--’r M)s Greenzen Bio Private Limited &
’ Another
.......... Petitioner

-Versus-
The State of West Bengal & Ors

S ) Q%’_}ﬁ ....... Respondents

Affidavit In Opposition on behalf of Respondent No. S

I, Mrinal Kanti Biswas Son of Shri Saroj Kumar Biswas, aged
about 43 years, by faith-Hindu, by Occupation-Service, having office at
the Regional Directorate, Central Pollution Control Board, 1582,
Rajdanga Main Road, Kolkata-700107 does hereby solemnly affirm and

declare as under:

1. That I, in capacity of Scientist E’ & Regional Director in the
Central Pollution Control Board (hereinafter referred to as ‘CPCB’ or
‘Answering Respondent)), Regional Directorate, Kolkata, have made
myself acquainted with the facts and circumstances of the instant case

and available records, | am well versed with the facts and



circumstances of the matter and ‘as such competent & authorized to

submit this reply on behalf of Respondent No. 5.

2 That, | have read and understood the averments made by
Applicant in synopsis, list of dates, grounds and annexure enclosed
with the Writ Petition and at the outset it is respectfully submitted that
the answering respondent denies all claims, contentions, allegations
and averments against answering respondent CPCB in the above Writ
Petition contrary to anything stated or submitted in ‘this reply. Nothing
in the Writ Petition may be deemed to have been accepted or admitted
by the answering Respondent for want of a specific denial or non-

traverse, save any averment which has been expressly admitted

hereinafter.

3. That, CPCB is a Board constituted under Section 3 of The Water
(Prevention and Control of Pollution) Act, 1974. It performs the
functions under The Water (Prevention and Control of Pollution) Act,

1974, The Air (Prevention and Control of Pollution) Act, 1981 and The

Environment (Protection) Act, 1986.

4.  That the averments made in the present petition is against grant
of Environmental Clearance and Consent to Establish to Respondent
No. 9 i.e. a Common Biomedical Waste Treatment Facility namely M/s
Unique Universal Bio-Waste LLP, Badapara, Jalpaiguri, West Bengal, by
State Environmental Impact Assessment Authority, West Bengal and
West Bengal Pollution Control Board, respectively. The petitioner
alleged that Respondent No. 9 is proposed to be established within 16.6
km from Petitioner’s Common Biomedical Waste Treatment Facility
(hereafter referred to as CBWTF) which is a violation of Biomedical -

Waste Management Rules, 2016 (hereafter referred to as BMWM Rules,

2016).




AL

S. That, it is to submit that earlier a similar Writ Petition No. 1374
of 2023 was filed by the Petitioner before Hon’ble High court of Calcut:a
(Jalpaiguri Bench) against establishment of a CBWTF namely M/s
S.N.G. Envirosolutions Private Limited, Jalpaiguri, West Bengal, withia
radius of 75 km radius from the Petitioner’s CBWTF. The said matter
was disposed of by Hon’ble High Court vide order dated 20.11.2023

without any order mentioning that the challenges in the Writ Petition
are baseless and unfounded.

6.  That the averment made in Paragraph 1 is information about

Petitioner No. 1 and 2. Hence, need no comments from this Answering
Respondent. "

T That under the averment made in Paragraph 2, the Petitioner
mentioned that the present Writ Petition is against setting up of a
CBWTF in violation of BMWM Rules, 2016 and CPCB guidelines. In this
regard, it is humbly submitted that as per BMWM Rules, 2016,
prescribed authority for grant or renewal or refusal of authorization
under BMWM Rules, 2016 is State Pollution Control Board/Pollution
Control Committee (hereafter will be referred as SPCB/PCC) of
respective State/UT. It is humbly submitted that CPCB has prepared
guidelines for Common Bio-medical Waste Treatment and Disposal
Facilities on December 21, 2016 (Copy of guidelines is annexed as P-19
of the Writ Petition) as per .the Bio-medical Waste Management
Rules,2016, which 1is further revised on April 12, 2025 (Copv of
guidelines is attached as Annexure -A of this reply affidavit). Following
major amendments have been carried out in the latest guidelines for
Criteria for development of a new Common Bio-medical Waste

Treatment and Disposal Facility for a locality or region:




2

Clause As per CPCB As per CPCB guideline 2025
guidelines,2016
2) Prior to allowing any | Prior to allowing any new
new CBWTF, the | CBWTF, the prescribed
prescribed authority i.e. | authority 1.e.SPCB/PCC s
SPCB/PCC was | required to conduct gap analysis
[required to conduct a | w.r.to coverage area of the bio-
gap  analysis  with | medical waste generation, its|
respect to the coverage | projection over a period of next
area for biomedical | ten years, adequacy of existing
waste generation, its | treatment capacity of the
projection over the next | CBWTF in each coverage area of
ten years, and the | radius 75 km as per the
adequacy of the existing | methodology given by CPCB for
treatment capacity of | conduct of gap analysis.
the CBWTF within a 75
km radius. Additionally, decision may be
taken by concerned SPCB/PCC
based on gap analysis report to|
allow new facility or expansion|
of an existing facility. Adequacyj]
of the existing facility to handle
quantum of biomedical wastel
and/or compliance with the
norms prescribed under BMWM
Rules, 2016 shall also be taken
into account.
I is also o subtit that as per the guidelines, ail the SPCBs and
PCCs shall conduct the gap analysis and based on the gap analysis,

action plan for development of new CBWTEs 1s requured to be prepared

e ——————— e T e —
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and submitted to MoEF&CC and CPCB within six months. In case of
States/UTs, where no CBWTF is available, in such a case, SPCB/PCC
being prescribed authority under the BMWM Rules is required to
ensure establishment new facilities. SPCB/PCC may submit the
detailed proposal to MoEF&CC/MoH&FW through the respective State
Government or UT Administration. Association of HCFs may also be
encouraged to develop their own CBWTF following these guidelines. In
case, any coverage area requires additional treatment capacity, in such
a case, action may be initiated by the prescribed authority for allowing
a new CBWTF in that locality based on the gap analysis report without
interfering the coverage area of the existing CBWTF.

It is also to humbly submit that CPCB has prepared methodology
to conduct gap analysis with respect to generation and treatment of
biomedical waste and vide letter dated 12.12.2024 CPCB circulated the
same to all SPCBs/PCCs. CPCB vide letter dated 12.12.2024 also
communicated remarks on gap analysis report of West Bengal Pollution
Control Board. Copy of CPCB guidelines for CBWTFs, methodology for
conducting gap analysis and CPCB letter dated 12.12.2024 are

attached at Annexure-A, Annexure-B and Annexure-C, respectively.

8. That the averments made in Paragraph 3 and 4 are information

regarding Petitioner's CBWTF. Hence, need no comments from this

Answering Respondent.

9. That under the averments made in Paragraph 5 to 9, the
Petitioner mentioned about BMWM Rules, 2016 and reproduced clauses
of the said Rule. In this regard, it 1s humbly submitted that BMWM
Rules, 2016 was notified by Ministry of Environment, Forest and

Clirnate Change to ensure cnvironmentally sound management of
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biomedical waste. Copy of BMWM Rules, 2016 is attached as P-1 of the

Writ Petition.

10. That the averments made in Paragraphs 10 and 11 are
information regarding setting up of Petitioner’s CBWTF. The Petitioner
also mentioned about- coverage area of CBWTF as per CPCB
guidelines.In this regard, it is humbly submitted that CPCB has issued
revised guidelines for Common Bio-medical Waste Treatment and
Disposal Facilities on December 21, 2016 as per the Bio—médical Waste
Management Rules, 2016, which is further revised on April 12,
2025. Following major amendments have been carried out in the latest
guidelines for the coverage area of CBWTF in the guidelines issued in

2025:

Clause |As per CPCB As per CPCB guideline
guidelines,2016 2025
3} Coverage area of CBWTF

distance of 75 km if 10,000
beds are available. Further,
CBWTF may be allowed to
cater the healthcare units
situated upto 150 KM if
10,000 beds are not

available within radius of
75 Km provided the bio-
medical waste generated is
collected, treated and
disposed of within 48 hours
the

as  supulated  under

BMWM Rules.

was suggested as radial

CBWTF located within the
respective State/Union,
Territory may be allowed to
cater to healthcare units
situated within a radial
distance of 75 kilometers,
subject to the condition
that the facility possesses|
adequate treatment
capacity to handle the bio-
generated

medical waste

within the said radius. For
the purpose of determining

adequacy, 90% of the total




Additionally, the guidelines
suggested that in case,
number of beds exceeds
10,000 beds in a locality
(i.e. coverage area of the
CBWTF under reference)
and the existing treatment
capacity is not adequate, in
such a case, a new CBWTF
may be allowed in such a
locality in compliance to
various provisions notified
under the
(Protection) Act, 1986, to

cater services only to such

additional bed strength of
the HCFs located.

Environment

QQO

treatment  capacity as
authorized by the
concerned State Pollution
Control Board (SPCB) or
Pollution Control
Committee (PCC) shall be
considered. It shall further
be ensured that bio-medical
waste generated is
collected, treated and
disposed of within 48 hours
as stipulated under the

BMWM Rules.

The concerned SPCB/PCC
shall undertake a gap
to assess the
of bio-medicall

analysis,
quantum
waste generated  vis-a-vis
the treatment
capacity of the CBWTF

of the

available

(considering 90%
authorized

treatment capacity). In case|
the analysis indicates al
shortfall in  treatment
capacity or if the existing
CBWTF 1s found to be non-
with the
provisions of the Bio-

Medical Waste Management
D

compliant
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Rules, 2016, thf:I
SPCB/PCC may consider
proposals for establishing 2!
new CBWTF or for
expansion of an existing
facility, ensuring that bio-
medical waste generated is|
_collected,  treated  and
disposed of within 48 hours
as stipulated under the
BMWM Rules.

11.  That the averments made in Paragraph 12 to 15 are information
regarding office memo dated 22.01.2016 of Department of Health &
family Welfare, Govt. of West Bengal wherein all Health Care Facilities
operational in West Bengal were directed to ensure disposal of
biomedical waste generated by them through six(6) CBWTFs in West
Beng;al and subsequent agreement of the Petitioner with Health
Department regarding allotment of hospitals. Hence, need no comments
from this Answering Respondent.

12. That the averments made in Paras 16 to 19 are regarding
authorization as well as Consent to Operate granted to Petitioner's
CBWTF for treatment and disposal of biomedical waste by West Bengal
Pollution Control Board and petitioner has also obtained Environmental
Clearance from State Environment Impact Assessment Authority
(hereafter referred to as SEIAA). In this regard, it is humbly submitted
that besides cobtaining Consent te Operate from the State Pollution
Centrol Board, cperator of CBWTF is also required to obtain

authorization under BMWM Rules, 2016 from prescribed authority ie
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State Pollutiorl1 Control Board/Pollution Control Committee of respective
State/UT and the authorization shall be synchronised with the validity
of the consents. It is also to humbly 'submit that as per Environmental
Impact Assessment Notification, 2006, published vide Ministry of
Environment, Forest& Climate Change (hereafter referred to as MoEF&
CC), notification of S.0. 1142 (E) dated April 17, 2015, CBWTF operator
1s also required to obtain Environmental Clearance (hereafter referred to
as EC) from the respective SEI{&A or MoEF &CC, as the case may be,
before any construction work, or preparation of land by the projects

management.

13.  That the averments made in Paragraphs 20 and 21 are regarding
application submitted to SEIAA by Respondent no. 9 i.e. M/s Unique
Universal Bio-Waste LLP, Badapara, Jalpaiguri, West Bengal, for setting
up of a CBWTF at a radial distance of 16.6 Km from Petitioner’s
CBWTF. It is also mentioned that application of Respondent no. 9 was
considered without conducting gap analysis. In this regard, the reply
made at Paragraphs 7 and 10 of this reply affidavit may be referred.

14.  That the averments made in Paragraphs 22 to 24 are statements
regarding allotment of government healthcare facilities to CBWTFs for
collection, transportation, treatment and disposal of biomedical waste
by Health & Family Welfare Department, Government of West Bengal.

Hence, need no comments from this answering Respondent.

15. That the averments made in Paragraphs 25 to 34 are statement
regarding procedure [ollowed by Petitioner to obtain authorisation,
Consent to Establish and Consent to Operate for Petitioner’s CBWTF. In
this regard, reply made in Paragraph 12 of this reply affidavit may be

reterred.
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16. - That under the averments made in Paragraphs 35 and 36, the
Petitioner mentioned that at present Petitioner’s CBWTF is covering
8745 beds. The Petitioner also mentioned that number of beds covered
by the Petitioner’'s CBWTF is below of minimum number of beds
recommended in CPCB guidelines and thus may be allowed to cater the
healthcare units situated up to 150 km radius. In this regard, reply
made in Paragraphs 7 and 10 of this reply affidavit may be referred.

17.  That the averments made in Paragraphs 37 to 40 are information
regarding number of beds covered by Petitioner’s CBWTF during year
2019 to 2023. Hence, need no comments from this Answering

Respondent.

18. That the averment made in Paragraph 41 is regarding processing
of the application of Respondent No. 9 i.e. M/s Unique Universal Bio-

Waste LLP, Badapara, Jalpaiguri, West Bengal, for development of
CBWTF within a distance of 16.6 km from the Petiticner’s CBWTF. In

this regard, reply made in Paragraphs 7 and 10 of this reply affidavit

may -be referred.

19. That the averments made in Paragraphs 42 to 43 regarding
Environmental Clearance and Consent to Establish issued to
Respondent No. 9 i.e. M/s Unique Universal Bio-Waste LLP, Badapara,
Jalpaiguri, West Bengal, by SEIAA, West Bengal and West Bengal
Pollution Control Board without conducting gap analysis. In this regard,

reply made in Paragraphs 7, 10 and 12 of this reply affidavit may be

referred.

20.  That the averments made in Paragraphs 44 to 45 are information
regarding rejection of application of Consent to Operate applied by

Respondent No. 9 1.e. M/s Unique Universal Bio-Waste LLP, Badapara,

|
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Jalpaiguri, by West Bengal Pollution Control Board. Hence, need no

comments from this Answering Respondent.

21.  That under the averments made in Paragraphs 46 to 50, the
Petitioner reproduced Rule 7, Rule 9, Rule 17 of BMWM Rules, 2016
and clauses of guidelines for CBWTFS, such as criteria for development
of new CBWTF and Coverage area of CBWTF. This is a matter of record

and hence, need no comments from this Answering Respondent.

22.  That under the averments made in Paragraphs 51 to 52, the
Petitioner mentioned about the clauses of criteria for development of
new CBWTF and coverage area of CBWTF of the guidelines for CBWTF's.
In this regard, it is to humbly submit that CPCB has revised the
guidelines for CBWTFs on 12.04.2025 and the same is annexed as

Annexure-I.

23. That under the averments made in Paragraphs 53 and 54, the
Petitioner mentioned about the coverage area of Petitioner’s CBWTF and
also mentioned that no other CBWTF can come within a radius of 75
km from the existing CBWTF. In this regard, the reply made at
Paragraphs 7 and 10 of this reply affidavit may be referred.

24.  That the averments made at Paragraphs S5 to 57 are statements
regarding preparation of guidelines by CPCB and the responsibilities of
the State government, including SPCB/PCC. In this regard, the reply

made under Paragraph 12 and 22 may be referred.

25. That under the averments made at Paragraph 58 to 62, the
Petitioner alleged that the respondent authorities have acted contrary to
the principle of reasonablencss. In this regard, it s liwanbly submitted
that comments of this answering respondent made 1in above paras may

landly be referred.
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26. That under the averméents made in Paragraph 63 (I to XXXVIII)

are regarding grounds of the present application. In this regard, it is

humbly submitted that reply made in previous Paragraphs of the reply

affidavit may be referred.

27. That the averments made in Paras 64 to 68 are regarding
Petitioner’s submission before the Hon'ble High Court. Hence, need no

comments from this Answering Respondent.

28. That the contents of the above paragraphs are true and correct
to the best of my knowledge and that nothing has been concealed

thereof.

Atviad koG BPseso

Prepared in my office Deponent is known to me

8 s ';’“‘”w © Gl o Thikr A
Advocate Clerifto.  Sppam ? b

Advocate

Solemnly affirmed before me this
The &fhday of July, 2025

S oaks at Nagkat

Commissioner ¢
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DISTRICT: DARJEELING

IN THE HIGH COURT AT CALCUTTA
CONSTITUTIONAL WRIT JURISDICTION

CIRCUIT BENCH AT JALPAIGURI

APPELLATE SIDE
W.P.A No. 443 of 2025

In the matter of:
An application under Article 226 of
the Constitution of India;

And
In the matter of:
M/s Greenzen Bio Private Limited
and Another. l

atsepesssedil «.....Pefitioners

-Versus-
The State of West Bengal and Ors.
| ' e Respondents

AFFIDAVIT ~IN — REPLY ON BEHALF OF THE PETITIONERS TO THE
AFFIDAVIT-IN-OPPOSITION FILED BY THE RESPONDENT NO. §

I, Dawa Narbu Dukpa, Son of 'I‘sh:""‘_mg Dukpa, aged abou_t :&3
gv\ years, by faith - bu:l:“:ls’: by occﬁpatxon ser\nce residing at
Mangpu Cinchona Plantation Ranju Valley, Kurseong, Darjeeling,

Pin — 734313, do hereby solemnly affirm and say as follows:-

1 A copy of the Affidavit-in-Opposition (hereinafter referred to as

the “said affidavit”) affirmed by one Mrinal Kanti Biswas (hereinafter
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gth July, 2025 has been
n 15t July, 2025.

referred to as the “answering respondent’) on
served upon my Learned Advocate-on-Record 0
2. I have perused the said affidavit and have understood the

purport, content and/or tenor thereof.

3. With regard to the statements made in paragraphs 1 and 2
of the said affidavit, I offer no comment.

4. The statement made in paragraph 3 of the said affidavit is
ecord. I say that the Central Pollution Control Board
(hereinafter referred to as the “said CPCB”) is constituted under

The Water (Prevention & Control of Pollution) Act, 1974 and is
ns under the Air (Prevention

5

matter of r

entrusted with the powers and functio

& Control of Pollution) Act, 1981.

&

S. The statements made in paragraph 4 of the said afi%"ﬂavit are

reiteration of the statemehts made in the instant writ application.

The answering respondent ‘has not denied the petitioners allegation of
the respondent No. 9 establishing 2 CBWTF within 16.6 Kms of the

petitioners’ existing CBWTF in violation of Biomedical Waste

Management Rules, 2016.

6. The statements :ﬁqde in parégf_é;ph 5 of the said affidavit are
being W.P.A No. 1374 of

denied. I say that in the writ application
setting aside of the

2023 the petitioneref’ prayed for

recommendation granted to M/s. SNG Enviro Solutions Private

Limited and also staying the recommendation process of the

respondent No. 9. By order dated 20th November, 2023 the writ

application was disposed off with the observation that if the

£
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petitioners’ case is regularized and the petitioners’ obtain an
authorization to operate after all the proceedings are over, the
petitioners may approach the authorities for necessary orders. On
this pretext the Hon'ble Court held that the challenges to the writ

petitioners are baseless and unfounded.

7. With regard to the statements made in paragraph 6 of the

said affidavit, | offer no comment.

8. The statements made in paragraph 7 of the said affidavit are
mostly matter of record and I do not admit anything contrary to
and/or inconsistent with the record. 1 say that both the West
Bengal Pollution Control Board and Central Pollution Control
Board take decision along with the Secretary, Health and Family
Welfare Department, Government of West Bengal for granting
recommendation and authorization for setting up of a Common Bio-
Medical Waste Treatment Facility in such an area, which %subject
to scrutiny before setting'up of a CBWTF. It is specifically provided
in the Revised Guidelines for Common Bio-medical Waste
Treatment and Disposal Facilities as notified and published by tﬁ%
Central Pollution Control Board under the Ministry of Environment,
Forest and Climate Change for setting up of a CBWTF, which shall
be allowed to cater to healthcare units situated at radial distance of
75 Kms and such coverage area where 10000 beds are not
available, then such CBWTF may be allowed to cater the healthcare
units situated up to 150 Kms radius. Thus, this is not in doubt
that the petitioners’ area is covered till 75 Kms radial distance
extended to 150 Kms and the same is not disputed by the
answering respondent. That as per the revised guidelines as relied
on by the answering respondent, such modification nowhere

provides the need for a new CBWTF within 16.6 Kms of the existing

2 e = e R
H’&’- e - s i .

4



CBWTF. Rather, it insists on the coverage area of 75 Kms radius
and based on gap analysis report the existing CBWTF may also be
granted an extension of its area. That from the annexure ‘B’ and ‘C’
it appears that that the gap analysis had non-uniformity in data
and approach and therefore it was requested to be revised. On
reading of the same, it nowhere appears that the CPCB has
suggested the setting up of a CBWTF which 16.6 Kms of the
existing one. No such report to that effect has been submitted.
Moreover, such report of gap analysis nowhere suggest the
requirement of a new CBWTF, due to inadequate service of the

petitioners’ CBWTF.

9. The statements made in paragraph 8 of the said affidavit are

reiteration of the statements made in the instant writ application

and I offer no comment.

10.  The statements made in paragraph 9 of the said affidavit are
matter of record and I do not admit anything contrary to a@ld/or
inconsistent with the record. The answering respondent relies on

the BMW Rules, 2016, which is part of the writ application.

Il. The statements made in paragraph 10 of the said affidavit

are reiteration of the statements made in the instant writ

application and | do not admit anything contrary to and/or
inconsistent with the record. The answering respondent has given a

comparison table of the CPCB Guidelines, 2016 and CPCB

Guidelines, 2025, but the same is not annexed to the said affidavit.
The CPCB Guideline, 0025 similarly provides that a CBWTF located
may be allowed to cater to healthcare units situated within a radial

distance of 75 Kms. and in case the analysis indicates a shortfall in

treatment capacity or if the existing CBWTF is found non-compliant

4
%



with the BMW Rules, 2016, then the spcB/PCC may consider
F or for expansion of an

proposal for establishing a new CBWT
ssly

existing facility. Therefore, the answering respondent has gro

failed to show any requirement of granting recommendation and
permission to the respondent No. 9 to set up their CBWTF very
near to the existing CBWTF of the petitioners’ by violating the BMW

Rules, 2016 and CPCB Guidelines.

he said affidavit

ts made in paragraph 11 of t
12 to 15 of

12, The statemen
graphs

are reiteration of the statements made in para

the instant writ application.

The statements made in paragraph 12 of the said affidavit

and 1 refer to an
16 to 19 of the instant writ

13.
are mostly matter of record

ements made in paragraphs

d rely on the

stat
application.

14.  The statements made in paragraph 13 of the said af{ldavit

are denied and I do not admit anything contrary to and/or
inconsistent with the record. I say that the answering respondent
has not dealt with and denied the contentions of paragraphs 20

and 21 of the instant writ application. I say that the gap analys“i%
a single statement of the

ndent No. 9. That also

t a sentence which

though was conducted did not reflect
necessity of establishing the CBWTF of respo
the answering respondent has not pointed ou
requires a new CBWTF to be set up.

15.  The statements made in paragraphs 14 and 15 of the said

eration of the statements made in paragraphs 22 to

affidavit are reit
t writ application and the answering respondent

34 of the instan

6 y .



affirming the statements.

s 16 and 17 of the Sald‘:..' :

ade in paragraphs 35 to
the answqrmg 3

16.  The statements made in paragraph
affidavit are reiteration of the statements m
40 of the instant writ application and once. again gDt
cspondent has not dealt with the. content1ons in such -Pafagfagh.s'_ s
Since not denied, it is therefore _admitted ‘that: the’: Pi’-ﬁ-ﬁd.ﬁl =
CBWTF is covering 8745 beds and also adrmtted that it is much

below the minimum number of beds a CBWTF should be ailotted
f beds. thcy provided s semec

Thc petmoners disclosed the number 0 o
4 to. smcc 201240 2023 and then gt prescnt pro' Idmg sew.lc;e .'.:0 on Y

8745 beds and such facts are no

pbrt nowherc i
9"' settm up a ‘CBWTF in vmlatmn of the B

‘ X

Rules 2016 and the gap“analys'ls_ eport also d1d-'not pomt ‘{%f

anywherc the gap can be reduccd below 75 Kms to 16 6 Km. due

-a..f

18 ’I‘hc sta%cmentsgmadc in paragraphs 20, 21, and 22 of the
5a1d afﬁdawt are mostly matter of record and [ do not. admit

anythmg contrary to apd /or inconsistent with the record. Howcv§t, :
| say that the answering respondent has failed to deal with the
content:ons of paragraphs 44 to 52 of the instant writ apphcatmn
'l‘hat from the revised guidelines of CPCB on ‘12t Aprxl 2025

SE DR LS 8 Sl A TR L |
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a new CBWTF can be

nowhere s - .
uch revised guidelines provide that
relaxation is

establi
ish less than 75 Kms of the existing 0n¢ or that

given while conducting gap analysis.

paragraph 03 and 24 of the said

19. The statements made in
it anything contrary

affidavit are matter of record and I do not adm

to and/or inconsistent with the record. [ s&y t
t denied the requirement of the statute that no
of 75 Kms from the existing

hat the answering

respondent has no
other CBWTF can come within a radius

CBWTF.

20. The statements made in P

affidavit are denied. 1 also rely on

instant writ application.

21.  With regard to the statements made in paragraph 27 of the
said afﬁdavii I offer no comment.

ments made in paragraphs 1, 3 to 21 are true, to

23, The state
umb

and the rest are my h le submissions before this

my knowledge

Hon'ble Court.
awd & /L[MLM J)j.,cﬁp.d

prepared inmy Office. The Deponent is known to me.
Identified by me

?ar: o M Hm'
AGVbcatg. J/j .
Ruma Ml

Solemnly affirmed before me on F/' 878 X'Q‘SS/ 2019

. lqdh
this the---==-- day of August, 2025.
gm A N
148 A°

Commissioner



GBPL/BMW/2025-26/344
Date-09/08/2025
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1, Ramakant Burman, being the D:recﬂ‘:r of MUs G;%‘a

pearing CIN: U74210WB2006PT0110311, do hereby-authorize: Mr. Dawa Na
u Cinchona Plantation

Slo Mr. Tshering Dukpa, residing at Lalung Basty Mangp
Sadar-734313, holding Aadhaar No. 222273881441,

Head of the Company, to S1g1, submit, verify, and file any 40

applications before the High Court at Calcutta or its Circuit Bench at Ja]palg“n

M/s GREENZEN BIO PRIVATE LIMIT ED.

TS suthorization is given 0 fucilitalb he logal and administra

. andshall remain valid until rga\:qked in Writing.
. Greenzen Bia Priy2a Limited -
: iR “'}“‘1 ""‘\ ‘f‘\‘ TN

irector:

Ralﬂ:‘.akﬂnt Burman
Director

M&"

Dawa Narbu Dukpa -, . i
(Authorised Person) ...
jGreenzen i0 Private Limitgc
irectory - s
Attested by k}
Ramakant Burman |

Director

documents, petitions:

Grecazen Bia PYL Litd.
Radha Appartment Isk i

Siliguri, Darjeeig
AUTHORITY LETTER
7 To Whom It May.Co?ccrn _
NZEN BIO PRIVATE LIMITED,

rbu Dukpa,
Darjelling

$ the- Marketing
affidavits, OF
ou behalf of

+ve functions of the company

T

------
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DISTRICT: DARJEELING
IN THE HIGH COURT AT CALCUTTA

CONSTITUTIONAL WRIT JURISDICTION

CIRCUIT BENCH AT JALPAIGURI
APPELLATE SIDE

W.P.A No. 443 of 2025

In the matter of:
An applicatioh under Article 226 of
the Constitution of India;
And
In the matter of:
M/s Greenzen Bic Private Limited
and Another.
SEBRI s Petitioners
-Versus-
The State of West Bengal and Ors.

................ Respondents

AFFIDAVIT -IN - REPLY ON BEHALF
OF THE PETITIONERS TO THE
" AFFIDAVIT-IN-OPPOSITION FILED
BY THE RESPONDENT NO. 5

Parna Mukherjee
Advocate
7, Old Post office Street
15t Floor, Room No 14
Kolkata- 700001
email-
mukherkeeparnaSOB@email.com
M- 9330120322




DISTRICT: DARJEELING

IN THE HIGH COURT AT CALCUTTA
CIRCUIT BENCH AT JALPAIGURI
CONSTITUTIONAL WRIT JURISDIC’I‘ION
APPELLATE SIDE

Ww.P.A. NO. 443 OF 2025

C: s IN THE MATTER OF:
An application under
Constitution of India;

Article 226 of the

| ,‘“"\ -And-

IN THE MATTER OF:
M/s Greenzen Bio Private Limited & Anr.

;;._ ‘aeg&'é: = o
3 ik
...Petitioners

-Versus-

The State of West Bengal and Ors.

...Respondents
AF‘FIDAVIT-IN-OPPOSITION FILED BY THE RESPONDENT NO. 6

], Prasun Kumar Mondal, son of Late Provash Chandra Mond

d : ¥ n al: aged

aboul 54 years: by occupation service, presently working as Assi &

lﬂnvironmcntal Engineer, and Officer-in-Charge, Siliguri Regi ssistant
€glonal Office

west Bengal pollution Control Board,

uP&ribesh B
hawan”, Paribahan

(¥ Scanned with OKEN Scanner
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Nagar, Matigara, Darjeeling - 734010, do hereby solemnly affirm and say

as follows:-,

- That I am presently working as the Assistant Environmental Engineer,

and Officer-in-Charge, Siliguri Regional Office, West Bengal Pollution
Control Board, and as such I am well-aware of and fully acquainted with
all the material facts of the present case and being aware of the relevant
facts and circumstances, I beg to swear this affidavit on behalf of the

respondent no. 6 in this instant writ petition.

. That a copy of this Writ Petition (hereinafter mentioned as the said

Petition) has been served upon me and I have gone through the said
pctition filed on behalf of the Pelitioner. I say that I have understood the
meaning, contents and purport thereof. 1 have made myself well aware of
and fully acquainted with all the relevant facts pertaining to this instant
Writ Petition. I have been advised to deal with and/or traverse only those
statements and allegations made in the writ Petition, which are material
for proper adjudication of the present writ petition, Save what are
matters of record, what can be substantiated there from and excepting
what are specifically admitted by me hereunder, | deny and dispute each
and every statement and allegation made in the said writ petition in
seriatim, as if the same were specifically traversed. Any statement o
allegation made in the said writ petition and not speciﬁcaﬂy dealt with by

me hereunder should not be deemed to have been admitted or accepted

by me in any manner whatsoever. Being well versed with a) the materig)

facts, I am affirming this Affidavit.

[
¢

(¥ Scanned with OKEN Scanner
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) sy 3 intainable
. 1 most humbly submit that the instant writ petition 18 mal 10

Petitioners have no Locus standi to

a3

either in law or in fact. [ say that the
invoke the writ jurisdiction of the Hon'ble Court.

4. With regard to paragraphs 1, 2, 3, 4, 5, 6, 7, 8 and 9 of the said writ
petition, 1 deny and dispute all statements and allegations save and
except those statements that are matters of record. I vehemently deny
that the West Bengal Pollution Control Board has aljewed any CBWTF to
be set up in violation of Bio-Medical Waste Management Rules, 2016 and
the CPCB Guidelines. [ most humbly submit that term “occupier” in Rule
3(m) of the Bio-Medical Waste Management Rules, 2016 means a person
having administrative control over the institution and the premises
generating bio-medical waste, which includes a hospital, nursing home,
clinic, dispensary, veterinary institution, animal house, pathological
laboratory, blood bank, health care facility and clinical establishment,

irrespective of their system of medicine and by whatever name they are

called. I also submit that the term “operator of a common bio-medical

waste treatment facility” as defined in Rule 3(n) of the Bio-Medical Waste

Management Rules, 2016 means a person who owns or controls a

Common Bio-medical Waste Treatment Facility (CBMWTF) for the

collection, reception, storage, transport, treatment, disposal or any other
form of handling of bio-medical waste.

5. With regard to paragraphs 10, 11, 12, 13, 14, 15, 16, 17, 18 and 19 of

- the said writ petition, I deny and dispute all statements and allegations

save and except those statements that are matters of record. I humbly

submit that the Health and Family Welfare Department has divided the

State of West Bengal into 13 zones in the year 2019 and selected

agencies for lifting, transportation, treatment and disposal of Bio-Medical

Wastes from the Government bedded hospitals following BMW Rules

o=
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The purpose was 1o encourage better practices at BMW disposal

and 1o encourage more agencics lo set up CBMWTF in the zones
allocated. The process of establishment of CBMWTF is regulated by the
WBPCB. The Health and Family Welfare Department as a user agency
allocates its hospitals to the existing CBMWT plants authorized by
WBPCB operating in the State. | humbly submit that as per the decision
taken in the meeting of the Committee dated 31/08/2022, it was
decided that each district can have at least two CBMWTF (Common Bio-
Medical Wastes Treatment Facilities) and bigger district with more BMW

en 1
generation can have even three such facilities.

- I humbly submit that in connection with establishment of new CBWTF's

in compliance with the Bio-Medical Wastes Management Rules, 2016 and
CPCB guidelines, as revised, there is no restriction in setting up of more
than one CBWTF at one location and the CPCB guidelines for CBWTFs
also do not restrict installation of new facility in a coverage area if the
existing facility does not have adequate capacity to handle quantum of
Bio-Medical Wastes and/or if the existing facility does not comply with
the norms prescribed under the BMWM Rules, 2016.

A copy of the clarification issued by Director & Heaq Wast

E] ]
Management-I Division, of the CPCB issued to the Member Secretary
WBPCB dated 07/12/2022 is annexed herewith and marked as'

Annexure —'R-1".

Wwith regard to paragraphs 20, 21, 22, 23, 24, 25, 26, 27, 28 ang 29 of

the said writ petition, | deny and dispute all statements and allegations

cave and except those statements that are matters of record, | humbly
ubmit that the contention raiscd by the petitioners in the instan writ
s

(¥ Scanned with OKEN Scanner
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pelition stating that the private respondent no. 9 cannot be given
permission to operate their proposed plant as the same contravenes the
provision of the BMWM Rules, 2016 and the CPCB guidelines is not at all
factually correct and is therefore untenable. I humbly submit that
guidelines for common Bio-Medical Waste Treatment and Disposal
facilities of Central Pollution Control Board, published in April, 2025 in
Para 8(a) and 8(b) do not specifically prohibit the authority from
recommending other agencies to operate their plant in case an existing
operator is found unable to comply with the prescribed norms under the
BMWM Rules on account of having inadequate capacity to handle the

quantum of Bio-Medical Wastes generated in an existing coverage area.

8. 1 humbly submit that the petitioner no. 1 has not been diligently

complying with the directions as issued by the WBPCB from time to time.
It is a fact that the petitioner no. 1 was show caused for not sending live
scanning data of bio-medical wastes bags in the CPCB portal. A Show
Cause Notice dated 08/08/2024 was issued to the petitioner no. 1 in this
regard. 1 further submit that several directions were issued to the
petitioner no. 1 by the Chief Engineer, Operation and Execution Cell,
WBPCB on account of violations committed by the petitioner no. 1 in
proper storage, containment and treatment of bio-medical wastes at its
facility from time to time. The unit of the petitioner no. 1 upon inspection
by the authorized official of WBPCB were found short of expected
standards and were directed to take corrective measures in compliance !
with BMWM Rules.

A copy of the Show Causc Notice dated 08/08/2024 and copies of such

directions issued to the petitioner no. | are annexed herewith and

collectively marked as Annexure ‘R-2",

(W
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Certificate Officer, Jalpaiguri on account of non-payment of penalty
imposed upon the writ petitioners in connection with the treatment and
disposal of bio-medical wastes. I also submit that several complaints had
been received from various quarters against the writ petitioners for
causing severe environmental pollution on account of inadequate
management of bio-medical wastes, and for causing grave hazards to

public health.

A copy of the Notice issued to writ petitioner in connection with
Certificate Case vide C.C. No. 01/2024-2025/WBPCB/Kol. is annexed
herewith and marked as Annexure ‘R-3".

A copy of a complaint dated 07/03/2025 made by the Pradhan of
Fulbari-ll Gram Panchayat against the writ petitioners is annexed

herewith and marked as Annexure ‘R-4’.

With regard to paragraphs 30, 31, 32, 33, 34, 35, 36, 37, 38, 39, 40, 41,
42, 43, 44, 45 and 46 of the said writ petition, I deny and dispute all
statements and allegations save and except those statements that are
matters of record. I most humbly submit that the private respondent no.
9 herein applied for Consent to Operate (CTO) for the first time on
09/12/2024. Subsequent thereto on 16/01/2025 requisite inspection
was carried out by the authorized representatives of WBPCB after serving
notice upon the private respondent no. 9. 1 most humbly submit that
there was no rejection of the CTO application of the private respondent
no. 9 on 31/12/2024 as alleged by the writ petitioners. 1 further submit
that upon notice being issued by the WBPCB on 16/01/2025, certain
ed by WBPCB officials which was replied to by the

queries were rais
0. 9 vide its letters dated 22/01/2025 and

private respondent n

(¥ Scanned with OKEN Scanner
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28/02/2025. A subsequent notice was raised by the WBPCE on

21/02/2025 for plant visit and site inspection which was done on
- 21/02/2025. Upon such inspection the WBPCB official recommended
some minor modifications which were accordingly carried out by the
private respondent no. 9. Thus, the CTO was finally issued on
06/03/2025 by the WBPCB in favour of the private respondent no. 9 in

compliance with relevant rules and guidelines issued by the competent
authority. The issuance of the CTO in favour of the private respondent
no. 9 was followed by the Authorization dated 06/03/2025. The entire
process from issuance of CTE (Consent to Establish) to the issuance of
CTO (Consent to Operate) was a continuous process involving site visits, Q‘
site inspections, raising of queries, etc. which is totally an independent "
process notwithstanding the issuance of the CTO during the pendency of
the instant writ petition. I also submit that the private respondent no. 9
was approved for EC upon receipt of reply from the WEPCE bascd on
Gap Analysis which was issued by the WBPCB vide Memo No. 153(1)/1S-
74/2001(Pt. 1X) dated 24/08/2023. jﬂ

A copy of the screenshot of the online portal showing no rejection of
application of the private respondent no. 9 and Inspection Report

annexed herewith and marked as Annexure R-5.

i et

A copy of the EC approval in favour of the private respondent no. 9 is
annexed herewith and marked as Annexure R-6'.

12. 1 most humbly submit that the fresh Consent to Operate (CTO) granted
in favour of the petitioners’ CBWTF is nothing but a mere renewal of the
Consent to Operate earlier granted in favour of the petitioners’ CBWTF.

Such renewal however, does not prevent the Pollution Control Board

= -
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from issui
it 0 i ;
18 CTO in favour of the private respondent N0’ g in any

manner,

54; 55r 56" 57' 58'

13. With
I'Cgard 10 paragraphs 47’ 48] 49' 50' 5‘, 52| 53!
4 dispute 2l

| deny an

59, 6
0, 61 and 62 of the said writ petition
ments that arc

stat
ements and allegations save and except those state

fundamcnf-al ri
petitioners have been infringed and/or abrogated by any &
of the State Pollution Control Board. I further submit

petitioners in order to continue their ]
treatment and disposal of bio-medical wastes, 8r¢ unnecessarily trying 0
obstruct and/or hinder the functioning of the private respondent no- %

and the instant writ petition is nothing but an attempt to pressurizé the
sonablé demands of the writ

ght of the writ
ot on the part
that the writ
the collection

ma
tters of record. 1 humbly submit that no

monopoly OVer

respondents into giving in to the unrea

petitioners.

nds as narrated in the writ petition

humbly submit that the grou
le in view of the facts and

14. 1 most

are all misconceived and unsustainab

circumstances as stated hereinabove and as such, the writ petition as

preferred by the writ petitioners are devoid of any merit. I say that the

petitioners are not entitled to any of the reliefs as prayed for in the

petition.

15. 1 most humbly submit that there exist no sustainable grounds to invoke
the extraordinary writ jurisdiction of this Hon’ble Court under Article 226
of the Constitution of India, as no fundamental right of the writ

petitioners have been infringed by any act of the respondents herein
16. 1 most humbly submit tha i
: t the writ petitioner
i s ’ ers have conscio i
ad this Hon'ble Court by advancing false narratives wi:llfl; :::;'ﬁ :g
“".-i .
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18.

19.

20.

Oy

10

maintain thej i
environment ' monopolistic business model at the i "
and public heal(h at large

.Thu 7 . ; P
mbly submit that the grounds put forth in this prgsent Writ Petition

are not tenable in the eye of law

reserves the right to file
ssions with

the time of

1 humb :

addiﬂoii]sﬂbmlt that the answering respondent _

regard t ffidavit-in-Opposition or to make specific ?me'

heari 0 the whole contention made in this Writ Petition at
1!'lg 1f {he same is found nccesSary.

ave failed make out 2

1 most humbly submit that the writ petitioners h
the same should be

positive case in support of their claim s such
dismissed with cost.

I most humbly submit that the statements made in paragraph 1 & 2
above are true to my knowledge and the statements made in paragraphs
4 to 13 have been derived from records and 14 t0 rest of my most humble
submissions before this Hon'ble Court.

}e/%m g Hm &5/

Prepared in my office The Deponent is known to me

JIW\/ ("Q""“‘" [dentified by me
Advocate \/ﬂn i ‘.9 "k
Advocate

e cf?-?'/'w?

Solemnly affirmed before me on this

the 204l day of May, 2025.

Commissioner
All annexure are legible Commlesi .
. ssioner oi Alfids
‘//Wv M«M Circult Bench of Calcutta Hf‘gh Cv;:.' d
Advocate &l Jalpalgu|_—

L] ————
- DI Ll L
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I CENTRAL POLL TION CONTROL BOARD

\'1""’{‘/ witertor, B ud Aerany uftedn e wosy

MINISTRY OF ENVIRONMENT, FOREST A CLIMATE CHANGE GOVT. OF MDA

Y Speed Po

F. No. B-31011/BMW (3398/61.1)/2022/WM- Q&% December 7, 2022 _ o

To,

The Member Secretary,

West Bengal Pollution Control Board,

Paribesh Bhawan, 104, Block- LA,

Sector 1M, Sait Lake City, :

Calcutta- 700106.
Sub.. Clarification for establishment of new CBWTFs in compliance with the Biomedical
Waste Management Rules; 2016 and CPCB Guidelinés—reg-

ce with the Biomedicai Waste
arifications

Sir,
This has reference to establishment of new CBWTFsIn complian

Management Rufes, 2016 a1d CPCB Gujdelines. CPCB is in receipt of many complaints/ct
reiated to establishment of new CBWTF and coyerage area of CBWTF
In this regard, It Is to clarify that as per CPCB revised guidefines for CBWTES, SPCRIRAE ie
required to conduct the gap analysis w.r.to coverage area of the bio-medical waste generation and -
also its projection over a period of next ten years and adequacy of existing treatment capacity of the
CBWTF in each coverage area of radius 75 KM. £H

coverage area of CBWTF to cover

o if 10,000 beds were not available
2016, CBWTF is required to

Further, CPCB revised guidelines also suggests that the

10,000 beds with flexibility of extending coverage area up to 150 k

within 75 km. However, as required under Rule 8 (7) of BMWM Rules,
ensure that the waste is treated and disposed of within 48 hodrs.

Itis also to clarify that Biarged:cat Waste Management Ruies, 2016 do not restrict setting up

of more than one CBWTF atone l'ocanon and CPCB revised Guidelines for CBWTFs also do not restrict

insraliztion of new facility ina coverage area, if the ex:stmg facility does not have adequate capacity
w0 handle quantum of blomedical waste apd/dr does not complv with: the norms prescrmed u_nder

-**,..:mz:rz

% : .' ‘ 9319--.... arennesnazshm I Reeis 1% 3 : . {V. dav‘ |
. A\ ) § Director & Head
i / ,ﬁ%ﬁ‘d ot SE E!- %'Y N E st Management-{ Division

r_’ "’" aks?

T i e g oV T, 110032

Parivesh Bhawan, EastArun Nagar, Delni-110032 . 4
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Us. Greentech Environ Management Pvi. Ltd.
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ys RVD Waste Tech Pvi. 1ad.
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o Bio-medical waste DagS in
Tracking

ing li ing date
epding live scannm&rc:dc Zysier o of Bio-

H ‘Shnm&uwunﬁco!v forsmoks
of Centralized

CPCB portal for jmplementation

medical Waste (CBST-EMw).
- This office lewter vide memo no. 324 1§-74/2001 (Pl 1) dated 15-02402‘

data of Rio-medical waste bags i CPCB
and continue the samo regularly.

ard that you are not sending said data.
will not be initiated for’ aforesaid non-

rected you 10 send live scanning
tation of Centralized Barcode System

f Cenual Pollution Control Bo

State Board di
al for implemen

ypears from the portal ©
| are directed t© *Show

ypliance.

Cuuse why regulatory action

s within 07 (seven) days from the date heréof.”

ar reply should reac
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w5 i ~ tWepartinent o L runiment GOVE nment of West Bengal)
ﬁ \;@ / Lites! I E:’ @ o f’-m’h:\lh B‘rn.u.-n‘m Ju4. Block = LA, Sector I Bldlnngur
73 /Z -fes'yle for - Calhaia 700 106 ph. No.: 2202-309713096
&7 Envirorment

Wy hsite sm:mahn»!h-l:ﬂl-i

amo N ;

Memo N0 """-”Br‘sfl(i-_luF-(,._{[,.}agg

DIRECTION
the unit) located at Mouza-

WHEREAS, M/s. Greenze s

a5y en Bio Pvt. Lud, (hereinafier referred t0 0 i i
Binnnguri, P.O.-Fulbarihat, P.S.-B‘lmItlllmﬁl::;ng‘lnst:.rlnlpnigurls pin-734015 s a Common Bio-
medical Waste Treatment Facility (CBWTF) ’

0. Famail, nelas bpb-wbfbongla.gavan

Date: 10912024

AND WHERE : . | pollution Conifol Board (hereinafier
"AS, the unit was mspected by the Wesffﬁ:'cﬂ;o”owing observations were made by the

referred 10 as the State Board) official on 12/03/2024 on
Inspeching official*-
within the unit premises.

* A large quantity of ; : stored 1 OPS? arcd et
rge quantity of untreated mixed wasie WoS nitoring system was ot displaymg any data as

s D"‘;:f inspection online continuous amission MO
its PM sensor was broken. pund fe '
J ! i e ot wastes
+ Incinerator ash wés stored in open area that # esembled ﬂ%u?%m%cﬂ
«  Treated and untreated plastic waste Was found to b: f-;orfhe I;tnc.ﬁ attachiéd 10 the incineraior 453
« During inspection stack monitoring =3 conducted 517 5o 1ove. matter, ing earlier join
the unit has failed to meel the ¢imission standérd of pa nlﬂmﬁdmﬁg;agu Bnorgd oﬁ‘wi-'f lhet
inspection on 09/11/2023 by the Central Pollution Control i? oar ¢ given below:-
unit also failed 1o meet the PM emission standard. The results &F g
Pemiissible limit
8o

™ Dateof | Samplecollected

Sampling from
12.032024 {ncinerator stack

—5 1172023 |
09112031 _
m outlet of” ETP) was also canducted and the

AND WHEREAS, during i ection effiuent sampling (0 - :
analysis report sho:vs non%c:r?plimce In respect of BOD LBOD-“-I':-GZF-II;ES against l:lc pcgﬂtl-;sih:;llumt
 Earlier during ins ction on 09.11.2023, he unit also failed-to comply with the effluent
bk oo b ¢ limisaf 6.5-20)

discharge norms in respect of pH (pH-10.6% agalnst the permissibl
AND WHEREAS, the unit possesses Consent 10 Qperate and: Bio-medjcal Weste Authorization of the

State Board which are valid upto 30.04.2029
AND WHEREAS, as per non-compliance ob:

50

served during joint inspection by 1R officials of CPCB &
WBPCB, the Chairman, Central Pollution Control Board issued a Direction and Show Cause Naties vide
Memo No. B-3101 HBMW{IGZ&G)EOWWMD-I!@SD] dated D2/0272024 to take: corrective measures
immediately for compliance of BMWM Rules. 2016 and its dmendments.

entioned that the State Board received a complaint from M/s. Sun Hospital
2 Diagnostlc Centre, Bhanu Nagar, B.S.F. Road, Kedsmiala, Shibimendi, Datjeeling-734 011 theough
Central Pollution Control Board regerding ircegular service for lifting of BMW from their hospital
resulting in creation of several nmsances within its premlses.

AND WHEREAS, it istobem

AND WHEREAS, previously, tie State Board had Issued a Direetion-t :

: ! . on o the-unit vide Memo No. §7-
25(BM)-2453/2008(P.-1) dated 11,08.2019 with imposition of an Envirstimental Com psation (EC) of
2o/ and Bank Guarantee (BG) of R. 15,00,000/, But the unitdid not submntitc EC &BG

amount ot that time.
page 10f3
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AND WHEREAS, he Staie

24$372008(Pt.-1) d;tc;l 0(;‘(‘;;1(1)?“1”6 Mad issuee wnother Direenton vide

15,22.500/- and u Bank Gua;nu'\:ccuaf‘;f 'llnsna(adiatn,\ submit the [-'.n-.-i:onmcntal Com
5. 15,00,000 - a5 was imposed €

dated 31.08.2010. B
2019 But this ti
wis time also the unit has aet submitted {he snid

AND WHEREAS .
. the State Board had agnin jssued Direction v

e e

Memo No 493-25(BM)-
pensation ol 1.

arlier by the State Board vide arder

.

EC & po amount.

ide Memo No. 371-25(BM)-
15,22,500/- and'a

2453/2008(Pt.- E: i
(Pr-1) dated 24.04.2023 to submil the Environmental Compensation ol .
d vide order dnted 31.08.2019

Bank Guarantee of
¢ Rs. 13 00,000/ :
& 06.05.2022 wi A R as wus imposed sorlier by the S101€
i “E\?c-t; l:slhn;_?aﬂ“‘ April. 2023. Sr. Law Officer of the State B
pending before the Chicl Judicial Viagistraie Codrt

ponr

oard Was requested 10 expedite the

]n]pniguri agninst the unit, Sr. Law

recovery of the caid EC & BG
abave

Officer was
also requested t . :
o start proceedings against the umt 1€ arding
i b o - Act, | 4 , ifthe unit ﬁnilsmsubmicme

913

imi:n;zndcr the West Bengal Public Demands Recovery Act s
& BG amount as earlier imposed by the S1té Board within the Sflp“lﬂif-d me W'ﬁd-

aiguri vide Metro No.

AND WHEREAS, t
, the State Board issued Certificnte Officer, Jalp
issued o letter 10 the Certill i EC & BG amount under e

166725 (BM)-2453/2008(Pt.-1) dated 30.09 2023 dated 10 1COVEr the said
West Bengal Public De
BG amount within the sti

mands Recovery Act. 1913 ducto ncn-su‘omission of the gbove mentioned EC &
ipulated time period. ' '

1.05.2024 at the Head office of the Board.. The

AND WHEREAS, the unit was called for & hiearing 00 21.05.202
inthe ing. Smt. Ritupama Bala, Proprietor of M/s.

complainant was a1s0 requested to remain present in
Sun Hospital appeared in the hearing and alleged that MJs. G

medical waste from their hospital properly withi ime. Shri Arunoday Dus Bhowmie
that they are not discharging eny cffluent outside and

subinitied ¢

L1d. has not {ifted blo-
Manager

nschadulct Blowm
the tredted efflnent is recycléd. However.

< of cavironmental norms in respe of both air and

they would take corrective measures for campiiance o2
leged hospitai-on & ¥ gilnr basic and

water. He also submi
in this regard necessary suppo

AND WHEREAS, it is 10 be menti
{ the District Mag)surate, Jalpaiguri
o M/s. Greenzen Bio Pvt. Lid located. ot Mauza-

dated 11.07.2024 which was origin
0.-Fulbarihat, P.S.-Bhaktinagar, Dist.-

Jalpaiguri, Offico 0

Binnaguri, P

demand Certificate Amount Rs

NOW THEREFORE, considering the above
Binnaguri, p.0.-Fulbarihet.

1. That, the CBWTF shall tak
thy 2k Wl P under Bio-medical Waste Ménagement Rules, 2016 and its
[n this regord, an action taken report is to be submitted 0

gmendments.
15.09.2024.

2. That, the cBvW

tted that B

are being collected from the 8!

rting documents would be given 10 the State Board.

oned that the State Board received 3 |etter from the Certificate Qfficen,
, Certificate Section vide Memd No. 1567 12)Cert.

! Jalpaigusly ?an-vsams directing to paY the amrear
-30,22,500/- on or sefore 30072024,

MJs. Greenzen Bio Py Ltd.,:G-BWTF:lgcat;daﬂ\dbum-

p.S.-Bhakiinagan Dist.~Jeipaigurl, Pin-734015 is hereby directad 25 follows:=

¢ COfeclive measures for compliance of environmarmsl ponms in

the State Board within

TF shall store the blo-med:cal waste (n designated place. It sould not be kepl

in open ared within its unit premises.
3. That, the CBWTF shall also store incineraior ash unde:
i r covered shed,
4. That, the CBWTF shall always make ‘he online commuodughimimon monloring SYst®
functional s0 thnl‘dsta in real time will be displayed. Fing Sytan
S Sl e, £ e
Rules. 2016 and its amendments. pulited time period s Biomedical Waste ‘Mamagement

The Waste Management Cell ond the Asst. Eavi
. Eaviro i g
of the State Board are requested lo oversee the coil\iml:lf 2?:;::,{‘? Igl-chn‘:-m s Begiprat o
d's direction.
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By Order,

Sd/-
Officer-on-Special Duty

(Operation & Execution)
West Bengal Pollution Control Board

Memo No. | (.0 Gl ( |0 J-WPB.’SRO;J;\ir‘(i-jU-ZUi}Zi Date: 64 /0912024

Copy fonwarded for information and necessary action to:-

I Mss Greenzen Bio Pt Lid. Mousa-Binnaguri. P.O.-Fulbarihat. P.S.-Bhaktinagar, Dist.-
Jalpaiguri. Pin-734015
3

2 The Regional Director, Cerntral Pollution Control Board, Regional Diréctorate, Kolkata,
Southend Conclave. 6™ Floor, 1582, Ra)danga Main Road, Kolkata=700107

3 M/s Sun Hospital & Diagnostic Centre. Bhanu Nagar, B.S.F. Road. Kadamtals, Shibmandir.
Darjeeling-734 011 ‘

The Chief Engineer. Planning & EIM Cell. WBPCB
. “The Chief Engineer. Waste Management Cell, WBPCB
The Senior Law Officer, WBPCB

4
5
6.
7 The Asst. Environmental Engineer & In-charge, Siliguri Regiona) Office, WBPCB
8. T.A.to the Member Secretory. WBPCBH

9.

A. 10 the Chairman, WBPCB
Technical Cell, WBPCE for updating the website .

11 Environment Officee- Communication. WBPCB - for circulation tirough flaat file
12 Guard file of O & E Cell

Officor-oh-Spetial Duty
(Operation & Execution)
West Bengal Pollution Control Board

Page3af3
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150
‘::m West Bengal Pollution Control Board
:%;-—;.;‘: (Department of Environment, Giovernment of West Bengal)
1T 14 ParibeshBhawan, Bldg. 10A, Block LA
W\

Sector 11, Bidhannagar, Kolkata 700 106
Tel: 2335-6730, 2335-9088/7428/8211/6731/0261/8861
Fax: (0091) (033) 2335-2813

Mema No. -2S(BM)-2453/2008(Pt.-1) Date: 10412023

DIRECTION

WHEREAS, M/s. Greenzen Bio Pvt. Ltd. (hereinafter referred to as the unit) located at Mouza -
Binnaguri, P.O.- Fullbari, P.S.- Bhaktinagar, , Dist.- Jalpaiguri, Pin — 734015 is a Common Bio-medical
Waste Treatment Facility (CBMWTF) having treatment facility with BMW generation equivalent to 15000
nos. bed/day. The unit 1X150 kg./hr. HSD fired dual chambered incinerator which is provided with quencher,
multi cyclone, ventury scrubber, cyclone separator (No. 1), wet scrubber, cyclone separatror (No.2) and a

stack of height 30m from G.L. The unit has also one autoclave of capacity 648 lit./batch with computer
recording facility and one shredder of capacity 25 kg./hr.

AND WHEREAS, the unit was inspected by the West Bengal Pollution Control Board (hereinafter r.eferred
10 as the State Board) officials on 15.12.2022 and the following observations were made during inspection:

* Autoclave and shredder were functional. Recyclable autoclave wastes are sent to the recyclers without

any treatment,

All the places inside the unit premises were found to be heaped with bio-medical waste and
incinerator ash, looked like a dumping ground of waste.

The treatment capacity of the CBMWTF is inadequate considering the waste collected in the region.
The capacity of the unit is 3.6 MT/day, but it is collecting waste around 7.0 MT/day as per records
available. Legacy waste forces the unit to run its incinerator beyond its capacity. As per record of
incinerator, it had incinerated around 6.8 MT/day in November,2022.

o The feeder gate of the incinerator was found to be damaged and high fugitive emission was observed
in the incinerator area.

e The unit has a vehicle washing platform and vehicles are washed inside the unit and the washed
effluent flows to ETP.

e Overall BMW management of the unit was found to be very poor.

* During inspection stack sampling was conducted for the stack attached to the incinerator and the
analysis report shows compliance.

* The unit has an effluent treatment plant (ETP) and scrubbing water is treated in ETP and again
recycled for scrubbing. During inspection the ETP was functional. Effluent collected from the ETP
outlet during inspection and analysis report also shows compliance.

* No designated onsite storing facility was observed.

AND WHEREAS, the Consent to Operate of the unit expired on 31,12.2022. The unit has applied online for
renewal of CTO and feedback regarding submission of relevant documents including valid land documents
has been given to the unit, but no information has been uploaded from their end. The unit has not obtained

Hazardous Waste Authorization from the State Board. The unit is operating without valid Consent to Operate
of the State Board since January,2023.

AND WHEREAS, it is to be mentioned that the lease agreement of the land of the unit being Dag No. 79,
R.S. Khatian No. 328/5, J.1.. No. 3, Mouza - Binnaguri, P.O.- Fullbari, P.S.- Bhaktinagar, , Dist
Pin - 734015 has been expired and the unit has not submitted
land agreement after expiry of the same.

-~ lalpaiguri,
any documents regarding renewable of the said

AND WHEREAS, 1t 15 10 be also mentioned that

: a Criminal complaint case against the unit is pending betore
the Chief Judicial Magistrate Court, Jalpaiguri.
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AND t\’HERI::AS'. previlo‘usl)-' the State Board had issued two directions to the unit vide dated 31.08.2019 and
0‘:\.05_.-022 with imposition of an Environmental Compensation (EC) of Rs. 15,22,500/- and a Bank
Guarantee (BG) of Rs. 15,00,000/-. But the unit did not submit the EC & BG amount till date.

AND WHEREAS, the unit was called for a hearing on 21.03.2023 at the Head office of the Board for the
above mentioned violation of environmental norms. The Vice President on behalf of the unit appeared in the
!1earmg and submitted that they have already taken necessary steps for total refurbishment of the whole plant
in (Ia_rder to comply with the environmental norms. An action taken report will be submitted by them at the
eariiest.

AND WHEREAS, it is evident that some of the project proponents have already obtained Environmental
Clearance for setting up new Common Bio-medical Waste Treatment Facility in different districts of Wesl
Bengal, but they have not approached the State Board for obtaining Consent to Establish for such projects.
The Technical Committee opined that such project proponents may be directed to appear before the State

Board through a hearing for giving an opportunity of being heard.

NOW THE]?EFORE, considering the above, M/s. Greenzen Bio Pvt. Ltd. located at Mouza - Binnaguri,
P.O.- Fullbari, P.S.- Bhaktinagar, , Dist.- Jalpaiguri, Pin — 734015 is hereby directed as follows:

|. That, the unit is allowed a time period upto 30" April, 2023 to regularize Consent to Operate of the
State Board with producing valid land documents as asked for.

2. That, the unit shall submit the Environmental Compensation(EC) of Rs. 15,22,500/- (Rupees fifteen
lakhs twenty two thousand five hundred) as was previously imposed upon the unit by the State Board
vide Memo Nos. 87-2S(BM)-2453/2008(Pt.-I) dated 31.08.2019 and 493-2S(BM)-2453/2008(Pt.-I) dated
06.05.2022 within 30™ April, 2023 by Demand Draft in favour of WEST BENGAL POLLUTION
CONTROL BOARD payable at Kolkata for non-compliance of environmental norms.

3. That, the unit shall execute the Bank Guarantee (BG) (proforma enclosed) of Rs. 15,00,000/- (Rupees
fifteen lakhs) as was previously imposed upon the unit by the State Board vide Memo Nos. 87-2S(BM)-
2453/2008(Pt.-I) dated 31.08.2019 and 493-2S(BM)-2453/2008(Pt.-1) dated 06.05.2022, valid for twelve
(12) months within 30" April, 2023 in favour of the WEST BENGAL POLLUTION CONTROL
BOARD (Union Bank of India IFSC Code UBIN0906638) as an assurance to comply with the Board's

directions as well as environmental norms.
That, the unit shall operate the incinerator with proper functioning of its air pollution control system and

4.
emission should be discharged through the stack.

5. That, the unit shall install conveyor belt so that proper incineration of bio-medical wastes will be done.

6. That, the unit shall store the bio-medical wastes in a BMW storage room in segregated manner. Under
any circumstances, bio-medical wastes shall not be stored in open place.

7. That, the unit shall take necessary steps for concretization of approach roads and area surrounding the
ETP, stack, BMW storage room and these areas shall not be blocked with bio-medical wastes under any
circumstances.

% That, the unit shall improve its bio-medical waste management system.

9. That, the unit shall dispose the incinerator ash through the Common Hazardous Waste Treatment

Storage and Disposal Facility. Under any circumstances, no incinerator ash shall be disposed off at any

place.
10. That, the unit shall
book for operation of Incinerator and Autoclave as per re
|1 That. the unit shall keep record for generation and disposal of incinerator
12. That, vehicle washing platform shall be constructed adjacent to the ETP
be treated in the ETP.
13 That, the unit shall immediately obtain Hazardous Waste Authorization trom the State Board.
|4 That, the unit shall submit a time bound action plan to the State Board for complying with the

environmental norms within 7(seven) days from hereof.

properly maintain record for receiving and treatment of Bio-Medical Wastes and log
vised guidelines of CPCB.

ash and ETP sludge.

and the washed effluent should

‘T'he Chief Engineer, EIM Cell of the State Board is requested to conduct the hearing involving of such project

proponents who have already obtained I'nvironmental Clearance for setting up new Common Bio-medical
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Waste Treatment Facility in different districts of West Be
‘ reatme \ . ngal, but they have not approached the State Bo:
for obtaining Consent to Establish for such projects. ) P he State Bowed

Sr. ‘l.g“ Officer of the State Board is requested to expedite the matter which is pending before the Chief
Judicial Magistrate Court, Jalpaiguri. If the unit fails to submit the above stated EC & BG amount as earlier
lmposgd by the State Board within the stipulated time period, Sr. Law Officer shall start proceedings against
1:et ulllcl;ll;egarding recovery of the said EC & BG amount under the West Bengal Public Demands Retnve;y
Act, 1913.

The Sr. Environmental Engineer & In-charge of Bio-medical Waste Management Cell of the State Board is
requested to oversee the compliance of the environmental norms as well as Board’s direction.

The Envtronmenta.al Engineer & In-charge, Siliguri Regional Office of the State Board is also requested to
oversee the compliance of the environmental norms as well as Board’s direction.

This 'dinlection is issued in exercise of the powers conferred under the provision of Section 33A of Water
(Prevention & _Conlrol of Pollution) Act, 1974, Section 31A of Air (Prevention & Control of Pollution) Act.
1981, the Environment (Protection) Act, 1986 and Rules made thereunder after being approved by the
Competent Authority.,

By Order,

Sd/-
Chief Engineer
Operation & Execution Cell
West Bengal Pollution Control Board

Memo No. 39;1( 9 ) -2S(BM)-2453/2008(Pt.-1) Date: 2 /0412023

Copy forwarded for information and necessary action to:

1. M/s. Greenzen Bio Pvt. Ltd., Mouza — Binnaguri, P.O.- Fullbari, P.S.- Bhaktinagar, , Dist.-
Jalpaiguri, Pin — 734015

The Chief Engineer, Planning & EIM Cell, WBPCB

The Sr. Environmental Engineer & In-charge of Bio-medical Waste Management Cell, WBPCB
The Senior Law Officer, WBPCB

The Environmental Engineer & In-charge, Siliguri Regional Office, WBPCB

The FAM,WBPCB

T.A. to the Member Secretary, WBPCB

P.A. to the Chairman, WBPCB

/" Technical Cell, WBPCB for updating the website

10. Environment Officer- Communication, WBPCB - for circulation through float tile

11. Guard file of O & E Cell

oA W

Chief Engineer
Operation & Execution Cell
West Bengal Pollution Control Board
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West Bengal Pollution Control Board

. (Department of Environment, Govermment of West Bengal)
- Paribesh Bhawan, Bldg. 10A, Block | A
“R" Sector 1, Salt Lake, Kolkata 700 106
lel: 2335-6730, 2335-9088/7428/8211/6731/0261/8861
Fax: (0091)(033) 2335-2813

Memeo No. -25(BM)-2453/2008(Pt.-1) Date: 105/2022

DIRECTION

WHEREAS. M/s. Greenzen Bio Pyt. Ltd.. (hereinafier referred to as the unit) I?caled at Fulbari
Canal Road, P.O. - Fulbari, P.S. - Bhaktinagar, Dist — Jalpaiguri, Pin — 734015 is an operator of

Common Biomedical Waste Treatment, Storage and Disposal facility (CBWSTF). The unit has | no.
auto-clave and 1 no. oil fired common incinerator.

AND WHEREAS, the unit was inspected by the West Bengal Pollution Control Board

(hereinafter referred to as the State Board) official on 10.09.2021. The following observations were
made during inspection:

* The stack connected with the incinerator has been damaged and platform, ladder and port
hole were also damaged. Wet scrubber was not functioning. For these reasons stack
monitoring could not be conducted.

* Effluent Treatment Plant (ETP) was not functioning since January 2021 and all the liquid
waste directly discharged to the panchayet drain without any treatment.

*  Water pipeline of Autoclave was found to be damaged.

* Bio-Medical wastes were found to be stored i
scattered here and there.

* Housekeeping was very poor.

N an unorganized manncr and found to be

AND WHEREAS, earlier a direction was issued against the unit vide memo no. 87-25 (BM)-
2453/2008(Pt.-1) dated 31.08.2019 with imposition of Environmental Compensation (EC) amounting
to Rs. 15,22,500/- for non-compliance of environmental norms and Bank Guarantee (BG) amounting
to Rs. 15,00,000/ as an assurance to com

ply with the environmental norms, The unit has not yet
submitted the EC and BG amount.

AND WHEREAS, a complaint was lodged by M/s. Neotia Healthcare

Initiative Limited. Siliguri
against the unit for non-collection of Bio-Medical Waste from their hospit

al.

AND WHEREAS, previously the unit was inspected followed by stack monitoring and effluent
sampling conducted by the State Board official on 05.03.2020 and 15.03.2021. Both the occasions

the unit failed 10 meet the effluent discharge standard as well as emission discharge standard. The
details are given below:

Date o_f_i_r;sﬁccli_(;n | Sample collected Parameter |

Value obtained | Permissible
., from SO | limit
05.03.2020 ETP Outlet __BOD | _ 128.57 mp/L, L 30mul
| CcoD 280 mg/L. 250mg/L.
- = {, — - —_— - _— e - — S . - -
05032020 | Stack Connected 1o M 114.02 mp/Nm' SO mg/Nm'
_ Incinerator
15.03.2021 Stack Connected to PM B9L20 mg/Nm' | S0 me N
Incinerator




AND WHEREAS, Consent to Operate of the unit is valid up to 31.12.2022

994

[ he Authorization for

Bio-Medical Waste of the unitis valid up to 31.12.2022.

AND WHEREAS, the unit was called for a hearing on 26.11.2021 at the Head office

of the Board

tor repetitive violation of environmental norms as recorded above. The Director on behalf of the unit

appeared in the hearing and submitted that they would install air pollution control system including

plattorm, ladder and port hole for the incinerator within fifteen days. The ETP will also be installed
by them within this period.

}()\\ THEREFORE, considering the above, M/s. Greenzen Bio Pvt. Ltd.. located at Fulbari
Canal Ru;j.d. P.O. - Fulbari, P.S. - Bhaktinagar, Dist - Jalpaiguri, Pin — 734015 is hereby allowed 10
operate with the following conditions:-

l.

0.

|

Lhe unit shall complete necessary rectification/modification of air pollution control system and
make proper sampling arrangement for the oil fired incinerator. In this regard. an action taken
report to be submitied by the unit to the State Board immediately.

Ihe unit shall immediately complete necessary rectification/modification of the effluent
treatment plant and it will be made functional. In this regard. the unit will have to submit a
compliance status to the State Board immediately.

Under any circumstances, the unit shall not discharge its untreated effluent outside the unit
premises.

Ihe unit shall always keep its bio-medical wastes in an organized manner and improve its
Housekeeping at the carliest.

The unit shall properly collect bio-medical wastes from their member units.
The unit shall always comply with the directions issued by the Board from time to time.

The unit shall depute dedicated manpower to maintain liaison with the concerned regional
offices of the Board so as to get the updated status of health care establishments and 1o resolve
the issues pertaining to waste disposal as and when required.

I'he unit shall immediately submit the Environmental Compensation (EC) amounting to Rs.
15,22.500/- (Rupees fifteen lakh, twenty two thousand and five hundred) which was previously
imposed by the State Board upon the unit vide Memo No. 87-28(BM)-2453/2008(Pt.-1) dated
31.08.2019 by Demand Draft in favour of WEST BENGAL POLLUTION CONTROL
BOARD payable at Kolkata for gross non-compliance of environmental norms.

The unit shall immediately submit the Bank Guarantee (BG) amounting o Rs. 15,00,000/-
(Rupees fifteen lakh) as was previously imposed by the State Board upon the unit vide Memo
Noo 87-2S(BM)-2453/2008(Pt-1) dated 31.08.2019 favour of the WEST BENGAL
POLLUTION CONTROL BOARD (Union Bank of India 1FSC Code UBINOY06638) s
an assurance w comply with the environmental norms,

I nvironmental Engineer, Siliguri Regional Office of the State Board is requested to keep a strict

Sl on the unit. I the unit is again found to be non-complying, the Board will have no other option
hut to ke striet regulatory action without any further reference.



150

Lhis direction is issued in exercise of the powers conferred under the provision of Section 33A ol
Water (Prevention & Control of Pollution) Act, 1974 and Section 31A of Air (Prevention & ( :m.lrnl
of Pollution) Act. 1981 and rules made thereunder after being approved by the Competent Authority.

By Order,

Sd/-
Chief Engineer
Operation & Execution Cell
West Bengal Pollution Control Board

Memo No. 445 L 8) -2S(BM)-2453/2008(Pt.-1) Date: 06 /052022

Copy forwarded for information and necessary action to:

-~ v WD

10.

M/s. Greenzen Bio Pvt. Ltd., Fulbari Canal Road, P.O. - Fulbari, P.S. - Bhaktinagar,
Dist — Jalpaiguri, Pin — 734015

T.A. to the Member Secretary, WBPCB

P.A. to the Chairman, WBPCB

The Chiel Engineer, Planning & EIM Cell, WBPCB.

The Senior Law Officer, WBPCB

The FAM,WBPCB

The Environmental Engineer, Siliguri Regional Office, WBPCB.- She is requested to
submit a status of compliance of the above mentioned direction by the unit at least 3
months before the expiry of the BG.

Technical Cell, WBPCB for updating the website.

Environment Officer- Communication, WBPCB — for circulation through float file.
Guard file of O & E Cell

Chief Engineer
Operation & Execution Cell
West Bengal Pollution Control Board
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GQ}EEHNMENT OF WEST BENGAL
OFFICE OF THEDISTRICT MAGISTRATE, JALPAIGURI

CERTIFICATE SECTION
Daled:__J____.! 2025

loﬁo(“")

ptemo. No. ___1Cet

To
s Greenzen Blo Pvi. Lid.
| - Binnaguri . P.O. Fulbarl S ]fo

p.S. Bhaktinagar,
Dist. Jalpalgur, Certificato Case No — 01/2024-2025/ w.B.P.C.
Pin. 734015 Certfcats Amount Rs. 3022600/

B./Kol.

pending {n MY Court for disposal.
before 25.03.2025 wilhout fail
442,00 noan failing

Take notice that the above cerlificale case Is

You sre hereby directad to pay the arrear demand on of

You are further diracted to appear before the Court on 26.03.2025
which other legal ction for recovery wil be Initiated as per law,

ed-

Certificate Officer

Jalpalgur

Memo. No. ___@6_11(2)/ Gen. Dated: 24 J_@% 2025

Copy forwarded for Information and necessa

West Bengal Pollution Conlral Board
r, Kolkata -700108. He Is diracted to latthis office

t by the incumbent concam before the

know with regard to the |atest status of paymen
Gepa vt
dats of hearing mentioned above and be presentfor hearftg or-sefid § topcesantaivaen

26,03.2026 posively (Attachad Phatocopy of ordar shegt).

ry action to:
7 : '

Member Sectary, Paribesh Bhawan. 10A,

Block - LA, Seclor ~{ii, Bidhannaga!
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Manio No - |[-|f‘ ') e
< ‘ Date - 77 9% 71~
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. T}:e Chief Engineer AMLC War n.::p__q!“_ 2
West Bengal Pollution Control ﬁuard Pokis - ard

Parlbesh Bhavan, 104
+ 10A, Block-L, 3 e A4 492
Salt Lake City, koikata-mmt: Sk iy B

Subject: Urgent R

- e

Umited ¢ uest for Action Agalust Blomedical Waste Plant ‘Green Zen Bl Privete
ausing Severe Community Distress

Respected Sir,

L‘:t":r:;::“il: You in my capacity as the Pradhan of Fulbari 1| GP to brin
matter of grave concern affecting the heal
c?mmunity. A biomedical waste treatment plant, referred to as

situated in Chabavita, Fulbari Il GP, PS- NP, Rajgan] Block, Dist-Ja
jurisdiction of our Gram Panchayat has become @ 50
deplorable condition and utter failure to adhere to pol

norms.

o RIB)2YT

g t0.your immediate
fth and well-being of our local
1Grean Zen Bio Private Limited’
|palgurl operating within the
wrce of widespread distress due to its
lution control and waste management

The plant, which has been operational for over 15 years, refies on outdated technology and

infrastructure that are wholly Inadequate for .managing biomed

ical waste in @ safe and

environmentally sound manner. This has resulted in severe pollution, posing direct threatto
the lives and livelihoods of our residents. Despite repeated attempts to address this Issue at
the local level, the situation remains unresolved, compelling me to escalate the matter to your
esteemed office with deep frustration and urgency.

The plant’s proximity to three critical educational institutions exacerbates the crisis. It Is
located within 100 meters of a Government Primary School, a CBSE affiliated Higher'

secondary DPS School &2 sharada Vidyamandir Higher secondary School. The closa proximity
endangers the health of-young students and the school staff. | have recelve
complaints from guardians and school authorities highlighting resplratory Issues,

ety T
ol odors, e f

and other health hazards linked to the.plant's operations. Furthermore, an old-age home ;
situated adjacent to the facllity exposes our elderly population—already vulnerable—ta

unacceptable risks. A
amplifying the scale of

village with over 700 cusldents-fles within 200 meters of the plant,
this public health emurgency.
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piUL ISLAM TG0 2 g "

F£ . R NE]
FAES adhan E-mail ID ; fulbafiznn ISHOR CHANDRA ROY
adhan . 129p@rediffmail, Kl HAND
Feiins ail.com Upa-Pradhan
Fulburl-Il Gram Panchayat

! - Date :-

The local com i ;

etoed stisig :;:T:I‘I;i;ndudlng "es"femsf school authorities, and other stakeholders, has

While we ECI'{I'IOWIEdge "t'l:ﬂ [the plant’s continued oper?ﬁon In Its current state and location.

sl e 1mportance of safe biomedical waste disposal, It cannot come at

i B lirrodiati i un tY'-S heahih and safety, The overwhelming consensus is a demand
sure of this facility.

I earnestly request your intervention to investigate the operations of Green Zen Bio Private
Limited blo medical waste plant and take declsive action to address the pollution and
mismanagement issues. If blomedical waste disposal must continue, | urge you to consider
relocating.such facilities to remote areas, far from schools, residential zones, and vulnerable
populations, while ensuring compliance with modern environmental and safety standards.

The people of Fulbari Il GP look to your authorlty for relief from this ongolng crisls. twould be

gratefui for your prompt respansa and acticn to safeguard our community.

Thanking you in anticipation of your support.

3 i
Yours sincerely,

Copy Forwarded to: 5 3
=~ pradhan

- The Chalrman
Fulbari 1T Gram fanchayat

Dr.Kalyan Rudra S
West Bengal Pollution Control Board, Rajgan]. dalpagsil
paribesh Bhavan, 10A, Block-L.A., Sector- lll,

salt Lake City, Kolkata = 700106

2|Page of 2

"

(¥ Scanned with OKEN Scanne;




R Amsone- Hto 1 I E]

e em | VnuM Uasoom Lol SBeatimem. Viral Clav
; AR e T

‘plic:c:ti'on(s) - Approved‘

(=] BUSINESS REFERENCE ID : CAF2024581587 .

SLNO.  SERVICE:

: 1 Authorization under BJo-MedlcnI Waste Munugnmant {Manngemant and Handirng] Rules, 2018 (WBRTSS Timefline: 26 days) [\
r @ Basic Detolis saved @) Appnt Y INPrOGIE DS s (3) APRHCAION SUbMINtET mm— @) seruting Incomplete Roke d e |
@ Scrutiny Incomplete Close @ Payrent Done @ Clarllication Rolsed |

1]

@ Clarification Closed by the industry @ Inspection Ralsed @ Inspection Closed @ Application Retum Y

I @ Return Bock to Ofticer @ Application Forworded @ Application Approved

——

ﬁSWESS REFERENCE ID : CAF2024977914 : T iy

’ SRR el
a’,—- fria e




2V

& Silpasathi | State Single Window Partal for industries

= ANCE (TS USER MANUAL
(@ paveoasy tEh At etasusMONTs Fomsemers (R mav arricanon - FZIPACCEDARL COMPRINENSIVE LYST (]| QUERY | ORREV =

o S |mwwvuﬂ‘et.rﬁahlt:f.n -
o G-W_Mu'&nmawhuemsapmhmm | Professiond Taxehrolimant senfcs vl be

Application(s) - Rejected

No-aApplication Found

-+




e

INSPECTION REPORT

(1. T Purpose of inspection T e mormem—
ton T The un
| ' on .]hc u”.il |1n5 “Im”ud rur_100||ser|l o OPErnte' for Opﬂfﬂtlﬂﬂ the
Comma i
2. | Name & Addrens or— h Blo-Medical Wasto Treatment Facility: |
b & ddre R Ty v e ' -
the unit sl M/s. Unique Universal Blo Waate LLp [ocnwd 3 vil ;]. :(Tl;:;:af;
! P . e Ch a E '
P.0. - Debithakurbari, P.S. ~ Rajgan): Mo
735[33

Pin -

 Pargana - Baikunthapur, Dist. ~ Jalpalgurh
21.02.2025 from 11:20 AN 10 01743 PM

3. | Date and timo of
Inspection

q, celit //
Inspecting Officer M. B. Pan (AEE), I Karmnknr (JEE) = cl’]
) n
3. | Persons Met Mr. Sublinsish Das (Pariner), Mr. Hiren Chandra Roy (Pa

Observation: -

. L R on
This is a Common Bio-Medical Waste Treatment Facility. Dur ing inspecu in,gancdthemafnaﬂof

. ] = I ‘. s’
installtion of machineries of the nitis almost at complotion stage, THount "’B st
(Plasma Pyrolysis) of capacity 250 Kg/Hr. (1+1 Stand By The Inoinerator A Wbﬂ:n
tu

runs on the Plasma Pyrolysis technology that uses oxtromely high 1P ‘ A
into helr clementsl cnnsﬁm%t:-t E’I‘]I:;mcineram is
equipped with & water jacketed quencher, multi - cyolone,v’erituri sdcru;:::,d i Kall‘l,ﬂmf-q%‘c::mm‘

' i “The unit hes also installed @ Kg/ir)
Filter & Hepa Filter followed by a stack. Th v

Autoclave (1500 Litres/ batch). The stack of the incinerator fs at coNSITUCHo
rdon'ot‘thumck up to the

constructed up 1o an approx. height. of 12 mtr. from G.L. The romalning PO
1 from G.L. slong with sampling port, ludder & platform will be completed in the next

unit has installed an Bffluent Wm:nt'l’[antforwasib

re in an

environment to completely dissociate wastc

height of 30 m
5 days as stated by the project proponent. The
water trestment.

SEIAA dated 01.09.2023, ‘Consent t0 Estublish’

The unit has obtained Environmental Clearanco from

dated 05.09.2023 from WBPCB. Now, tho unit has applied for ‘Consont to Operato’.

Pogel 1
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I, |

‘Consent to Fstablish (NOC)'

- B

s’
;_-‘{'%,!"_{i..-\_-".
Rt g | gpliane® status of the ‘NOC' conditlons s listed below: -
S T Snechal Conditions montioned in the

e
Compllance Stnius ]

DG Set - IN125 KVA

g) Stock of adequate helght to be
provided with acoustic
enclosures and residential
silencer.

b) Stack to have sompling port,
platform and ladder as por the

Emission Regulation Part= i

The projeet proponent Tios installed the D.G. ¢

i osidmtinl
oquipped with acoustio orjolosures and T

silencer.

of CPCB

Special Condition oned In th
‘Consept
ter shel! be treated in adequately

Waste wi
designed Effluent Treatment plant (ETP)
and reaycled. Zero discharge condition to

Al

be maintained.

(Dissolved Air Flotation)
gy. In this technology the tota! load of
s scmped out which
Incorporafo the major portion. of BOD/COD 2
Ozonatlon for disinfectlon ¥ Treated Water
recyoled, The soraped sludge s colleoted &
disposed to CHWTSDF & the waler is drained

pack to equallzation tonk.

technolo;
susponded particles & FOG

(¥ Scanned with OKEN Scanner
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J 'p.u‘"‘"‘“m" ash should be stored under

/cmcrt‘d ¢hed, in 0 separate room having

| :
! foor mer and disposed to authorlzed
| TSDF.

|:.
1 5. | Ground water should not be abstracted

| | without p insi f 5
| | s the COIHpClciII
| Authority as per
| 'I per the West Bengal Ground
Water Resources (Mnnngemcm. Control

6>

- e
4 L}
The unit has constructed a separate room

floor liner, for storage of incinerator ash and will

be disposed o authorized TSDF. Agreement has
2¢d TSDF l

ground water

hﬁ.‘!; ng n

been completed with the authori

The project proponent has obtained

cxtraction permlssion from SWID.

|
l \ and Regulation) Act, 2005.
6. | Adequate permission for Rain Water | No “rrangoment for rainwater harvesting is found.
Harvesting should be made. Reoharging
of Ground Water is not pennittc,d.
All internal road should be paved The internal roads have bee paved.
-_-'.___,_--— : 7
SI, | Special Conditions mentioned In the g_o_mw-ﬁh_,i“-’-
No. ‘Congent 19 Estnblish’
L,
A——Feh o t ¢ ardevelo, entas
8. Green Belt 1o be developed over at joast The unithes started the Green. Belt pot
33 % of total project ared within the plant | PET the approved plantation plant from DFO,
Balkunthapar division. \

premises.

[

1o be obtained from the Competent

Authorities.

___._/_______..._-—-—-—-
Consent 10 Operate’ and “Authorization’

omit has applied for “Consent to Operale: and

The
‘Bio-Medioal Waste Authoriutlon' to WBPCB.

9;,7/?

ol

[B. PAN]

Asst. Envlronmwla.l Eng
Siliguri Regional Office, WB

ineer

/

I

9
B0 g

Page |3
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Minutes of SEIAA Meeting

etk M

14th meetin
g of SEIAA (Reconstituted on 17,05,2023)
o 1:-100!':

5 | venuei- Conference Room of E
v nvi
. LB - Block, Sector - III routment DEpREEmans i sampid ’
, Salt Lake, Kolkata — 700 106
| From :- 31 August 2023

havalls

| Ta 31 August 2023

i (1) PTOPOSed es'tabnsﬁ PP TP BT

l b L) L = -y me-n‘t'wf;gw [ ﬂj“‘“-}-" et

- Keluaberl, ROy DESTRRGI e
DR R e

| Proposal No. :- SIA/WB/INFRA2/431778/2023, File No. :

INTRODUCTION
The proponent made online application vide
. dateq .08 June 2023 along with copies of EIA/EM
provisions of the EIA Notification, 2006 for the above
activity is listed at SL. No. 7(da) Bio-Medical Waste Treatmen

EIA Notification 2006.
vide File No. EN/T-II-

The project proponent (PP) obtained Terms of Reference jssued by SEIAA, WB
1/086/2022 dated 03.12.2022 against proposaJ no. SIA/WB/INFRAZ /407378 /2022-

held on 21,06.2023, recommended the proposed project for grant of

g additional conditions:-
ljcable to be obtained.

proposal N0 B men
i o
p secking environ? . Topose

_mentioned roject. peey
oo £ Facli)‘lities under Category B1" of

SEAC, during its 4t meeting
Environmental Clearance with the followin,

1. Clearance from Dept. of Health & Family Welfare, GoWB as app

. piezometer should be installed to continuously monitor the groundwater level. The lithological 108
of the piezometer should be submitted with compliance reports. '

3. Water quality & tored at all points of abstraction/ inlet and discharge.

d before SEIAA in its 7t» meeting held on 10.07.‘202_3. SEI.AA éonsid?red the
| recommendation of SEAC and observed that as per Order dated 30.06.2023 of the Hon'ble High

| court of Calcutta in WPA No. 1374 of 2023, respondent authorities has been restrained from
\ granting any permission of operation till 31 of August, 2023. Hence, the same is deferred till the

| expiry of the force of the order or any interim order prior to the same period.
|
| Further, SEIAA decided to request & report from WBPCB including the gap analysis study as per

| ¥ s . i , 5
CPCB guidelines for estabhshment of Common Biomedical Waste Tr
: eatm 1343
Bio-Medical Waste Management Rules, 2016 and the MoEF&CC f:ttterF:c?guc; cc)lated
vide D.O. no.

\ The proposal was place

1 21.12.2016,
| 20/4/2021-HSMD dated 14.10.2022 and 20/4/2021-HSMD dat
' respect of the proposed project. ed 18.10.2022 (copies enclosed) in
= ro
INBXUIG.uy e~ i ]
51 PATAGIAPH..ssussseree| A i

-regoing pelition &
K.*f{]r g

£ ARTTTTTTSE A |

9 118 eres b Do ecemnnsl o

‘&-Mﬂy Of.thg)-‘rage 1of3
A Iel

i et
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' PROJECT DETAILS |

The project of M/s, Unique Universal Blo Waste LLP located in as follows :

|S. No. | state District
“‘| | (1) | West Bengal Jalpaiguri
| DELIBERATION IN SEIAA

4 of 2023, it
As per the Order of Hon'ble Calcutta High Court dated 21.08.2023 in W.P. No. 137

ting
is ordered that ‘The interim order dated 30.06.2023 restraining the authorities from gran

ractice where
recommendation to thc respondent no, 11, is vacated because of such sharp P

n an unfair and
the trust of the court upon representatives of the petitioners were obtained i
obnoxious manner by making wholly false statement.’

been received
Reply from West Bengal Pollution Control Board based on Gap a.na.ly'sisi:.a;a:lzoeen mentione&
B e B S et Facito wéﬁ;;‘;;ﬂs) in West Bengal are
that ‘more Common Bio-Medical Waste Treatment Facilities ( I I e B
\ required. Based on projected generation upto the year 2030 and to c& P i s
| : MWTFs should come up apart from exis
\b? capacity and accessibility seven more CB

. the
ation that ‘Considering (
CBMWTFs. Moreover, it has also stated in the same communic ste LLP may be allowed

Wa

| above, the State Board has opined that M/s. Unique Universal Bio { Fouzn =
to set up CBMWTF at Vill - Kaluabar, PO - Dehith'akurbarl, PS - Rajganj,

Chhatgujrimari, Pargana - Balkunthapur, Dist - Jalpaiguri,

Based on the above and recommendation of SEAC, SEIAA decided to grant EC to the proposed

project.

l' RECOMMENDATIONS OF SEIAA
The application for EC is approved.

| CONCLUSION
| Approved for EC,

II. ) CONSIDERATION/RECONSIDERATION OF TOR PROPOSALS

(1) Proposed expansion cum modification of Housing Complex at Premises No. - 37, Panditiya Roac

| Ward - 85, Borough - VIII, Kolkata - 700 029, West Bengal by M/s. Fort Builders (Violation case).

| Proposal o, :- SIA/WB/INFRA2/432998/2023, File No. : EN/T-1I-1/435/2023, Type-ToR
|'I Th ¢ ‘ ] )
r,- Juf;g”ggggeg;c@jf; 19;1::: application vide proposal no, SIA/WB/INFRA2/432998/2023 dated 2

of reference under the provisio i i
| above mentioned proposed proje sk mefilty I lshed ST, B Dot Bl

Co ct. The proposed ' wity is li
nstruction profeets under Category B2 OFEIK Ng{%g;&gg?g&')g.ﬂ listed at S. No. 8(a) Building

| SEAC, during jts g i
== Eng 1ts 6% meeting held op 05.07.2023, recommended the proposal for Terms of Referent

Page2of 3
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District |
\ West Bengal Kolkata i

s available at Report unde:
The salient features of the project submitted by the project proponent i3 a

online proposal no. SIA/WE/INFRA2/432998/2023.

ELT

SEIAA considered the recommendation of SEAC and accepted the same.

RECOMMENDATIONS OF SEIAA
SEIAA approved the proposal for ToR under violation category.

CONCLUSION
Approved for ToR.

(AR

MISCELLANEOUS

1. Applications for sand mining projects recelved at SEIAA after 60 days of uPloa.ding of DSR in tk
website of Industries, Commerce & Enterprises Department / District Magistrate.

As per Order of Dept of Industry, Commerce & Enterprises, Govt. of WB vide No. 61(

ICE/O/MIN/GEN-MIS/27/2021 dated 20.10.2022, the project Proponent can subm
application of EC before SEIAA within 60 days of uploading of the DSR of concerne
district in the website of the district/Dept. of I.C&E, However, it is observed that a larg
number of applications from private party have been rec ;

uploading of DSR in the website of the district adminia:::;g:f %:p%%ﬁfchgm?fggcdg::
such applications received till date is enclosed as Annexure — 1 and we are apprehensiv
that many more such applications are yet to be received by us,

Hence SEIAA decided to seek a conclusive opinion from Dept of Industry, Commerce !
Enterprises on the matter before taking the final decision for rejection as per the Order Nc

| | 610-ICE/O/MIN/GEN-MIS/27/2021 dated 20102022,

page3of3
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P e
Annexure |
.- Project Proponent District Dateof Date of uploading | Last date of valid ¥
i; Application / ToR | of DSR in website application
| /EC of IC&E Deptt./
| SIA/WB/MIN/441683/2073 Srirmmpur sand g DM
f‘m DEBASISH manineby | Puba Bardmeman | 25 Aug 2023 /ToR | 28.092022 27.11.2022
| ’ 023 | Dadpur Sand Mine by ——
(R Mine by 1 Purbd Bardiaman | 24 Aug 2023 /ToR | 28.0 T
STAR RS ———— | AVISHAKE n Aug [e) .092022 27.11.2022
3. SIA’WB/MIN/440663/2033 W |
2 < - MITA RAY e by Purba Bardhaman | 19 Aug 2023 /ToR 28.09.2022 27.11.2022 |
= LA/WB/MIN/440370/2023 D Bhasapur Sodori—— |
b Nn»fK}”Msi'i‘fr’E’,‘“" Purba Bardhaman | 18 Avg 2023 /ToR | 28.09.2022 27.11.2022
5. SIA/WB/MIN/440328/2023 | Dadpur Sand Mine b Purba
_ e s _my Bardhaman | 14 Avg 2023 /ToR | 28.09.2022 Z7.112022
6. SIA/WB/MIN/439985/2023 Hatsimul 8 i
L h.l::'l Nﬂym::v Purba Bardhaman | 10 Aug 2023 / ToR. 28.092022 2711202
| 7. SIA/WB/MIN/4 i i
!L 39973/2023 Sm Smdhﬁ;;?vy Purba Bardhaman | 10 Aug 2023 / ToR. 28.092022 27112022
f B S| 1 Ai :
LAMWEB/MIN/439231/2023 ﬁmlggsénggg]? by | Purba Bardhaman \ 04 Ang 2023 / ToR 28.092022 27.11.2022 !
| e SIA/WB/MIN/439190/2023 Hatsimul Sand Mine by Purba Bardhaman \ 04 Aug 2023 / ToR 28.092022 27.112022
'_ SUDARSHAN GUPTA |
| 10. | SIA/WB/MIN/439142/2023 | Srirampur SandMineby | PurbaBardhaman | 04 Aug 2023 /ToR | 28.092022 27112022 !
| Rash Bihari Halder :
‘ 1l. | SIA/WB/MIN/439077/2023 | Srirampur Sand Mine by | Purba Bardbaman | 03 Aug 2023 /ToR \ 2809202 2712022
Raja Ghosh
]— 12. * | SIA/WB/MIN/439062/2023 Srirampur Sand Mine by | Purba Bardhaman | 03 Aug 2023 /ToR \ 28.092022 27.11.2022
L Shyamal Singha Roy
e \ SIA/WB/MIN/438942/2023 | Hatsimul Sand Mineby | Purba Bardhaman | 02 Aug 2023 /ToR \ 80200 \ SI1 0
L Shyamal Singha Roy :

1
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1
Last date of valid '.I

"SL No.
Proposal No. Project Proponent Dateof Dateof uploading te of
Application/ ToR | of DSR in websi application \
IEC of IC&E Dep
DM -
27.11.2022

28.09.2022

7 Ang 2023 / ToR

14. SIA/WBMIN/438985/2023 J Srirampur Sand Mine by \ Puba Bardhaman
R
27.11.2022

Shyamal Singha R
5. | SIVWBMIN ) oy
/438937023 | Hatsiml Sind Mineby | Puba Berdhaman | (2 Avg 2023 / TR
6 [ SIAVBIMIN/A 382410 Md Moiondfin Sa
= %‘“Emmﬁgj\hy e Bardbaman | 02 Aug2023 / TR 78.002022 57112022
T SIAWBIMIVA389442023 | Sriras -
wsmdmmab}' Puba Bardhama 0 Aug2023 /T R —
i | SIVWBMIVA34372023 PURNIMABELACAT i e 09202 A7-HERE
2 Srirampur Sand Mineby | Puba Pardhama
N RIGOPAL ‘BHHQ{T\ o | 02 Avg2023 / ToR \ 78.092022 R

27.11.2022

]
o | SIVWBMIV4384552023 Stirampur Sand Mineby | Puba Bardhama
Y Bar: n | 02 Aug2023
e \ g z'roa\ 28.09.2022

-
20. SIAWBIMINA3896412023 Bhogrmgiri sad Mine
by Bikesh Chandra

Barman
Mineby
Ghosh

27.112022

Cooch Behar \NAuszozs!Ec\ $.112022 \ 08012023

Sabampur Send Barkura O Avg2023 /EC | - 28.092022

Subir Kumar
Madbpur Sand Mine by
Manirul Mondal

SlW’B!MW438487D.023

I SR B

0 Auglﬂl}ll‘f.\ 28.092022 l_ 27112022

I = \ SIS WBMIN/43876312023



DISTRICT: DARJEELING

-——izmmr

IN THE HIGH COURT AT CALCUTTA

CIRCUIT BENCH AT JALPAIG URI
TUTIONAL WRIT JURISDICTION

CONSTI
APPELLATE SIDE

Ww.P.A. NO. 443 OF 2025

[N THE MATTER OF:
An application under
Constitution of India;

Article 226 of the

-And-
IN THE MATTER OF:

M/s Greenzen Bio Private Limited & Anr.

...Petitioners

-Versus-

The State Of West Bengal and Ors.
...Respondents

AFFIDAVIT-IN-OPPOSITION FILED BY
THE RESPONDENT NOS. 6
Advocate-on-Record
Mr. Momenur Rahman
Advocate
High Court, Calcutta,

Circuit Bench at Jalpaiguri
Jalpaiguri — 735 101.

Mob. 9932141290,

(¥ Scanned with OKEN Scanner
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DISTRICT: DARJEELING

IN THE HIGH COURT AT CALCUTTA
CONSTITUTIONAL WRIT JURISDICTION
CIRCUIT BENCH AT JALPAIGURI
APPELLATE SIDE

W.P.A No. 443 of 2025

In the matter of:
An application under Article 226 of
the Constitution of India:
And
In the matter of:

M/s Greenzen Bio Private Limited
and Anr.

g ,—Q_% 3@-‘ ............... Petitioners

-Versus-
The State of West Bengal and Ors.

sessiennenn . Respondents

AFFIDAVIT -IN - REPLY ON BEHALF OF THE PETITIONERS TO THE
AFFIDAVIT-IN-OPPOSITION FILED BY THE RESPONDENT NO. 6

I, Dawa Narbu Dukpa, Son of Tshering Dukpa, aged about 43
g.‘ years, by faith - buddh'st by occupation service, residing at
Mangpu Cinchona Plantation Ranju Valley, Kurseong, Darjeeling,

Pin — 734313, do hereby solemnly affirm and say as follows:-

1 A copy of the Afﬁdavit—in-()pposition (hereinafter referred to as
the “said affidavit”) affirmed by one Prasun Kumar Mondal (hereinafter

r -2

&
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referred to as the “answering respondent”) on 20t May 2025 has been

served upon the Learned Advocate at the time of hearing.

2. I have perused the said affidavit and have understood the

purport, content and/or tenor thereof.

3. With regard to the statements made in paragraphs 1 and 2

of the said affidavit, I offer no comment.

4. The statement made in paragraph 3 of the said affidavit is
denied. It is denied that the petitioners have no locus standi to

invoke the writ jurisdiction.

5. The statements made in paragraph 4 of the 'said affidavit are
denied and I do not admit anything contrary to and/or inconsistent
with the record.; I refer to and rely on the statements made in
paragraphs 1 to 9 of the instant writ application. I say that I have
given instance in the writ application, wherein the West Bengal
Pollution Control Board (hereinafter referred to as the said
“WBPCB?”) is aware that in terms of Bio-medical Waste Management
Rules, 2016 and guidelines the area of distance covered by a
CBWTF is 75 kms extended to 150 kms radius. Despite the
petitioners having a CBWTH}at Site' No. 12, Binnaguri, New
Jalpaiguri set up in the year of 2009, the respondents allowed the
respondent No. 9 to set' lep another CBWTF at Kaluabari within
16.60 kms from the petitioner’s existing CBWTF.

6. The statements made in paragraph 5 of the said affidavit are
denied and 1 do not admit anything contrary to and/or inconsistent

with the record. I refer to and rely on the statements made in
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paragraphs 11 to 19 of the instant writ application. I say that the

- actual purpose for dividing the entire State of West Bengal into 13

zonesiwas for enablmg setting up a CBWTF in a particular zone,
which  will cover the maximum surroundmg of 150 kms and not
beyond that; ‘it is the maximum permissible limit under the CPCB
guidelines read along with the Rules, 2016. I deny that WBPCB
purpose for""'settmg up a CBWTF within 16.60 kms of an existing

takcn grossly in vmlatlon of the BMW Rules, 2016 and CPCB
gmdch_nes, Whl
10000 'lqc.c__ls for.a

""_"’.t1ll date provides the. mmlmum requ1rcment of

_The statement made in paragraph 6 of the sald afﬁdawt is
de“n__._'d .as thc estabhshment of the new: CBWTF of the respondent
No.:9/is ‘taken in gross violation of BMW. Rules, 2016 and CPCB
gu;delmes I say that assuming there is no I'CStrlCthI‘l in setting up
moré. than one CBWTF ‘at oné' location; but there ,1s ‘testriction of
not setting up a new CBWTF within minimum 75 kms radius of an
existing CBWTF and it is extended to the maximum of 150 kms

radius,

2
b
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‘S-S The statements made in paragraph 7 of the said affidavit are
RO _

R ~ denied: and 1 do not admit anythmg contrary to and/or: inconsistent
with the record. I refer o and rely on the statements made in

paragraphs 20 to 29 of the instant writ application. I say that the
016 and CPCB

restriction 1s ‘specifically provided in the Rules, 2
guidelines and the Department of Health and Family Welfare has

-*‘k!.
adopted a- demsmn in their ‘Committee meeting ‘ét:: 31st August,

'T'baseless and grossly in v1olatlon"o the Rules. The

Jommon BlO‘MCdIC&l Waste Trea.tm;e%t and Dlsposal
ition: Control Board, pu% ished in April,
_paragraph 8(a) and 8(b) does not specifically
C ’qcomme%’gding 0 f',e'i' agencies - tou
xisting opérator 1sdound unahlen‘fo

,rescnbed%orms under the” BMW Rules, but
"mrs are no@ound incapable in any aspect nor
I 1‘3; are lackmﬁ "the necessary mfrastmcture or that
a1rement in: ;any manner: Whatsoever to add a

‘..

he. emstence of an adequate CBWTF

e

Liod 2 -
3 '*\ o .&‘ i .'-,, *
£ e

hade in paragraph 8 of the said aIfidav1t are

t anythmg_contrary to and/ or 1ncon51stent

: savewand cxcept 1ssumg show

-the WBPCB has not been able te prove any of the

A e allegatmns [ say that the a‘llegatxons are made 1ntent1onally and

2 _ ~ deliberately, without its actually taking place and citing such lame

allegations the WBPCB is trying to convince the Hon ble Court that
fe'r eﬂch silly rea'son's, ‘they have allowed the respondent No. 9 to
set up a CBWTF in violation of the existing rulcs' Rather by makmg

t" 7' such statement WBPCB has confirmed that they are bend upon to

L o find the slightest reason to justify their action of allowing a CBWTF

to be set up in violation of the Rules and Guidelines. I say that in

o
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the event the petitioners have not replied to the show cause, then
the petitioners may be saddled with compensation Of Sleps may be
initiated for violation of Environmental norms, but that does not
justify setting up of a CBWTF within 16.60 km of the petitioners’
existing CBWTF. I say that with regard to the inspection carried on

by the WBPCB, the petitioners have already taken steps and
complied with the same.

10. The statements made in ﬁaragraph 9 of the said affidavit are
denied and I do not admit anything contrary to and/or inconsistent
with the record. I say that the petitioners were catering to 21886
beds in the year-of 2022, which has now drastically fallen to only
8745 beds since December, 2024, which is gmch below the
minimum bed of 10000. I say that in the event a CBWTF falls short
of 10000 beds per day, it can extend its radius from 75 Kms to 150
Kms. Thus, it nowhere justifies the action of the respondent to
allow setting up of a new CBWTF within 16.60 Kms of an existing
CBWTF, which is.operating below the minimum allotment of 10000
beds per day. The answering respondent is aware of the exact beds
to which the petitioners is providing service i.e. 8745 after the
Government order dated 27th December, 2024 was passed. Despite
having knowledge of the same, the answering respondent has
suppressed in this paragraph the actual number. of beds and
deliberately stated that the petitioners are operating for 23000
beds, which is absolutely a false statement made before the Hon'ble
Court. The decision of the State Government in the presence of the
Chairman of the State Level Advisory Committee is grossly violative
of the Rules and Guidelines as there is no scope to set up more
than one CBWTF, when the existing CBWTF is functioning below
10000 beds i.e. 8745 as the petitioners are functioning today.

Thus, the decision dated 31st August, 2022 is bad in law, dehors

2
#
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The statements made in paragraph 10 of the said affidavit
A demcd and I do not admit anything contrary to and/or

inconsistent with the record. I say that the Pollution Control Board

had already filed a complaint case under Section. 200 of the Code of

Civil Procedure and the ‘same is pénd g adjudmatmn befor

Court of the Learned Judxcxal Magtstrate 3rd Court at Jalpaiguri. [
ction 200 of the Code of Civil

(7 wnt apphca’aon and c1t1ng

in Se
"'the ‘instan

ndeﬁc?'of the complamt case seems: t AV
nment decxs bn dated 31“ August 2022 without

-.rejé"’“‘t"‘”" “on 313t December, 2024, sinC n

not set up 1ts CBWTF Thc rejectlon ordcr as ui}loaded is annexed
4P 77, 1t is the rule that one who

'to the wrlt pet1t1on as annexure
ve a CBWTF‘cannot apply\for Consent to Operate. 1 say
j 1 8th:February, 2025,

desplte notxcc none '-_appeared on, bchalf of thc rcspondcnts except

A
i i

@ the State respondents and hurnedly the Consent to Opcrate “which
' 'was rcjectcd was re- -issued’ on 6th March; 2025 i.e. 3 days from the

‘__'.-date of: hearmg of the wrlt pet1t1on The Authonzatmn was also
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and by an order dated 12t March, 2025 the Hon’ble Court directed
that steps taken by the respondent authorities in the mean-time
shall’abide by the final decision in the writ petition.

13.  'The stdtemetits made i’ paragraph 12 of the said affidavit

- are denjed and I do not admit anything contrary to and/or
inconsistent "With' the record: I say ‘thdt the WBPCB seéms to

explain the purpose of i 1ssumg a Consent to Operatc A Consent to

: spec1fic P‘lllrpose. It is very surprising to notice that"the answering
: respondeﬁts ‘wrote that the Consent to Operate issued in favour of

the pehtxoner 4s nothmg but a mere renewal 6t’ the Consent to

respondent No. 9_.'_}7has thén decided. to break” the purport’&’a‘
monopoly of the petitioners and not for the actual requirement. By

now the respondents have already cited 10 dlﬂferent_sreasons for

/ issuing CTO and authortzatlon m favour of the respondent No 9,

O

g

'mc..date 1e '6111
bie Court took the same mto consideration =

are havmg their monopoly By the statements rather I say tha : €



but 1 s tustifi
yone has justified the actual reason for the same. | deny any
he respondents as from the

hey are acting on

attempt of the petitioners to pressurize t
conduct of the respondents it is amply clear that t

their whims and not under any pressure. The decision taken on
ple of whimsical attitude,

he Rules and Regulation,

31st August, 2022 is one such exam when
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dismissed with cost,
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- this Hon'ble Court.
eponent is known to me.

Prepared in my Office.
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Radha Appariment Iskcon Mandir Road,2nd Floor,
Siliguri, Darjeeling. West Bengal, India 734001

AUTHORITY LETTER

To Whom [t May Concern

|, Ramakant Burman, being the Director of M/s GREENZEN BIO PRIVATE LIMITED,
bearing CIN: U74210WB2006PTC110311, do hereby authorize: Mr. Dawa Narbu Dukpa, .
S/o Mr. Tshering Dukpa, residing at Lalung Basty Mangpu Cinchona Plantation Darjelling
Sadar-734313, holding Aadhaar No, 222273881441, and presently serving as the-Marketing
Head of the Company, to sign, submit, verify, and file any documents, petitions, affidavits, o7
applications before the High Court at Calcutta or its Cireit Bench at Jalpaigur, on behalf of -
M/s GREENZEN BIO PRIVATE LIMITED. g

This authorization is given to*fapilitate the legal and administrative functions of the company
. . #nd shall remain valid until revoked in writing. '
- Greenzen Bio Priy&}e Limited 5

lrector’,

Ramakant Burman
Director

Mﬂ’f?f 3

Dawa‘Narbu Dukpa
(Aufhorised Person) | . ..

. Greenzen Bip Private Limited::

Vi by

Director’
1

Attested by
Ramakant Burman
Director

Facin &€ * > = f
2 “R?'ﬁ?effﬁullrﬁ?%ﬂ- Bl'nnagurl,J L. No 3, Site No. 12, P. O - Fulbanhal, P.S Bhaklinagar, Dist. Jalpaigun Pin - 734015
gistred u.;ﬁ;r;e:.ir;t:a(p.;'}yf;:nr_iu(:.":l tekcon Mendir Road, 2nd Floor, Siliguri. Datjeeling West Bengal, India 734001
491 96799 99220 | 96799 99223 | 96799 99235, E-mall : greenzenbio@gmal com
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IN THE HIGH COURT AT CALCUTTA
CONSTITUTIONAL WRIT JURISDICTION
CIRCUIT BENCH AT JALPAIGURI
APPELLATE SIDE

W.P.A No. 443 of 2025

In the matter of:
An application under Article 226 of
the Constitution of India;
. And
In the matter of:
M/s Greenzen Bio Private Limited

and Anr.
............... Petitioners
-Versus-
The State of West Bengal and Ors.
............... Respondents

AFFIDAVIT -IN - REPLY ON BE%_ALF
" OF THE PETITIONERS TO THE
AFFIDAVIT-IN-OPPOSITION FILED
BY THE RESPONDENT NO. 6

Parna Mukherjee
Advocate
7, Old Post office Street
1st Floor, Room No 14
Kolkata- 700001
email-
mukherkeeparna308@gmail.com

M- 9330120322
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Calcutta Bigh Court
In The Civeuit BWench dt Jalpaiguri

Constitutional Writ Jurisbiction
Appellate Side

Present: The Hon’ble Justice Aniruddha Roy

WPA 443 OF 2025
With
I.A. No.CAN 1 of 2025

M/S. Greenzen Bio Private Limited & Anr.
Vs.
The State of West Bengal & Ors.

For writ petitioners :  Ms. Reshmi Ghosh (VC)
Mr. Deborshi Dhar

Ms. Prana Mukherjee
Ms. Taniya Bhowmik.

For Applicant/

Respondent No.9 Mr. Ajay Singhal
Mr

. Rohit Agarwal
Ms. Heena Yasmin Shaikh
Mr. Diwash Gupta
Ms. Chiroshree Dey.

For respondent Nos.1-4/State :  Mr. Momenur Rahman
Mr. Kumar Shantanu. (VC)

For respondent Nos.6 to 8 : Mr. Momenur Rahman
Mr. Bikash Singha
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Reserved on - 09.09.2025 a ‘g }
Judgment on - 23.09.2025

Aniruddha Roy, J.

FACTS:

1. LA. No. CAN 1 of 2025 is an interlocutory application taken out by
the respondent No.9 in the writ petition, Unique Universal Bio-Waste LLP
(for short Unique Universal), inter alia, praying for following relief :
“Under the premises as aforesaid Your Lordship would graciously be
pleased to pass an order dismissing the instant Writ Petition as not
maintainable and pass such further order and/or orders as Your
Lordship may deem fit and proper so as to protect the right and interest

of the respondent No.9;
And

Your petitioner prays for such Orders and/or further orders as Your
Lordships may deem fit and proper.”

2. Pursuant to the direction made by the Coordinate Bench, the writ
petitioners were directed to file affidavit-in-opposition to the said application
and the respondent No.9/applicant (for short the applicant) was directed to
file its affidavit-in-reply. Accordingly, the parties have filed and exchanged
their respective affidavits. The Coordinate Bench also directed the
respondents, which includes the applicant to file affidavit-in-opposition in
the writ petition and the writ petitioners to file affidavit-in-reply thereto.

3. Since the applicant being the respondent No.9 in the writ petition has
taken out the instant application, it has not filed affidavit-in-opposition to

the writ petition, as yet. The applicant has also filed a written notes in this

application.
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4. The facts which are inescapable for adjudication of the instant
application are only narrated.

S.  This is the second round of writ litigation by the writ petitioners. The
first writ petitioner herein (for short Greenzen) is engaged in the business of
dealing with Bio-Medical Waste Disposals, which are principally waste
management of primary Bio-Medical Wastes. Greenzen claims to be an
operator of a Common Bio-Medical Waste Treatment Facility (CBNWTF).
Greenzen claims to have owned and controlled the Common Bio-Medical
Waste Treatment Facility for allocation, reception, storage, transport,
treatment, disposal or any other form of handling Bio-Medical Waste. The
working of Greenzen is governed and controlled under the provisions of Bio-
Medical Waste Management Rules 2016 (for short the said 2016 Rules).
According to Greenzen the said Rule also applies to M/s SNG
Environmentary Solution Private Limited (for short SNG), Unique
Universal Bio-Waste LLP (for short Unique Universal) and one M/s Medicare
Environmental Management Private Limited (for short Medicare). Alleging
violations of diverse Rules against the respondents State authorities,
Greenzen prayed for withdrawal and setting aside of the recommendation
granted in favour of SNG and Unique- Universal for setting up a CBMWTF
and filed the first writ petition WPA 1374 of 2023 (for short the first writ
petition). The first writ petition was disposed of by a judgment and order
dated November 20, 2023, Annexure R-5 at page 29 to the instant

application. The respondent No.l11 in the first writ petition being the

Ok40!
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applicant herein/Unique was not represented, despite notice, in the first writ
petition.

6.  Alleging violation of several provisions under the said 2016 Rules,
Greenzen filed the second instant writ petition WPA 443 of 2025 (for short
the second writ petition) praying for cancellation and setting aside of the
environmental clearance dated September 1, 2023 and consent to

operate dated September 13, 2023 granted in favour of Unique Universal.

SUBMISSIONS:
7. Mr. Ajay Singhal, learned Advocate appearing for the applicant
submits that principally on three counts the instant application has been
filed, which are :

(a) The second writ petition is barred by the rule of res judicata;

(b) Greenzen while filing the second writ petition has suppressed the
materials facts and thereby practiced fraud on court and has not
approached this court with clean hands and

(c) The second writ petition is not maintainable as an efficacious
alternative statutory appellate remedy is available under the
National Green Tribunal Act 2010 (for short the said 2010 Act).

8. At the outset, on September 8, 2025, Mr. Ajay Singhal, learned
Counsel appearing for the applicant submitted that he shall not press the
point of res judicata on the basis of the said judgment dated November 20,
2023, by which the first writ petition has been disposed of. However, he

made a caveat, that he shall rely upon the said judgment for the proposition

of law, it has laid down.
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9.  On the point of suppression of materials facts, Mr, Singhal submits

that the facts of institution of the said first writ petition and its disposal by

the Coordinate Bench under the said judgment and order dated November

20, 2023, have been deliberately and willfully suppressed, which would

affect and prejudice the valuable right accrued in favour of the applicant and

as such, Greenzen has not approached this court while filing the second writ

petition with clean hands. On this ground alone, this writ petition should be

summarily dismissed. In support of his contention, learned Counsel for the

petitioner has relied upon the following judgments :

(i)

(iv)

A decision of the Hon’ble Supreme Court dated March 17,
2025, In the matter of : The Auroville Foundation Vs.

Natasha Storey rendered in Civil Appeal No.13651 of 2024

and
In the matter of : K. D. Sharma Vs. Steel Authority of India

Limited & Others reported at (2008) 12 Supreme Court Cases

481.

The judgment of the Hon’ble Supreme Court dated December 8,
2021, In the matter of: Shri. Jayaram & Ors. Vs. Bangalore
Development Authorities and Ors rendered in Civil Appeal
No./Nos.7550-7553 of 20;21 (arising out of SLP (C) No.26374-
26377 of 2013)

A decision of the Hon’ble Supreme Court dated December 17,

2004, In the matter of: Vanu Kumar Jain Vs. Archary

[=] 5]
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Kumar and Another rendered in Appeal (Civil) 8246 of 2004

(arising out of SLP (C) No.6392 of 2003).
10. Learned Counsel Mr. Singhal referring to Section 16 read with Section
14 of the 2010 Act submits that a specific statutory appellate remedy which
is otherwise efficacious is available under sub-Section (h) to Section 16 of
the 2010 Act. Referring to the relevant claims in the said second writ
petition, learned Counsel for the applicant submits that in the light of the
averments made in the writ petition several fact finding enquires are
required to be made, which is not permitted to be done under Article 226 of
the Constitution of India and the tribunal in exercise of its appellate
authority is permitted to do so. Therefore, this writ court should dismiss the
instant second writ petition on the ground of available alternative remedy.
11. In addition to the above, referring to the said judgment dated
November 20, 2023, under which the first writ petition has been disposed of,
learned Counsel for the applicant submits that the said judgment has clearly
laid down the law that the redial distance restriction of 75 k.m. as provided
under the said 2016 Rules would not apply for SNG and since the applicant
herein is similarly placed and circumstanced, the same law shall also apply
for the applicant. On this score, the reliefs claimed in the second writ
petition are barred.
12. Ms. Reshmi Ghosh, learned counsel appearing for the writ petitioners
submits that the allegation of mere suppression of material facts as alleged
by the applicant would not suffice. The applicant has to specifically plead a

case in its application citing the specific facts which are material and the
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suppression thereof have or would have jeopardized or prejudiced the right
of the applicant, if the instant writ petition is decided in absence of
disclosure of such facts. The test is that, the applicant has to demonstrate
specifically which are the material facts that would affect or prejudice the
rights of the applicant, if any, in this wﬂt petition.

13. Referring to paragraph 4 from the application, learned counsel Ms.
Ghosh submits that specific plea has been made therein “that the petitioners
of the instant writ petition had filed a more a less writ petition being WPA
No.1374 of 2023 for issuance of writ of mandamus against one SNG ... who
was the respondent No.10 therein and the present respondent No.9 was
respondent No.11 therein ...”. On the basis of the said averment the
applicant contends that Greenzen has suppressed the material facts in the
instant second writ petition. No speciﬁc allegation with reference to specific
facts, which are alleged as material suppression in the instant second writ
petition is there in the said application.

14. Ms. Ghosh learned counsel for the writ petitioners then refers to the
judgment dated November 20, 2023, under which the first writ petition was
disposed of. She submits that the said judgment specifically records that the
first writ petition was filed seeking mandamus upon the State Authorities to
withdraw and/or cancel and set aside the recommendation granted to SNG.
The judgment further records that the-consent to operate granted in favour
of SNG was illegal and in violation of Bio-Medical Waste (Management and
Handling) Rules 1998 (for short the said 1998 Rules). With reference to the

said judgment, she further submits that the entire writ petition was decided

S
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as against SNG and not against the applicant. Learned counsel for the writ
petitioners submits that no appeal was carried out from the said judgment
dated November 20, 2023 by the applicant, though the applicant was a
respondent in the said first writ petition.

15. Ms. Ghosh learned counsel for the writ petitioners further submits
that the reliefs claimed in both these two writ petitions are totally different
from each other. The instant writ petition has been filed praying for
cancellation of environmental clearance dated September 01, 2023 and
consent to establish dated September 13, 2023, granted in favour of the
applicant. When the first writ petition was filed the consent to establish
dated September 13, 2023 was not issued and accordingly, was not
challenged but the consent to establish was issued during pendency of the
first writ petition. Therefore, the issuance of the said consent to establish
dated September 13, 2023, is under challenge in the instant second writ
petition. The scopes of the two writ petitions are different from each other.
Therefore, there has been no suppression of any material facts which could
affect or jeopardize the right, if any, of the applicant.

16. On the objection raised by the applicant on the ground of available
alternative appellate remedy under the said 2010 Act, learned counsel for
the petitioners has referred to the documents at pages 122 and 126 to the
writ petition. She submits that the document dated February 21, 2024, at
page 126 to the writ petition is an executive action. She also refers to the
document at page 128 to the writ petition and submits that the same is also

a document issued by the executive. Arising out of the said documents, the
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environmental clearance was issued in favour of the applicant and the action
of the executive in issuing the said documents cannot be challenged by way
of a statutory appeal in terms of sub-Section (h) to Section 16 of the said
2010 Act. Referring to the provision for appeal under Section 16 of the said
2010 Act, she submits that an order made, on or after commencement of the
said 2010 Act granting environmental clearance in the area in which any
industry, operation, or process or class of industries, operation and process
shall not be carried out or shall be carried out subject to certain safeguards
under the Environmental (Protection) Act, 1986, (for short the said 1986
Act) is only appellable but the said documents at pages 126 and 128 to the
writ petition not being appellable, the environmental clearance dated
September 01, 2023 and consent to establish dated September 13, 2023,
granted in favour of the applicant arising out of the said two documents are
also not appellable and the only remedy lies under Article 226 of the
Constitution of India.

17. On behalf of the writ petitioners, it is further submitted that the
existence of an alternative remedy is not an absolute bar to adjudicate upon
a writ petition and to entertain it. Since the executive notifications as
referred to above, being the source of granting environmental clearance and
the consent to establish are not challenged, this writ court is the only forum
available to the writ petitioners. The impugned environmental clearance and
the consent to establish being the effect of the said two executive orders
should be adjudicated upon through the instant writ petition. According to

her, the appellate remedy provided under sub-Section (h) to Section 16 of the
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said 2010 Act is not the remedy which can afford complete justice to the writ
petitioners. In support, she has relied upon the following decisions :
(i) Exphar SA and Another Vs. Eupharma Laboratories Ltd.
And Another reported at (2004) 3 SCC 688.
(i) Godrej Sara Lee Ltd. Vs. Excise and Taxation Officer-cum-
Assessing Authority and Others reported at (2023) 109
GSTR 402 : 2023 SCC Online SC 95;
(iti Tamil Nadu Cements Corporation Limited Vs. Micro and
Small Enterprises Facilitation Council and Another

reported at (2025) 4 SCC 1.

DECISION:

18. After considering the rival contentions of the parties and upon perusal
of the materials on record, at the out;o.et, it is stated that the point of res
judicata though initially taken by the applicant but has not been pressed
subsequently and the submissions in this regard made on behalf of the
applicant is recorded in the order dated September 8, 2025.

19. This court, therefore, proceeds to deal with other two issues raised by
the applicant.

Suppression of Material facts:

20. The judgments cited on behalf of the applicant, as referred to above
have already decided the law that merel suppression of facts would not affect
unless the facts are so material which are suppressed would have a direct

bearing on the issue, while adjudicating the proceeding in which

A
N
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suppression has been alleged. The law is well settled in this regard. This

court, therefore, would not discuss these judgments any further save and

except to take support from some of the relevant portions of those

Jjudgments, while deciding the issue.

21. The relevant prayers from the first writ petition are quoted below:

i

ii.

iii.

iv.

“Issue a Writ of or in the nature of Mandamus commanding the
respondent Nos. 1, 2, 3 & 4 and/or their men and/or agents
and/ or assigns to forthwith and/or immediately withdraw and/or
cancel and/or set aside the recommendation granted to M/s.
S.N.G. Envirosolutions Private Limited to set up a Common Bio-
Medical Waste Treatment Facilities at Tehsil Rajganj, District
Jaipaiguri, West Bengal. and to act in accordance with law by
acting in the manner stated hereinabove;

Issue a Writ of or in the nature of Mandamus commanding the
respondents and/or their men and/or agents and/or assigns to
forthwith and/or immediately withdraw and/or cancel and/or set
aside any recommendation granted to Unique Universal Bio-Waste
LLP for setting up a CBMWTF at Vilage Kaluabari, P.O.
Debithakurbari, P.S. Rajgunj, Mouza Chhatgujriimari, Pargana
Baikunthapur, District ~Jalpaiguri, West Bengal and M/s Medicare
Environmental Management Private Limited, Iluabari Industrial
Estate, Matikunda-1 (G.P), luabari (Mouza), Islampur (P.S), Uttar
Dinajpur (D) West Bengal, Pin-733202 to act in accordance with
law by acting in the manner stated hereinabove;

Issue a Writ of or in the nature of Mandamus directing an enquiry
into the operation of the M/s. S.N.G. Envirosolutions Private
Limited and to submit a detailed report with regard to its capacity
and authorization and consent to operate and to act in accordance
with law by acting in the manner stated hereinabove;

Issue a Writ of or in the nature of Mandamus directing a CBI
enquiry into involvement of the respondent No. 5 with the M/s.
S.N.G. Envirosolutions Private Limited and to submit a detailed
report and to act in accordance with law by acting in the manner
stated hereinabove;

[=]
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Issue a Writ in the nature of Certiorari directing respondents to
transmit all records pertaining to the instant case before this
Hon'ble Court so that conscionable justice may herein be rendered
by setting aside the recommendation S.N.G. granted to M/s.
Envirosolutions Private Limited and conducting an enquiry against
the respondent No. 5 and 12 and to allow the petitioners to
operate as the existing operator in Zone I;”

22. The relevant prayers from the second writ petition are also quoted

below:

i

ii.

iii.

“Issue a writ of or in the nature of Mandamus commanding the
respondents and/or their men and/or agents and/or assigns to
forthwith and/or immediately withdraw and/or cancel and/or
set aside the Environmental Clearance dated 1.9.2023 and
Consent to Establish dated 13.9.2023 granted in favour of M/s
Unique Universal Bio-Waste LLP for setting up a CBWTF at
Village- Lauabari, P.O. Debithakurbari, P.S. Rajgunj, Mouza -
Chhatgujriimari, Pargana baikunthapur, District ~Jalpaiguri, West
Bengal and to act in accordance with law by acting in the manner
stated herein above;

Issue a writ or in the nature of mandamus commanding the
respondents and/or their men and/or agents and/or assigns to
forthwith and/or immediately stay the Environmental Clearance
recommendation made in favour of M/s Unique Universal Bio-
Waste LLP for setting up a CBWTF at Village — Kaluabari, P.O
Debithakurbari, P.S. Rajgunj, Mouza — Chhatgujriimari, Pargana
Baikunthapur, District — Jalpaiguri, West Bengal and to act in
accordance with law by acting in the manner stated hereinabove;

Issue a writ in the nature of certiorari directing respondents to
transmit all records pertaining to the instant case before this
Hon’ble Court so that conscionable justice may herein be rendered
by setting aside cancelling and/or setting aside the
Environmental Clearance dated 1.9.2023 and Consent to
Establish dated 13.9.2023 granted in favour of M/s. Unique
Universal Bio-Waste LLP for setting up a CBWTF at Village -
Kaluabari, P.O Debithakurbari, P.S. Rajgunj, Mouza -
Chhatgujriimari, Pargana Baikunthapur, District - Jalpaiguri,
West Bengal and the petitioners to operate as the existing CBWTF
in Zone I;”

2025:CHC-)P:268
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23. On the reading of the prayers from the first writ petition, it is clear

13

that save and except prayer (ii) no relief was claimed against the applicant
and the reliefs were claimed against SNG.

24, Now, the relevant observations of the Coordinate Bench from the
judgment dated November 20, 2023, are quoted below :

“None appears on behalf of the respondent No. 11. As the parties are
ready and affidavits have been exchanged, the matter is taken up for
final hearing. The documents relied upon by the respondent No. 10 are
already annexed to the affidavit of the respondent Nos. 7 and 8.

The writ petition has been filed for a mandamus upon the
respondent Nos. 1,2, 3 and 4 withdraw and/or cancel and set aside
the recommendation granted to M/s. S.N.G. Envirosolutions Private
Limited, that is, the respondent No. 10 who has been authorized to set
up a Common Bio-Medical Waste Facility (CBWTF) at Tehsil Rajgan.
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Records have been placed, which show that the entire process
of selection was held by a tendering process and the T1 was
recommended to operate the plant. This Court, does not find any
reason to pass any orders in this writ petition. If the petitioners’ case
is regularized and the petitioners obtain an authorization to operate
after all the proceedings are over, the petitioners may approach the
authorities for necessary orders. However, the challenges in the writ
petition are baseless and unfounded.

Accordingly, the writ petition is disposed of without any orders.

In view of the disposal of the writ petition, the connected
application has become infructuous and the same is disposed of

accordingly. ”
25. From the observation made by the Coordinate Bench while disposing of the
said first writ petition, it appears to this Court that, the issue raised by the
petitioner in the first writ petition was restricted by the Coordinate Bench to the

extent of claiming mandamus upon the State authority to withdraw and/or

cancel and set aside the recommendation granted to M/s. SNG. Finally, the said
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Judgment of the Coordinate Bench has observed that it did not find any reason
to pass any order in the first writ petition and the challenges in the first writ
petition were observed to be baseless and unfounded.

26. The reliefs in the second writ petition shows that the petitioner has prayed
for setting aside of the Environmental Clearance dated September 1, 2023 and
Consent to Establish dated September 13, 2023 granted in favour of M/s.
Unique Universal along with other consequential reliefs. On a conjoint and
simultaneous reading of the reliefs from both the writ petitions, this Court is of
the firm view that the reliefs claimed in the second writ petition are not identical
and different from those claimed in the first writ petition. In as much as, the
Environmental Clearance dated September 1, 2023 and Consent to Establish
dated September 13, 2023 granted in favour of the M/s. Unique Universal were
events subsequent to the filing of the first writ petition. Therefore, non-
disclosure of the Judgment dated November 20, 2023 by which the first writ
petition was disposed of, would not be accepted, as a suppression of material
fact in the second writ petition. Accordingly, the non-disclosure of the first writ
petition and its fate would not be a suppression of material fact while
adjudicating the second writ petition. Moreover, the challenges in the first writ
petition have been held to be baseless and unfounded by the Coordinate Bench.
27. The decisions cited by the applicant on the point of suppression of material
facts have laid down the law on the issue and there is no doubt that the law laid
down through the said judgments are governing the field and are settled
propositions of law. Therefore, this Court do not discuss those settled

propositions of law.
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In the matter of: AUROVILLE (Supra) the Hon’ble Supreme Court had

observed as under:

29.

“9. It is no more res integra that the Doctrine of “Clean hands and
non-suppression of material facts” is applicable with full force to every
proceedings before any judicial forum. The party invoking
extraordinary jurisdiction of the High Court under Article 226 of the
Constitution of India must come with clean hands and disclose all
correct and material facts in his Writ Petition. If it is brought to the
notice of the Court that the petition has been guilty of suppression of
material and relevant facts or has not come with clean hands, such
conduct must be seriously viewed by the courts as the abuse of
process of law and the petition must be dismissed on that ground
alone without entering into the merits of the matter.”

In the matter of: K.D. SHARMA (Supra) the Hon’ble Supreme Court had

observed as under:

30.

“35. The underlying object has been succinctly stated by Scrutton,
L.J., in the leading case of R. v. Kensington Income Tax Commrs. in
the following words: (KB p. 514)

“ .. it has been for many years the rule of the court, and one which it
is of the greatest importance to maintain, that when an applicant
comes to the court to obtain relief on an ex parte statement he should
make a full and fair disclosure of all the materials facts— it says
facts, not law. He must not misstate the law if he can help it— the
court is supposed to know the law. But it knows nothing about the
facts, and the applicant must state fully and fairly the facts; and the
penalty by which the court enforces that obligation is that if it finds out
that the facts have not been fully and fairly stated to it, the court will
set aside any action which it has taken on the faith of the imperfect

statement.”

In view of the law already settled, as stated above, the only test whether

there has been suppression of any material fact is to be decided by the Court.

The material facts are those which would have a direct bearing on the

adjudication of the issue/writ petition before the Court. Suppression of each and

every fact may not be a material suppression.
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31. The Court will have to examine where the suppression of facts as alleged

16

are such that in absence of disclosure of such facts, proper adjudication of the
proceeding is not possible.

32. In the facts of the instant case, as already discussed above, even if, the fact
of institution of the first writ petition and the reliefs claimed thereunder along
with the Judgment dated November 20, 2023 by which the first writ petition has
been disposed of, have not been disclosed in the second writ petition, such non-
disclosure would not amount to suppression of material facts, as the
challenges and the scope of the twlo writ petitions are different. The said
Judgment can be relied upon by the parties in the second writ petition to refer to
the observation made by the Coordinate Bench while deciding the first writ
petition but the issues in the second writ petition require an independent

adjudication in accordance with law.

33. In view of the foregoing reasons and discussions, this Court is of the
considered opinion that there has been no suppression of material fact on the
part of the petitioner in filing the second writ petition.

34. Thus, the objection raised by the applicant on account of suppression of

material fact stands overruled and rejected.

Alternative Remedy:

35. The next objection with regard to the maintainability of the writ petition
raised by the applicant is on the ground of existence of alternative statutory
appellate remedy. In this regard, the applicant has relied upon the provision laid

down under Sub-section (h) to Section 16 of the 2010 Act. The provision is

quoted below :-
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2025:CHC-JP:268

79e

“16. Tribunal to have appellate jurisdiction—

Fkkkkd *kkkk sk Rk Ak Fhkk kA

Fk kst ®k ks *h ko Lttt

(h)  an order made, on or after the commencement of the National
Green Tribunal Act, 2010, granting environmental clearance in the
area in which any industries, operations or processes or class of
industries, operations and processes shall not be carried out or shall
be carried out subject to certain safeguards under the Environment
(Protection) Act, 1986 (29 of 1986);

*hhdkk ko ELT a2 kA Ak ok

*hEEEF FREEEF FRRRRE FRAKRERII

36. From the expression used in Sub-section (h) to Section 16 of the 2010
Act, it appears that, an order made, on or after commencement of the said 2010
Act granting environmental clearance in the area in which any industries,
operations or processes or class industries, operations and processes shall not be
carried out or shall be carried out subject to certain safeguards under the said
1986 Act is appealable before the jurisdictional Tribunal exercising the appellate
jurisdiction.

37. On a reading of the averment made in the second writ petition, it appears
to this Court that, the petitioners have challenged the issuance of
Environmental Clearance dated Seﬁtember 1, 2023 and the Consent to
Establish dated September 13, 2023 in favour of the M/s. Unique Universal in
violation of Sub-rule 3 to Rule 7 of the Bio-Medical Waste Management
Rules, 2016 (for short, ‘the said 2016 Rules’). The said permissions were
granted admittedly, after commencement of the said 2010 Act. Environmental
Clearance dated September 1, 2023 was granted for the area in which Unique
Universal operates and its operation shall be carried out with the consequential

Consent to Establish dated September 13, 2023. The safeguards are provided
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under the said 1986 Act and in exercise of the power thereunder the said 2016

Rule was framed. |

38. In as much as, to decide the issue raised by the petitioner with regard to

the alleged violation of Sub-rule 3 to Rule 7 of the 2016 Rules, various fact
finding enquiries are required to be carried out, for which the Tribunal with it
appellate jurisdiction as provided under Section 16 of the said 2010 Act is the
appropriate authority for adjudication.

39. It is true, the law is well settled that existence of an alternative remedy
under the statute is not an absolute bar before a constitutional Court in
exercising its writ jurisdiction under Ax;ticle 226 of the Constitution of India. But

it is a self-imposed restrained depending upon facts and circumstances of every

case. There is no straightjacket formula for exercising the jurisdiction by a Writ
Court. If a Constitutional Court exercising its power under Article 226 of the
Constitution of India, is of the view that several fact finding enquiries are
required to be gone into, it is not job of a Writ Court in its summary proceeding,
considering the facts of the case, the Writ Court may not entertain the writ
petition but direct the adjudication of the issue to be done under the available
alternative remedy under the statute.

40. The decisions cited on behalf of the applicant with regard to the
entertainability of a writ petition by a writ Court are the settled propositions of

law. All these decisions have held existence of an alternative remedy is not an
absolute bar. But a self-imposed restrained. The entertainability of a writ petition
depends on facts of each case. Every case differs from the other on facts.

Similarly, the decisions relied upon on behalf of the writ petitioners in support of
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maintainability of the instant writ petition, have also laid down the law which are
well settled.

41. The contention of the petitioner as submitted by Ms. Ghosh, learned
counsel that documents at pages 126 to 128 are not amenable to challenge
before the appellate forum and since they are the results of executive action,
those can only be challenged under the writ jurisdiction, is not accepted by this
Court. If the challenge, as claimed in the instant second writ petition, falls within
the scope of the Tribunal exercising appellate jurisdiction, any executive decision
or notification being the source of such alleged wrongful action or in addition to
or in connection with such wrongful action are always amenable to adjudication
before the appellate authority, which is otherwise the jurisdictional forum to

entertain the challenge of the alleged wrongful action of the authority.

42. In the matter of : Godrej Sara Lee Ltd (Supra) the Hon'ble

Supreme Court had observed as under :

“4. Before answering the questions, we feel the urge to say a few words
on the exercise of writ powers conferred by Article 226 of the
Constitution having come across certain orders passed by the high
courts holding writ petitions as “not maintainable” merely because the
alternative remedy provided by’ the relevant statutes has not been
pursued by the parties desirous of invocation of the writ jurisdiction.
The power to issue prerogative writs under Article 226 is plenary in
nature. Any limitation on the exercise of such power must be traceable
in the Constitution itself. Profitable reference in this regard may be made
to Article 329 and ordainments of other similarly worded articles in the
Constitution. Article 226 does not, in terms, impose any limitation or
restraint on the exercise of power to issue writs. While it is true that
exercise of writ powers despite availability of a remedy under the very
statute which has been invoked and has given rise to the action
impugned in the writ petition ought not to be made in a routine manner,
yet, the mere fact that the petitioner before the high court, in a given
case, has not pursued the alternative remedy available to him/it cannot
mechanically be construed as a ground for its dismissal. It is axiomatic
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that the high courts (bearing in mind the facts of each particular case)
have a discretion whether to entertain a writ petition or not. One of the
self-imposed restrictions on the exercise of power under Article 226 that
has evolved through judicial precedents is that the high courts should
normally not entertain a writ petition, where an effective and efficacious
alternative remedy is available. At the same time, it must be
remembered that mere availability of an alternative remedy of appeal or
revision, which the party invoking the jurisdiction of the high court
under Article 226 has not pursued, would not oust the jurisdiction of the
high court and render a writ petition “not maintainable”. In a long line of
decisions, this Court has made it clear that availability of an alternative
remedy does not operate as an absolute bar to the “maintainability” of a
writ petition and that the rule, which requires a party to pursue the
alternative remedy provided by a statute, is a rule of policy, convenience
and discretion rather than a rule of law. Though elementary, it needs to
be restated that “entertainability” and “maintainability” of a writ
petition are distinct concepts. The fine but real distinction between the
two ought not to be lost sight of. The objection as to “maintainability”
goes to the root of the matter and if such objection were found to be of
substance, the courts would be rendered incapable of even receiving the
lis for adjudication. On the other hand, the question of “entertainability”
is entirely within the realm of discretion of the high courts, writ remedy
being discretionary. A writ petition despite being maintainable may not
be entertained by a high court for very many reasons or relief could even
be refused to the petitioner, despite setting up a sound legal point, if
grant of the claimed relief would not further public interest. Hence,
dismissal of a writ petition by a high court on the ground that the
petitioner has not availed the alternative remedy without, however,
examining whether an exceptional case has been made out for such
entertainment would not be proper.”

In the matter of : Tamil Nadu Cements Corporation Limited

(Supra), it has been observed by the Hon'ble Supreme Court that the issue

involves needs a consideration of the Court whether there would be an

absolute and complete bar to invoke writ jurisdiction even in exceptional and

rare cases where fairness, equity and justice may warrant the exercise of

writ jurisdiction. The facts in the instant writ petition is not such. The facts

in the instant writ petition read with the contentions raised by the applicant,

gave rise to several fact finding issues, which is neither a rare case nor

against fairness or equity. In the facts of the instant case there is neither any

2025:CHC-JP:268
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violation of principle of natural justice nor fundamental rights ex facie. There

has been no challenge to any vires of the acts in the instant case.

44. In the matter of : Tamil Nadu Cements Corporation Limited

(Supra) the Hon’ble Supreme Court had observed as under :
“58. Thus, it would be true to say that the existence of the statutory
remedy does not affect the jurisdiction of the High Court to issue a writ.
Nevertheless, the writ jurisdiction being discretionary by policy, the writ
courts generally insist that the parties adhere to alternative statutory
remedies, as this reinforces the rule of law. However, in exceptional
cases, writ jurisdiction can still be exercised as a power to access the
court for justice and relief.”

45. Ultimately, on the issue involved in the matter, it was referred before

the Larger Bench.

46. In the matter of : Tamil Nadu Cements Corporation Limited
(Supra), in view of the above discussions, this Court is of the view that the

judgment has no application in the facts of the instant case.

47. In the matter of : Exphar SA and Another (Supra) the point of
demurrer was on territorial jurisdiction. This is not the point of demurrer in
the facts of the instant case. Therefore, the ratio laid down In the matter of:

Exphar SA and Another (Supra) does not apply in the facts of the instant

case.

48. The law is now well settled. The Hon’ble Supreme Court In the matter

of : United Bank of India vs. Satyawati Tondon and Others reported at

(2010) 8 SCC 110 had observed as under :

[=]4%[x=]
e
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“43. Unfortunately, the High Court overlooked the settled law that the
High Court will ordinarily not entertain a petition under Article 226 of
the Constitution if an effective remedy is available to the aggrieved
person and that this rule applies with greater rigour in matters involving
recovery of taxes, cess, fees, other types of public money and the dues
of banks and other financial institutions. In our view, while dealing with
the petitions involving challenge to the action taken for recovery of the
public dues, etc. the High Court must keep in mind that the legislations
enacted by Parliament and State Legislatures for recovery of such dues
are a code unto themselves inasmuch as they not only contain
comprehensive procedure for recovery of the dues but also envisage
constitution of quasi-judicial bodies for redressal of the grievance of any
aggrieved person. Therefore, in all such cases, the High Court must
insist that before availing remedy under Article 226 of the Constitution,
a person must exhaust the remedies available under the relevant
statute.

44. While expressing the aforesaid view, we are conscious that the
powers conferred upon the High Court under Article 226 of the
Constitution to issue to any person or authority, including in appropriate
cases, any Government, directions, orders or writs including the five
prerogative writs for the enforcement of any of the rights conferred by
Part III or for any other purpose are very wide and there is no express
limitation on exercise of that power but, at the same time, we cannot be
oblivious of the rules of self-imposed restraint evolved by this Court,
which every High Court is bound to keep in view while exercising power
under Article 226 of the Constitution.

45, It is true that the rule of exhaustion of alternative remedy is a Rule
of discretion and not one of compulsion, but it is difficult to fathom any
reason why the High Court should entertain a petition filed under Article
226 of the Constitution and pass interim order ignoring the fact that the
petitioner can avail effective alternative remedy by filing application,
appeal, revision, etc. and the particular legislation contains a detailed
mechanism for redressal of his grievance.”

In view of the foregoing reasons and discussions, since an alternative

and efficacious appellate remedy available under the said 2010 Act, this

Constitutional Court refrains itself from exercising its high prerogative writ

jurisdiction in the facts and circumstances of the instant case.

OkAD
i
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50. Accordingly, the instant application I.A. No.CAN 1 of 2025 stands
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allowed partly on the ground of existence of alternative remedy only.

S1. It is once again clarified that the objection on the ground of

suppression of material fact stands rejected.

52. Resultantly, this Writ Petition No.433 of 2025 stands dismissed on

the ground of existence of alternative remedy.

53. However, it is made clear that the writ petitioners shall be at liberty to
file the statutory appeal before the jurisdictional appellate forum within a
period of six weeks from date. In the event, such an appeal is filed, the
jurisdictional appellate authority shall register the same forthwith and shall
proceed with the same and come to its logical conclusion strictly in

accordance with law, as expeditiously as possible.

54. It is made clear that this Court has not gone into the merits of the rival
contentions of the parties to the writ petition and all points are kept open for

the parties to urge before the jurisdictional appellate authority.

55. There shall be no order as to cost.

(Aniruddha Roy, J.)

[m] 3% [=]
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